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The Lo/( Ssbha msl .1 EItI.." of 1M C/oQt 

[MR. SPEAKER In IIHI 0Vh1 

ORAL ANSWERS TO OUESTIONS 

MR. SPEAKER: Shri Pawan Kumar Banaal 
Question No. 161. 

[English} 

laaue of SCIST Certmc.tee 

*161. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether various Union Territory Admlnistrationa 
including Chandigam and the National Capital Tenttory 
of Delhi (NCTD) do not issue Scheduled CaetelTribe 
Certificates to people migrating from other States even 
though they belong to the casteITribe duly recognized 
as S.C.lS.T. in that U.Ta. or NCTD; 

(b) whether Chandigam Administration denies this 
right even to the people coming to Chandlgam from 
Punjab and Haryana States; 

(c) if so, the reasons therefor; 

(d) whether there has been a persistent demand to 
undo this injustice; and 

(e) if 80, the response of the Union Government 
thereto and the action taken In the matter? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (e) 
A statement is laid on the Table of the House. 

(a) to (e) The Chandigarh Administration and 
Govemment of National Capital Territory of Delhi have 

apprised that the Scheduled Cute/Scheduled Tribe 
certificates are Isaued to those persons who have migrated 
from other States on the basis of the certificate issued to 
the lather of the applicant by their native State. In regard 
to other Union T erritorlea also no repreeantationa have 
been received relating to non-iasue of auch caste 
certificates. 

However, there have been demands In regard to 
issue of caste certificates to such migrants from Punjab 
and Haryana who have aettled in Chandigarh after 
1.11.1966 and whoae community 18 specified a8 
Scheduled Caste in Chandigarh Union Territory. Secondly 
for those who have settled before 1966, proof of residence 
is required and thoee who are not in a poaiIIon to produce 
proof of residence are agitating the matter. 

The Govemment of National Capital Territory of Delhi 
has Intimated that they are iaauIng Scheduled Castel 
Scheduled Tribe certiftcatea to the migrant8 from other 
Sta .... Further, Govemment of National C8pbI Territory 
of Deihl vide their Circular No. F. 87 (10)JDCICCSI04I 
4386-4402, dated 27.7.2005, has allowed l88ulng the 
Scheduled Cutes certificates to the migrants whoee caste 
is listed in the preacrtbed list of Scheduled Caste of 
National Capital Territory of Deihl, as original resident of 
Deihl provided they fulfil any of the following three 
conditions: 

(a) The applicant should have been bom in Deihl 
for which helahe has to produce the Birth 
Certificate as evidence, or 

(b) He/She have studied in Delhi for which he/ahe 
has to produce the matriculation certificate/mark 
sheet as proof, or 

(c) Helahe should have resided In Deihl for the last 
five years, for which he/she has to produce 
domicile certificate or any other proof of 
residence In Deihl. 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, 
though my question relates specifically to the Union 
Territory 01 Chandigarh and Delhi, a slmBar situation could 
in fact be reported anywhere and there is a reported 
case of Pondicherry also. According to the latest census 
of 2001, the population of Scheduled Cutes in 
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Chandigarh is 17.5 per cent, which takes it to about 
1,75,000 people in a papulation of 10 \akhs. TiU the year 
1996 all the people, irrespective of where they had come 
from,· were being issued Scheduled Caste CertHic~es 
because essentially Chandigarh, being a new city, is a 
city of migrants. Even I am a migrant to the Chandigarh 
city. Everybody, who is now a resident of Chandlgarh, 
had come from somewhere or' the other. After 1998, 
suddenly they stopped issuing certificates to the members 
of Scheduled Castes who had come to the city after the 
1 st of November, 1966 saying that that is the date which 
is' the reckoning date. Anyone who had come to 
Ctlandigart'l after that date is not entftled to get the 
Cettificate even if he admittedly belongs to one of the 
36 Scheduled Castes enumerated in the relevant 
Conetitution (Scheduled castes) Order. This is a great 
injustice that has now actually become the fate of the 
Scheduled Cute people .... 19 In the UnIon Territory 
of Chandigarh. 

Besidea this, another anomaly haa cropped up. A 
person, who is a resident of Chandigath for 35 ye .... 
now, who had come to ChandlgMl from some·other Slate 
where he did not have any property or anything there 
and for all purposes is a permanent resident of 
Chandigarh, if you were to insist upon asking him to 
bring a certificate from his original place and only <,.then 
give him a Certificate in Chandigarh. he witl be in no 
man's land. Chandigarh will not give him the Certificate 
and the native State does not have a record, of him 
because he was a poor person and did not have any 
property to fall back upon and give proof thereof. This 
problem besets the fate of a large number of people in 
Chandigarh who are otherwise eligible for appointments. 
Only because they are not issued the Certificate, despite 
their belonging to the Scheduled Castes, they are in a 
difficulty. What would the Minister do to ameliorate their 
difficulty? 

SHRIMATI MEIRA KUMAR: Sir, I deeply appreciate 
the concern that the -hon. Member has for the plight of 
the Scheduled Castes in Chandigarh as also in other 
Union Territories. So far as Chandigarh is concerned, It 
is a very special case because it is a Capital of two 
States. It was carved out of Punjab. and then Haryana 
was made. So, Scheduled Castes of Punjab and Haryana 
have come to Chandigarh. The Government servants have 
been posted to Chandigarh because it is a Capital city. 
Since it is a Capital, a iarge number· of people from 
Pun;ab and Haryana have gettl~ In Chandlgarh after the 
cut oft date of 1st November, 1966. 

o.!.:. ", 

It is a very special case. We are positively Inclined 
to It. I would like to 8NW1t. the han. Member that we are 
examining it and we would, as a special case for 
Chandigarh, give Scheduled Caste Certificates to the 
children whoee parents aI~ nave the certlficatM. We 
will issue certificates even to those whoae brothers and 
sisters already have the Scheduled Caste certificates 
because we have the basis. 

So far as the other part of '* question IS concerned, 
those who have migrated there 36 years ago as 
construction wodcers or in any other capacity. they have 
no records of their castes in their native States. Here in 
Chandlgarh, they did not get that certificate or they did 
not think of getting their certificates. In such CU81 I 
think the hon. Member would appreciate that we would 
very much like to help them but we cannot give the 
certificates without any kind of basis or proof that the 
person belongs t4 the Scheduled Caste category. 
Eventually, the onus of proof will lie on that person. 

SHRI PAWAN KUMAR BANSAL: Sir, despite the 
good intentions of the hon. Minister, for which I thank 
her profusely, the answer would not really meet the 
.. rations of the people and would not do justice to the 
people there. What I was submitting was that people 
haw come and made Chandigarh th8lr home for the last 
40 years-1st of November, 1966 was almost 40 years 
back. I 8ItI not at an pleading the cause of people who 
get false certificates. I cannot ask for a Scheduled Caste 
cetHicate. But people who belong to the Scheduled Caste 
category have come form many other places. Chandlgarh 
is a Union Territory where people have come from all 
over the country In large numbers and have contributed 
significantly to the development of Chandigarh. The 
problem Is for those people. A person who is now residing 
in Chancligarh for 40 years. he cannot apply for a job 
under the Scheduled Castes category while a person 
sitting in Mumbal can apply for a job which is advertised 
by Chandigarh Administration because he has a certificate 
from Mumbal. So, thent is gl'OlS injustice to these people. 

Here I am impellecl to give the _ample of Delhi. 
The Goverrvnent of Deihl has iBauad a NotlIIoatIon saying 
that they would treat everybody 88 native reeiclent at 
Delhi and Scheduled Caste provided he fulfils three 
conditions, namely, he was born in Delhi or he has 
studied In Delhi or he had been a resident of Delhi for 
five years. In each case, the due proof is required. I am 
not saying that you waive the concIHon of proof. 
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MR. SPEAKER: So you want a aimiIar provialon. 

SHRI PAWA,N KUMAR BANSAL: A slmnar pro.n 
should be made for Union Tel11tory which is under the 
direct supervision of the Govemment of India. 

MR. SPEAKER: He has given a specific suggeetlon. 

SHRIMATI MEIRA KUMAR: Sir, I have already 
assured the hon. Member that in Chandlgarh because it 
is a very special case,· we are considering it very 
positively. We are seized of the matter and we wUI 
certainly give the certificates, If their parenta have It and 
if their brothers and sisters have It. 

So far as those who have come there three decadea 
ago or more, have settled there and have no certificat .. 
are concerned, now they will have to prove. If the hon. 
Member tells me how it should be done, we will think 
about it. The Delhi Government Order has been ie8ued 
recently. We are examining it. I want to assure that we 
will be very happy to do maximum to give caste 
certificates to genuine Scheduled Caste people. At the 
same time, we would also ensure that this provision Is 
not misused. So, while balancing the two, I would be 
very happy to do whatever should be done. 

SHRI PAWAN KUMAR BANSAL: A person who 
applies for a certificate knowing that he is not a Scheduled 
Caste, you take any action against that person. I am not 
advocating their case. I am talking of those who belong 
to Scheduled Caste category. 

MR. SPEAKER: I cannot reply for her. Do not upset 
a sympathetic Minister. This question specifically relates 
to Chandlgarh and Delhi. It does not relate to all over 
India. Therefore, I am not aJlowing others. I am sorry. 

... (Inlenuptlons) 

MR. SPEAKER: You will ask about West Bengal .and 
you will ask about Karnataka. I am sorry. I am not 
allowing. 

One Renk One Penalon 

+ 
*162. DR. K.S. MANOJ: 

SHRISURESH KURUP: 

Will the Minister of DEFENCE be pleased to state: 

<a) wt.u. the GR»up 01 MInisIerw (GOMs)·consIIIuIIed 
to look Inlo .the ... of 'One rank one pension' has 
submitted Its report to the Government; 

(b) if 80, the uMant f .... ,. ther8at, 

(c) the daciIIon taken by the Government thaNon; 
and 

(d) If not, the time by which the Group of Minlaterl 
(GOMs) is Ukely to submit Ita report? 

THE MINISTER OF DEFENCE (SHAt PRANAB 
MUKHERJEE): (a) No, SIr. 

(b) and (c) Does not arise. 

(d) It is not poealble to indicate any time limit. 

DR. K.S. MANOJ: Sir, one rank, one pension is a 
legitimate and a long-standing demand of the ex-
Servicemen. The Membena of the Armed Forces retiring 
with the same length of service, Irreapectlve of their date 
of retirement should get the same pension. But now they 
are not getting It. Not only that, the Improvements made 
in the pension structure, keeping in view the cost of 
living index, has /'88ulted In increased disparities between 
the pensionary benefits amongst the pensioners of the 
sarna rank. Pensioners who retired e.rlier are now 
suffering the most. 

MR. SPEAKER: Your main question is about the 
Report of the Group of Ministers. 

DR. K.S. MANOJ: The recommendationa of the Fifth 
Central Pay Commission and also the report of the Inter-
Ministerial Group suggesting that the clvllans and the 
Defence personnel be equated on par shoutd be 
coneidered .. a ~ to the eeIf-lesa service rendeNd 
by the Defence pereonnel . ... (InItlnUpliontl) 

MR. SPEAKER: What is your question? 

DR. K.S. MANOJ: The nation is very much indebted 
to the defendanl of the mothertand. We cannot afford to 
equate the servIoee rendered by the Defenoe personnel 
to that of the aeMces IWI1dar8d by the cIviIans. Therefore, 
all the financial, legal. and other hindlWlC88 should be 
removed to give justice to ·the defenders of our 
motherland. .. . (InMmlplions) 
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MR. SPEAKER: Your supplerneraly qwetIon should 
relate to the Group of Ministers. P.... come to your 
question. 

DR. K.S. MANOJ: Sir, I would like to know whether 
the hon. Defence Minister-4>eing the Chairman of the 
Group of Ministers constituted to look into the matter-
would consider constituting a high level Committee 
keeping in view the recommendations of the Standing 
Committee on Defence that suggested for a constitution 
of a high level Committee to look Into this matter or not. 

MR. SPEAKER: You asked in your question whether 
the Report has been made or not and the hon. Minister 
has said, 'No'. 

SHRI PRANAB MUKHERJEE: A number of 
Committees had been appointed to look into this Issue. 
In 1984, there was the K. P. Singh Deo Committee. 
Subsequently, there was an official committee. Another 
Committee was also set up under the Chairmanship of 
Shri Sharad Pawsr. The Standing Committee on Defence 
has also made some recommendations. It Is al80 our 
commitment in the Common Minimum Programme and in 
our Party manifesto that we should try to Implement the 
long-standing deman~ne rank, one penslon-of the ex-
SerJlcemen. 

But at the same time we shall have to keep In view 
that there are financial implications. The Group of Mlnllters 
under my Chairmanship met on the 29th of April and in 
consultation with the Finance Ministry, the hon. Finance 
Minister is also a member of this GOM, we are working 
out various modalities and it should be possible for us to 
come out with an acceptable solution shortly. 

DR. K.S. MANOJ: Sir, my second supplementary is 
regarding the conditionality Of 33 years of service for 
grant of 50 per cent pension to the ex-Servicemen. The 
uniform conditionality for grant of pension to cMHans and 
the Armed Forces Personnel does not appear to be logical 
as very smail percentage of Defence personnel retire after 
rendering 33 years of service. But most of the civiHans 
get to fulfil this conditionality of putting In 33 years of 
service. So, this conditionality should be waived In case 
of the Defence personnel. 

MR. SPEAKER: These are your suggestions to the 
Group of Ministers. I hope, the hon. Minister would 
consider these suggestions. 

SHRI PRANAB MUKHERJEE: Aa far .. civilians are 
concerned, they are different categories altogether. The 
problem Is not with the offtcers in the armed Forces, the 
problem is more with the PBORa, the Peraona below the 
officers rank. We are trying to find out an official 
weightage which wiR give them the maximum benefit and 
keeping that In view, the Group of Ministers are 
considering aM aspects. 

SHRI SURESH KURUP: Sir, the callous and negligent 
attitude of the Govemment Ie quite evident In the answer 
given. This has been a long-standing demand of the· ex-
servicemen that the anomaly In the penalon of perIOf'I8 
who retired before 1986 should be corrected. It was V.P. 
Singh's Govemment which assured that It should be 
corrected and the Fifth Pay Commission has also 
recommended that this anomaly should be corrected. So, 
I welcome the move that the Government has constituted 
a Ministerial Committee. But I would like to know as to 
whether the Govemment would expedite It and ask the 
Committee to submit Its report and Implement it 
immediately because the numbers are dwindling. The 
number of persons who retired before 1986 is dwindling. 

I would like to know whether the report will be 
submitted 800n and whether the Govemment will take a 
positive attitude towards their long-standing grievance. 

MR. SPEAKER: This is a proper supplementary. 

SHRI PRANAB MUKHERJEE: So far as the 
recommendations of the Group of Ministers are concerned, 
I have already mentioned that we are expediting It. The 
hon. Member should keep in view that there are 23 lakh 
ex-servicemen and every year, 65.000 peraons are being 
added. Sir, R8. 12,000 crore i8 the amuaJ penaIon bill. 
We have no problem if the hon. Member lends his support 
to step up the Defence Budget from Rs. 83,000 crore to 
Rs. 1,03,000 crore and I can Immediately accept it. 
Keeping all these aspects In view . ... (Inftlnvptlons) Sir, I 
am on my legs. 

MR. SPEAKER: No. I would not allow this_ I can 
assure that nothing will be recorded. 

... (InltJnup/ioI'Is)· 

SHRI PRANAB MUKHERJEE: Pension is one aspect 
and most respectfully, I would submit that I drew the 
attention of the Govemora m the Governors Conference 
about a series of resettlement programme for the ex-

-Not recorded. 
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servicemen. Giving them land, job reservations, peIroI 
pumpII and certain preferenc.. In certain categories of 
jobe aN in the policies of the Government. Unfortunalely-
I would not like to mention the names of the States-
many of the States .... not implementing it. Pension Is 
one aspect of the welfare scheme of ex-servicemen. But 
there are other schemes. The Government Is fully .are 
of it and they are not InaensltlYe. In fact, we have recently 
adopted a massive health scheme and, apart from the 
war widows, I have exempted disabled persona from 
paying premium 80 that they can get their treatment from 
the polyclinics which we are going to establish for the 
medical treatment of ___ rvicemen. 

{Translation} 

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker, 
Sir, earlier, speakers raised the issue of ·one rank, one 
pension and one line reply". Hon. Minister's reply In this 
connection is disappointing and discouraging. He has also 
given some clarifications in this regard. Had he elaborated 
this issue a bit, we would have got some encouragement. 
He spoke about 80ne rank, one penlion.- I am fully aware 
of the fact that there are many problems but this question 
is being raised time and again. Han. Minister hae said 
that several committees were set up for this purpose but 
this practice of constituting commltt... should come to 
an end. I request that whatever decision is to be taken 
in this regard, should be taken at the earliest A commltlee 
has been constituted under the chairmanship of hon. 
Defence Minister and the Finance Minister is also its 
member. Due to this, It wHI not be difficult to take a 
decision on it. In this regard, I urge that the sooner It is 
done, the better It will be and this problem should be 
solved once for all because people like me are facing lot 
of problems. 

Sir, in addition to it, two more cases are ~ 
case is, person below officer rank, 1996 In which "one 
rank, one pension" is an issue. It Is that category which 
has not been given the benefit of even a single paisa 
since 1991. Of all the anomalies removed by the 
Govemment, it is the biggest problem. A proposal in this 
regard has been lying pending with the Mlnl8try, I would 
like to know about the decision likely to be taken In this 
regard and the time by which It wlH be taken? There are 
sepoys, NCOs, JCOs. Whatever was due to these oIfIcers, 
they ara getting but others have not got anythli1g due to 
which there is great discontentment among them. 
Therefore, action should be taken immediately on the 
recommendations lying Pending with the hon. Minister. I 

would Rice to uk .. to when a decision Is likely to be 
taken In this regard? 

The third queation • also related to It. Although It 
pertains to my own rank, I am not raising but the logic 
of It 18 not correct. As per this change, the Major General 
was getting lener pension than a Brigadier In the 
beginning. Later, it was made equal to the Brigadier In 
a decision arrived at aftar long stnJggIe. Now, the ranks 
below the Major General are saying that a Secretary is 
getting pension le88er than an Additional Secretary's 
pension. This case is also pending with the Govemment. 
I would like to know how soon hon. Minister will dispose 
of these two cases? 

/Efl/lillhJ 

SHRI PRANAB MUKHERJEE: Sir, so far as the 
suggestion of the hon. Member not to set up any other 
Committee end to clinch the iseu88 18 concemed, I accept 
it There will be no further Committee. W. are going to 
finaliae and clinch the i88ues. There are lot of anomalies 
as the han. member Is fully aware of. There have been 
different stages. Many Pay Commlaelons came. They 
made certain recommendations. I mentioned about the 
K.P. Singh Deo Committee. K.P. Singh Ceo Committee's 
recommendations ware sent to the Fourth Pay 
Comml88ion. Unfortunately, the Fourth Pay Commission 
did not accept them because It would have other 
implications. We shall have to always keep in mind that 
whatever you do for ona section of the Govemment will 
have Its repercuSSions In other sections. We are specially 
concemed about Sipoys, Nalks and Havlldars. That is 
why the entire exercise has been made to help the PBOR. 
Various formulations have been worked out. We are 
examining them and very shortly It would be possible for 
us to carried at a decision. I do hope that this decision 
would be to the satisfaction of the ex-servicemen. There 
are certain other discrepancies as the hon. Member has 
pointed out, like the pension of the Major General being 
little less than that of the Brigadier. Those anomalies.re 
also being looked into. 

/TfllnsI6tionJ 

SHRI MADAN LAL SHARMA: Mr. Speaker, Sir, with 
your permls8ion. I would like to thank the han. Defance 
MlnfIter for his reply. I am also an ex-servlceman and, 
therefore, would like to associate myself with this issue. 
I woutd Ike to say only one thing that ex-servlcemen are 
those people who have sacrificed the best part of their 
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life for the sake of country and protected Ita land, ... 
and sky by serving in the bumlng desert and snow-capped 
peaks. Different Governments have appreciated them a 
lot. The previous Govemment did not pay attention to 
their problems. Our Congress Govemment had given 
assurance in 1991 that action would be taken soon to 
remove disparities of ex-servicemen. I am grateful to the 
hon. Minister that he has constituted a committee of 
Ministers. . .. (Ihterruplions) 

[English} 

MR. SPEAKER: Please put your questions. 

... (Inl9rruptions) 

[Translation} 

SHRI MADAN lAl SHARMA: I want to say only one 
thing that it is included in the Common Minimum 
Programme and also in the Election Manifesto of the 
Congress Party. Now when we are in power, I would like 
to know from the hon. Defence MInister the time by which 
he Is likely to implement the report and remove the 
disparities caused to the ex-servicemen during the period 
of the previous Govemments. 

[English} 

SHRI PRANAB MUKHERJEE: Sir, I do appreciate 
the sentiments expressed by the hon. Member. 

MR. SPEAKER: Certainly we share the sentiments 
expressed by the hon. Member. 

SHRI PRANAB MUKHERJEE: In fact, from tsun,ami 
to the latest flood crisis in Maharashtra, particularty in 
Mumbai, it is the Indian Armed Forces-the Army, the 
Navy and the Air Force-which came to the rescue and 
help of the people. Therefore, we are fully aware of it. 
I would not ~ke to repeat it. I can assure the hon. Member 
that so far as this Govemment is concemed, we are 
very sensitive to these issues. That is why we have 
fulfilled one part of our commitment by setting up a new 
Department under the Ministry of Defence to look after 
the welfare of the ex-servicemen. Series of schemes have 
already been undertaken. Some of them were part of old 
schemes, like establishment of 227 polyclinica for their 
treatmel'lt and 'job reservation. We are expanding it. VefIj 
soon the Group of Ministers wUl fo~llae their views 
and ~ith the approval of the Cabinet they will be 
implemented. 

, SHAI SUKHDEV SINGH DH1NDSA: Mr. Speaker, Sir, 
a8 aIeo asIced by Gen; Khanduri, I would aIIIo like to 8Ik 
the hon. Mtnlster about the Commlttae. A Govemment Is 
changed after 5 years and no Importance Is given to thet 
Comninee when the neXt GoYen'lment takes over. Rather, 
some other commmee Is consUtuted by the Government. 
In the thirteenth Lok s.bha, an All Party Commm .. was 
formed under the Chairmanship of Shrl Madan Lal 
Khurana. It made some recommendations including the 
·onerank, one pension-. I wauld like to know whether 
that committee's report haa not been acceptId, or Ie under 
consideration of Group of Ministers Is going to take action 
on it? 

[EngII6h} 

MR. SPEAKER: He is referring to Khurana 
Com ........ 

SHRI PRANAB MUKHERJEE: The Group of M1niatera 
have taken into account all the put Committees starting 
from K.P. Singh Oeo Committee, Sharad Pawar 
Commit&ee, Officials Commm .. and recommendations of 
the Standing Committee. The whole objective is to provide 
the peneionary benefit to the officers and to the POBR. 
That has been articulated in the form of "One rank one 
pension'. What we are trying to do i8 that we are trying 
to ,formulate various formulations through which we can 
meet the ~ to the maximum extent possible. BUt 
the enormity of the problem, the han. Membe18 will have 
to apprecialo as I mentioned, • that that there 23 Iakh 
ex-seMcemen, and every year It i8 added by 55,000. 
Therefore, whatever we have to do, we have to do, 80 

that a decision Is taken, it is Implemented and It becomes 
possible for the Government to Implement It In toto. 

MR. SPEAKER: It • a very exhauatiYe answer here. 
There Is nothing to do with the new ortglnal question. 
You go on asking the same thing. 

.. • (lnIIJmJpIions) 

MR. SPEAKER: Yes, all han. Members have asked 
when It will be submitted. 

[Trans/.lIon} 

SHRI MITRASEN YAOAV: Mr. Speaker, Sir, I only 
want to ask the hon. Minister that for how long the 
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question that no committee will be formed on the baais 
of the report of the committees formed 10 far, Is pending? 
And by when a final decision is likely to be taken In this 
regard? 

{English} 

MR. SPEAKER: It is the same question. I could put 
the same question. 

SHRI PRANAB MUKHERJEE: I can aaeure the hon. 
Members that there wiD be no scope of appointing another 
Committee because I am the Defence Minister. I am the 
Chairman of the Group of Ministers and, I hope, we will 
be able to implement it. 

MR. SPEAKER: It depends on who is the Defence 
Ministerl 

Development of Ollflelda by ONGC 

·163. DR. ARUN KUMAR SARMA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleaaecl to 
state: 

(8) the investment plan of ONGC to develop 011 fields 
in the country including Assam; 

(b) the execution status alongwith the fields to be 
developed by ONGC alone and fields be explored and 
developed through foreign companies, field-wise; 

(c) the reasons for involvement of foreign companies 
in the development and exploration of oil fields; 

(d) whether any comparative assessment hII8 been 
made about the benefits to be accrued or 10ss88 to be 
sustained from such involvement of foreign companies; 
and 

(e) if so, the details and outcome thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) A Statement is. laid on the 
Table of the House. 

SfJI,."."t 

(a) ONGC has a Plan outlay of Rs. 1470.73 crore 
during the year 2005-06 to develop on tielcls, including 
fielda in Assam. 

(b) The status in respect of 15 major aU fields Is 
given in the endored Annexure. For 39 other fletda, IORl 
EOR schemes are· under consideration by ONGC. 

In addition. new fields, namely, G-1, G5-15, 0-1, 
V ... East, Vasal Weal (88-11) and LalpIingaon are under 
devetopment. 

ONGC have not contracted any foreign companies 
for the development of their fields as of now. However, 
19 offshore marginal fields are under consideration of 
ONGC for development through service contracts for which 
ONGC have Invited bids following intematlonal competitive 
btddIng system. 

(0) The maJn reasons for Involvement of foreign and 
domestic companies for exploration are--(I) to enhance 
exploration efforts In unexplored/poorly explored 
sedimentary areas, which constitute over two-thirds of the 
country's total sedimentary area. (iI) to spread exploration 
risks, (III) to attract risk capital in exploration; and (Iv) to 
bring in new geological ideas and technologies required 
to discover hydrocarbons. 

With respect to attracting Investments for the 
development of dIeoovered fl8lda, these fleIda were offered 
In 1992-93. the main reasons belng-(i) lack of foreign 
exchange and financial resources with ONGClOIL and 
(II) attract state-of-art technologies to develop fields, 
especially marginal fields. However. In 1999, the 
Govemment decided that It would not Itself· offer any 
fields discovered by ONGClOIL for development under 
private/Joint venture arrangements. ONGC/OIL were, 
however, free to offer fields for development on a 
commercial basis, if they so decided. 

(d) and (e) Govemment have signed contracts for 
exploration bIoctc8 and for the development of discovered 
fields following an open intemational competitive bidding 
system. Companies that offered the best terms to the 
Govemment were awarded contracts. 

After implementation of the New ExploratIon Licensing 
Policy (NELP), exploration areas are also awarded through 
open international competitive bidding. PriveIa compen .... 
including foreign companies, and 011 Public Sector 
Undertakings are subject to the same terms and. 
conditions. The bids are analyzed comparatively on the 
basis of composite bid evaluation criteria and blocks are 
awarded to the companies giving the beet tenns. 

Since E&P activities are carried out under two entirely 
different ragImea with regard to (i) nomination and (H) 
production sharing systems. a like-to-flke comparieon 
acroea theM two systems would be hypothetical. However, 
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81 far as the PSC regimes are concemed ... explained 
above, all contracts are awarded on the baail of 
comparative bid analyze to ensure that Government gila 
the best terms for any block. 

Some of the major benefits accruing by Involving 
foreign or Indian private cornpanl.. are summarized 
below: 

(i) Bringing new geological modelslconcepta leading 
to first-time discoveries In areas such 88 Barmer 
district in Rajasthan, the KrIshna-Godavari deep 

wat... and the North East Coast offshore off 
the coast of Or\ua. 

(II) Incre... production levela In the fielda given for 
development under joint venture/private 
arrangement. 

(iii) BenefIt our National au Companiel who, WOI1dng 
with prlvatelforelgn companies can ahare not only 
the finance and technology but also the 
experience and knowledge, as well as 
management practicel, of the latter to flnd new 
solutions to old problems. 

Inlltl8lmtlnf WId SMfus of 15 Ulljor FitIIds 

Sl. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Field 

2 

MHN L·III 

MHS L-1I1 

Ne81am 

Heer., Part-I 

Heera Part· II 

Gandhar 

KaJoi 

Sanand 

Santhal lOR 

Santhal EOR 

N. Kadl (Phase-I) 

N. Kadi (Phase-II) 

Investment (Ra. 
In Croras) 

3 

2929.4 

5266.97 

347.69 

309.08 

589.07 

476.35 

99.87 

30.3 

38.86 

374.5 

62.86 

32.22 

Inputs 

4 

PLTF:4, Produce,.: 83, 
Injectol"l: 1 0 Side trackl: 
10, WI Conversions: 19 

PLTF: 17, ProduceJ"I: 
133, Injectors: 7 SIde 
trackl: 4, WI 
eonv.raIo,.: 32 

13 New welle 7 
Sldetracka 

8 Producers 3 Injectors 

8 Producers 1 Injector 
3 Gu Producer 

66 W.... & Surface 
FacllItie8 

OP: 32 WI: 6 

OP: 11 WI: 3 

lOR: 23 wells 

Air Injection: 2.8 
MMNm3ld 

33 InfiI wella 

21 InflU weill 

Status 

5 

Under Implementation 

Under lmpIementdon 

Completed 

Completed 

Approved 

Drilling of Wells 
Completed 

Under Implementation 

All locations drilled 

All locations drilled 

EOR Commerclallaed 

All locations drilled 

19 wells drilled 
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2 3 

13. Sobhas&n C~ex 71.92 

14. Jotana 63.24 

15. Salol 158.04 

16. Lakwa-Lakhmani 345.1 

17. Rudrasagar 113.9 

18. Geleki 390.09 

Total 11658.25 

DR. ARUN KUMAR SARMA: The reply of the hon. 
Minister could not convincingly estabIIeh as to why our 
country has to take the help of foreign companlee for 
exploration and development of oil flelell while our 
domestic oil companies Including ONGC and 011 India 
are fully competent. 

Sir, the hon. Minister has stated one or two reasons 
that with respect to attracting investment for development 
of discovered fields, these fields were offered In 1992-
93. . .. (Inftlnuptlons) 

. MR. SPEAKER: That is in the answer. You need not 
read the answer. Put your supplementary. 

DR. ARUN KUMAR SARMA: The reason being lack 
of foreign exchange and financial resources with ONGC. 
This was the situation in 1992-93. But, as on today, our 
oil companies are fully well-equipped, they have full 
expertise and even· their services are hired by the foreign 
countries. Now, the questiOns are: What is the economica 
behind it? What is the utility? What is the economics 
when we are going to utilise the services of foreign 
companies? ... (Inftlnuptions) 

MR. SPEAKER: Let him answer. We are all 
interested. 

... (Intsnupfions) 

DR. ARUN KUMAR SARMA: The answer was not 
convincing. I want to know specifically from the hon. 
Minister. . .. (Inlenuptions) 

4 6 

28 IntlH wella All location. drilled 

26 (22P+3WI) wells 24 wells drilled 

Air Injection: 1.1 EOR Commerclallsed 
MMNm3Id 

36-New wella, 15-SIT & Under implementation 
sub, 18-ZJT, 21-c:onv to WI 

19-new wells, 7 SIT Under Implementation 

72-new wells. 16 ZJT, 11 Under Implementation 
conv. to WI, 12 NF wells 
to be put on prodn. after 
presaurlzatlon 

MR. SPEAKER: You have already mentioned It. 

DR. ARUN KUMAR SARMA: Why have we stili to 
involve the foreign companies while our dome.tlc 
companies are competent? ... (lnlt1nupfions) 

MR. SPEAKER: Dr. Sarma, this is the fourth time 
you have said the same thing. 

SHRI MAN I SHANKAR AIYAR: I would draw the hon. 
MM1ber'a attention to the enonnoua incntaH that Is taking 
place in our domeatlo requirement of all hydrocart)ona 
including 011 and gu, and how this exponential increue 
in our requirement i. going to get further augmented as 
our GOP'. over .. rate of growth Is stepped up from 6 to 
7 per cent and then beyond. 

In th .. e circumstances, when we are already 
Importing 76 per cent of our 011 requirements and are 
likely to be importing 60 per cent of our gas requirements 
even 20 yeal'l from now, the hon. Member will appreciate 
that however considerable the efforts of our domestic oil 
companies might be In this regard, we could always.do 
with more. 

It Is not a crttlci8m of the abHlty of our oil companies 
but rather a tribute to them that these foreign companies 
wish to join hands with them In coming Into our petroleum 
sector. The benefits of this has become evident to us 
over the leal few years when we have found that a 
number of joint ventures have produced excellent results, 
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for example, on-land in Rajasthan and off-shore In the 
Bay of Bengal. Oui' deaire is that in the hon. Member's 
home State as wetl, we should exploit to the optimal the 
potential that exists In the State of Assam and the 
adjoining States of the North-East to be able to get 
whatever we can from there for the benefit of the local 
people and for the benefit of India as a whole. There Is 
additional capital that comes from foreign companies. 
There is additional technology that comes from foreign 
companies. There is additional managerial experience that 
comes from foreign companies. There is a huge pool of 
research and development from which these foreign 
companies can draw. But that does not mean that we do 
not have financial resources. It does not mean that we 
do not have technology. It does not mean that we do 
not have managerial experience. It does not mean that 
we do not have R&D. What it means is that we wish to 
combine all that we have for the benefit of the country 
with all that they have for the benefit of our country. And 
it is synergising all the capacities of the foreign companies 
which come here with the capacities that tndlgenously 
exist that charts the route to the future. The future of our 
economic development depends crucia11y upon our being 
able to meet our energy requirements. 

DR. ARUN KUMAR SARMA: My second 
.upplementary Is about the oH fielda In Assam. The 
ONGC's first base was In Assam. Aaaam waa the first 
State where oil was discovered and produced hundred 
years back. Now, there 18 a common feeling .In Assam 
that the ONGC Is gradually planning to withdraw from 
the fields of Assam becauee It is concentrattng outside, 
mainly In the onshore areas. 

I would like to know whether It Is a fact that the 
ONGC is gradually withdrawing from Assam. Or, • not, 
what specific action plan has been taken up by the 
Ministry to boost up the 011 field exploration and other 
production activities In Assam? 

5HAI MANI SHANKAR AIYAR: I am very grateful for 
the opportunity of making this information available. I do 
not think there is a general feating in Aaaam that the 
ONGC Is attempting to withdraw from there. But I do not 
think there are political partl.. which are deliberately 
spreading this false rumour. This Is an opportunity, I 
believe, of killing that rumour. 

Let me begin with the Improved 011 Recovery 
Scheme. We have an Improved 011 Recovery Soheme at 
Lakwa-Lakhmani which w .. approwd In 2001, the ooet 

of which is As. 346 crore. It Is scheduled to be completed 
in March, 2007. We hope to get six mHlion tonnes of 011 
and 0.94 billion cubic metres of gas from that lOR 
Scheme. At Geleld, we are hoping to get nearly four 
million toMeS of oil and close to one billion cubic metres 
of gas from an investment of Rs. 390 crore. From 
Rudrasagar, we are hoping to be able to get 1.38 million 
tonnes of 011 and about 0.16 billion cubic metres of gas 
by this year, almost immediately, at an expenditure of 
As. 113 crore. The expenditure that has been undertaken 
on Lakwa-Lakhmanl is Rs. 143.91 crore; on Geleki, It is 
Rs. 269.01 crore; and on Rudrasagar, II Is As. 72.70 
crore. 

Our cumulative investment in Assam amounts to Rs. 
8667.93 erore which is not Inconsiderable. In the last 
three years, we Invested Rs. 520.20 crore In the year 
2002-03; thia went tip in 2003-04 to Rs. 755.82 crore; in 
the year that has just ended, It has gone to 598.45 
crore. Sir, we do have details of the Sector-wise 
tnvealment In Aaaam. In the period up to now, cumulative 
inveanent In FIxed Aa8eta Is AB. 2851.86 croN; in ~ 
WorIra in Progr.8, It is nearly Rs. 54 crora; on Surveys, 
It Ie 'fls. 491.39 crore; on Exploration It 18 Rs. 1571.04 
crore: on ProducingPropertie. including development 
drilling, it Ie As. 3101.98 crore; on Development Wells In 
Progress, It Is Rs. 86.13 crore; on Inventories, it Is close 
toRs. 600 crore, on Advances to Supplier sit Is nearty 
As. 13 emre. Why Is It that the hon. Member in this 
House Is complaining about our withdrawing when Indeed 
the only dealre we have is to increase our presence 
there? 'We haw brought In thee8 foreign companies. They 
have assl8ted ue In Investing 80 far $ 8.73 million, Sir 
$6.73 million In Assam and Arunachal Pradesh, I have to 
add that the commitment Is of the order of $26.21 miUlon. 
Why do you not want this money? This Is what we are 
trying to give up. 

SHRI P.S. GADHAVI: In his statement, hon. Minister 
hes stated that status in respect of 15 major 011 fields 
are given In Annexure-I. For 39 other fields IOAlEOR 
schemes are under consideration of ONGC. So, I would 
like to know from the hon. Minister which are those fields. 
Parliculady, in my district Kutch and, particularly, in Sir 
Creek area, there Is abundant potentiality of exploration 
work. So, I would like to know from the hon. Minister 
that whether this area also faHs In those 39 fields or not. 

DR. VALLABHBHAI KATHIRIA: Sir, I associate 
myeelf. 
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SHRI RATlLAL KALIDAS VARMA: Sir, I asaociate 
myself. 

SHRI HARIN PATHAK: Sir, I also associate myself. 

SHRI MANI SHANKAR AIYAR: Sir, the classification 
of the ONGC Is between what are called four Regions-
the Mumbai Region, the Westem region, the Eastern 
Region and the Southern Region. .., (Intsnupt/ons) 

MR. SPEAKER: Please do not do this. You are such 
a senior Member. You caMot go on when such question 
is going on. 

SHRI MANI SHANKAR AIYAR: For the benefit of 
the hon. Member who asked the first question, I would 
say that there are six fields In the Eastern Region. In the 
Westem region, with respect to which the question has 
come, the numbers goes from four to 20. So that should 
be 17 different fields ranging from Ahmedabad to Gamlj, 
to Jhalora, to Llmbodra, to Nanc:tej, to Nawagam, to S 
Khadi, to Viral, to Wadu-Paliyad, to Wasna In the 
Ahmedabad asset. Kathana, Ankleshwar, Nade as well 
as S W Motwan in the Ankleshwar asset. Bechrajl, Unch 
and Nandasan in the Mehaana asset. 

SHRI P.S. GADHAVI: Sir, I have asked about Kutch 
and Sir Creek area. 

SHRI MANI SHANKAR AIYAR: This would appear to 
indicate that Kutch is not covered In the current Identified 
fields but that does not mean that the proce.a of 
identifying fields is not on. At the moment, the fields that 
ONGC has identified for development are 39. They Include 
a majority In the Westem region. The Kutch a.... does 
not appear to be covered but I must say that the term 
that the ONGC uses is not the same as our revenue 
authorities use. So, I will have to check and tell you 
whether, with respect to the district called Kutch, it falls 
within the asset called Ahmedabad or falls within another 
asset. We will have to check and get back to you. 

SHRI ADHIR CHOWDHURY: Sir, from the reply of 
the hon. Minister it appears that most of the fields have 
been discovered In the Western region. Under NELP, 
already Phase V is going to concluded. I would like to 
know whether any exploration is awaiting, speclaHy, in 
and around the State of West Bengal. I shall be highly 
obliged to the hon. Member If he may enlighten me as 
to what is the prospect of exploration both on-shore and 
off-shore in West Bengal region. 

MR. SPEAKER: Thank you very much; not only you 
but all of us will be obliged. 

SHRI MANI SHANKAR AlYAR: Sir, In West Bengal 
on-shore. I am afraid. we have not had very much tuck. 
I think the attention there should be concentrated on 
trying to get coal-bed methane for which there Is going 
to be the first production at AaanIOI In the couree of the 
current financial year. But. off-ahore proapecta have 
suddenly become extremely bright. There Is an ONGC 
drill ship that haa arrived off-ahore West Bengal territory, 
that Is, off-shore territory which belonge to the Union of 
India rather than the State of West Bengal. While we 
can fiddle with this, we cannot change the geography-
the geography where the oil is being located in that anta 
Block NEC-26 which Is being exploited with Russian aid, 
that is, Rusalan assistance. That also has 8ktremeIy strong 
potential. Our problem is of locating a rig which would 
come In. We have worked on that. I hope that In addition 
to the ONGC rig that is already operating oft-shore the 
Sunderbans, we will soon have another rig to h.-, the 
Russian Company that 1& there. I trust that the year 2005-
2006 will be a very special year In the history of 
hydrocarbons for West Bengat. 

MR. SPEAKER: Thank you. 

MD. SALIM: I wish good luck to the Mlnleter and to 
the nation for the good works and the ray of hope In 
regard to the off-shore in West Bengal. With the 
successful discovery and development In KG Basin, 
Orissa, North-Eaat Cout, as he pointed out, there Is a 
bright chance of finding 011 In the off-shore. It is another 
matter whether It belongs to the Territory of our State or 
to the National Territory. My two aupplementary questions 
are related to the main question. Mr. Sarma's queatlon 
was whether the Government has worked out a 'cost-
benefit analysis' as of now-it Is not earty ~o include, 
Invite or collaborate with the foreign capital or companies 
In the development of already discovered oilfield.. The 
question of cost-benefit analysis remalned unanswered. 

SHRI MANI SHANKAR AIYAR: Sir, the discovered 
oilflelds do not automatically or without further investment 
or without further application of mind and technology led 
to actual production. The discovered field is a good 
indication of what is the further Investment, further 
technology, further managerial experience that should be 
brought to bear upon that field for its potentlal to become 
kinetic, and in doing that we have coma to the conaktered 
conctuslon, which, I think, Is being borne out by the 
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experience, that It is useful to add to our national 
capacities by having Intematlonal capacities. We wlH 
certainly not allow any particular collaboration to take place 
which is disadvantageous to our country. Please 
remember that whatever oil is discovered has to be 
marketed only in this country, whatever gas Is found has 
to be marketed only in this country, whatever is the output 
of this kind of collaboration can only add to our own 
energy security; It cannot benefit anybody else. So, the 
'cost-benefH analysis' shows that it is to our benefit. There 
will be a terrible cost deficit If we stop collaborating with 
friends from abroad. 

MR. SPEAKER: Since your admirer Mr. Rupchand 
Pal is not putting any question, I am going to OrIssa. 

Shri Brahmananda Panda. 

SHRI BRAHMANANDA PANDA: Sir, it was reported 
that Oil India had explored oil on-shore In Mahanacl BasIn. 
I would like to know from the hon. Minister of Petroleum 
and Natural Gas as to what steps have been taken by 
the Govemment to develop oil fields and gas flelde In 
Mahanadl Basin and the off coast of Orissa. 

SHRI MANI SHANKAR AIYAR: Sir. I am 
disadvantaged that SEBI rules do not permit me to throw 
my hat in the air until appraisal processes are completed. 
But as a citizen of this country and In the hope that the 
Chairman of SEBI will not take adverse notice of me, let 
me assure you that we do believe that there Is gas, and 
considerable gas at that. in the fields that are offshore 
Mahanadi Bf sin. I think It would be in order for me to 
suggest that during the course of the current financial 
year, we hope to be able too make an announcement 
without falling foul of SEBI rules. It is in working towards 
making that announcement through a process of 
appraiSing what has already been discovered and then 
putting in place the measures that would be required for 
production atter exploration that we would be 
concentrating. It is very good news that In the northem 
arch of the Bay of Bengal, offshore West Bengal, we are 
hopeful of finding gas and in offshore Mahanadl. we are 
hopeful of finding gas. 

SHRI BIKRAM KESHARI DEO: Mr. Speaker, Sir, the 
Reliance Industries has already found gas there. But In 
the meantime. the ONGC has wound up its operation In 
Orissa. 

MR. SPEAKER: I have not allowed you to put a 
question. but I am leavina your remark on record. 

SHRt MANI SHANKAR AIYAR: Sir, there is no 
winding up of operation offshore the Mahanadl Basin and 
once you are In the 888, you are in the Union of India, 
not In the State of Orissa. But then, If I may continue 
because this is Important, we have found gas In 
substantial quantities offshore Weat Bengal, offshore 
Orlaaa, offshore Andhra Pradesh and offshore Tamil Nadu. 
We have also found gas offshore Myanmar and we hope 
to make a big discovery In the Andaman and Nlcobar 
Islands. 

Sir, all these discoveries show that in the first decade 
of the 21st century, the Bay of Bengal is going to hold 
the same position as the North Sea. We are going to 
have, In the Bay of Bengal, the North Sea of South Asia 
and this should make us all proud. 

MR. SPEAKER: I do not know what SEBI has got to 
do with It. 

SHRI B. MAHTAB: Mr. Speaker, Sir, the question 
was about Mahanadi Basin and the answer given is about 
offshore. ... (/nIBmJplioI78) 

MR. SPEAKER: No, Mr. Mahtab, I am sorry. You 
are a .... ponslble Member. Please take your seat. 

SHRI A.K.S. VIJAYAN: Mr. Speaker, Sir, my question 
is specific about the Minister's nodal district. 

Sir, I understand that the ONGC wells at 
Nagapattinam and Bhuvanaglri are not functioning properly 
and the production Is lell. I would like to know from the 
hon. Minister whether any special programme Is going to 
be taken up to expand Nagapattlnam and Bhuvanaglrl 
wells 80 as to Improve gas production. 

SHRI MANI SHANKAR AIYAR: Sir, all wells dry up 
and the discovery of Narlmanam was some years ago 
and unfortunately It has gone past its peak. So, what we 
are now trying to do is to utilise Improved 011 Recovery 
techniques in order to be able to try and restore at least 
a part of the kind of production of oil and gas which we 
had in the past. Therefore. the fields identified for further 
development in that general region are, Karaikkal and 
more specificaUy. Adiakkamangalam, Kamalapuram and 
once again In the Karaikkal area, Kovilkalappal and 
perhaps at Nannilam, Narlmanam and Thiruvarur. Many 
of these areas fall in the conatItuency of the hon. Member 
and none falls In my constituency. So, it is clearly better 
to be not the Minister of Petroleum, but to be a back 
bench hon. Member. 
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/TrsnsIslionj 

u.. of RaIIwIty Land 

+ 
*164. SHRI BRAJESH PATHAK: 

SHRI BHANU PRATAP SINGH VERMA:. 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether large area of Railway's land Is lying 
vacant In various zones In the country; 

(b) if so, the details thereof, zone-wise; 

(c) whether the Railways have decided to UN the 
surplus land commercially; 

(d) If so, whether the Railways have formulated any 
plan to utilize the surplus land; 

(e) If so, the salient features thereof; and 

(f) the time schedule fixed for implementation of the 
said plan? 

/Engli$hj 

THE MINISTER OF STATE IN THE MINISTRY.OF 
RAILWAYS (SHRI R. VELU): (a) to (f) A StatIIment Ie 
laid on the Table of the Sabha. 

(a) and (b) Railways have 42,846 hectares (ha) of 
vacant land located mostly in longitudinal stripe along the 
track. This will largely be required by Railways for Its 
own operational requirements In future. Zone-wiH details 
of vacant Railway land are 88 under: 

Railway 

Central 

East Central 

East Coast 

Eastern 

Northem 

North Central 

Vacant Land (In ha.) 

2 

2479 

4454 

188 

1518 

2899 

713 

1 2 

North Eutem 5815 

Northeast Frontier 3488 

North W88tem 376 

Southern 2287 

South CennI 38Q2 

South Eastem 85 

South Eeet Central 3280 

South Western 2854 

Western '7460 

West Central 1031 

Total 42846 

(c) to (e) Vee, Sir. RaIlways have been LU1g II 
vacant land for various U888 till such time auch IMd Is 
required for Railways' operational worb. Theae U888 are 
Commercial 11(:811"1; comeded with railway WOftcIng (e.g. 
Commercial plots for loadinglunloadjng, bulk ott 
installations etc.), Plantation, Grow More Food, 
Pisciculture, etc. Some want I8nd parcell where potential 
exlata are also taken up for property development through 
transparent bktdIng prooea. The land Ie aIao given on 
long lease to Govemment departmentllPubllc Sector 
Undertakings. 

(f) As the commercial .. of the varIoua att .. (vacant 
land) Is a continuous activity, no time schedule can be 
fixed. 

/T,.".lionj 

SHRI BRAJESH PATHAK: Hon. Speaker, Sir, I have 
been apprising the hon. RaIlway Minister and all officers 
of the Railway Board and this House as well from time 
to time about the illegal encroachment on the railway 
land and I have been raising the question In Lok Sabha 
in this regard. There has been encroachment on the 
railway land opposite the Best Colony near Charbagh 
railway station In Lucknow, the capItaJ of Uttar Pradesh. 
Shops and offices have come up there I11egaIIy. The entire 
colony Is under the po8888slon of the mafias. No genuine 
allottee, .1!Yes there. And whenever the officers of the 
Railway Soard go there for Inspection, they are told that 
genuine aJlottees are Hvlng there . ... (lnIlImIpIion6) 
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[English} 

MR. SPEAK~R: Shri Topdar, silence pIeaae. 

... (Interruptions) 

SHRI TARIT BARAN TOPDAR: Sir, you did not give 
me the chance. This is not the way . ... (Ints~ -

MR. SPEAKER: What are you saying? t do not 
understand. On which question, you want to ask? 

SHRI TARIT BARAN TOPDAR: Sir, I told you 
personally. 

MR. SPEAKER: You may be telling me personally. 
This is amazing. I am shocked. 

••. (1,*17UpIion$) 

SHRf TARIT BARAN TOPDAR: For a supplementary 
what has to be done? I have given notice . 
... (Intsnuptions) 

MR. SPEAKER: Very well, let lOme other Speaker 
be appointed. 

... (In~ 

SHRI TARIT BARAN TOPDAR: Sir, this lis .. the 
rule. . .. (Intsnuplions) 

MR. SPEAKER: If this Is the way the Members are 
behaving, let there be a new Speaker. I go out of this 
House. 

... (Intsnuplions) 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): Sir, please calm down. I do not 
think you should" get provoked . ... (Intsrruplions) 

[Translation} 

SHRI BRAJESH PATHAK: Hon. Speaker, Sir, plea8e 
forgive him. I apologise to you on behaH of the Hon. 
Member and I hope that all members would continue to 
regard you as our guardian. 

Sir, I want to know fro.m the Hon. Minister about the 
encroachments on the railway colony near Charbagh 

Railway Station, Lucknow and the reply which I have 
received from the Hon. Minister and his department, In 
response to that, I Infonnecl them through a letter that 
the people who have Illegally occupied the land In the 
railway colony, their names figure In the voters' list and 
telephone connections have been provided to them In 
their name and they gave me a reply that the RaIlways 
are conducting an Inquiry Into as to how their names 
figure In the voters' nat and how they were provided 
telephone connections in their name. 

Sir, I want to bring to the notice of the hon. Minister, 
through you, that instead of vacating the encroachments 
on the railway colony, they are l8y1ng that they would 
conduct an inquiry into as to how their names figure In 
the voters' list and how they got telephone connections 
in their names . 

Sir, I want to know from the hon. Minister the time 
by which .. encroachmenta on the railway land are likely 
to be removed? 

{English} 

MR. SPEAKER: This type of supplementary will not 
be allowed in future. This Question Hour 18 an important 
hour. You 8hould know how to put a supplementary. The 
Hcx.e 11M become a matter of joke. It Is the highest 
forum of this country. It 18 a great opportunity the people 
have given to you. 

... (Inltlnuptions) 

[Tf'8/IMtion} 

SHRI BAAJESH PATHAK: Mr. Speaker, Sir, It Is a 
matter relating to l1iegai encroachment of the railway land. 

{English} 

MR. SPEAKER: Please sit down. You should leam 
how to ask a question. 

... (Intsnuptlons) 

MR. SPEAKER: Everybody Is showing red eyes to 
the Chair. Why do you have a Speaker then? Do 
whatever you like. Do not make ,this House a laughing 
stock to the people of this country. They are looking to 
us for doing something for them. It Is mockery. Yes Mr. 
Minister, ptease answer to the point. 
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SHRt R. VELU: Sir, the hon. Member has I1Iieed the 
question that there are large scale encroachments in 
Lucknow Railway Station Colony. Why are they allowed 
to encroach the land and how have their names been 
included in the electoral rolls? 

Sir, the Railways hold about 4.23 Iakh hectarae of 
land, out of which 0.02 lakh hectares, namely, 2,046 
hectares of land alone is encroached and this Is 
encroached by 1.75 lakh people. The pointed question is 
why have they not been evicted. I will get it verified. I 
can reply, if it is a question of encroachment. Secondly, 
with regard to the inclusion of names in the electoral 
rolls, it Is a matter of State Govemment as to how the 
names of the people have been entered into electoral 
rolls. I do not have any jurisdiction in that. 

[Translation} 

SHRI BRAJESH PATHAK: Hon. Speaker, Sir, I am 
yet to get the answer to the question which I had asked. 

My second supplementary to the Railway Minister, 
through you, is about the plantation of Jatropha plant on 
the vacant railway land for bio-diesel, whether Railway 
Ministry is considering to formulate a scheme to plant 
jatropha on vacant railway land? 

{English} 

SHRI R. VELU: Sir, we have got 42,846 hectares of 
vacant land with Railways. We are trying to see that 
most of this land is utilised fully in the sense that moat 
of the land lies along the long strips of the tracks. Still, 
we have land available for commercial utlUsation. I am 
thankful to the hon. Member for raising this point of using 
the land for Jatropha cultivation. Already, such a Scheme 
exists. We have already planted about 75 lakh trees last 
year. We are again going to raise about 60 lakh trees in 
the sense that we are on the Scheme of raising Jatropha. 
It is because, it is going to be used for blo-dlesel. We 
have already raised 4.5 lakh trees in Kharagpur. We are 
again planning to have at least one project for each 
Zone, which means that we are going to have Jatropha 
cultivation on a grand scale. It is because, there is a 
National Mission on Jatropha cultivation, and Railways 
are going to spare his part of land for this purpose. 

[Translation] 

SHAI BHANU PAATAP SINGH VERMA: The hon'bIe 
Railway Minister in his reply has talked about giving 
commercial licence for the vacant railway land. Will you 
please tell us about the places where railway IMd has 

been given for plsslculture under the North Centre 
RaIlway. 

{English} 

SHRI R. VELU: We are giving the licences for 
fISheries, but I do not have the details. I will fumish the 
details to the hon. Member separately. 

SHRIMATI MINATI SEN: I would like to know from 
the hon. Minister, through you, whether the Government 
would agree to regularlse the markets which are already 
In existence in the Railway land by issuance of licences 
to the marketing cooperatives on long-term lease basis. 

SHRI A. VELU: The licensing for private parties was 
stopped in 1984. Now, a policy has been adopted to 
give licences to the cooperative societies, especially if 
they relate to Railway employees; It Is not for those which 
are unrelated to the Railway . ... (Inhlmlplions) 

MR. SPEAKER: Shri Balasaheb Vlkhe Patil. I have 
got 20 names here. About 25 hon. Members wish to put 
suppiementaries for every question. If I cannot call all of 
them, then all sorts of comments are made. 

... (InMnupIions) 

SHAI A. KRISHNASWAMY: Sir, you can allow half-
an-hour dtscussion. . .. (InlfltTUptions) 

MR. SPEAKER: If you want haH-an-hour discussion, 
you know how to get It. Merely shouting would not do. 

SHAI BALASAHEB VIKHE PATIL: A lot of Aailway 
land is occUpied by unauthorised peraons. That is lying 
vacant. I would like to know whether the MInister would 
consider giving plantation work to the unemployed youth. 
At the same time, the land which is nearest to the cities 
or to the towns can be used for agricultural markets, and 
that land--as far as the market land is concemed-aln 
be reserved for unemployed youth. 

SHRI R. VELU: As was mentioned, even the Jatropha 
cultivation itself Is a jOint venture in the sense that we 
have got the entrepreneurs. For the unemployed youth, 
it Is necessary to participate In the venture of Jatropha 
cultivation. To share the revenue, all those expenses for 
the CUltivation etc. will go to the account of the 
entrepreneur or the agriculturist or the unemployed youth 
and the revenue will be shared on 50 : 50 basis. 
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WRITTEN ANSWERS TO QUES11ONS· 

{TIlIIIMIionJ 

Shortage of LPG 

*165. SHRI BIR SINGH MAHATO: 
SHRI M. ANJAN KUMAR YADAV: 

WHI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) whether the Government is aware of the severe 
shortage of cooking gas In certain States of the country; 

(b) If so, the steps taken by the Government to tackle 
the situation; 

(c) whether the Government Is aware that some of 
the gas agencies are making artlficial shortage by delaying 
distrbution of gas cylinders; and 

(d) if so, the action taken by the Government against 
such gas agencies? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AJYAR): (a) and (b) Public Sector 011 Marketing 
Companies (OMCs) have reported that there Is no 
shortage of supply of domestic LPG in the country except 
for some temporary shortage sin certain areas of operation 
due to particular circumstances specific to theee areas. 
For example, in the State of Kerala, a backlog of 5-8 
days has been reported due tot he transporters' strike. 
Steps are being taken to clear the backlog expeditiously. 
Mumbai, Thane, Raigad and other pockets of Maharashtra 
have been affected by heavy rains and have developed 
backlogs ranging from 2 to 5 days. Action Is being taken 
to quickly clear the backlog and normalcy Is expected to 
be restored very soon, subject to no further exigencies. 
Shortage of cooking gas with LPG distributors in Manipur 
has been reported on account of an economic blockade 
on National Highways 39 and 53 mounted by the All 
Naga Students Association of Manipur from the 19th June 
2005 onwards. The backlog is ranges from 15 to 22 
days. Efforts are being made in consultation with the 
State Government to supply LPG cylinders to the 
distributors. 

(c) and (d) OMCs hav' not reported any artJficIaI 
shortage of LPG by delaying distribution of LPG cylinders 

through their dIIIributors. On estabtIshment of complaints 
of 0f8IIting artIIciaI thonage by distributors, OMCe take 
neceeaary action against erring distributors under the 
provl8lons of the Marketing Oisclpline Guidelines (Moo)1 
DIstributorship Agreement. 

(Eng/IsIIJ 

Ethanol-Blended Petrol 

*166. SHRI JIVABHAI A. PATEL: 
DR. CHINTA MOHAN: 

WHI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the present status of implementation of ethanol-
blended petrol programmes; 

(b) whether the Sugar Industry is able to meet the 
present requirement of ethanol for blending In petrol; 

(c) if 50, the details thereof; 

(d) if not, the steps propoaed to be taken to meet 
the requirement of ethanol; 

<e) whether the Govemment has changed the norms 
to run automobiles on ethanol doped petrol; 

(f) If so, the details alongwlth the reasons therefor; 

(g) whether the Ministry has Issued any new 
notification which does not allow 011 companies to blend 
ethanol In petrol; and 

(h) If so, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Although Govemment had notified 
their intention on 3rd September 2002 to mandatorily 
Introduce the 5% ethanol-blended petrol programme in 
notified sugar producing. States and adjoining areas with 
effect from 1.1.2003, the programme was introduced only 
in a staggered manner because ever since introduction 
of the programme, the supply of ethanol posed problems, 
particularly in the States of Ma~arashtra, Goa, Gujarat, 
Kamataka and Andhra F'radesh and the Union Territories 
of Oadra and Nagar Havell and Daman and Diu. 
Simultaneously, very high prices of ethanol were quoted 
by prospective suppliers for supply of ethanol to Uttar 
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Pradesh and Uttaranchal, which also had • direct Impact 
on supplies In Punjab, Haryana and the Untoo Territory 
':If Chandigarh. In consequence, the notification was 
observed mainly in the breach. 

In order to ensure that the mandatory ethanol-blended 
petrol programme is Implemented seriously In • practical 
manner, Government Notification GSR 705(E) dated 
27.10.2004, mandatorily provided that the 5% ethanol-
blended petrol would be promoted in accordance with 
the Bureau of Indian Standards specifications; shall be 
sold In notified areas if the price of sourcing indigenous 
ethanol for supply of ethanol-blended petrol is comparable 
to the price of Indigenous ethanol for altematlve uses; If 
the delivery price of ethanol at the location is comparable 
to the import paritY price of petrol at that location; and 
if the indigenous ethanol industry is able to maintain the 
availability of ethanol for ethanol-blended petrol programme 
at such prices. The areas which have been notified are 
the States of Goa, Gujarat, Haryana, Karnataka, 
Maharashtra, Punjab, Uttar Pradesh, Uttaranchal, Andhra 
Pradesh (all districts except Chittoor and Nellore), Tamil 
Nadu (only districts of Coimbatore, Dlndlgul, Erode, 
Kanyakumari, Nilgiris, Ramanathapuram, Tirunelveli, 
Tuticorin and Virudhanagar), and the Union Territories of 
Chandigarh, Dadra & Nagar Haveli and Daman & Diu. 

Ever since the ethanol-blended petrol programme was 
introduced on 1.1.2003, despite assurance by the sugar 
industry about adequate availability of ethanol for the 
progrmame, supplies of ethanol by the sugar industry in 
response to the tenders floated by the oil industry have 
not been commensurate with the requirement. While the 
ethanol-blended petrol programme Is intended to lend 
support to the agriculture sector, it is also the concem of 
the Government that the oil marketing companies, already 
suffering huge under-recoveries, do not incur further losses 
in purchasing ethanol and blending it in petrol for selling 
through retail outlets. Since the programme is meant to 
support the farming sector, 88 long 88 the sugar Industry 
is able to supply requiSite quantity of ethanol at a 
reasonable price, the oil companies, under Instruction of 
the Government, are committed to 11ft ethanol and 
implement the programme in notified areas. 

The oil companies floated tenders under the 
provisions of Gazette Notification dated 27.10.2004· for 
sourcing indigenous ethanol, and on successful completion 
of tender negotiations, have placed purchase orderslletters 
of intent for purchase of ethanol for the State of Uttar 

Pradesh. For other States, the tender process 1S 
scheduled to be completed by September 2005. 

(b) to (d) A Memorandum of Understanding (MoU) is 
under discussion with the Indian Sugar Mills Association 
(ISMA) to ensure the attainment of the objects of the 
Gazette Notification of 27th October, 2004. 

(e) No, Sir. 

(f) Does not arise. 

(g) No, Sir. 

(h) Does not arise. 

/T1'8II8I61ion/ 

Revenue Eamed by Doordllrehlln 

·167. SHRI HEMlAL MURMU: 
SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the revenue earned by Doordarshan through 
commercial programmes during 2004-05; 

(b) the percentage increase in the income as 
compared to the last year; 

(c) the steps being taken to inc ...... the revenue 
through commercial programmes; 

(d) whether the commercial tariff of Doordarshan is 
competitive as compared to the private channels; and 

(e) If not, the reasons therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRf 
S. JAIPAL REDDY): (a) Prasar Bharati have informed 
that total revenue earned by Doordarshan from commercial 
programmes during 2004-2005 is Rs. 665.27 crores. 

(b) Total percentage increase in the income as 
compared to last year is 25.47%. 

(c) Prasar Bharatl have informed that they have taken 
varioua atepa to Increase the revenue through commercials 
as per details given In the enclosed statement. 
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(d) Pruar Bharatl have Informed that Commercial 
tariff of Doordarshan is competitive as compared to the 
private channels. 

(e) Does not arise. 

Stt!1pS taken to incl'fNlse Commercial Rellflf1lJt18.· 

1. In order to improve marketing of programmes, 
marketing divisions have been established at 
Mumbai, Chennai, Hyderabad, Delhi, Kolkala and 
Bangalore. 

2. Steps have been taken to fully exploit the 
commercial potential of various programmes 
including films and film-based programmes. 

3. A Development Communication Division has 
been established for securing busln... and 
catering to the publicity requirements of various 
Ministriea/Govemment DepartmentalPSUs. 

4. Efforts are being made to ensure that 
programme slots with advertising potential on 
various channels do not remain vacant. 

5. Computerization of bilHng system of Doordar8han 
Commercial Service at Deihl has been done in 
order to ensure timely preparation of bills. 

6. In order to promote the programmes of 
Doordarshan and Its brand Image, barter 
arrangements for newepaper publicity have been 
made with various newspapers and magazines. 

7. Special care is being taken to acquire quality 
software from various professional software 
houses. 

8. Steps. have been taken to improve the 
transmission quality with digitalization of signals 
and cable operators now have been given option 
to download signals either In Analog mode or 
Digital mode. 

9. The Commercial Rate Card is being constantly 
reviewed and revised to bring it In tune with 
market practices. 

10. For taking quIck,d8IciIions In commercial matters, 
an empowered committee comprising the ceo, 
DG (AIR) and DG (~O) has been constIluted. 

11, In order to eliminate, large number of non-
serious agencies, amount of bank guarantee to 
be submitted by accredited agencies have been 
increased from As. 3.00 lakhs to Rs. 25.00 
lakhs. 

12. Producers are now required to submit bank 
guarantees equal to telecast charges for eight 
weeks in order to protect the credit period. 

13. extension of current programmes/slotting of new 
programmes are subject to satisfactory payment 
behaviour. 

14. Payment behavfour Is betng ntgUlarty monitored 
and action is initiated for recovery Including 
suspension of accreditation, legal notice, 
arbitration etc. 

The net result of the.. steps can be seen in 
Doordarshan eamlng the highest commercial revenue so 
far of Rs. 665.27 crores in 2004-05. 

Revenue ...-ned from Freight 

*168. MOHO. SHAHIO: 
PROF. MAHAOEORAO SHIWANKAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the revenue earned from freight charges 
has increased on account of increase in freight charges; 

(b) If so, the percentage Increase In the freight 
charges eamed during the first quarter of the current 
year; 

(c) whether the said rate of revenue earnings is more 
as compared to previous year in respect of freight 
eamings; 

(d) If so, the details thereof; 

(e) whether the Government is aware that In some 
areas, the goods are not delivered in time; and 

(f) If so, the stepa taken to speed up the freight 
services in such areas? 

THE MINISTER OF RAiLWAYS (SHRI LALU 
PRASAD): (a) to (d) There was no 'across-the-board' 
increase in the freight rates in the Railway Budget 2005-
06. During the first quarter of the current year, a growth 
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0' 13.25% and 19.67°,," hu been achieved In loading 
and originating earnings reapectlvely. The higher tncrHae 
in originating earnings Is prlrnarHv on account 0' 
substantial growth achieved in high rated commodities 
like Iron Ore for Export, Raw Materials to Steel Plants 
and 'Other Miscellaneous Goods'. 

(e) No, Sir. 

(f) Does not arise. 

[English} 

Declaration of Traina .. Superfaat 

·169. SHRI BRAJA KISHORE TRIPATHY: Will'the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railway Board has issued any 
instructions to all Zonal Railways regarding declaring 
certain trains as superfast trains which involve levy of 
supplementary charges on puaenger ticket; 

(b) if so, the details thereof; 

(c) whether the Railway Board is aware that the 
Eastern Railway has not declared some trains originating 
from Howrah station which have more than pr8ICribed 
speed limit for superfast as superfast trains; 

(d) if so, the reasons for not declaring these trains 
as superfast alongwith the revenue loss occurring to the 
exchequer as a result thereof; and 

(e) the action taken by the Railway Board in this 
regard? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) and (b) Yes, Sir. Railway Board issued 
instructions in 1993 for declaring trains as superfast based 
on average speed criteria of minimum 55 kilometre per 
hour (kmph) on broad gauge and 46 kmph on metre 
gauge, for the purpose of levy of supplementary charges. 
In 1998, Ministry of Railways empowered the zonal 
railways to declare the train as superfast If It fuWliled the 
speed criteria. 

(c) to (e) Four 'trains, viz., 3015J3016 Howrah·Bolpur 
Shantiniketan Express, 302913030 Howrah-D~ Coal 
Field Express, 3317/3318 Howrah·Dhanbad Black 
Diamond Express and 3035/3036 Howrah·Asansol 

AgnIbIna Expreaa, not declared by Eastem Railway as 
auperfut, are under conIideratIon for review In regard to 
superfast criteria. Since the.. trains have not been 
declared as superfast, the question of levy of surcharge 
and the reeultant revenue lou does not arise. Due to 
involvement of issues relating to travel of common people, 
the matter of declaring these trains as superfast could 
not progr888 ahead. Mlnletry of RaIlways Is now revlewtng 
the whole Issue Including the present speed crtterla. 

Production of Petroleum Product. 

"170. SHRI SUBRATA BOSE: 
SHRI AJIT JOGI: 

WHI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to alate: 

(a) the targets set for production of petroleum 
products during the Tenth Five Year Plan; 

(b) the detail. of actual achievements made In 
proclucllon 80 far; 

(c) whether there has been a shortfall in the 
production of petroleum products during the Tenth Plan; 

(d) jf so, the reasons therefor; 

(e) whether the Govemment Is contemplating inc ...... 
in production of petroleum products in the oountry; 

(f) If so, the schemes formulated by the Government 
In this regard; and 

(g) the amount proposed to be spent by the 
Government for implementation of the .. achemes during 
the current year? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (.> The Tenth Plan document of the 
Planning Com,misslon has not set the target for the 
production of petroleum products during the Tenth Five 
Year Plan as the refinery sector has been deliceneed. 

(b) The details of actual production 0' petroleum 
products during the first three years of Tenth Five Year 
Plan is given below: 
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Period 

2002-03 

2003-04 

2004-05 

(c) No, Sir. 

Quantity In Million 
Metric Tonnes (MMT) 

108.7 

117.6 

122.7 

(d) Does not arise, in view of (c) above. 

(e) Yes, Sir. 

(f) and (g) The production of petroleum products Is 
proposed to be increased through expansion of exi8tlng 
refineries and setting up of new refineries. An estimated 
amount of Rs. 2241.2 crore is proposed to be spent on 
these schemes during the current year. 

In ... natlon of Lat.t Technology 
Computer System. 

*171. SHRI JASHUBHAI DHANABHAI BARAD: Win 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware that the 
computer hardware/software systems Installed in many 
reservation centres in the country are of outdated 
technology and go out of order frequently; 

(b) whether the Railways have any proposal to Install 
latest technology hardware/software systems at aU the 
reservation centres In the country; 

(c) if so, the details thereof; and 

(d) the time by which these are likely to be installed? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) The computer systems installed in 
reservation centres are of new technology and do· not 
normally go out of order. In the rare case of a system 
failure, faults are rectified immediately. 

(b) to (d) Does not arise. 

Pre .. rvatlon and Maintenance of HerItage SItH 

·172. SHRI LAKSHMAN SETH: WUI the Minister of 
CULTURE be pleased to state: 

(a) whether the Government Is aware that many 
if11)OI't8nt herIIage monuments are getting damaged and 
encrCHaChed upon In different pal18 of the country; 

(b) If so, the details thereof, State-wise; and 

(c) the action taken by the Government to preserve, 
protect and maintain these heritage monuments? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. Government 
has no Infonnation that many important monuments are 
getting damaged. Encroachments have been, however, 
noticed In some of the protected monuments. State-wise 
cMI&aIII are being conected. 

(c) The ASI has regular watch and ward staff for the 
security of the protected monuments. Their strength has 
been augmented through engagement of private security 
guan:ta, .... police personnel and CISF. In the case of 
encroachments, legal meaaures have been initiated by 
the ASI as per the provisions of the Ancient Monument 
and Archaeological SItes and Remains Act, 1958 and 
rules made thereunder. ASI has also taken up a phased 
programme of providing physical protection through fencing 
of the monuments. The conservation programme of the 
ASI Includes regular maintenance, structural conservation, 
spectaJ repairs, chemical preservation and development 
of environs. 

fTmnMIIonJ 

Shot1llge of Pilot. 

*173. SHRI DEVIDAS PINGLE: 
SHRI SANJAY DHOTRE: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is any shortage of pitots in the 
civil aviation Mdor; 

(b) If 10, the details of the shortage of pilots in public 
sector airlines; 

(c) wtwther the shortage of pilota has adversely 
affected the flight scheduIf; 

(d) if so, the details thereof; 
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(e) whether the Government has taken any ... for 
recruitment of pilots In theH airtines; 

(f) if so, the details thereof; and 

(g) the time schedule fixed for recruiting the ptIota? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) At present, Air India (Including Air India ExpntS8) 
has a shortage of 118 pilots, whereas ARiance Air, a 
subsidiary of Indian Airtines Linited has a IhorIage of 40 
pilots. Pawan Hans Helic0pter8 Umited, a Public Sector 
Undertaking, under the Ministry of Civil Aviation, has a 
shortage of 16 Captains. 

(c) and (d) Adjustments have been made to the flight 
schedules in order to maintain regularity of aervices within 
the existing resources. 

(e) to (g) Airiines are in the process of recruiting 
pilqts to fiU up the vacancie8 arising from time to time, 
through open advertisement in leading newepapere, 
campus recruitment from Indira Gandhi Rashtriya Uran 
Akademi at frequent intervals and foreign recruftment 
agencies. To overcome the shortage of pilots, retirement 
age of pilots, who can operate commercial flights, has 
been increased from 60 years to 61 years. 

(English! 

lIIy1ng of OptIcal fibre CIIbIe 

*174. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Government has laid Optical Fibre 
Cable (OFC) along the railway tracks; 

(b) if so, the length of OFC laid and commissioned 
till date; 

(c) the estimated cost of the project; 

(d) whether private operators are allowed to use OFC 
network in order to generate revenue to the railways; 

(e) if so, the details thereof; 

(f) the name of stations where Internet Cafe facUlty 
is presently available; 

(g) wheIher the Govemment prapol.1 to expand thts 
f.cllly to other IIIttionI; and 

(h) If so, the detatIs thereof? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Yee, Sir. 

(b) The Optical FIbre Cable (OFC) has been laid on 
27166 Route Kilometres of railway tracks till June, 2005. 
Out of this 23063 Route Kilometres of OFC has been Iitl 
commissioned. 

(c) The average cost of OFC laying comes to 
between As. 1.60 Iakhs to As. 2.00 Iakhs per km. besides 
the cost of electronics and other equipment. This being 
ongoing process, the total cost of laid and commissioned 
OFC has not been estimated. 

(d) Yes, Sir. 

(e> The Public Sector Undertaldng (PSU), namely 
RaiJTeI Corporation of India lid. under the Ministry of 
Railways is generating revenues by allowing operators to 
use the OFC network. In the last ttvee years, the total 
eaming8 of RailTel were 88 follows: 

Year Rs. in erore 

2002-03 9.50 

25.95 

65.34 

(f) At pte8IR. Internet cafe facility hu been provided 
at Platfonn No. 12 of New DeIhl ReDway Station only. 

(g) Yes, Sir. 

(h) For eettIng up of cyber cafea, Railways have 
planned & identified 82 stations to start with. 

PrIorIty to DomHtIc eomp.nlu for Def8nce 
PUrchuel 

°175. DR. LAXUINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHl: 

Will the Minister of DEFENCE be pleased to state: 
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(a) whether the Govemment proposes to give priority 
to domestic companies with regard to defence purchaMs; 

(b) if so, the details thereof; 

(c) whether the Govemment has received proposals! 
suggestions from various organizations in this regard; and 

(d) if so, the details thereof and reaction of the 
Government thereto? 

THE MINISTER OF DEFENCE (SHRI PRANAS 
MUKHERJEE): (a) to (d) While it is the policy of the 
Govemment to encourage indigenization, partlcularty In 
the field of defence to achieve self-reliance, the 
requirements of Armed Forces for defence equipment, 
arms and ammunition, are met in accordance with 
procedures laid down in the Defence Procurement 
Procedure-2oo5 (Capital Procurements) and the Defence 
Procurement Manual-2005 (Revenue Procurements) 
goveming procurement of defence Items under Capital 
Head and Revenue Head of Stores expenditures 
respectively. 

With a view to utilising the capacity created In the 
public sector enterprises fully and to improve the 
performance of Central Public Sector Ent8lPri8es (CPSEs) 
through order booking, where the price quoted by a CPSE 
is within 10 per cent of the lowest valid bid price (L-I) in 
a tender, other things being equal, purchase preference 
is to be to granted to the CPSE concemed at the L-I 
rates by Govemment Departments/Organisations/other 
CPSEs for Notice Inviting Tenders (NITs) of Rs. 5 erOres 
and above, in terms of Ministry of Heavy Industries & 
Public Enterprises (Department of Public Enterprises) O.M. 
No. DPEl13(12)12003-Fin. dated 26th October 2004. This 
dispensation has been recently extended beyond 31 st 
March 2005 with certain modifications/conditions vide PIS 
Press Release dated June 30, 2005 issued from PMO. 

Industry Associations had requested for a greater role 
of local industry, particularty the private sector, in Defence 
Production. In May 2001, the Defence Industry Sector 
was opened up to 100% for Indian private sector 
participation with FDI permissible up to 26%, both subject 
to licenSing. 

HIring of Aeroplanea 

*176. SHRI KASHIRAM RANA: 
SHRI GIRIDHARI YADAV: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a, the nonns preacrbJd by the GovaI'l'lTl8l1l for giving 
permission to the public sector airlines for hiring 
aeroplanes; 

(b) the number of aeroplanes hired by the public 
sector alrtines durtng the last three years; 

(e) whether any cost-profit analysis has been 
conducted for hiring of the aeroplane; and 

(d) It so, the outcome thereof? 

THE MINtSTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Public 
sector a/t1Ines are permitted to hire aircraft as per their 
operational requirements and commercial judgment. 

(b) AIr India (including Air India Charters Limited) 
and tndian AIt1lnee (including A1Uance Air) have hired 18 
and 16 aircraft respectively on leas8 durtng the last three 
years. 

(c) and (d) The proposals of lease-in of aircraft are 
dulY lupported by coat benefit anaIy8I8 reftectlng eetImated 
break even leat factor from operating leased aircraft 
considering lease rentals and other relevant costs at the 
preYalUng Input pr1cea and revenue at prevailing yieldS. 

/English) 

Luxury Tourlet Train. 

*177. SHRI S.K. KHARVENTHAN: WHI the Minister 
of RAILWAYS be pleased to slate: 

(a) whether the Union Government propose. to 
introduce luxury tourist trallw (Palace on Wheels) in some 
Southern States on the pattern of the train runntng in 
Rajasthan sector to attract more dom8ltic and foreign 
tourists; 

(b) H 80, the details thereof; 

(c) the time by which the said trains are likely to be 
introduced; 

(d) whether propoaale to start such luxury tourist trains 
in ather States hive also been reoeIved from reepective 
State Govemmenl8; 

<e) H 80, the details thereof, State-wile; and 
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(f) the reaction of the Union Govemment thereto and 
the time by which the same .... likely to be etarted? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): <a) and (b) Ye., Sir. A Memorandum of 
Understanding (MoU) has been entered Into between the 
Indian Railways and the Karnataka State Tourism 
Development Corporation <KSTDC) for running a luxury 
tourist train in the Kemataka sector. 

(c) The train is to be commtasloned by the KSTDC. 
No time frame has been given by them. 

(d) No, Sir. 

<e) and (f) Do not arise. 

(Tf1N1SIationj 

Complaint. Regarding ~_ Advertl • ....,. 

*178. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

<a) whether the Govemment has received complalnta 
regarding obscence commercial advertisementa on 
Television threatening Indian values and tradltlona; 

(b) If so, the details thereof; 

<c) the action taken by the Govemment against the 
persons found responsible for clearing such 
advertisements; and 

(d) the steps proposed to check further telecaatlng 
of such advertisements? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) Yes, Sir. Complaints 
regarding obscence commercial advertlsemente on 
television are received from time to time. There Is no 
pre-telecast censorship of programmes on television 
channels and Government does not clear any 
advertisement on Television. Advertisements on au satellite 
TV channels transmltted/re-transmitted through the Cable 
networks are required to adhere to the Advertising Code 
prescribed under the Cable Television Network 
(Regulation) Act, 1995 and rules framed thereunder. Action 
for violations of the Code can be taken by any authorised 
officer i.e. OM, SDM or Commissioner of Police or any 

other officer notified In the official gazette by the Central 
Government or State Government. The Central 
Government hu conatituted an Inter-M1nIstertaI Committee 
to look Into the violations of the Advertlalng Code. The 
Committee either suo-moto, or on receipt of a complaint, 
examines cases of violations of the Code. Show cause 
notices are issued in the first Instance to TV channe" 
telecutlng objectionable advertisements In violation of the 
Code and In suitable cases further action Is taken .. per 
rules. 

As regards telecast of advertisements on 
Doordarahan, the same are governed by the provleion of 
Doordarshan's Code for Commercial Advertising which 
InMr alia prohibits obscence advertisements. All 
advertisements are previewed by DO to ensure their 
conformity with the Code. 

/Engl/$h/ 

Rural Bu.I,... Hub. 

*179. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the MInIster of PANCHAYATI RAJ be pleued to 
state: 

(a) whether the Government has initiated an action 
plan to e8tabliah rural buslne .. hube as reported In the 
Hindu dated June 28, 2005; 

(b) If so, the details thereof; 

(c), the Stat .. identified for developing rural busIn ... 
hubs; 

(d) whether financial assistance would be provided 
to States to establish rural business huba; 

(e) If so, the details thereof; and 

(f) the time by which these hubs are likely to be 
established? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes Sir. A Conference of 
Chief Ministers and State Mlnlltera In charge of Rural 
Development and Panchayati Raj on Poverty Alleviation 
1hrough Panchayatl Raj was organl8ed In DeIhl on 29-30 
June, 2004. The Prime Minister in his inaugural address 
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emphasized the need to teem from the ChIneH ~I 
of Town and Village Enterprl8es that add value to 
agricultural produce in the rural antU. In this context, he 
suggested the establishment of Rural Buslnell Hubs 
based on local resource endowments, felt needs of the 
local community and relative absorptive capacity. 
Accordingly, the Ministry of Panchayatl Raj has been 
engaged in consultation with various experts In order to 
devise an appropriate framework tor Panchayats to 
facilitate the setting up of the Rural Business Hubs. In 
November, 2004, National Presentation on Rural Bustnees 
Hubs was organised jointly by Ministry of Panchayatl Raj 
and Confederation of Indian Industry In which several 
Government agencies such as IT, Financial I~one 
including NABARO and institutions dealing with TeXlilee, 
Handicrafts and Agro Business participated. About 1000 
elected representatives of Gram Panchayats, Block 
Panchayats and Zilla Panchayats from varioUi Stateal 
UTs also pat1iclpated along with about 250 rapraaentaIIves 
of industry. The Ministry of Panchayatl Raj and the CII 
are now working together to facilitate pUblic-private-
panchayat partnership to establish rural business hubs. 
For this purpose, a Rural Business Council Co-chalred 
by the Minister of Panchayatl Raj and Shri S.K. MunjaJ, 
former Chairman of CII has been set up. The flm Meeting 
of the Council was held on the 29th July, 2006. 

(c) Ten Statee namely, UttaranchaJ, KeraJa. Kamataka, 
J&K, Punjab, Rajasthan, West Bengal, U.P., Chaut.garh 
and Assam, have been initially identified for developing 
Rural Busineu hubs. 

(d) and (e) The financing of rural bueineu hube Is 
envisaged as a business proposltlor. on the public-private-
panchayat partnership principle, but wltl be supported by 
such Government funds as may be available for this 
purpose. 

(1) All efforts are being made by the Minietry of 
Panchayati Raj In collaboration with the CII to ... that 
Rural Business Hubs start fUnctioning at the eartlest. 
However, at this stage it is not possible to Indicate an 
exact time-frame by which these Hubs are likely to be 
established. This will, in any cue be an ongoing Pf'OC'SS, 
not a specific time-bound scheme. 

/TflInsl8fionJ 

*180. SHRIMATI SUSHEELA BANGAAU l.AXMAN: 
SHRI RAMOAS ATHAWAlE: 

Will the MInister of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a) whe1her gee .....",.. have been found recently 
In certain ..... of the country Incluelng KrIIIhna Godavari 
baaIn; 

(b) If 80, the detaiII thereof, JocaIIon-wlse; 

(c) the extent to which the production capacity is 
likely to Increase thereby; 

(d) the estimated quantum and value of gas to be 
explored yearly from these reserves; 

(e) the expenditure Incurred so far on locating such 
reserves; and 

(f) the time by which production from these gas 
I'888I'V8S Ie likely to commence? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAA): (a) and (b) During 2004-05, 011 and 
Natural Gas Corporation Ltd. (ONGC) made one gas 
dIac:overy, VashJehta In the Krishna Godavari Basin and 
two off & gee discoveries, namely, 0-33 In Mumbal 
Offahore and Tlphuk In Aseam. Oil India ltd. (OIL) have 
also made three 011 & gas discoveries In Aesam, namely, 
North TInall, We.t Zalonl and Samdang. Reliance 
Induatriea UmIted (RIL) have made seven gas discoveries 
In blocka KG-OWN-9813 failing In the KrIshna Godavari 
Bastn and NEC-OSN-97/1 offshore the Orissa coast. In 
addition, Gujarat State Petroleum Corporation Limited 
(GSPC) have also made a gas discovery in the offshore 
area of Krishna Godavari Basin in June, 2005. 

(c), (d) and (f) The discoveries made by National Oil 
Companies (NOCs) and prlvate/jolnt venture companies 
during the above period are under appraisal. However, 
the gas reserves accretion In 2004-05 by ONGC, OIL 
and private/joint venture companies from discovery 
appraisal efforts I. about 182 Billion Cubic Metres (BCM) 
in onIand and offshore areas of Indian sedimentary basins. 
Production from recent discoveries depends upon the 
resulll of appraisal and the techno-economic feasibility of 
the discovertea. During the year 2004-05, the development 
plan for the discoveries, namely, Ohlrubhai-1 & 3 In 
Krishna Godavari basin In block KG-OWN-98/3 was 
approved by the Management Committee (MC). According 
to the approved development plan, the ~ikely production 
from theae two discoveries made by RIL In Krishna 
Godavart bDin will peak at 40 Million Standard Cubic 
Metres per Day (MMS~MD). Gas production I. expected 
to commence from 20pe.0g. 
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(e) ONGC and OIL have made an expendltunt of 
As. 2344.45 Cf'OI'8 and about As. 523 crore on exploration 
activities In 2004-05 respectively. Private/Joint venture 
companies have incurred about Rs. 1493 crore on 
exploration activities in blocks NEC-OSN-97I2, KG-DWN-
9813 and KG·OSN-2001/3. 

1674. SHRI JAI PRAKASH (Mohanlal Ganj): Will the 
Minister of DEFENCE be pleued to Itata: 

(a) whether It is a fact that after the decision taken 
by the Government to clas81fy the 8taff of unit-run 
canteens as Govemment employeee, there Is a proposal 
to give them DA, HRA, CCA etc. in addition to their pay 
sea .. ; 

(b) if 80, the time by which ordera in thIe regard are 
likely to be issued; and 

(c) If not, the re .. o08 therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) The Supreme Court on 4.1.2001 
in its judgement delivered in the cue of Union of India 
Vs M. Aslam and othera inftlr IIIiB held that the statue of 
employees In the Unlt-Run-Canteens (URCs) would be 
that of a Government employees, though, this by ..., 
would not entitle them to get all the service ben. that 
are available to regular Government .. rvama or .ven to 
their counterparts serving In the Cante.n Stor •• 
Department. The Supreme Court also held that It would 
be open to the employer to frame separate conditlona of 
service of the employees. Accordingly, the Rules reguIIdIng 
the terms and conditions of these employ ... we .. framed 
and issued on 28.4.2003. Employees of the URCs draw 
their pay at the minimum of the regular pay av.ilable to 
their counterparts in the Canteen Store Departmenta. 
House Aent Allowance, Deamess Allowance and City 
Compensatory Allowance are not admissible In accordance 
with the said rules. 

U.e of Aircraft 

1675. SHAI ASADUDDIN OWAISI: WKI the Minister 
of DEFENCE be pleased to state: 

(a) whether the Inclan Air Force provided aircraft to 
Justice S.N. Phukan probing defence deals during his 
visits to Maharashtra; 

(b) If 80, the details thereof; 

(c) whether the Government has Inquired Into the 
causes which necessitated the provision of Air Force 
alrcraft to Justice Phukan; and 

(d) if so, the outcome thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a> Yes, Sir. 

(b) Free airlift was provided from Delhi to Pune on 
22.12.2003 by an Avro aircraft, Puna to Ahmednagar on 
23.12.2003 by MI-17 helicopter, Ahrnednagar to Mumbai 
on 26.12.2003 by MI-8 helicopter and from Mumbal to 
DelhI on 27.12.2003 by AN-32 aircraft. 

(c) and (d) The Raksha Mantri made a statement on 
4th May 2006 In the Rajya Sabha that 'nonnally for vislta 
of a CorM1iuIon IAF aircraft are not provided'. 

SettIng up of AlraehwMI and DoordInhen KendrM 
In uu.ranchal 

1876. MAJ. GEN. (RETO.) B.C. KHANOURI: WHI the 
Minllter of INFORMATION AND BROADCASTING be 
pIHeed to state: 

(a) whether State level AkuhwanI and Doordarahan 
Kenclru have been set up In Uttaranchal; 

(b) If 10, the pIecee where these have been set up; 

(c) If not, the reuona therefor; and 

(d) the time by which theee are likely to be HI up? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) Doordarehan had Installed 
an interim set up at Dehradun, which Is functional since 
August, 2001. The scheme for establishment of a 
permanent Doordarahan Kendra since been approved, and 
Is expected to be completed in three years. 

A 10 kW FM radio transmitter with studio and 
upIInkIng facilities Is propoeed to be eet up at Dehradun 
under Tenth Five Year Plan, which will taIce about 3 
years for installation. Further, six radio stations viz., at 
Almora, Paurl (Garhwal), Pithoragarh, Uttarkashi, 
Gope.hwar (CharnoU) and Munoorie are currently 
functional In Uftaranchal. 
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/English} 

Subrahmllnya Temple 

1677. SHRI K.C. PALANISAMY: WUI the Minister of 
CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India has 
recently discovered remains of the 'Subrahmanya Temple' 
adjacent to the Tiger Cave, Salahvan Kuppam, 
Mamallapuram in Tamil Nadu belonging to the Pallava 
period; and 

(b) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. The 
Archaeological Survey of India has recentty discovered 
remains of the Subramania Temple adjacent to the TIger 
Cave, Salauvankuppam, MamaHapuram (Tamil Nadu). The 
temple consists of sanctum sanctorlum, .rrI1atn6~ 
and 1T1II1wnII~. The discovery also Includes two plUar 
inscriptions of the Pallava period dating back to 8th-9th 
century AD, and another inSCription datable to middle of 
10th century AD. 

[T1lU18I81ion} 

Conatructlon of Houelng Un ... 

1678. SHRIMATI KIRAN MAHESHWARI: 
SHRI HARIBHAU RATHOD: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Govemment Is contemplating to make 
housing arrangements for the families of the soldiers In 
the Cantonment area; 

(b) if so, the details thereof; 

(c) the number of housing units propoeed to be buUt 
for the families of the soldiers In the current year; and 

(d) the amount estimated to be spent by the 
Govemment for this purpose? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (al Yes, Sir. 

(b) The Government has decided to construct 
1,98,881 houses for the families of defence eervtce 

persomeI In the Camonment8lMiJitary Stationa. The work 
is propoeed to be completed, in four phuea. under the 
'MarrIed Accommodation Projed' at a total estimated coat 
of Re. 17,358 croree. 

(c) In Phase-I of the married accommodation project, 
a total number of 61,668 Dwelling Units will be 
constructed. The construction work under Phase-I has 
already started at many sites and this phase Is likely to 
be c~p1eted by 2005·2006. 

(d) The amount estimated to be epent by the 
Government on Phase-I of the project Is Rs. 5478.73 
croree. 

Revtval of HEC 

1679. SHRI MANOJ KUMAR: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleaeed to state: 

(a) whether the Govemment proposes to revive the 
Heavy Engineering Corporation Ltd., Ranchi; 

(b) If so, the details thereof; and 

(c) the total liabilities of the corporation as on date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSHMOHAN DEV): (a) and (b) HEC was 
before the Board for Industrial and Financial 
Reconstruction (BIFR) since 1992. BIFR on 6.7.2004 has 
recommended winding up of HEC under Sick Industrial 
Companies Act (SICA). An appeal against the BIFR's 
winding up orders have been flied by Government of 
India and HEC before Appellate Authority for industrial 
and FInancial Reconstruction (MIFR). A Writ Petition 
against the wincing up order have also been filed by 
HEC before the High Court, Ranchi. The decllion of 
AAIFR and the Hon'ble High Court Is awaited. 

(c) Total liabilities of the corporation were Rs. 2371.96 
crore (Pre-audited) as on 31.3.2005, which have Increased 
to Rs. 2448.11 crores as on 30.6.2005 (Pre-audited). 

Involvement of Offtclal' In CorrUption Actlvltle, 

1680. SHRI RAMDAS ATHAWALE: Will the MInister 
of INFORMATION AND BROADCASTING be pleased to 
state: 
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(a) the details of the Doordarlhan officials found 
involved in corruption activities during the ItlSt one year; 
and 

(b) the action taken by the Government against them? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAiPAL REDDY): (a> 3 officials of Doordarahan have 
been found involved in corruption activities during the 
last one year. 

(b) Penalty has been imposed on these officials on 
conclusion of DepartmentaVJudicial Proceedings. 

[English} 

Joint Venture betw .. n HAL and Snecma Moteura 

1681. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has approved the 
creation of a Joint venture between the Hindultan 
Aeronautics Umlted and French firm Snecma Moteura to 
manufacture spare parts and aircraft engines; 

(b) if 80. the terms and conditions thereof; 

(c) the time by which joint venture company will start 
production; and 

(d) the extent to which India's export wiD be increased 
after the formation of JV company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) Govemment have approved the formation 
of a Joint Venture Company (JVC) between Hinduatan 
Aeronautics Umited (HAL) and Snecma. France. 

(b) The JVC is to establish a Centre of Excellence 
for production of civil engine components and assemblies 
at Bangalore. The JVC will be managed by an 
independent Board of Directors. Equity participation by 
HAL & Snecma in the JVC will be on 50 : 50 basis. 

(c) The JVC is expected to commence production in 
2006. 

(d) The export turnover is expected to be around 
Rs. 40 crores per annum. 

Regional lnatltute for Multiple Dl8ab1UtlM 

1682. SHRI RAVICHANDRAN SIPPIPARAI: WHJ the 
Mlnlater of SOCIAL JUSTICE AND EMPOWERMENT be 
pIeaed to atate: 

(a) whether the Government proposes to set up 
Regional Institute for Persona with Multiple Disabilities; 

(b) " 10, the detail thereof; ~wf8e; 

(c) the main function of Regional Institute and time 
by which the aame II likely to be Nt up; and 

(d) the funcla rele .. ed for National lnatltute for 
Empowerment of Persons with Multiple Dllabllitle., 
Chennai during current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) and (c) Do not ..... 

(d) There II an allocation of Rs. 8.60 crore for the 
National lnatltute for Empowerment of PerlOna with 
Multiple DIIabIIItl .. , Chennaiin the current financial year. 
out of which Rs. 3.18 crore has been releued. 

[TmnsI6t1onJ 

Ajmer-Kota Rail Une 

1883. SHRI RAGHUVEER SINGH KOSHAL: WIll the 
Minister of RAILWAYS be pleased to .... : 

(a) whether a new railway line -Ajmer-Kota" hal been 
announced In the Railway Budget (2005-08); 

(b) If so, the proposed route of the 88IcI new railway 
line; 

(c) the funds earmarked for the said project during 
the current financial year; 

Cd) whether the 8urvey work has been atarted; Met 

(e) if not, the time by which It Is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, SI ... However, a 
survey for new Une from Ajmer to KOla (210 kms.) has 
been included in the Budget 2006-08. 
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(b) and (c) Do not arIM. 

(d) No, Sir. 

(e) The survey work will start during the current 
financial year. 

New. R.I Une In ..........,. 

1684. SHRI HANS RAJ G. AHIR: Will the MInI8ler of 
RAILWAYS be pleased to state: 

(a) whether the Government of Maha .... htra hal 
agraed to bear 50 per cent of the total amount likely to 
be spent on laying the Wada.Armori-Gadchlroil new rail 
line; 

(b) if so, whether the Union Government has 
approved the said rail project; 

(c) if so, the details thereof; and 

(d) if not. the time by which the approval to the aald 
project is likely to be accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) A survey had been conducted for a new line 
form Wadsa to Gadchiroli during 2000-01, as per which 
the cost of thil 49.5 km. long line w.. ....8Md as 
Rs. 76.85 crore, Yiith a rate of return of (-) 8.19%. Due 
to acute constraint of resource. and heavy throw-forward 
of the ongoing projects, the propoeal could not be 
considered. 

/EngIIsh] 

Allotment of Time for Telee8at1ng SerIal. 

1685. SHRI G. KARUNAKARA REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to' atate: 

(a) whether the Union Govemment haa received 
complaints regarding allotment and extension of ttme to 
the producers forteleoaatlng their &eriele on' Ooordar8han 
during each of' the last three years; 

(b) if so, the detail thereof; and 

(c) the .alon ~ to be tMen In thla 
regMI? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) ColJ1)laintalauggeetionl 
regarding programme matters are raoeIved by Govemment 
from time to time and they are forwarded to Praaar 
Bharatl, an autonomous statutory corporation, for 
necnaary action. Praser Sharall hall fuH autonomy in 
programme matters. Details of such complain.. are not 
maintained centrally. Praaar Bharatl hal Informed that 
aUotment of slots In the sponsored category la done In 
accordance with the provlaions In the guldellnee on ttie 
subject. Grant of extension to ongoing programmes In 
this category on different Doordarahan channels Is 
dependent upon factors auch ae the programme 
requirement, popularity of the programme and its 
commercial viability. 

Setting up of RLDA 

1688. SHRIMATI JAVABEN B. THAKKAR: Will the 
Mlnlater of RAILWAYS be pIa8ed to stale: 

(a) whether the Railways have taken any decision 
for HttIng up the ReII t..ncI o.v.Jopment Authority (RLDA) 
to develop the surplu8 railway land; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) V., Sir. RIIIIway 
has propoeed to set up Rail Land Development Authority 
(RLDA) to commercially utilize the railway land. Railways 
(Amendment) BIK, 2004 waa Introduced In the Rajya 
Sabha on 20.12.2004 and referred to the Standing 
Committee on Railways. Standing Commtttee has 
submitted Ita recommendatlona In May, 2005. The 
Committee has made certain obaervatlona which require 
certain changes in the BUI. Further action has already 
been initiated for amendment of the BlIt which requires 
prior approval of the Government. 

Allotment of Land to School 

1687. SHRI NARAYAN CHANDRA,BORKATAKV: Wi. 
the Minister of RA1LWA'TS be pleased to state: 

(a' whether the Railways have received any request 
from Sankardev Slshu Niketan. a high school located in 
Rangia, Assam for allotment of land for the school: 
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(b) It 10. the detaIa thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Ye •• Sir. 

(b) The application of the School was received 
through Shrl Indramonl Bora. MP (Rawa SIIbha) vide hie 
letter nit dated 8.4.2003 requeetlng to Ilcenle out a plot 
of railway land measuring 1782 lquare rMtrea (eqm.) In 
favour of Sankardev Siahu Nlketan at Ranglya adjacent 
to Railway colony. The school vide application dated 
17.11.12003 has further applied for licensing out a plot 
of railway land measuring 4749 sqm. in railway colony 
through Shri Indramonl Bora. MP. State PrealdentlBJPI 
Assam Pradesh vide his letter No. BJPA/SCI2003-o&1CBI 
30 dated 7.1.2004. 

(c) There are 6 number of schools In the locality 
and there is hardly any need to eatablilh another _001 
on railway land at Ranglya. Moreover the available '-'d 
will be required to meet development of RaDway 
infrastructure at Rangiya for the new division headquarters. 
The request of allotment of ~ land' WM not 80CIIded 
to. 

Smuggling of High Speed D ..... 

1688. SHRI RAGHUNATH JHA: Will the Mlnllter of 
PETROLEUM AND NATURAL GAS be plealed to refer 
to the reply given to usa No. 498 dated March 3. 2005 
regarding smuggling of high speed dlneI and state: 

(a) whether the Information hU IInce been collected; 

(b) if so, the details thereof; 

(C) It not, the reaeona for delay; and 

(d) the time by which the Information Is likely to be 
collected? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes, Sir. 

(b) The Directorate of Revenue Intelligence Is having 
general intelligence regarding smuggling of HSD into the 
country from Gulf. Based on specific information. the 
Directorate of Revenue InteHlgence seized no KL of High 
Speed Diesel valued at Rs. 2.42 crare on 21.12.2004. 

Thwe Ie no IncIcIiIon that the H80: ..... """I8fedfrom 
Gulf wu meant to be lold to pet"" pump. after 
adulterating It with keroeIne 011. The qumum of IInuggIId 
HSD seized during the last two YMf8 II given In the 
encIoHd ltatement. 

(c) and (d) 00 not .... In'vtew of (b) 1Ibcwe. 

.' ,NdtI' 

Y- ~.'(In' 

~, 

2002-2003 NU NIl 

2003-2004 3 35.2 

2004-200S 1 772.8 
(upto Jan. 2005) 

1881. SMAI ArK. MOOATH~' WII the MIniItar of 
PEl AOLEUM' AND NATUAAL <JAB' be •• ";10 Itatr. 

(a) wtIIIIher theI8 Ie any propoeIII to lay • gill pipIIne 
between Chennal and KaIdnada; 

(b) If 10. the detdI thereof; and 

(c) the time by which It Ia I*IIy to be laid? 

THE MtNISTEA OF PETAOLEUM AlfD NATURAl 
GAS AND MINISTER OF PANCHAYAl1 RAJ (SHAI PMHI 
SHANKAR AlYA'R): (a) to (0) GA1L (India) UrniIeIh 
propouI of laying a gal pipeline bMw • .,' ChennaI and 
I<1IIiMda Ie at • prallrnkwy .... 1UbIeat' to MCUrtng 
an appropriate 1OUf'C8 of gal auppIy and downI&rum. 
consumer tle-up8. 

[T'IlIn6ItIIIrJnJ 

1890. SHRI KAILASH MEGHWAL: WIt'the fA.lu 
of RAILWAYS be pIeued to ..... : 

(8) wheIher the RaIIwayI ... ~IQ to connect 
Tonk DIItrtct of RIJI3th .. with filii; 

(b) if 80. the detaIII thereof; and 

(c) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Survey for linking Tonk with rail line by way of 
providing tinkage at Sakatpura (an extatlng atatIon on 
Jaipur-Sawaimadhopur route) was conducted in May, 
1999. As per survey report, the cost of construction of 
24 km. long line was asse888d at Rs. 67 crore with a 
rate of retum as (-) 3.63%. In view of heavy throwforward 
of ongoing projects and acute constraint of resources, it 
was not found feasible to take up thta work. 

[English} 

Payment of Minimum Wage. to Parcel Portera 

1691. SHRI SUBODH MOHITE: Will the Mlntater of 
RAILWAYS be pleased to etate: 

(a) whether Hon'bleHigh Court of Maharashtra has 
given judgement regarding payment of minimum wagee 
to parcel porters working at South Eastern Railways; 

(b) if so, the details thereofj and 

(c) the action taken by the Railway for payment of 
wages to the parcel porters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, SIr. An 
interim order has been paaaed by the Hon'bIe High Court, 
Nagpur bench in the maner of Writ PatItion No. 14431 
2005, the operative para 01 which reads .. 'n the mean 
time the parcel porter ahaIl be paid the wages .. per 
the circulars dated 12.S.200b and 19.6.2001 .... by 
the respondents No. 3 & 4, If appIicabIe-. 

(c) The above said circulars are not applicable at 
the time of interim order since the petitioners have been 
paid at revised higher rate at r.v.m point· of time and 
no arrears on account of difference of payment of 
minimum wages is due with Railway AdmInistration. 

[TfBns/8lion} 

Purcha.e of aha .... of Malay .... Company 

1692. SHRI SANTOSH GANGWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the 011 and Natural G.. Corporation 
(ONGC) Is considering to purchase shares of a Malaysian 
Company 'Petrasenaa'for LNG project; 

(b) If 80, the detalll thereof; and 

(c) the likely effect on the buaIneu on ONGC? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No, Sir. 

(b) and (c) Do not arise. 

/En¢sh/ 

Theft of AntIque. 

1693. SHRI DALPAT SINGH PARSTE: WHI the 
Mintater of CULTURE be pleased to ..... : 

(a) the number of Incidents of thefta of anIIquee from 
protected monuments in the country during each of the 
IaIt three yeara, State-wlee; 

(b) the ntimated value of theee antlquea in the 
Intematlonal market; 

(c) whether some of them have been recovered; 

(d) If so, the details thereof; and 

(e) the meuures taken by the Government to pf'8Y8nl 
theft of antiques and their .muggllng out of the country? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) There have been twenty two 
Incidents of thefts of antiquII from centrally protected 
monuments In the country during Iaat th.... years 88 
enclosed in Statement-I. 

(b) There Is no available basla to estimate the value 
of antiques in the international market. 

\ 
(c) and (d) Yee, Sir. Eight of them have been 

recovered Ia enclosed In Statement-II. 

(e) In order to ensure the security and protection of 
the ancient sculptures, Idola and artifacts, watch and ward 
staff have been deployed at centrally protected 
monuments, archaeological aites and museums. The 
security has been further supplemented by engagement --
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of private security· guards and the State police. The AntIquIIIeI and Art Treuures AI:t 1972 to ftnnly deal with 
Government Ie aJao conaldering the amendment of the IDIcit traffic in antiquities . 

.,.",.", I 

Th8 Nu1rIbBr of ThtIfI c.. fIrJm July 2002 1/11 •• (ItIIIt Ihlfltl yNlB) 

SI.No. Name of State Name of Deec~ Date of theft Statue of 
MonumentlSlte8 & of the the Case 

the District Objects 

2 3 4 5 6 

1. Tamil NadU Jalna Temple, 5 Jaina 21122 July, 02 F.I.R. 
Mettupudar Sculpture lodged. 

2. Madhya Pradesh Bajramatch, Head of 617 Aug. 02 F.I.R. 
Gyaraspur, Dlett. female lodged. 
Vldesha 

3. Tamil Nadu Apatheahey Stone 14115 Nov. 02 F.I.R. 
Wesuva Temple, ScuIpIure of . lodged. 
Dlett. Viliupuram dancing 

figure 

4. Rajasthan Naudurga Temple, Stone Image 28129 Aug. 02 F.I.R. 
Jhalera Pattam, of female lodged. 
Diett. Jhalawar 

5. Tamil Nadu Rock Cut Shlva 4 Stone 27128 Jan. 03 F.I.R. 
Temple, Narthamall, sculpture lodged. 
Kulathur, OIBtt. 
Pudukkottal 

6. Chhattlsgarh Deepadhi, Dlett. 5 Stone 8 Jan., 03 & 14 F.I.R. 
Surguja & Duhara SculptuN Jan. 03 lodged. 
Tank, 
Rattanpur, Old. 
Bilaspur 

7. Punjab Temple in Marad Lord Surya 19 Feb. 2003 F.I.R. 
Khera, Dlett. lodged 
Sangrur 

8. Andhra Pradesh Shri I<apotesvaraawamy Sculpture of 11/12 March 03 F.I.R. 
Temple, Chejer1a, Nandi lodged. 
Guntur, Oiatt. 
Guntur 

9. Maharashtra Sri Deah, Ram Statue of Shri 20121 June, 03 F.I.R. 
Wari 0pp0aIty Joker Glrdhar Idoged. 
Cinema, Kalyan Gopal 
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2 3 4 5 8 

10. Tamil Nadu Jatn. Temple, 2 Bronze 24125 Aug. 03 F.I.R. 
Trimalai statues lodged. 

11. Karnataka Shrl Janerdhana 2 PIllara 19.9.03 F.I.R. 
Swamy Devathana lodged. 
Temple, Kadur 
TaJuk. 
Chlkmangloor 

12. ,Orieea Excavated site Buddha In 718, Nov. 03 F.I.R. 
Udayagiri, DiItI. Dhyammudra Idoged. 
Jajpur 

13. Uttaranchal Lakha Mendal 5 Sculpture 16.17 Dec. 03 F.I.R. 
Temple, 
Lakhamandal, 

lodged. 

Dehradun 

14. Tamil Nadu Machukulnmdeaava Sculpture of 11/12 Oct. 03 F.I.R. 
Temple, Varahi lodged. 
KodumbaIur, . ot.tt. 
Puddukottal 

15. Raj_than Charkhamba 2 Sculptures 21st April, 04 F.I.R. 
Temple premiles lodged. 
at ruined Kriahna 
Vilas 

16. Jammu & Kashmir Bumzuva Cave, Shiv Unga of 23124 May, 04 F.I.R. 
Dlstt. Anantnag stone lodged. 

17. Tamil Nadu "'-"'ur, Tab .. Jaina ·Image 6th Aug., 04 F.I.R. 
Kulathur DIsH. lodged. 
Pudakkottal 

18. Madhya Pradesh Lanji Fort, DiaIt. 2 Sculptures 21 Aug. 04 F.I.R. 
8alaghat lodged. 

19. Guiarat Sun Temple 2 Fragment 4th Aug. 04 F.I.R. 
Modhera, Distt. sculptures lodged. 
Mehsana 

20. Andhra Pradesh Ruins of burled Bust of 819 Sep. 04 F.I.R. 
Jalna Temple, Jainatirthankara lodged. 
Denavulapadu vJIIage, 
JammaJamadugu 
Mandai 

21. Rajasthan Ancient lite Nagar, 7 Sculpture 12th Jan. 05 F.I.R. 
Distt. Tonk lodged. 

22- Chhattisgarh Protected Site, 1 atone 22-23.6.2005 on 29.6.2005 
sirpur, Distt. I~'of 
Mahasamund Harlti 
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Ths NUl1'IMr of TMII c.tIB which 11M btNIn R«:otlfHfld I!rJm .hAY 2fXJ2 III .", (1M' IhfN ,..,.) 

SI.No. Name of State Name of 
MonumentlSltea & 

the District 

1. Tamil Nadu Rock Cut Shlva 
Temple, Narthamali, 
Kulathur, Distt. 
Pudukkottal 

2. MatarashtJa Sri Deah, Ram 
Warl Oppostty Jelcar 
Cinema, KaJyan 

3. Uttaranchal LakhamandaJ 
Temple, 
LakhamandaI, 
Dehradun 

4. Tamil Nadu Machukuhnud ... va 
Temple, 
Kodumbalur, Distt. 
Pudukottai 

5. Jammu & Kashmir Bumzuva Cave, 
Did. Anantnag 

6. Tamil ~adu Alathur, TaJuk 
Kulathur DIItt. 
Pudukkottai 

7. Gujarat Sun Temple 
Modhera, DIIItt. 
Mehaana 

8. Chhattisgarh Protected Site, 
Sirpur, Distt. 
Mahaaamund 

[Tl1InsI8lionj 

Con.tructlon of NatIonal War Memorial 

1694. SHRI SURESH CHANDEL: Will the Minister of 
DEFENCE be pleased to refer to the reply given to 
Unstarred Question No. 1568 dated December 11, 2003 
regarding Engraving Martyrs Names and state: 

(a) the present status of construction of National War 
Memorial; 

O8IIclfpllon Date of theft Status of 
of the the Cue 

Objects 

4 Stone 27128 Jan. One recovered 
aculpture 2003 

Statue of 20121 June Recovered 
Shrl Glrdhar 2003 
GopaJ 

5 Sculpture 16117 Dec. Recovered 
2003 

Sculpture of 11/12 Oct. Recovered 
Varahi 2003 

Shiv Unga 23124 Aecovered 
of stone May, 2004 

JaJna 8th Aug., Recovered 
Image 2004 

2 Fragment 4th Aug. Recovered 
sculptures 2004 

1 stone 22-23.6.2005 
Image of 
Harltl 

(b) the I'888Of18 for delay; and 

(c) the steps taken by the Govemment to expedite 
the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): <a) to (c) An Inter-MlnlateriaJ Committee has 
been constituted In Maldl 2005 for IdenlIfIcatior.10cati0n 
of auItabIe ..... for construction of National War MemorIaV 
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National War Museum. The committee held two meetings. 
Since the construction of National War Memorial Is 
contingent upon allotment of land by the Ministry of Urban 
Development, that ministry has to expedte their decision 
for allotment of land for construction of National War 
Memorial. 

{English} 

Centl'llily Protected Monuments In Oris. 

1695. SHRI PARSURAM MAJHI: Will the Minister of 
CULTURE be pleased to state: 

<a) the CentraHy protected monuments in KaIahandi, 
Bolangir and Koraput Districts in Orissa; 

(b) the amount spent on the construction preservation 
and maintenance of those monuments during each of 
the last three years; 

(c) whether the Government of Oris8a has reqUMted 
the Ministry of Culture to include some more monuments 
located in KBK districts as Centrally protected; and 

(d) if so. the action taken thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): <a) The centrally protec.ted 
monuments in Kalahandi and Bolangir districts of Orissa 
are Asurgarh Fort and Chaushat Yogini Temple <at 
Ranipur Jharlyal). respectively. There is no centrally 
protected monument in Koraput district. 

(b) During the last three years, an expenditure of 
Rs. 19.422 has been incurred for day-to-day maintenance 
on these monuments. 

(c) and (d) Yes, Sir. A proposal received from the 
Government of Orissa to declare soma monuments at 
Ranipur Jharial in the District of Bolangir is under 
examination. 

Model Stations In U.P. 

1896. KUNWAR MANVENDRA S'NGH: Will the 
Minister of RAILWAYS be pleased to atate: 

<a) the name of the railway stations In Uttar Pradesh 
which have been categorized as model stationa; 

(b) whether there is any proposal to develop some 
more stations In the State as model ltationa during the 
remaining period of the Tenth Ave Year Plan; 

(c) H so, the narne of such stations; and 

(d) the name of the stallons where the work hu 
already been started and the time by which the work on 
the remaining stations Is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The name of the stations 
which have been Identified as model ·etatIona In Utter 
Pradesh are Agra cantt., Agra Fort, AIIgarh, Allahabad, 
Ayodhya, Badshah Nagar, Ball1a, Barellly, Basil, Baraut, 
Baghpat Road, Deorla Sadar, Etawah, Faizabad, 
Garhmukteshwar, Ghazlabad, Gonda In., Gorakhpur. 
Jhanal, Kanpur Central, Katra, Lucknow, Lueknow In., 
Mau In., Mathura In., Meerut City, Manduadlh, 
Mughalsarai, Moradabad, Prayag, Rae-Bareli In., 
Rawatpur, Saharanpur, Tundle, Izzatnagar, Plllbhit .,d 
Varanasi. 

(b) More stations will be selected once the wort<s at 
the already selected model stations are completed. 

(c) Doea not ariee. 

(d) Out of the 37 stations, 16 stations have been 
developed fully. AD the IdentHied stations are targeted for 
complete development by March, 2008 as per norms. 

SeIling of ,Uquor at Petrol Pumps 

1897. SHRI GURUDAS KAMAT : Will the Minister of 
PETROLEUM AND NATURAL GAS be pIeaHd to state: 

(a) whether the Government has permitted the sale 
of liquor at petrol pumps; 

(b) if 80, the details alongwith the reasons therefor; 

(c) the norms preScribed therefor; and 

(d) the details of the petrol pu~ in Delhi which 
have got the license for seiling the Uquat? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR ~IYAR): (a) to (c) Permission for sBle of liquor 
on petrol pumps Is dealt with by State Governments and 
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licences are issued to deale,.. by State Govemmen18 In 
terms of their respective eKtant policies. 

(d) Three Retail Outlets of BPCL in Delhi have got 
L-53 licenses for retail vending of Beer/mixed alcoholic 
beverages through convenience 8t0188 located In their 
premises. 

CommlAlon of SKO Deale ... 

1698. SHRI RAGHURAJ SINGH SHAKYA : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to refer to the reply given to usa No. 2841 dated 
December 6, 2001 regarding proftt/comml88ion earned by 
SKO Dealer and state: 

(a) whether the miscellaneous expenditure bome by 
the SKO dealers of the oil Public Sector Undertakings 
does not include in their commission allowed for them; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment to include 
misceUaneous expenditure bome by the SKO dealers In 
their commission? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATlRAJ (SHRI MANt 
SHANKAR AIYAR): (a) The dealers' commission payable 
to SKO wholesale dealers includes miscellaneous 
expenses along with other components such as retum 
on fixed assets, return on additional investment in 
equipment for from XIII dealers, working capital, stock 
loss. salary and wages, electricity charges, bank chargee, 
telephone charges and other overheads. 

(b) and (c) Do not arise in view of the above. 

Mahll. Samrlddhl Yojan. 

1699. SHRI M. APPADURAI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be ple8led to 
state: 

(a) the details of "Mahila Samriddhi Yojana- (MSY) 
being implemented by the Ministry; 

(b) the detaiis of funds allocated, released under the 
scheme during each of the last three years and the 
current year, StatelUnion Territory-wise; 

(e) the fundi utIIizecVclilburwd under the said scheme 
durin, the above period alongwlth the number of 
beneficiaries, StateAJnion Territory-wise; 

(d) whether there is any Impediments In getting loans 
by woman under the said scheme; and 

(e) If 80, the details thereof and the steps taken by 
the Govemment for their removal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) The details of the 
echeme are given In the enclosed statement-I. 

(b) The detaIIa of funds with respect to the National 
Scheduled cast .. Rnance and Development Corporation 
(NSFDC), National Safal Karamcharl Finance and 
Development Corporation (NSKFDC>, National Minorities 
Development Finance Corporation (NMDFC) and National 
Backward Classes Finance Development Corporation 
(NBCFDC) are given in the enclosed statement-II, III, IV 
and V. 

(c) The details are given In theencloeecl Statement 
IV, V, VI and VII. 

(d) No, Sir. 

(e) Does not arise. 

SIII.",."t I 

The details of the Scheme are as under: 

(a> National Scheduled Castes Finance & 
Devefopment Corporation (NSFDC) : On 
1.10.2003, the NSFDC launched a new micro-
credit scheme for women Named as ~ahlla 

Samriddhl Yojana- (MSY), the scheme has 
provision for loans upto Rs. 25,000 per unit 
04% intel88t per annum to be chargeable from 
the beneficiaries. The loans under this scheme 
are to be repaid within 3 years. 

(b) National Safai Karamchari Finance & 
Development Corporation (NSKFDC): Loan under 
Mahila Samriddhl Yojana is provided to Safal 
Karamcharis and Scavenger women and their 
dependent daughters upto Re. 25,000 per 
beneficiary at an interest rate of 1 % from 
NSKFDC to SCA and 4% from SCA to 
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SI. 
No. 

1. 

2, 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13, 
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beneficiary. The loanlhall be repaid within • 
period of 3 ye..... The Scheme w. etartIId in 
January 2006. 

(c) National Minorities Devllopment Finance 
Corporation (NMDFC): NMDFC Is Implementing 
Mahlla Samrlddhl Yojana which links Micro credit 
with the training to the women memba .. to be 
formed in to SHGs in the tradee such a. 
tailoring, cutting and embroidery or any other 
women friendly trade etc. Under this scheme an 
amount of Re. 600 per women 118nc1date .. given 
per month towards training coat ,and ."00 
of Re. 260 per month Is glYen for a .......unum 
training period of six month. During the training 
period the women are formed into .. If help 
groups. Loans up to Re .. 26,000 per women can 

. be given .. n1icro crwdIt ·after 'compItttton . of 1M 
training '.~ an '1_,... .... of '8% p.L 'The 
MSY was started In 2OQ2-03. NMOFC provide. 
gl'lll"lt for the training followed bymlcro-credlt to 
the wumen rnerntMn buedonthelr lWqulnnnent 
subject to a maximum of RI. 25,000 per 
member. 

(d) National. Backward C .... FInanae Development 
Corporation: Under the MSY, the NBCFDC 
provtde8 MtcIo Finan .. to women anb6fH8n8U1'8 
belonging to thetal'gllt group. Under the .8CtaM 
NBCFDC 'ttnanoee&6% of the talal pratKt·.coet 
8ubject to ,maximum of R •• 26,OOOper 
beneficiary. Rete of interest to beneficiary 18 4% 
p.a. 

State/llT-wiS8 funds alloc8ltJd & DisbtntKI undr!Ir "-hila Samriddhi Yq6Ina during 2t108..tN & 2OfN-05 

and Ih8 Cumml YMr (as on 31.7.2(05) by NSFDC 

(Re. in Iakhs) 

State/UT 2003-04 2004-05 

Allocated ReIea8ed Allocated Releued 

2 3 4 6 6 7 8 

Andhra Pradesh 219.67 1321.00 69.87 75.00 85.16 300.00 

Arunachal Pradesh 0.08 0.00 0.04 0.00 0.06 0.00 

Assam 34.41 0.00 11.97 0.00 17.08 0.00 

Bihar 207.03 0.00 63.10 0.00 90.06 0.00 

Chhatisgarh 44.65 0.00 11.70 13;60 16.69 0.00 

Goa 0.51 0.00 0.12 0.00 0.18 0.00 

Gujarat 63.47 160.00 17.37 0.00 24.80 0.00 

Haryana 67.42 0.00 19.18 0.00 28.23 0.00 

Himachal Pradesh 27.17 0.00 7.26 0.00 10.37 0.00 

Jammu & Kashmir 13.38 0.00 3.72 0.00 6.32 0.00 

Jharkhand 63.70 0.00 16.42 0.00 22.01 0.00 

Karnataka 162.83 0.00 41.41 160.00 59.10 50.00 

Kefala 59.88 0.00 16.11 6.00 21.58 6.00 
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2 3 4 5 6 7 8 

14. Madhya Prtldelh 166.08 160.00 44.27 .62.20 ea.1B 0.00 

15. Maharuhtra 181.63 0.00 47.78 87.86 68.20 0.00 

16. Manipur o.n 0.00 0.28 0.00 0.42 0.00 

17. Meghalaya 0.1-8 '0.00 0.07 0.00 0.10 0.00 

18. Mizoram 0.01 '0.00 0.00 0.00 0.00 0.00 

19. Ori8A 108.38 0:00 29.41 0.00 41.88 0.00 

20. Punjab 118.08 :0.00 33.88 O~OO *1;51 0.00 

21. Rajaethan 157.78 :8;84 48_ 45.90 ·e8.91 0.00 

22. Sikkim O.SO .0.00 0.18 0.00 Q.26 0.00 

23. Tamil Nadu 222.18 0.00 57.34 0.00 81.83 0.00 

24. Tripura 9.36 0.00 3.84 0.00 6.20 18.30 

25. Uttar Pradesh 681~61 0.00 188.97 0.00 242;58 0.00 

26. Uttaranchal 25.58 0.00 7.84 0.00 10.47 0.00 

27. West Bengal 333.51 0.00 89.23 870.00 127.36 200.00 

Total .2837.72 1828.14 797.07 1060.26 1137.69 574.30 

28. Chandigartl 2RO 2.00 0.16 0.87 1.08 0.07 

29. Dadra& Nagar Haveli 0.14 0.00 0.04 -0.00 0.08 0.00 
and.Oaman & Diu 

30. Delhi 37.22 0.00 11.93 0.00 16.17 0.00 

31. Pondicherry 2.72 0.00 o.m 0.00 1.08 0.00 

TGtaI 42.28 2.00 12:89 0.87 18.41 0.07 

Brand Total 2880.00 1831.64 808.96 1061.12 1158.00 574.37 

"AI...". 
AIIoca/iQn lind Di6bulNf11Mll 01 funds IHIdtIr .....,. SiImI'IdtII/ Y" lor IIItI FinIIncIIII Y .. r 2OfU.05 .. 2005-06 

......... V ......... 
(As. in Iakhs) 

SI.No. State Amount allocated Amount diIburHd 

1. Andhra PradeBh 180.00 180.00 

2. 'Rajuthan 65.00 8.70 

3. Uttar 'PradaIh leo.OO 180.00 

Total 426.00 368.70 
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Flnanoilll Y.r 200&-01 

(Ra. In Iakhe) 

SI.No. State Amount allocated Amount dllburaed 

1. Andhra Pradesh 360.00 0.00 

2. Rajasthan 22.60 0.00 

3. Chhattisgarh 150.00 135.00 

4. Gujarat 112.50 112.60 

5. Jammu & Kaahmlr 112.50 112.50 

6. Madhya Pradesh 75.00 7&.00 

7. Himachal Pradesh 150.00 0.00 

a. Maharashtra 38.70 0.00 

9. Orissa 148.50 0.00 

Total 1169.70 436.00 

.. ,.",.", IV 

NIlIit:1nIII Minodlilltl o.lM/opI'Mnt " F'InIInt» CtNponIIion 
Disbu,..",.", undtlr AIIIII6 Ssmtfdhl yq.IM 

(Amount In Ra.) 

S1.No. Name 01 Stale 2002.03 2OQ3.04 2Q04.05 2OQ5.G8 Talli 

AmI. DiIb. BIrI. Amt. 0iIb. BeN. Ant 0iIb. BeN. Ant 0iIb. BeN. Ant DiIII. BeN. 

1. Bihar 25600 20 25600 20 

2. Chandigarh 53550 14 53560 14 

3. Himachal Pradesh 86025 17 65025 17 

4. Jammu & Kashmir 153000 40 0 0 153000 40 

5. Kerala 51000 40 0 0 51000 40 

6. Madhya Pradesh "- 221n1 60 221n1 60 

7. Tamil Nadu 306000 80 306000 80 

B. Uttar Pradesh 153000 40 163000 40 

0 

1028848 311 

Note: Each of the SCAs has been given sanction to conduct two batIcha of MSY with 20 candIdatIII in NOh balch per year durtng 
the 10th P ...... 

Funds are not allocated y •• rwI ... 
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,.1iDnII/ BIIt:Irwwrf a... ~ Md ow.ItJpmtInt CoiponIIion 

Amount AIlt:x:6It1d, RMMstItJ, No. of 1JtIntIIIcI4n.s, Amount IJtiIIsIId undtIr ~ s.mtidhl Yep,. 

(upto 31.7.2005) 
(R8IIalch) 

2003-2004 2004-2006 2IJ05.2OO8 

StIIIISCA/UT s AInoIn AInoIn No. III AIIIcIIn AmoIn No. III AmoIri AmoIri No.aI AmoIri 
IIoI:IIed IIIIuId ElllIIIc::iIdII IIIoc:IIed IIIeaed ElllIIIciIIIeI IIIocIIed IIIIued BnIciIrIeI lMiIId 

Anet..,. Pradesh (Be) 250.00 250.00 2500 350.00 

Chandigarh 2.00 2.00 20 

Delhi 10.00 

ChhatUagarh 20.00 

Goa 2.25 

Gujarat (Be) 75.00 

HlmachalPradeah 18.89 

Maharuhtra (OBC~ 71.00 14.00 143 50.00 

Pondicherry 5.80 

Punjab 23.75 

Tamil Nadu 800.00 800.00 29174 455.00 800.00 

Uttar Pradesh 42.00 

West Bengal 3.78 3.78 30 89.00 89.00 857 95.00 44.70 871 87.48 

Maharuhtra (VJNT) 26.00 100 

·Utlllsation cer1ltlcatll aw.Ited. 

...".", JI'I 

St.fa/I.IT-wIH IiJnd6 ~ wid ~ .. txWWW by IhtI Sf6. CIwmtIIitJIng IIfJtIf1CItI6 of IhtI NSFf)C undtlr 
M8hu. Samrlddhl Yqi.tnot duting 2OtJ3-OI .. 2OOtI-05 Md 1M t:JIII1W1f yrMr (_ on 31.7.2(06) 

(Re. In lakhe) 

SI.No. StatelUT 2003-04 .2004-05 2005-06 
(01.04.06 to 31.7.2005) 

UtI!. Bent. Util. Bent. UtlI. Bent. 

2 3 4 5 6 7 8 

1. Andhra Prw;Ieah 223.80 4476 797.60 15950 0.00 0 

2. Arunachal Prade8h 0.00 0 0.00 0 0.00 0 
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2 

3. A8aam 

4. Bihar 

5. Chhattllgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himadlal Pradeah 

10. Jammu & Kuhmlr 

11. Jharkhand 

12. Kamat_ 

13. Ker. 

14. Madhya PradeIh 

15. Maharaahtra 

16. Manlpur 

17. Megh .... y. 

18. Mizonun 

19. Ori ... 

20. PUnjab 

21. Rajuthan 

22. Slkktm· 

23. Tamil Naud 

24. Trlpura 

25. Uttar P~ 

26. Uttaranchal 

27. West Bengal 

Total 

28. Chandigarh 

29. Oadra & Nagar Havel 
and Daman & Diu 

30. Delhi 

31. Pondichery 

Total 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0;00 

0.00 

0.00 

0.00 

0.00 

223.:80 

0.00 

0.00 

0.00 

0.00 

0.00 

22UO. 

4 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
Q 

o 
o 
o 
o 
o 
o 
o 
o 

4478 

o 
o 

o 
o 
o 

4478 

6 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

13:80 

0.00 

0.00 

0.00 

0.00 

0.00 

om, 
811.30 

1.98 

0.00 

0.00 

0.00' 

1.91 

813.29 

8 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

90 

o 
o 
o 
o 
o 
o 

18040 

29 

o 

o 
o 

29 

18089 

to Q, d I". 
7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

97.85 

4.22 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9.71 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

111.68 

0.00 

0.00 

0.00 

0.00 

0;00 

11~.B8 

8 

o 
o 
o 
o 
o 
o 
o 
o 
o 

851 

30 

o 
o 
o 
o 
o 
a 
o 

41 

Q 

o 
o 
o 
o 
o 

722 

o 
o 

o 
o 
o 

722 

80 
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Oi6tJutHmtlnt. IIIIIIIMtIon III1fi """*" tJI btInB'**_ undsr Aahu. SMntidhl Yoj.9n.t tor 
1M FItwK:IM YMr 2fJOiI-06 ,f 2006-08 

SI.No. Name of the State 

1. Andhra Pradelh 

2. Rajaathan 

3. Uttar Pradesh 

Total 

Funds 
disbursed 

180.00 

8.70 

180.00 

368.70 

No. of 
beneftciartea 

3300 

58 

800 

4158 

(Re. In 1Mh.) 

Funda 
utilized 

Ae per the Lending Policy and 
Guideline. of NSKFDC, the 
dlaburaed· funds were under 90 
days imptementatlon period 

PlnMC'" V .......... 

1. Chhattiagarh 13&.00 

2. Gujarst 112.50 

3. Jammu & Kashmir 112.50 

4. Madhya Pradesh 76.00 

Total 435.00 

1700. SHRI ANANTA NAYAK: WHI the MInIIW of 
RAILWAYS be pleued to state: 

(a) whether the 8Urvey for construction of rail line 
from Badampahar to Keonjhargarh in Or1888 has been 
started; 

(b) if 80, the amount aanclioned for the purpoee; 
and 

(c) the time by which it Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) A survey for constNCtion 
of a new line from Keonjhar to Badampahar (86 KmL) 
has been included in the Budget 2005-06. The survey 
has not yet started. 

900 The Shde ChannelMng A~e8 
have dlebureed the funda to the 

500 ctt.trict offloe. for onward 
di,buraement to the ultimate 

500 .ben8fIcIariee. Accordingly, the SCAs 
would cover 6668 beneficlarle, 

500 agaInat the total dIaburMment of Re. 
803.70 lace for both the financial 

2400 yea ... 

(b) The anticipated COlt of the survey Is Re. 4.25 
lakh. An outlay of Re. 2 lakh has been provided for the 
survey In the Budget 2005-06. 

(c) No target for completion of the .urvey has been 
fixed. 

8eUJng of 1885 War Plana 

1701. SHRI SWADESH CHAKRABOATIY: 
SHRI HANNAN MOLLAH: 
SHRI RAMOAS ATHAWALE: 
SHRI MAHESH KANODIA: 
SHRI UDAY SINGH: 
SHRI E. PONNUSWAMY: 
OR. M. JAGANNATH: 
SHRI BHUPENORASINH SOlANKI: 

Will the MinWler of DEFENCE be pIHeed to .tr· ... : 
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(a) whether an Indian Brigadier sold 1965 war pi ..... 
as reported in the 'Asian Age' dated May 31, 2005; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Subsequent to the publication 
of media reports regarding disclosures made by Shrl 
Gauhar Ayub Khan, son of Ex Martial Law Administrator 
of Pakistan General Ayub Khan, that an Indian Army 
Brigadier sold the Indian Army's 1965 war plans to 
Pakistan for Rs. 20,000, an In-house investigation has 
been carried out which has highlighted the following: 

• Any plan or strategy formulated in the period 
around 1958 would have held no worthwhile 
value or relevance at the time of the 1965 
operations, especially since the Army's strategy 
and operational plans underwent major changes 
consequent to the Indo-China conflict of 1982. 

• If Paklatan had access to the Indian operational 
plans, it would have achieved a major strategic: 
victory on all fronts. Further, the enemy would 
not have been taken in by surprise when the 
jndian Army launched Its counter offensive 
towards lahore. 

• As reported in the media, former Pakistan top 
brass are also not convinced about the claim. 

The claims made by Mr. Gauhar Ayub Khan could 
also be an attempt to sensationalise events, as part of 
a marketing strategy, for the sale of his forthcoming book, 
due for release In December 2005. 

PurohaH Preference Policy 

1702. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Govemment has decided to extend 
the Purchase Preference Policy for Central Public Sector 
Enterprises for three years; 

(b) if so, the details in . this regard; 

(c) whether the Govemment has exempted some 
PSUs from the Purchase Preference Policy; and 

(d) If 80, the details alongwlth the reaona therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHANDEV): (a) to (d) The 
Govemment has extended the Purchase Preference Policy 
(PPP) for products and services of Central Public Sector 
Enterprises (CPSEs) for another 3 years with clear 
stipulation that It will be terminated with effect from 
31.3.2008. The purchase preference support will be 
extended to the contracts including civil wor1<s and tumkey 
contracts of the value of Rs. 5 crore and above but not 
exceeding Rs. 100 crore; it will apply to CPSEs and their 
subeldiary companies, but not to joint ventures with private 
partners; a minimum value addition of 20% by the CPSE! 
Subsidiary company by way of manufacturing and/or 
services would be prerequisite for availing of purchase 
preference. In case the Public Sector Enterprise (PSE) 
does not meet the minimum qualifications, it wiU be subject 
to payment of liquidated damages or any other penalty 
u per the contract. 

The administrative Ministries are reaponslble to 
prepare a list of CPSEs which mayor may not require 
purchase preference support. Ministry of Power has been 
granted exemption from the PPP, subject to the condition 
that they will place certain orders to BHEL on a negotiated 
basis price benchmarked through competitively bid projects 
every year. The Ministry of Power and Department of 
Heavy Industry will work out at the beginning of the year, 
the number and value of the orders to be placed upon 
BHEl during the financial year. The Ministry of Power 
was already being considered for exemption from the 
PPP by the MtnIetry of FInance on a cue to case basis; 
hence the exemption in the current policy with a condition 
meant to ensure sufficiency of order book for BHEL 

[TfIII1SI81ionJ 

National Offeet Policy 

1703. SHRI NARENDRA KUMAR KUSHAWAHA: 
PROF. MAHAOEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: ' 

Will the Minister 0' DEFENCE be pleased to state: 

(a> whether the Govemment proposes to formulate 
national offset policy to promote defence Industry; and 

(b) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) and (b) An Offset clau.. has been 
included In the Defence Procurement Procedure 2005 
(Capital Procurements) issued in June 2005. The offset 
amount will be 30 percent of the indicative coat of the 
contract, where such cost is Rs. 300 crore or more. 

Setting up of AIR Station at OhM ... 

1704. SHRI CHANDRA SEKHAR DUBEY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pIeued to state: 

(a) whether the Union Govemment has reqU88ted 
the Govemment of Jharkhand for making available land 
for setting up of All India Radio atatIon (AkIIshvanl Kendra) 
at Dhanbad; 

(b) if so, the detatla thereof and the reaction of tM 
State Govemment th~reto; and 

(c) the time by which the construction work of the 
said station Is likely to be started and completed? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHAI 
S. JAIPAL REDDY): (a) to (c) Prasar Bharall has Infonned 
that a site measuring 2.5 acres at Mauza Narayanpur In 
Dhanbad was Identified for setting up of an AIR station. 
As the demand raised by the State Govemment for 
Rs. 76 lakhs towards the cost was on the higher aide, 
a request for reducing the amount has been made. 
However, response of the State Govemment ia awaited. 
The Implementation of the project Is likely to take about 
two years after the site la made available to the All India 
Radio by the State Govemment, subject of avaHabHIty of 
funds. 

{English} 

New Auto Policy 

1705. SHRI BALASAHEB VIKHE PATIL: W!l1 the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Govemment is considering the new 
auto policy to focus on promoting the UN of small cars; 

(b) if so, the details thereof; and 

(c) the time by which ·the new auto policy .. likely 10 
be flndzed and come Into force? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEY): (a) to (0) The AAAo 
Policy, 2002 recognl ... that India can become a globe! 
hub for upoIt ofamall cara and the growth of th .. sector 
needato be tpulT8d to build the export capability. In 
purauance of thIe policy, the Deveeopm.rt Council for 
Automobile and Allied InduItrIee In blat meeting held 
on 29th June, 2005 has decided to set up a Task Force 
to draw up a ten year mission plan for the development 
of the Indian Automotive Seator Into a global hub. 

/TfW7IIIIIlIon} 

Scheme to Inena. freight cam. 
by Good. T .... na 

1708. SHRI HARI!ffAU RATHOD: 
SHRI RATILAL KALIDA! VARMA: 

Will the Mlnilter of RAILWAYS be pleased to 1tIIte: 

(a) whether the Govemment Ie contemplating to 
formulate any echeme to Increase the freight carriage by 
goode trains and for optimum utHlzation of reeourcee; 

(b) If so, the details thereof; and 

(c) the time by which this ICheme Ie likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Ye., Sir. 

(b) 8!"d (c) In order to Incr .... the frieght carriage 
by goods traina, many Initiative. have been taken by 
Indian Railways. A new attractive 'Wagon Inv8ltment 
Scheme- (WIS) has been formulated aaaurlng guaranteed 
supply of wagona to cuetomara Inva.tlng in railway 
wagons. The Scheme also envisages freight rebate and 
higher priority for such customer.. A scheme for 
development of rall-side warehousing Con1Mx- through 
pubUc-private partnerahip hal aIIo been Introduoad. WIth 
a view to generate additional traffic from IidIngs In the 
notified empty flow directions of wagons, a ooncnaIon of 
20% In freight rates shall be granted for Incremental traffic 
booked from the siding. A conceasIon of 15% In freight 
rates shall alia be granted to IncnrnemaI traffic booked 
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from aIdInga, during the non-peak period from July to 
September. Further, PennIIeIbIe c.nytng CIIpIdy (CC) 
of BCN (covered) wagons has been Inc....ad from 68 
tonnes to eo tonnea. Permilltie canytng Cepeclty of 
BOXN (open) wago .. has been IncreaHd from CC+4 
(58.8+4) tonne. to CC+8 (58.8+8) tonne. on certaki 
apacIfied Iron ore routa .. a pIIbt project for one year 
and Carrying Capacity of VPH has been Incl'MHd from 
present 23 tonnes to CC+2 (26) tonnea on trial buIa for 
a period of one year. Above IChama will reaun In 
Incre... in freight carriage by goode trains and aIeo 
optimize utilization of reeourcea. 

lnatructionl have already been la8ued to the Zonal 
Railways for the Implementation of the above schema. 

{English} 

Rocket Court of npu Sultan 

1707. SHRI B. MAHTAB: Will the Mlnl.ter of 
CULTURE be pIeued to state: 

(a) whether the 'rocket court' of TIpu Sultan II In a 
neglected etate; and 

(b) if 50, the steps taken by Archaeological Survey 
of Incla to preserve and protect this historical lite. at 
Srirangapatna, Kamataka? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Rocket court of TIpu 
Sultan at Srirangapatna Is not a protected monwnent. 
The Gov.rnment of Kamataka has however, upras.ed 
int.rest In Ita conservation. 

Leue of Aircraft 

1708. SHRI P.S. GADHAV1: Will the Mlnlater of CIVIL 
AVIATION be pleued to atate: 

(a) wheth.r the Indian Alrtines propoee to acquire 
wide body aircraft on I .... ; 

(b) if 50, the detatIa of companies from which theM 
are proposed to be acquired; 

(c) whether any agreement has been aIgned In thII 
regard; 

(d) if 50, the detaIII in this regard; and 

(e) the ..ceo ... In which theM IMI8d aJn:raft are 
propoeed to be utIIIMd? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ya, Sir. 

(b) to (d) The off .... received against global tender 
notice iIIued for the purpose did not mHt the apecIfIc 
requirements of Indian Alrlln ... As such, no decillon has 
been taken on the company from which the aln:raft wouid 
be taken on I ..... However, Indian Airlines hal again 
tendered for wide bodIea aircraft. 

(e) The Ieued aircraft were p~ to be operated 
on Intematlonal rout.. like India-London Gatwlck and 
India-BIrmingham routa. 

Survey of J ........... urulla New RaD Una 

1709. SHRI RUPCHAND MURMU: Will the Minister 
of. RAILWAYS be pleased to .... : 

(a) whether the survey work of Jhargrarn-PuruHa 
new rail line wtder the South East RaIlway hai been 
cornpI.-d; 

(b) If 10, the details thereof; 

(e) the ..... taken by the Railways 40 take up the 
conatructlon work of the Mid rail line; and 

(d) the fundi allocated for It? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) An updating survey 
for the conatructIon of a new Rne between Jhargram and 
Purulla has recently been completed. As per the updated 
survey report. the COlt of the project hal been lI.eesed 
81 .Ra. 368.22 crore with a rate of retum of (-) 7.17%. 
execution of the project would depend on final outcome 
of .urvey report. 

/T""'Iion} 

Development of Jodhpur AIrport 

1710. SHRI JASWANT SINGH BISHNOI: WI the 
Minister of CIVIL AVIATION be pleued to state: 

(a) the funds eanclioned for the development of 
Jodhpur Airport In Rajasthan; 
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(b) whether the development worka of the Jodhpur 
Airport have been taken up; 

(c) H so, the progl'888 80 far made In this regard; 
and 

(d) the time· 8chedule for completion of the 
development works? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a> to (d) There 
i8 a plan to develop Jodhpur Airport In Rajasthan at a 
coat of AI. 1314.55 I~s. Tender action h .. already 
been taken up. The completion of the work 18 eetlmated 
to be 12 monthl from the date of commenoemenl 

/English} 

1711. SHRIMATIMANORAMA MADHAVRAJ: 
SHRI G. KARUNAKARA REDDY: 
SHRI HANSRAJ G. AHIR: 
SHRI G.M. SIDDESWARA: 
SHRI JAI PRAKASH (Mohanlal Ganj): 

Will the Minister of CULTURE be pleased to ..... : 

(a) whethr the Uttar Pradesh Sunn! Waqf Board h .. 
recently declared historic monument Taj MahaJ .. Waqf 
property; 

(b) if 80, the facts thereof; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The Chairman U.P. Sunnl 
Central Wald Board, vide his order dated 13.7.2005 has 
directed Chief Executive Oflfcer of the Wakf Board to 
register Taj Mahal as a Wald property under section 36 
& 40 of the Wald Act, 1995. 

(c) The TaJ Mahal is a centrally protected monument 
managed by the Archaeological Survey of India. It Is a 
national property, also inscribed in the World Heritage 
list. The Union Govemment will challenge the claim of 
the Sunni Central Wald Board in the Suprema Court of 
India by filing a Special Leave Petition. 

Ban on Export of .Wldon turt:.Ina fuel 

1712. SHAI AOHtR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

WIll the Mlnlatar of PETROlEUM AND NATURAL 
GAS be pIeued to etate: 

(a) whether the various Public Sector 011 Companlel 
have urged the Union Govemment to put a ban on export 
of Aviation Turbine Fuel or jet fuel; 

(b) H 10, the details and the re8lOne therefor; and 

(e) the decision taken by the Union Government In 
the matter? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Although current refinery 
capacity Is sufficient to meet the cIomeetic demand for 
PDS kerosene, OU Marketing Companiel (OMC8) who 
are distributing PDS Kerosene had represented to 
Gvoemment that owing to non-availability of adequate 
quantltlea of keroeene from domestic ,..,inert .. they have 
to Import kerosene at higher prices at a time when some 
of the stand-alone refineries were exporting jet keroeenel 
aviation turbine fuel which Is equivalent to the PDS 
kerosene product. Considering that non-availability of 
kerosene may asaume significant proportions, It became 
.. sentlal for Government to take pro-active action. 
Accordingly, the MIniRry of Petroleum & Natural Gas hu 
urged Ministry of Commerce to amend the EXIM Policy 
to restrict the export of Jet KeroeenalATF exports. 

(c) The Union Govemment 18 yet to take a decieIon 
in the matter. 

CapabIlity of DADO 

1713. SHRI REWATI RAMAN SINGH: 
SHRI RAKESH SINGH: 
SHRI BASU DEB ACHARIA: 

WUI the Minister of DEFENCE be pleaaecI to state: 

<a) whether the Government hu urged upon Defence 
Research and Development Organisation to redefine ita 
approachea and restructure ita eapabHlties in order to 
meet the requirements of the armed forcee; 
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(b) If so, the detalla thereof; and 

(c) the follow-up action taken by DRDO In this 
regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. Group of Minlete,. (GoM) 
have given recommendations for effective functioning and 
better co-ordination between DRDO, User Servlcea and 
the production units of Ministry of Defence. 

are: 
(b) and (c) The details of Improving co-ordination 

DRDO Is participating in the acquisition process 
of Services requirement and categorization 
Committees for taking expedient decision on 
'Buy', 'Buy and Make' and 'Make' categories. 

DRDO is organizing Defence R&D Board 
meetings for joint review of DRDO programmes 
by Senior OffIcials ,of Ministry of Defence and 
Services and to incorporate Services 
requlrernentslviews. 

DRDO is alao participating in Cluster meetings 
organized/chaired by Chairman cum Managing 
Directors of Defence Public Sector Undertakingsl 
Ordnance Factories to synergise R&D and 
production eHorts. 

{Tmnsl6Iion} 

Relay of Programme. 

1714. SHRI SUNIL KUMAR MAHATO: 
SHRIMATI SANGEETA KUMARI SINGH 

DEO: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment is aware that some of 
the foreign channels continue to relay the programmee in 
the country despite violation of the prescribed norms; 

(b) if so, the details thereof; 

(c) the action taken by the Govemment against those 
foreign channels; and 

(d) the number of foreign companies conforming to 
the norms stipulated by the Govemment? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) All TV channels including 
foreign channels (I.e. channell upllnklng from abroad) 
transmitted/retransmitted through the Cable Network are 
required to strictly adhere to the provisions of the 
Programme Code and Adverttalng Code prescribed under 
the Cable Television Networks (Regulation) Act, 1996 and 
rules framed thereunder. Any violation of these Codes 
attracts action against them under the Cable Act. In thia 
regard, the Government has set up an Inter-Mlnl8lerlal 
Committee to look into the violations of the Progrmame 
and AdvertIsing Code, either IUO moto or on complaints. 
Thle Ministry has suspended the telecast of one foreign 
channel Cine World (CW) for a month (upllnklng from 
abroad) for violation of the Programme Code. 

[English} 

Scheme. for OrphllnelHllndlCllppec:l Children 
Md Women 

1715. SHRI G.V. HARSHA KUMAR: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the details of the schemes implemented by the 
Government to provdle education to handicapped orphan 
children and lelf-employment to women; 

(b) the financial aulstance allocated and releued 
thereunder during each of the last three years ana the 
current year, State/Unlon Territory-wise; and 

(c) the details of tile achievements made therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) A scheme namely 
Deendayal Disabled Rehabilitation Scheme is implemented 
by the Govemment under which grant-in-aid is provided 
to the voluntary organisations for running various projects 
including special schools for handicapped children. 
However, no separate scheme to provide education to 
orphan handicapped children Is implemented. National 
Handicapped Finance and Development Corporation 
provides financial 888istance In terms of loans to Persons 
with Disabilities including handicapped women for self-
employment. 

(b) and (c) Grant-in-aid under the Deendayal Disabled 
RehabiIitIIIIon Scheme Is sanctionedIreIeaaed on the b88is 
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of proposals recleved from the voluntary organisations Handicapped Finance and Development Corporation 
and the recommendations from the concerned State dlsbu..... funds through State C~nellslng Agencies, 
Govemments/designated Inspecting agencies. The State! notified by r&epedlve State Governments, on the balss of 
Union Territory-wise details of grant-In-aid released to propoea/I received by them. The StatelUnlon Territory-wlse 
voluntary organisations for running special schools for details of loan disbursed during each of the last three 
handicapped children and the phyaical achievement therein years and the current year and number of handicapped 
are given in the enclosed statement-I. National women benefited are given In the enc/osed statement-II. 

SlliwMnII 

State/Ur-wise grIInt In sid trIItMsed to thll NGa.NOs for fIII1f1Ing Spsci6I Schools lor Hsndic8ppIId Chiklnln snd 
Numbllr of Hsndicsppsd Childn!Jn bIIIIIIfiIIId undtIr o.snd8ys/ DiMbIIId RlIIMIbIllI6t1on SchIImII duting 2002-03, 

2OO3-OtI, 2fJOtI-(J5 8I1d 2005-06 (1.11. upto 31.7.20(5) 

Amount Aeleased (As. in lacs) Number of Handicapped Children 
benefited 

State Code 2002-03 2003-04 2004-05 2005-06 2002~3 2003-04 2004-05 2006-06 

2 3 4 5 6 7 8 9 

Andhra Pradesh 1334.42 1193.67 1280.44 209.60 25022 25388 27810 4633 

Arunachal Pradesh 9.73 0.00 0.00 0.00 208 0 0 0 

Assam 35.32 29.17 31.37 10.46 1358 598 582 220 

Bihar 134.14 124.23 139.42 48.68 2560 2668 3592 1068 

Chandigam 2.00 2.64 3.27 0.00 214 240 234 0 

Chhattisgarh 8.82 11.33 14.97 0.00 490 470 828 0 

Dadra & Nagar Havell 0.00 0.00 0.00 0.00 0 0 0 0 

DeIhl 352.95 289.69 286.38 38.97 15638 10086 6334 2104 

Goa 24.28 23.69 22.58 7.02 488 362 450 125 

Gujarat 60.63 35.71 54.58 0.90 1918 942 1966 118 

Haryana 66.46 63.83 67.06 22.49 1480 1140 1660 497 

Himachal Pradesh 18.31 18.07 21.85 9.29 348 420 474 708 

Jammu & Kashmir 2.51 0.51 4.81 1.14 88 88 94 47 

Jharkhand 14.86 5.06 15.33 3.35 120 178 280 59 

Karnataka 695.81 784.92 698.47 86.15 19260 24882 19454 1408 

Kerala 311.36 308.50 379.16 71.21 9636 7956 10780 1692 

Madhya Pradesh 61.25 74.02 89.10 15.76 4224 2222 2192 358 

Maharashtra 127.65 97.75 88.44 17.92 3216 1720 1580 463 
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1 2 3 4 5 6 7 8 9 

Manlpur 57.10 57.74 64.73 7.81 1276 1104 1090 126 

Meghalaya 49.60 70.06 55.61 12.26 966 1664 934 483 

Mlzoram 25.17 19.90 20.69 10.34 358 380 400 200 

Nagaland 0.00 0.00 0.00 0.00 0 0 0 0 

Orissa 200.41 214.42 132.95 20.63 3no 4086 1888 231 

Pondlcherry 6.13 7.75 7.81 0.00 150 142 182 0 

Punjab 83.61 95.37 96.65 43.07 2882 3180 2708 1649 

Rajasthan 103.45 102.66 113.05 12.47 2600 2482 2442 262 

SlkkIm 5.67 0.00 0.00 0.00 84 0 0 0 

Tamil Nadu 233.43 181.72 213.76 31.76 7306 4798 6566 851 

Trlpura 10.26 13.63 13.86 6.79 208 222 240 120 

Uttar Pradesh 545.98 512.48 512.21 101.31 13720 12672 12058 2412 

Uttaranchal 48.95 29.91 40.27 2.91 1240 766 974 80 

West Bengal 286.41 264.70 247.82 9.77 8178 6032 6834 997 

Total 4918.68 4622.92 4705.61 799.95 129004 116888 113384 20881 

St6,.",.", /I 

Sta/e/lJT-wiss LOBn DisbuIStld MId Numbtlr of Ha/'ldicapp«i W0mtJ/7 btll7tJfittJd undsr Nationm HandicBpptHi 
OtIvelopment and FIMnctJ Co/poI7lIion duting ,tOO2-03, 2003..(}t1, 2004-05 and ~06 (i.s. upto 31.7.2005) 

Loan Disbursed (Rs. In lacs) Number of Handicapped Women 
benefited 

State Code 2002-03 2003-04 2004-05 2005-06 2002-03 2003-04 2004-05 2005-06 

2 3 4 5 6 7 8 9 

Andhra Pradesh 11.47 21.60 8.75 0.00 89 113 95 0 

Arunachal Pradesh 0.00 0.00 0.00 0.00 0 0 0 0 

Assam 0.00 0.00 0.00 0.00 0 4 0 0 

Bihar 0.00 0.00 0.00 0.00 0 0 0 0 

Chandigarh 0.10 0.45 1.01 0.00 5 4 0 

Chhattlsgarh 3.15 8.15 0.00 0.00 7 19 0 0 
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Oadra and Nagar HaveU 
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1716. SHRI GIRDHARI LAL BHARGAVA: WUI the 
Miniater ot CIVIL AVIAtiON be pleased to atate: 

(a) whether the Government proposea to introduce 
helicopter services tor touriat importance States in the 
country; 

(b) if 80, the details thereof, State-wise; 

(c) the time by which propolal ia likely to be 
Implemented; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Pawan 
Hans HeUcopters limited (PHHL) provides helicopters on 
wet-lease basis to the State Governments etc. as per 
their requirements. 

(b) At present, proposals for providing helicopter 
aervices to touriat place. in Uttaranchal, Nagaland & 
Mlzoram are awaiting clearance of the concerned State 
Govemments. 

(0) The wet lease agreements are aigned .. soon 
as the terms and conditions of the lease agreements are 
finalized and the State Govemments approve the proposal. 
The service operations oommence thereafter. 

(d) Does not arise. 

{English} 

Alternative Fuel 

1717. SHRI SANAT KUMAR MANDAL: Will the 
Minlater of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether any research Is being conducted at 
national and International level to find an altemative fuel 
to petroleum and diesel; 

(b) if ao, the SUCC8aa achieved In this regard so far; 
and 

(c) If not, the measures taken by the Govemment to 
find out altemative fuel? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes Sir. Research and 
Development (R&D) Institutlona and academic Institutions 
are undertaking research for finding viable altemative fuels 
to petroleum and diesel. At the national 'eve', most auch 
research has been In areas of bio-fuels like ethanol and 
blo-dlesel. 

(b) and (c) In India, based on succe •• ful 
implementation of pilot projects, 5% ethanol-blended petrol 
programme Is being Implemented in the notified States 
and Union Territories. The field trials conducted by the 
011 marketing companies with blo-dlesel blended diesel In 
the transportation sector have yielded satisfactory results. 

{TflImlslionJ 

StoPPliP of Rajdhanl exp..... Train. 
at OWIIllor Station 

1718. SHRI RAMSEVAK SINGH: Will the Minister of 
RAILWAYS be pleaeed to atate: 

(.) whether the Government proposes to provide 
stoppage of Rajdhani expreas trains at Gwalior station; 

(b) if ao, the details thereof and time by which the 
dec'-lon is likely to be Implemented; and 

(c) H not, the reasons for non-atoppage of Rajdhani 
expreaa trains at Gwalior? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No, Sir. Stoppage 
of all Rajdhanl Express trains at Gwalior Is not feutble 
as thla will decelerate these trains and also there is no 
commercial justification. 

{English] 

Domeatlc P .... nger Sha... of Indl.n Airline. 

1719. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI C.K. CHANDRAPPAN: 

Will the Minlater of CIVIL AVIATION be pleased to 
alate: 

(a) whether there has been deCline in domenc 
passenger ahare of Indian Airtlnes during the last three 
years; 
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(b) if 80, 1M details aIongwIIh the IUIOnI theNfor; 
and 

(c) the steps taken or proposed to b. taken to 
Increase the domestic pas ... r ahare? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) V .. , Sir. 

(b) The market share of Indian Airline. Umlted wu 
43.3% in the year 2002-03 and 37.1 % In 2004-05. Thil 
can be mainly attributed to higher captICIty InductIonI 
deployment by the private a1r11n.. u compared to the 
Indian Alrlln .. over the cOlT8eponding period. 

(c) Indian Airline. propo ••• to undertake flHt 
augmentation/renewal to Increa.. Its capacity .hare 80 
as to increase its market ahare. Besides this the Indian 
Airlines is taking following measures to Improve Its marleet 
share: 

Marketing Initiativtl 

In-night Initiative. 

Service upgradH on ground 

Improvements In cabin ambience. 

[Translation} 

Dlalnveetment of Tyre Corporation of Indill Ud. 

1720. SHRI MITRASEN VADAV: Will the Min...,. of 
HEAVV INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Board 'or Reconatructlon of Public 
Sector Enterprises (BRPSE) ha. recommended the 
disinvestment of Tyr. Corporation of India Limited; and 

(b) if so, the reaction of the Govemment ther8to? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEY): (.) and (b) The Board 
for Reconstruction of Public Sector Enterpri8e8 (BRPSE) 
in the meeting held on 24th June 2005 reqUtlMd the 
present acting CMD. Tyre Corporation of India Umlted 
(TCll) and CMD. Bhara! Shari Udyog Nigam ltd. (BBUNl) 
to jointly submit a report to the Board on the pnIMnt 
status of the TCll and the tum around lIrategy to be 

adopted. The NpOrt from the CMD, TCiL and CMD, 
88UNL. ...... d 

fEngllMJ 

ear. of Old , ....... 

1721. DR. M. JAGANNATH: Will the Mlnlater of 
SOCIAL JUSTICE AND EMPOWERMENT be pleued to 
st.te: 

(a) whether the Govemment II aware that old parenti 
.nd grand paten ...... f ... lng • ..".. of lneecurtty and 
negIIgInce becauIe the younger generaIIon 18 Increulngly 
unwllng to look after their paren.. and provide them 
with food, lhelter and emotional needa In the preeent 
ecenario; 

(b) If 80, whether the Govemment propo ... to bring 
• legislation making the young generation to ruIize their 
dutie. to take care 0' their parents .nd grand parents 
and *0 provide protection to them; 

(c) If 80, the dItaIII thereof; .nd 

(d) If not, the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Ve., Sir. 

(c) A concept ~ Incorpotatllllg the ....... t ''''urea 
of the propo .. d Bill, namely, -The Older Pereon. 
(Maintenance, Care & Protection) Bill. 2005" has been 
circulated to the State GovernmentllUnlon Territories 
Admlniltratlonl. It iI propoaed to addraI the i .. utI 

concemlng older ptrIOnI including !lICk of phyaloaI and 
financial aupport, emotionaJ neglect, provIIIon of food and 
lhelter and protaction of life. 

(d) 0081 not .rIIe. 
[T11IMI6IkJn1 

1722. SHRI BAPU HARI CHAURE: 
SHRI HARIBHAU RATHOO: 
SHRI RAJNARAVAN BUDHOUA: 

W. the MIniItIIr at CIVil AYIATION be pIeued to 
state: 
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(a) whether talka have been held between India and 
Bhutan to increase the number of fllghta· between the 
two countries; 

(b) if so, the details thereof; and 

(c) the decision taken in this regard as a result of 
the talks held between the two countries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, .Sir. 
Bilateral air services consultation between India and 
Bhutan were held on 5-6 July, 2005 in Thirnphu. 

(b) and (c) During the bilateral talks held between 
the two countries, It was agreed that the designated 
airlines of each side will be entitled to operate up to 49 
services per week in each direction. Chennai, Mumbal, 
Gaya and Guwahatl have been granted as additional 
points of call for the designated airlines of Bhutan besides 
currently available points of call viz. Delhi and Kolkata. 

(English} 

Procurement of W-eons 

1723. SHRI PRABODH PANDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of wagons purchased by .Railways 
during 2004-05; 

(b) whether the Railways have placed any order for 
procurement of wagons during 2005-06; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) During 2004-05, 19991.5 
Four Wheeler Units have been acquired. 

(b) and (c) No, Sir. Decision on tender for 2005-06 
is yet to be finalised. However, there are sufficient 
outstanding orders on wagon builders. 

(Transls/ion} 

Non-Functioning of Doordllrahan To ..... 

1724. SHRI RAMDAS ATHAWALE: 
SHRI PUNNU LAL MCHALE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased' to state: 

(a) wheU.- HveraI' Doordarahan tl'lU'l8mllllon towers 
conatructecI at different pIecea have not started functioning 
deaplte the completion of all technical formalities; 

(b) If 80, the date on which theN tranamiIaIon towers 
were ready and the reasons for not operating these towers 
10 far; and 

(c) the time by which these are likely to be 
commissioned? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAl REDDY): (a) to (c) Yes, Sir. Ten Low Power 
Transmitters (LPTs), which were lnatalled during the last 
three years, are technically ready but have not been 
comm188loned as the staff for operation and meintenance 
of these transmitters has not been 18ncti0ned. No time 
limit can' be indicated at present. 

Aeroplanes In Alliance Air 

1725. SHRI AVINASH RAI KHANNA: WIll the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether life of all aeroplanes in AUlanee Air has 
expired; 

(b) If 80, whether the Govemment propoees to phase 
out these planes; 

(c) if 80, the time by when these are likely to be 
phased out; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Incian Airlines limited has plans to acquire 
43 new aircraft to replace int.r-./is the entire fleet of 8-
737-200 aircraft (presently used by Aillance Air) in phased 
manner as weD as to cater to the new projected traffic 
growth for five years. The airline also plans to induct 5 
Airbus A 319 aircraft, on lease baals, commencing during 
the last quarter of 2005 to progressively replace 6-737-
200 aircraft passenger operations In a phased manner. 

(d) Does not arise. 

(Engl/flllj 

Ext_Ion of Shuttle Trains 

1726. SHRI BALASAHE8 VlKHE PATIL: Will the 
Minister of RAILWAYS be pleased to state: 
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(a) whether a runber of ....... are MIning betv....., 
OelhllNew Delhi to Palwal; 

(b) H so, whether representations have been received 
from the paasengers coming from Kosi Kalan in Uttar 
Pradesh and Hodel in Haryana for extending the 
frequency of these shuttles up to Kosi Kalan to give 
more benefits to the passengers who are dally making 
Up and Down for attending their offi¢ea and b..-Ine .. In 
Deihl; 

(c) If 80, by when the services of th8Ie IhultI8I are 
likely to be extended; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY·OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. 

(b) Yes, Sir. 

(c) and (d) At present, there Is no proposal to 
Introduce more Shuttle train on OeJhllNew Delhl-Palwal-
Kosi Kalan section and to extend Palwal bound Shuttle 
trains upto Kosi Kalan due to operational and resource 
constraints. 

Sllteilite Radio Servlcaa 

1727. SHRIMATI ARCHANA NAYAK: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Telecom Regulatory Authority (TRAI) 
has recommended 100 percent foreign ownerlhlp in 
Satellite Radio services and is again8t Imposing any entry 
fee; 

(b) If so, the details thereof; and 

(e) the reaction for the Government thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. The details are 
available on TRAl's website (www.trai.gov.ln). 

(e) The Govemment is yet to take a decl8lon on 
these recommendations. 

{Tf1InsllltionJ 

eNG FaclUt ... 

1728. SHRIMATI KAlPNA RAMESH NARHIRE: WIll 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the pIIae In the vartoua Statee where CNG 
f .... have been provided 10 far; 

(b) whether .ome Indultrlel particularly In 
Maharuhtra have requeated for CNG facUlties; 

(c) if 80, the details thereof; and 

(d) the action taken by the Govemment In this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AlYAR): (a) CNG fact ..... are available at the 
following places In different States: 

SI.No. Place State 

1. DelhI Delhi 

2. Mumbal Maharuhtra 

3. Thane Maharuhtra 

4. Mira·Bhayander M .... htra 

5. Vljaywada Andhra PI'IIdeIh 

6. Vadodara Gujarat 

7. Ahmedlbad Gujarat 

8. Ankleehwar Gujarat 

9. Bharuch Gujarat 

10. SUral Guj.,.t 

11. NOIDA Uttar Pradesh 

(b) to (d) CNG, .. a fuel, II supplied for use In 
vehicles only. However, Mahanagar Gas Umited (MGL) 
18 supplying Piped Natural Gas to 46 Industries in the 
city of Mumbal. 

It 18 proposed to extend CNG factlltlel to more ...... 
subject to availability of guo 

{Engl/llhJ 

LPG Quau for DI8Irtbutcn 

1730. DR. K. DHANARAJU: 
SHRI RAGHURAJ StNGH SHAKYA: 

WIll the MfniIter of PETROLEUM AND NATURAl. 
GAS be pleased to _e: 
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(a> whether the Government 1& aware that pubHc 
sector 011 companies have curtailed the supply of LPG to 
their distributors and have fixed quota; 

(b) if so, the reasons for fixing the LPG quota by 
theae companies; and 

(c) the steps, the Govemment proposes to take to 
stop the quota system for LPG distributors? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) to (c) Public Sector 011 Marketing 
Companies (OMCs) have reported that they have not 
fixed any quota to curtail the supply of LPG to their 
distributors. However, with a view to minimialng 
unauthorised usage of domestic LPG, OMCs have started 
strict scheduling and monitOring of suppli.. to their 
distributors throughout the country since June 2004. 

{Tl'llns/alion} 

Security Lap... at 101 Airport 

1731. SHRI RAJ NARAYAN BUDHOLlA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minlet.r of CIVIL AVIATION be pleased to 
state: 

(a> whether attention of the Government has been 
drawn towards the security lapses at IGI Airport as 
reported in the 'Dainik Jagaran' dated June 28, 2006; 

(b) If so, the facts of the matter reported therein; 
and 

(c) the measures takenlproposed to be taken to avoid 
such negligence? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a> There wu 
no security lapse as reported in the news paper 88 entry 
passes were issued based on authorized requl8ltlon. 

(b) On 23.6.2005 the Manager of Aehoka Restaurant 
(A Unit of ITDC at Terminal II, IGI Airport) who is the 
authorized signatory for requisitioning temporary passes 
for operational purposes requested for three passes for 
three persons of Channei 7 TV ~o were impersonating 
as officials of ITDC In connivance with the Manager. 

AccordIngly, • per eJdltlng 1nItnIctiona, CISF Control 
Room, IGI airport, Terminal II leeued temporary airport 
entry puaea. Thus theM three pel'lOl'l8 could gain entry 
fraudulently into the departure area of Terminal II of IGI 
Airport upto Ashoka Restaurant. 

(c) An FIR has been lodged against the three persons 
from Channel 7 TV and the concerned empIoyee8 of 
Ashoka Airport Restaurant. The Manager of Ashoka 
Restaurant has been suspended. Airport Entry Permits of 
ITDC employ .. , Involved In this Incident have been 
confiacated. 

Instructions have been reiterated that p8l'8Oll8 who 
are issued temporary airport entry permit Into restricted 
area for urgent operational requirements ,hould be 
escorted, from the gate to the duty point till the time 
they leave the airport, by a permanent entry permit holder. 

{English} 

s.tety AudIt on Low Coat Airline. 

1732. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has received any 
representations to conduct safety audit concerning low 
cost alrtlnes; and 

(b) If 80, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
No, Sir. However, Director General of Civil Aviation 
(DGCA) carries out Safety Audits of Airtlnes Operators 
Including Iow-coet a1rtines from time to time. In the last 
three yMnI, 32 eatety audits of 25 organlaatlons, which 
include, ,cheduled, non-scheduled, private and 
government organisations have been carried out by 
DGCA. 

Completion of New Moynagurl.Joglgopa Rail Une 

1733. SHRI HITEN BARMAN: Will the Minister of 
RAILWAYS be pleased to ,tate: 

<a> the amount sanctioned for the New-Moynaguri-
Jogigopa rail line during the current year; 
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(b) the progrese of work done 80 far on this profect: 
and 

(c) the time by which the project 18 likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YEW): (a> The anticipated coat of 
the project Is Rs. 894.38 crore. An expenditure of 
Rs. 50.35 crore has already been incurred on the project 
till March' 2005 and funds to the tune of As. 50 crore 
haa been provided during 2006-08. 

(b) The overall physical progress of the project is 
approximately 8%. 

(c) No target date haa been fixed for completion of 
the project. 

Inatltutlon of CDS 

1734. SHRI D.P. SAROJ: Will the Minister of 
DEFENCE be pleaaed'to Btale: 

(a) whether the Govemment haa taken any decision 
on the institution of Chief of Defence Staff (CDS); 

(b) if so; the details thereof; and 

(c) if not, the time by which the decision 18 expected 
to be taken In the matter? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) A Group of Mlniet8t'8 (GoM) 
was constituted on 17th April 2000 to review the NIIIonaJ 
l8Curlty system in ita entirety. The GoM In their Report 
on 'Reforming the National Security System', inIN.n. 
recommended the establishment of the Ch~f of Defence 
Staff (CDS). The recommendations made In the Report 
of the GoM were approved by the Government on May 
11, 2001 with the modification that a view on the 
recommendation relating to the Institution of the CDS wli 
be taken after consultation with political parties. 

(c) Further discussions including a detailed 
examination of pros and cons of the propoaall are 
considered necessary before the formulation, of 
Govemmenrs views on the subject. A decision regarding 
appointment of the CDS can be taMn only .... r wider 
consultation with various politlcaJ partieI. 

P8yment of St8tutory Due. to Employeee 

1735. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 
SHRI SAJJAN KUMAR: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBUC ENTERPRISES be pleuect to alate: 

(a) whether the Govemment had decided to clear 
statutory dues of employees of 16 sick public sector 
undertakings 81 reported in the Hint:lutlMn Tm. dated 
June 17, 2005; 

(b) If 10, the details alongwfth the amount thereof, 
PSU-wl8e; and 

(c) the time by which the payment is likely to be 
made to the employees of these alck PSUs? 

THE MINISTER OF STATE OF n-tE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) Yee, Sir. 
The details of amount approved by the Government for 
giving budgetary support to 16 ,Ick PSEs for liquidating 
the pending salary/wag.. and statutory due, upto 
31.3.2005 of employees of these PSEs 18 enclosed .. 
statement. 

(c) Funds have already been reIeaaed to 7 PSEs 
bued on actuals. Funds to remaining 9 PSEs shall be 
releoed after completion of procedural formalltl.s. 
Managements have bean advleed to di8bul'H without 
delay the outatandIng duee to empIoyeM. 

SI.No. PSE Amount 
(As. Cr.) 

1 2 3 

1. Andtw Yule Ind Co. W. 722 

2. bill Heavy PIIIII and V .. lid. 18.25 

3. 8harat 0phIIIImIc GIlle Ltd. 1.61 

4. BhII'II P\InpI and ~ lid. 1.88 

5. Bhamt Wagon Engg. Co. lid. 4.08 
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1 2 3 

6. Hindustan Cablea Ud. 63.32 

7. Hindustan Photo Films Ltd. 8.74 

8. HMT (Watchts) 22.11 

9. Instrumentation Ud. 2.14 

10. National lnatruments Ltd. 0.46 

11. NEPA Ltd. 8.95 

12. Prags T ooIa Ud. 1.52 

13. T riveni Structurale Ud. 1.09 

14. Tungabhadra Steel Productl Ltd. 0.88 

15. Bum Standard Co. Ud. (Bumpur Unit) 1.30 

16. HMT (Chinar Watch.) Ud.· 8.83 

Total 150.24 

"Approved separately. 

Expendltu,. of Aviation Induatry 

1736. SHRI RAMJI LAL SUMAN: 
SHRI RAJ IV RANJAN SINGH 'LALAN': 

Will the Minister of CIVIL AVIATION be pleued to 
state: 

(a) whether the Government hal collected Informatlonl 
data on overall expenditure Including night expeneee of 
public sector aviation Industry In order to bring .tJout 
comprehensive reforms therein; 

(b) If so, the break up of expenditure In terms of 
percentage on flight operation, maintenance, passenger 
amenities and adminiatration; 

(c) whether expenditure on these heads Ie jUltlfilble 
as per the intemational norms; and 

(d) If so, the reaction of the Government In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No Sir. 

(b) to (d) Do not arise. 

/E1IfIIIMt/ 

Vae8nclM of SCIIST. and OBC. In RaHway. 

1737. SHRI TAPIR GAO: Will the Mlnlater 9' 
RAILWAYS be pleased to Itate: 

(a) the backlog of reserved posta for SCI, STI and 
Other Backward CI88888 in Railways at present, Zone-
wise; 

(b) whether the Railways are considering any special 
recruitment drive for filling the reserved vacancIea to clear 
the backlog; 

(c) If so, the details in this regard; and 

(d) the time by which theH poets are likely to be 
filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The number of backlog 
/'8Mrved vacanclea as identified on 31.3.2004 & 30.6.2004 
for Scheduled Cutas (SC.), Scheduled Tribea (ST.) and 
Other Backward ClaSlel relpectlvely In recruitment 
categorlee Ie as under: 

Group 

A&B 

C 

o 
Total 

SC 

Nil 

1887 

2444 

4331 

ST OBC 

Nil Nil 

2307 3094 

3848 4028 

6155 7122 

The zone-wlae position of the backlog of reserved 
vacancies may pie ... be seen In the encloaed statement. 

(b) to (d) In pursuance of announcement In Railway 
Budget 2004-2005 and in pUl'lU8nce of Govtl. Common 
Minimum Programme, a Special Recruitment Drive h .. 
already been launched to wipe out the backlog of 
vacancies Cif Scheduled Cast .. (SCS) and Scheduled 
Tribes (ST8) which existed .. on 31.3.2004 in a time 
bound manner i.e. by the end of Sept. 2005. 

However, the drive could not be launched for filling 
up the backlog vacancies belonging to Other Backward 
cIa88ea (oec.), due to the restriction of 50% ceiling In 
filing cA reserved vacancies (lncIucIng the carried forward 
v8CMOlea), a concIlion whtch Is not applicable In the 
case of SellSTe. 
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RallwayalProduction Unlta BC ST 08C 
Backlog vacancies Backlog vacenoIee Backlog vacancIM 
as on 31.3.2004 as on 31.3.2004 as on 30.6.2004 

Group C Group 0 Group C Group 0 Group C Group 0 

Central Railway 51 15 113 109 275 319 

Eutem Railway 125 72 180 196 372 360 

Northern Railway 119 171 423 367 425 354 

North Eastem Railway 161 220 130 144 206 134 

Northeast Frontier Railway 132 n4 128 1016 187 930 

Southern Railway 126 88 146 372 343 284 

South Central Railway 181 145 198 458 411 601 

South Eastem Railway 41 23 34 48 

Western Railway 201 195 151 112 

ChittaranJan Locomotive Worb 20 18 41 

Oieael Locomotive Wortas 11 124 68 

Diesel Loco Modernisation Works 1 4 14 17 16 

Integral Coach Factory 46 33 4 88 24 

Railway Coach Factory 5 2 2 88 8 

Rail Wheel Factory 3 29 30 

Research Oe8ign and Standard 14 9 9 20 

Organi8ation 

Metro Railway/Kolkata 11 12 65 5 

East Central Railway 252 410 168 389 244 67 

East Coast Railway 66 95 32 79 25 48 

North Central Railway 11 134 128 63 78 

North Westem Railway 125 90 109 180 62 113 

Weat Central Railway 48 61 35 88 18 44 

South Western Railway 53 60 23 89 118 448 

South East Central Railway 95 20 59 14 86 171 

Total 1687 2444 2307 3848 3094 4028 



115 AUGUST 4, 2005 118 

PNG Supply In DeIhl 

1738. SHRI JVOTIRADITYA M. SCINDIA: WIll the 
Miniller of PETROLEUM AND NATURAL GAS be pIeMed 
to state: 

(a) the areas In DeIhl where piped natural gas (PNG) 
supply haa been provided 10 far; 

(b) the comparative COlt. for dome.t1c and 
commercial users of PNG and LPG; 

(c) whether there is any propoaal to cover more area 
under PNG Iupply; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) Piped Natural Gu lupply COYef1 
Go" Link, Sujan Singh park, Sunder Nagar, Kaka Nagar, 
8apa Nagar, Pandara Park, Pandara Road, Lodhl 
Complex, Lodhi Colony, Sarojlnl Nagar, Naorojl Nagar, 
Pragatl Vihar, Mohammadpur, 8harat Nagar, Friendl 
Colony (East and West), New Friends Colony, lehwar 
Nagar, Kalindi Colony, Khan Market, Maharani Bagh, Jor 
8agh, Aslad Village, Sukhdev V1har, Sarita Vlhar (Pocket 
A&H), Zakir 8agh, Pant Nagar, Nizamuddin Eut & Welt, 
Jangpura Exm. Jangpura, Diplomatic Enclave, Inchprutha 
Estate, Neeti Bagh, Gulmohar Park, Andrew8 Ganj Extn., 
Mayur Vlhar Phase I, Rahlnl Sectol'll 9, 13 & 14, R.K. 
Puram, Vasant Kunj Pocket C-3, 617, 8 & 9 and 8-11, 
PatparganJ, I.P. Extn., Mayfalr Garden, Kall Barl Marg, 
HUDCO. 

(b) In the domeatic segment category, the price of 
PNG i& indexed to the LPG price as sold In domeetlc 
LPG cylinders and is at present at a 2.5% discount on 
equivalent heating value buls. In the email oonvnen:Ial 
segment category, the price of PNG Is Indexed to the 
LPG price as sold In 19 Kg commercial LPG cyIinderI 
and is approximately 25% cheaper on equivalent calortftc 
value basis. 

(e) and (d) New areas are identified each year for 
extending PNG supply subject to economic vIabIIIly. During 
the remaining part of the current financial year 2005-08, 
the following areas are planned to be covered for PNG 
supply: 

Rohini Sector-15, P\tam· Pura, Puchim VIhar, VIku 
Purl, Mayur Vihar Phue II, Vuundhara Enclave, Uday 

Park, Anand Lok, Gulrnohar Enclave. Further, CPWD 
coIoniel of KIdwaI Nagar, Laxmlbal Nagar, NetaJl Nagar, 
R.K. Puram Sector 8, 9, 12 & 13, AndrewI Ganj and 
Chanakya Purl may al.o be covered subject to 
confirmation of funding by CPWD. 

8ubefciy ItwIng Fonnu .. 

1739. SHRI JUAL ORAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pIeued to state: 

(a) whether Miniltry of Petroleum and Natural Gat 
hu Introduced a .ubaldy aharing formula for the 011 
companies; 

(b) " 10, the details thereof; 

(c) the amount of cOmp8neatlon propOI8d to be paid 
to the 011 marketing companiel under the IUbeIdy sharing 
formufa; and 

(d) the financial Impact of the laid fonnula on ONGC 
and 0Iher 011 PSU.? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) to (c) Upetream and downstream 
011 compMiH have been 8haring the burden of IUbsldy 
.. nos 2003-04. For the quart... AprIhIune '2005, It h. 
been decided that the burden of .ubeldlel would be 
ahared by the upstream companies with the downstream 
companlel u follows: 

Upetream Ittare 

ONGC 

GAIL 

OIL 

'rota! 

DowneIrHm AuIatanoe 

ICC (1ncI\IdIng 18P) 

8PC 

HPC 

TOWI 

(R.JCrores) 

2876 

163 

228 

3257 

1871 

701 

885 

3257 
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(d) The Profit After Tax (PAT) for the Public Sector 
Oil PSUa Is as under: 

(Ra. In Crore.) 

Name of the 1 at quarter of 1 It quarter of 
Company 2004-06 2005-06 (Prov.) 

ONGC 2308 :5318 

OIL 183 332 

GAIL 339 483 

IOC 1472 (-) 54 

BPC 147 (-) 431 

HPC 247 (-) 608 

IBP (-) 9 (-) 234 

Ae.trlctlon on Free Plauge 

1740. SHRI RAVI PRAKASH VERMA: Will the 
Minlater of CIVIL AVIATION be pleased to atate: 

(a) whether the Union Govemment Is COMidering to 
rntrict thefrea passage aHowed to alrtlnee under Indla'a 
limited period Open Sky policy; 

(b) if ao, the detaia in thIe regard; and 

(c) the time by which the deciIion Is likely to be 
taken and enforced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) 
Limited open aky policy Is adopted to meet the peak 
season traffic demand based on a year to year 
assessment of the demand and supply gap for travel to/ 
from India. This assessment Is ueually carried out in the 
months of August-September each year. 

Conltructlon of Aapld ExIt Taxl-way 
at Mumbal Airport 

1741. SHAI I:3ALASHOWRY VAlLABHANENt: WI! the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether there was any plan to construct a rapid 
exit taxi-way at Mumbai airport; 

(b) if so, the details thereof; and 

(e) the praaent 8taluI 01 the ~? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (I) y .. , SIr. 

(b) There are propoaaII for construcIIon of rapid exit 
taxiway at a dI8tance of 1700 mtre and 2200 rntra on 
main runway oa/27 at MumbaI AIrport The approximate 
COlt of the project II RI. 12 croree and the time allowed 
for completion of 1he project II 10 monIhI from the date 
of award of wOlk 

(e) The propo.al la at the Initial .tage of 
Implementation. 

011 Sector'. Pertonnanoe 

1742. SHRI GANESH SINGH: 
SHRI ADHALRAO PATIL SHIVAJIAAO: 

WIt the MlniIter of PETROLEUM AND NATURAL 
GAS be pleued to ..... : 

(a) whether the Government hM drawn up I 17-
point formula to Improve Ihe 011 HCtof'. perfonnance; 

(b) If 80, the detaIII thereof; and 

(c) the extent to which the formula will help oil I8Ctor 
to Incr8IH crude production? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) At a routine review meeIIng 
taMn by MInlater (P&NG) on 18.8.2006, IIxteen polnls 
for priority action were identified, Inclucing eeveral relating 
to improving the perlormanoe of the 011 HCtor, auch u: 

• Task fOl'Cl to augga.a I mediurn-tInn road InIIP 
for R&D In upstream and downItream sector; 

• Preparation of a report by NCAER on keroaene 
demand; 

• Finalization of the report by the Advlaory 
Committee on aynergy In energy. 

• Availing TERl'a autatance for reatructurtngl 
refocuIIng exercise of PCRA; 

• Vigoroue promotion of Energy Service 
CompanIee (ESCO) model by PCRA; 
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• Finalization of refining policy; 

• De,lrabUlly of revamping of ONGC Vldesh 
limited; 

• Need for a study and refocus on the operations 
of ElL with a wider presenc:e internationally; and 

• Maximizing output of ONGC. 

The IORlEOR achemea being Implemented by ONGC 
in their existing major fields are expected to result In 011 
gain of around 120 million metric tonne (MMT) by 2030. 

Renovation of Akola Railway SUltIon 

1743. SHRI SANJAY DHOTRE: Will the Minleter of 
RAILWAYS be pleased to state: 

(a) whether the Railways have any propoeal for 
renovation of Akola railway station In Maharaehtra; and 

(b) if so, the details thereof and the time by which 
the said station is likety to be renovated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a, and (b) Akola Is a 'A' 
category· Model Station. All the deafl'llble amenltlea .. 
per norms have been provided at thle station. However, 
one work viz. extension of cover over platform on pI8tform 
No. 2 & 3 at a cost of Rs. 27.64 lakhe hu been 
sanctioned during the current year I.e. 2005-06. 

{English} 

Pro)ecta Undertaken by RVNL 

1744. SHRI P. RAJENDRAN: Will the Minister of 
RAILWAYS be ple .. ed to state: 

<a) the details of the projects undertaken by the RaIl 
Vlkas Nigam Limited (RVNL) during the last two yeara; 
and . 

(b) how the funcla for these projects have been 
mobilized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) A ·total of 53 projects 
(32 of Golden Quadrilateral & its diagonals and 21 Port! 
Hlnter1and Connectivity) ~ve been transferred to Rail 
Vikas Nigam Umlted (RVNL). Out of theM projects. 37 
are sanctioned (new 1lne-3, gauge corwentlon-7, doubling-

24 & RaIlway Electrlficatlon-3) and 18 and unsanc:ttoned 
(new IIne-6, gauge converslon-1, doubllng-7, Railway 
Electr1flcatlon-l & Other works-1). 

(b) The total expenditure on the projects has so far 
been Rs. 10n crore. Rs. 9n crore Is the equity of 
RVNL contributed by the Ministry of Railways and As. 
100 erare is through private participation. 

Inc...... In EarnIng. In Railway. 

1745. SHRI EKNATH MAHADEO GAlKWAO: 
SHRI KIRTI VARDHAN SINGH: 

Wiu the Mlniater of RAILWAYS be pleued to state: 

(a) whether the Railways are contemplating to 
Inc:reue their earnings from ways other than saJe of 
tick8ta; 

(b) " so, whether the Railways have evolved some 
novel ways for 1his purpou; and 

(c) " 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, SIr. 

(b) and (c) With • view to IncntuIng eamingl from 
other than passenger and goods traffic, Railways have 
been taking various measures such .. commercial 
development of railway Ian~alrapece, commercial publicity 
In the interior of tralnalln railway pram ... , grant of 'right 
of way' along the track for laying optic; fibre cables for 
developing broad band connectivity, etc. 

Ban on Fllme 

1748. SHRI JOACHIM BAXLA: Wli the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govwnment propoeea to impose ban 
on the fIIma bued on obacM'Ilty, violence and Indecent 
repreaentJIIIoa 01 women; 

(b) If not. the reMOn8 .. retor, and 

(c) the atepa being t8ken by the Govenvnent to 
dIacour.ge the prodLctiDn at auch ... ? 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) The Central Board of Film 
Certification (CBFC) certifiel f11m1 m accordance wtIh the 
guidelines under the Cinematograph Act, 1962. The 
Examining CommitteeJRev!8lng ConInIttee which previews 
the films for certification consists of 50% women membera. 
The following guidelines are relevant: 

2 (vii) "Human sensibilities are not offended by 
vulgarity, obscenity or depravity." 

2 (viii) "Dual meaning words which cater to basic 
instincts are not allowed.· 

2 (ix) ·Scenes degrading or denigrating women in any 
manner are not presented." 

2 (x) ·Scenas involving sexual violence agalnet women 
like attempt to rape, rape or any form of 
molestation or scenes of a similar nature are 
avoided and If any IUCh incident Is germane to 
the theme, they shall be reduced to the minimum 
and no detaile are shown." 

2 (xi) ·Scenes showing sexual perversion shaH be 
avoided and If such matters are germane to the 
theme, they shaD be reduced to the minimum 
and no details are shown." 

CBFC have informed that these guidelines are being 
implemented by them. 

[Translslion} 

OIIruge to AtIlt Route by flood 

1747. SHRI MUNSHI RAM: 
SHRJ NARENORA KUMAR KUSHAWAHA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 

Will the Minister of RAILWAYS be pleued to state: 

SI.No. State Railways 

2 3 

1. Gujarat Western 

2. Gujarat Weet8m 

3. Gujarat 

(a) whether rail traffic has been affected due to fIoodI 
in certain parts of the country; 

(b) if 10, whether the damage c-..ed to the rail 
linea due to floods has been .... 18d; 

(c) If eo, the estimated amount of lola Incurred; 

(d) If not, the reasone therefor: 

ee> the name of places where rail linea have been 
damaged, State-wile; 

(f) the measures 80 far taken by the Railways for 
the paeMngers stranded due to flooda; 

(g) whether worthlnees test has been conducted In 
respect of all Railway bridges which were damaged In 
ftood8; and 

(h) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (al to (el Yea, Sir. Railway 
traffic w.. affected on certain route. during current 
ongoing monloon. Immediately on detection of the 

. dIIrnagt due to floods concerned RaIlway oIficIeIe ruahed 
to site, .. I •• et the damage and started I'8IIoration wort<. 
The reakntion at some of the Iooatiorw dM'Iaged very 
racenIIy Ie W1derway. The total coet of c:t.m.ge c-...d 
18 ....... d and complied on completion at .. rutorallon 
worU during the .. uon. 

Some of the major HCtIona where rail liner were 
damaged at .ome locatione due to fIoodr in the currn 
rnoneoon I. enclosed as statement. 

(f) Stranded paaaenger. are provided with be.t 
poulble aeailtance at the earlleet poesIbIe time and 
arrangementa for altema.. onw.rd joumey .. poulble 
under the circumstances are made. 

(g) and (h) Affected 8ridgeI aN inlpeeIed m all 
raepects properly after receesIon of flood water and before 
restoration of traffic over them. 

Sections 

4 

Ahemdabad-Vadodara 

Surendernagar-Batod 

Surendernagar-Ralkot 
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2 3 

4. Gujarat Western 

5. Gujarat Western 

S. Gujarat Weatern 

7. Gujarat W88tem 

a. Gujarat Western 

9. Gujarat Weetern 

10. Bihar EutCentrai 

11. Madhya Pradesh Weat Central 

12. Maharashtra SouthWestern 

13. Maherashtra Central 

14. Andhra Pradesh South Central 

15. Anethra Pradesh South Central 

16. Uttar Pradesh N<mh Central 

17. Rajasthan North Western 

18. Maharashtra Central 

19. Maharashtra Central 

20. Maharashtra Central 

(English} 

RevIV.. of 88J Conatructlon Company. Ltd. 

1748. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government had decided to revive 
Braithwaite, Burn & J8880p Construction Company Ud.; 

(b) if so, the details thereof; and 

(c) the measures taken by the Govemment in this 
regard? 

4 

Dh ... ·Rajoul. 

Vadodara-Surat 

Anand-Kharnbat 

Godra-Anand 

Vasad-Kathana 

Vlramgam-Gandhldham 

Manll-Saharaa 

Blne-K.tnl 

Londa-Mlraj 

Kalyan-lgatpurl 

Manwat Road-Pergaon 

KazIpet·Secunderabad 

Allahabad-Jhanal 

Rew.rl-Phu!er. 

Panvel-Roh. 

Ka/yan-Lon.vala 

Konkan Railway 

THE MINISTER OF STATE OF THE MfNlSTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) Yea, Sir. 

(b) and (c) Govemment have approved the financial 
restructuring of the company with the following measures: 

(i) Conversion of Government of India loan and 
interest amounting Rs. 13.88 erore Into equity; 

(II) Conversion of Government of India loan 
amounting to Rs. 10.00 erore to Zero Rate 
Debenture (ZRD); and 

(III) Waiver of the intereet and penal Interest accrued 
on Government of India loan end due on 
31.03.2004 amounting to As. 30.73 erore. 
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Anpm.II ............... 1 Una 

1749. SHRI P.C. THOMAS: Will the Mlnilter of 
RAILWAYS be pleased to .tate: 

(a) whether the Railways have acqull'8d the land from 
the Government of Kerala for laying the new rail line 
Angamali·Sabarimala; 

(b) If '0, the prog..... of work done 10 far on the 
project; and 

(c) if not, the reason. therefor and the stepe taken 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Land acquisition papers have already been 
submitted to the State Government. 

fTmnst.tionJ 

Aeflnery In A.Juthan 

1750. SHRI SRICHAND KRIPLANI: 
SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI KAILASH MEGHWAL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a' whether ONGC has finalized an Inveetment plan 
for setting up a refinery at the site of recent oil found In 
Rajasthan; 

(b) If so, the details alongwith refJnlng capacity 
thereof; and 

(c) the time by which the proposed refinery Is likely 
to be commissioned? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Based on oU dIacoverIeB 
made by Calm Energy consortium in Barmer dI8trict of 
Rajasthan, 011 and Natural Gas Corporation Limited 
(ONGC)lMangalore Refinery Petrochemicals Limited 
(MRPL) have shown interest in setting up a refinery with 

capacity of 7.6 MIllion MetrIc Tonne per annum. Two 
other OR Public Sector Uridenaldnga, namely, Indian on 
Corporation limited (IOC) and Hlndu.tan Petroleum 
Corporation Limited (HPCL) have aIIO .hown Interest In 
setting up a well·head refinery in Raja.than. These 
companies have approached the Government to 
de.lgnated them a8 the Government nominee for a 
purchase of crude 011 under the Production Sharing 
Contract (PSC) for block RJ·ON·9OI1. 

(c) Army Investment plan for such a refinery can 
only be firmed up after the Govemment have designated 
Ita nominee for purchue of crude 011 under the PSC. 

/En¢sI1J 

exploration Ucenelng Policy 

1751. SHRI NAVJOT SINGH SIDHU: WUI the Mlnl8ter 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Gov.rnment has received 
repr888ntati0n8 to review the existing exploration licensing 
policy; 

(b) if 10, th. details thereof; and 

(c) the Government's reaction thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) No, Sir. However, before 
every round of New Exploration Ucenelng Policy (HELP) 
Is launched. conauItaIione are held with all stakeholders 
to .uggea and IncotpOrate improvementll. The same 
proce •• was fc"lowed for the fifth round of NELP 
announced on 4 January 2005. TheH consultations led 
to incorporation of some new f.......... which conatItute 
an Improvement OWl' _rller rounds. A summary of the 
Improvementa made In the FIfth Round Ie enclosed as 
Stat.rnent. Aa ...... It, the nt8pOnee to the bidding under 
the fifth IOUnd of New Exploration UcenaIng Policy (NELP· 
V), hM tMIen very aucceutul. 69 bids for 20 blocks were 
received from 48 compenieI of which 27 were from 
abroad. Subsequent to the cloelng of bids for the Fifth 
Round, the MInIIdry, on lis own Inlllative, held a m.eting 
of stakeholders at a CEO. conclave under the auepices 
of p...",. on 7.7.2005 where the ..... of modifying 
HELP after comparing the pGIIiIIon In ather counbiee was 
diecual8d. The MInistry has asked Petrofed to undertake 
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a atudy on the improvements that they propose to be 
effected in NELP after taking the views of industry 
members. 

(i) AI geo-scientlf\c data were made available online 
through the internet to enable companies to view 
data at their own convenience and location. 

(Ii) Work stations equipped with software were 
provided at data centres at London, Houston, 
Calgary and Dubai. ThIs enabled companies to 
analyse and Interpret the data at the data centre 
itself. 

(iii) In order to provide marketing stability to the 
companies, the government shan exercise its 
option to take its profit share of natural gas In 
cas~ or kind for a block of 5 years INdead of 
such option being made every year as In the 
previous rounds. 

(Iv) Data packages and Information dockets can be 
purchaeed at • discounted price. 

(v) In order to encourage small and medium size 
investors, companies having a net worth of US 
$ 500 Million or more will not be required to 
give a bank guarantee towards Minimum Work 
Programme commitment In respect of onland and 
shallow water blocks. This threshold value In 
the previous round was US$ 1000 MIDIon. 

(iii) In order to bring more transparency in the 
bidding proceaa, welghtages for all bid evaIumIon 
criteria including weIghtages for 8tJb.crlterta were 
made public under NELP-V for the first time. 

(vii) Details of all operational blocks from earUer 
rounds such as work programme, fi8caI terms 
etc. were available at Data Centres. This enIIbted 
companies to assess exlltlng work progrwnme 
as well as other bidding parameters while 
formulating their own bids and may aJeo help 
them In forming strategic all/ancee. 

I ......... In Transmlulon c.p.clty 

1752. SHRI G.M SIDDESWAAA: WHI the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether there Ie any propoeal to Increase 
transmission capacity of various Doordarahan centres in 
Kametllka; and 

(b) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. The 100 W 
LPTs at Belgaum, ChikodI, Ranlbennur, Hospet, SIrsl and 
Kolar Gold Fields will be replaced by 500 W auto-mode 
LPTs. 

Inclusion of Worahlp PlaCH In the Ual of 
Protected Monumenta 

1753. SHRI PRADEEP GANDHI: Will the Minister of 
CULTURE be pleased to stata: 

(a) whether the Government has included any place 
of worship In the list of proteol8d monuments or National 
Importance in the country; 

(b) If so, the details thereof; and 

(c) the expenditure incurred for conservation and 
maintenance of these protected monuments during each 
of the last three years? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (8) Yes, Sir. There are 3860 centrally 
protected monumentalsltes of which 955 are places of 
reUgloua WOrship. 

(b) Details given in the enclosed Statement. 

(c) The expenditure Incurred on conservation and 
maintenance of centrally protected monurnentlldes during 
the last three years is as under: 

2002-03 

2003-04 

2004-05 

As. 8034.59 Iekh8 

As. 10706.03 Iakhs 

As. 11595.48' Iakha 

During the year 2005-2006 Rs. 12871.00 lakhs has 
been allocated out of which the expenditure tift June 2005 
is As. 1198.61 lakhs. 
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L., of c.ntr./Iy PtoftJch!Jd MontJmtll'1l3lSllw which Me 

UndtIr WomIJ4o 

SI.No. Name of Clrde Number of 
MonumentaIaites 

1. Agra ee 
2. Aurangabad 113 

3. Bangal0f'8 81 

4. Bhubaneshwar 35 

5. Bhopal 33 

6. Chandigarh 29 

7. Chennai 81 

8. Dehradun 24 

9. Delhi 35 

10. Dharwad 109 

11. Guwahati 8 

12. Goa S 

13. Hyderabad 35 

14. Jaipur 27 

15. Kolkatta 89 

16. Lucknow 27 

17. Patna 12 

18. Raipur 8 

19. Sriflllg8r 27 

20. Thrissur 13 

21. Vadodara 98 

Total: 958 

Freight T..." 

1754. SHRI BASU DEB ACHARIA: WiD the Mlnl8ter 
of RAILWAYS be pleased to state: 

130 

(a) whICher fie Rdwaya are t.aing .. in keight 
NmInga due to empty retum of WIIgOM; 

(b) If so, whether Railways are considerfng bringing 
f\exlbiflty In freight tariffs to offer conceaalonal tariff to 
0YeI'C0I'ne the problem; 

(c) whether the Railways are atreuIng the need for 
marQtIng and offer conca_lonaI tariff to c.pture additional 
tariff; and 

(d) If so, the facta In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) to ~d) Coat of empty 
running of wagons is in-built In the freight structure of 
Indian Rallwaya. However, loading of rakea In empty return 
dlrecIionI certainly Increase the margins without significant 
Increue in the expenditure. KeepIng this in view, Railways 
have eY.tended a eonceaelon of 20% In freIQht rates for 
incremental traffic booked from sidings In the notified 
empty flow directions of wagons to attract additional traffic, 
subject to certain terms and conditions. 

rr1W18liltionj 

CompletIon of Ra'hNy Project. of Haryan. 

1755. SHRI AVTAR SINGHBHADANA: 
DR. RAJESH MISHRA: 

WAI the Minister of RAILWAYS be pleased to state: 

(a) the details of the ongoing new pNjects and au..,. conducted in Haryana Mel \liar PrIIde8h and 
the progreea made 80 far in regant to completion of 
these projects; 

(b) the details of the funcla alloealed for and 
expenditure incurred on theM projecta80 far, project-
wiee; 

(c) whether the State Govemmenlll heve requested 
for epeeial package from the Union Government for 
compfeIIon of these ongoing projecta; and 

(d) If so, the detaiII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The detaifs of 
the on-going new line, gauge conversion and doubling 
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railway proJecta tailing partlylrully In Haryana and Uttar 
PradNh, the ~ made 10 far, expenditure Incurred 

upto 31.03.2005, outlay provIcIect during 2005-06 and 
target det.. wherever fixed are given as under: 

SI.No. Name of Project 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

1. 

2 

New Unee 

Chandigarh-
Ludhiana 

Kalka-Parwanoo 

Rewari-Rohtak 

Jind-Sonipat 

Gauge Converalon 

Phulera-Marwar-
Ahmedabad and 
Delhi-Rewari 2nd 
line 

Rewari-Sadulpur 
inclUding SaduJpur-
Hissar 

Doubling 

Rohtak-Jakhal 

New Una, 

Agra-Etawah via 
Falehabed and Bah 

Expenditure 
Incurred 

upto 
31.03.2005 

3 

172.98 

0.15 

0.41 

0.24 

41.38 

0.48 

3.38 

39.04 

Budget 
outlay 
during 

2005-06 

4 

25.07 

0.01 

2.00 

3.00 

3.00 

15.00 

15.71 

lhMr Pf'IIt:/s$h 

8.00 

(Ra. in crore) 

Overall physical progr888 and target 
wherever fixed 

5 

42% of the work completed. New line from 
Chandigarh upto Morinde is targeted for completion 
during 2005-06. 

State Government (Himachal Pradesh) has 
constituted a Committee to look Into the technical 
constraint In the project. The Committee has 
submitted Its recommendations to the State 
Government for dropping the work of Kalka-
Parwanoo and instead construction of new line 
between Chandlgarh and Baddi. Survey for 
Chandigarh-Baddl new line has been Included In the 
Budget 2005-06. 

Final location survey completed. 

Final location survey has been taken up. 

Phulera-Marwar-Ahmedabad gauge conversion 
work has been completed and commissioned. 
On Delhl-Rewari section, formation works have 
been completed. The work is targeted for completion 
during 2005-06. 

Soil Investigation on all major bridges completed. 
Earthwork and bridge works have been taken up. 

5% of the work completed. The work is targeted for 
tompIation by 31.03.2007. 

24%. 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2 

Etawah-Malnpurt 

Guna-Etawah 

Hathua-Oeorla Sadar 

Lalitpur-Satna & 
Rewa-Singraull 

Rampur-Lalkuan-
Kathgodam ROB 
on NH 

Gauge Convtiralon 

Aunrihar-Jaunpur 

Gonda-Bahraich-
Sitapur-Lucknow 
Ph.-J. 

Gonda-Gorakhpur 
loop with Anand 
Nagar-Nautanwa 

Kanpur-Kasganj-
Mathura-Bareilly 
including material 
modification for 
extension from 
Bareilly to Lallwan 

Kaptanganj-Thave-
Siwan-Chhapra 

Mathura-Achnera 

Doubling 

Panki-Bhaupur 3rd line 

Aligarh-Ghaziabad 
3rd line 

3 

24.88 

356.95 

o 
51.00 

0.09 

0.02 

2.27 

44.11 

207.25 

31.09 

0.11 

o 

0.30 
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4 

10.00 

25.00 

4.00 

25.00 

0.10 

2.00 

0.01 

0.10 

43.35 

8.00 

0.01 

7.00 

35.00 

5 

FInal location survey completed. 207.2 hectare of 
land acquired. 

Guna-Gww'or and Gwallor-Bhlnd .ectlons have 
already been completed and oommiIIIonecl. On Ia8t 
phue of this project from Bhlnd to Etawah 93% of 
the work has been completed. 

New work Included In the Budget 2005-06. 

33%. 

General arrangement drawing has been 
approved by the Ministry of Road Transport 
and Highways. 

Tenders for earthwork and minor brldgee finalized. 

5%. 

12% of the work completed. Work Is targeted 
for completion In 2006-07. 

33% of the work completed. The work of gauge 
conversion from Kanpur to Farrukhabad (137 kma.) 
is targeted for completion during 2005-06. 

20%. 

It is planned to do this work aIongwIth Kanpur-
Kaaganj-Mathura section. 

New work Included In the Budget 2005-08. 
Preparation of plana and ....."... has been taken 
up. 

32% of final location survey completed Project 
has been Identified for implementation through 
National Rail VIkaa Yojana through ADS funds. 
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15. Allahabad- 0 2.00 New work Included In the Budget 2006-08. 
Subedarganj 3rd line 

16. Amroha-Kankather 33.55 15.00 85%. 

17. Babhnan-Mankapur 0 2.00 New work Included In the Budget 2005-06. 
patch doubling 

18. Bhimsen-Juhi 0 2.00 New work Included In the Budget 2005-08. 

19. Chheoki-Lohgara 4.38 10.00 45% of the work completed. The work Is targtMd 
for completion by 31.03.2008. 

20. Garrah Bridge 2.89 5.00 20% of the work completed. The work Is targeted 
for completion by 31.03.2008. 

21. Gonda-Mankapur 1.00 10.00 o.t.Iled eetIn .... eanctloned. Tender for earthwork 
and bridge work finalized. 

22. Gorakhpur- 13.49 5.00 15%. 
Sahjanwa 

23. Hapur-Kankather 7.00 15.02 6%. 

24. Kanpur-Panki 3rd 54.75 5.00 72%. 
& 4th line 

25. Lohgara-Katiadandi 0.03 35.00 DetaIled estimate sanctioned. 

26. Manikpur-Cheoki 51.89 0.99 93% of the work completed. The work Is targeted 
Phase-I for completion during 2005-06. 

27. Nanl link junction 0.21 0.01 30%. 
-Extension of 
shunting neck 

28. Sahibabad-Anand 17.5 20.00 Detailed estimate sanctioned. Project has been 
Vihar 3rd & 4th line identified for Implementation through National Rail 

VIkas Yojana. 

29. Sahjanwa- 0 7.00 New work Included In the Budget 2005-06. 
Munderwa patch 
doubling 

30. Sonenagar- 262.95 2.00 Completed and Commissioned. The work of 
Mugalsarai yard remodelling has been taken up. 

31. Tundla-Yamuna 19.96 0.01 Phase-I of the project I... doubling between 
Bridge Tunda and EtInIqu with twin lingle lines has been 

commleaioned on 12.11.2001. Phase-II of the project 
Involves remodelling of TundIa' Yard and shall be 
taken up aIongwIth RRJ wortca, Which Is to be taken 
up under KFW Funding. 



1.37 

32. 

33. 

2 

Utraltla-Chandraull 
and Sultanpur-
Bandhua Kalan 

Zatrabad-Utraltla 
phase-II (Zafrabad-
Srlkrishnnagar) 

3 

24.42 

30.18 
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4 

15.00 

40.00 

5 

85% of the work completed. The project Is 
IargIMd for completion by 31.03.2008. 

81% of the work completed. The project Is 
Wgeted for completion by 31.03.2008. 

The details of surveys completed during the last three yMf8 falling partJylluly In Haryana and Uttar Pradesh are 
given as under: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Name of the Project 

2 

New LIMe 

Rewari-Rohtak 

Chandigarh-Dehradun via Jagadharl 

KaithaJ-Yamuna Nagar WI Kamal 

Rewarl-Bahadurgarh via JhajJar 

Rewari-Bhiwadi 

Abohar-T ohana via Bhuna & Fatehabad 

Rohtak-Hissar via Meham and Har.i 

Bhind to Mahoba via Orai 

Bhind to Harpalpur via Orai 

AIigaIh to Jhinjhak via stkandraI'ao. and Mainpurl 

Golagokaran Nath to ShahaJanpur via MoMmmadi 

Paniahwa to Tamkuhl road 

Anandnagar to Kaptangant 

Berhan to Etah via Shahjahanpur 

Shahganj to Amethl via Suitanpur 

Chola to Bulandshahr 

Sambhal to Rajghat 

Doubling 

AmbaJa Cantt.-Siltlind 3rd line 

Km. 

3 

81 

217 

128 

77 

27 

207 

88 

216 

223 

288 

87 

eo 

eo 

150 

110 

16 

49 

63 
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19. 

20. 

21. 

22. 

23. 

24. 

25. 

2~. 

27. 

28. 

2 

Tughlakabad-Palwal 4th tine 

Ambala Cantt.-Chandigarh 

Palwal to Bhuteahwar 3rd line 

Allgarh to Ghaziabad 4th line 

Meerut to Saharanpur 

Khurja-Hapur-Meerut 

Gauge Converalon 

Bhojipura-Plllbhlt-Tanakpur 

Aunrlhar-Jaunpur 

Lucknow to Bhojipura via Sitapur 

Rewari-Rlngus-Phulera-Ajmer. 

(c) No such request has been received in the Ministry. 

(d) Does not arise. 

{English} 

Corruption In Cement Corporation of india Ltd. 

1756. SHRIMATI D. PURANDESWARI: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to refer to the reply given to 
usa No. 1284 on July 15, 2004 and state: 

(a) whether investigation of cases of corruption in 
the Cement Corporation of India has since been 
completed; and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) The 
complaints are still under investigation and it is likely to 
take some more time for its completion. 

{Translation} 

ROB on Level Cro.atng In Sultangan)-Deoghar 

1757. SHRI SUSHIL KUMAR MODI: Will the Minister 
of RAILWAYS be pleased to stale: 

3 

39 

81 

103 

114 

93 

102 

80 

302 

294 

(a) whether the Govemment has laid foundation stone 
for construction of overbridge at a level croaslng at 
Sultanganj-Oeoghar highway; 

(b) If 80, whether the construction work of bridge 
has been etarted; 

(c) If not, the reasons therefor; and 

(d) the time by which the construction is likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) to (d) Yes, Sir. The 
wotk has been recently sanctioned. Conatructlon of Road 
Over/Under Bridge involves preparation of General 
Arrangement Drawing, Soil Inveatlgation, detailed design 
and estimate before phyeical COflItrucHon is tat<en up. At 
present the work is going on for preparation of plans 
and drawings. 

[English} 

ROB In RaIIWilY. 

1758. SHRI P. KARUNAKARAN:, 
SHRI N.N. KRISHNADAS: 

WHI the Minister of RAILWAYS be pIeued. to. state: 
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(a) whether the Ministry of Railways hu noIIc:ed that 
a number of railway overbr1dge8 have been left midway 
In construction; 

(b) If so, the detelle thereof; and 

(e) the steps taken by the Railways to complete the 
construction of auch railway overbrldgee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Railways construct 
Road Over/Under bridges in Ueu of existing busy level 
crossings on cost sharing baals, If the traffic density. at 
the level crossing Is one lakh or more TVUs (TVU·A unit 
obtained by multiplying the number of trains with the 
number of road vehicles passing over the level crossing 
In 24 hours), otherwise, on deposit tenna. Proposals In 
both cases have to be sponsored by the State Govt. 
fulfilling certain preliminary pre-requisites required under 
extant rules. Railways construct bridge portion I.e. portion 
acr088 tracks, and approaches are conatruct.d by the 
Stale Government/Road Authorities and every effort Is 
made to complete the Railway portion along with the 
approach ... Generally, Railway portion Is completed 
before or along with the approach portion and In thOM 
few cues where Rallway portion Is lagging extra etforta 
are made to expedite the work. No work of Road over/ 
under bridges Is left midway due to non-completion of 
work on the part of Railways. 

011 and Natural Gal Exploration In 
North-betem Regton 

1759. OR. THOKCHOM MEINYA: Will the Mlntater 
of PETROLEUM AND NATURAL GAS be pIeaHd to 
state: 

(a) whether any 011 and natural gas exploration Is 
taking place in North·East raglon; 

(b) H so, the details thereof; 

(c) whether some foreign companies partlcularty a 
French Company has .xpreaaed Ita wIIIIngn ... to eJCplore 
oil and gas reserves in the North-East particularly In the 
Brahmaputra Basin; and 

(d) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR): (a) and (b) 011 and Natural Gse 
Corporation Ltd. (ONGC), 011 India Ud. (OIL) and Private! 
Joint Venture COI1'IpM6ee .... canytng out upIoration work 
In the Statu of Arunachal Pradeeh, Auam, Meghalaya, 
Mizonun, Nagaland and Tripura. M on 1.4.2006,ONGC 
have can1ed out 36,307 Ground Woe Kilometres (GLK) 
of 2·0 .... mIc. 2,389 Square Kllometru of 3-0 aeilmle 
and drIIed 73a .)(pIoratory welle In the North-Eat region. 
OIL have cwried out 21.419 GLK of 2·0 e.l8mle, 2,621 
Square Kllometr.. of 3·0 seismic and drilled 312 
eJCploratory wells In the North·Eat region. In addition, 
Private/Joint Venture companiel have carried out 598 GLK 
of 2-D .. Iemle and drilled one exploratory well in the 
North-Eset Region. 

With the.e exploratory effort., ONGC. OIL and 
Private/Joint venture companl.. have established 344 
MMT of oil plus 011 equivalent of gas (O+OEG) In the 
North-East region. 

(c) and (d) Four foreign companiu, namely, Tullow 
011 India Operation. Ud., Premier 011 North East (B. V.), 
Canoro RelOurc.. Ltd. and Gao-Petrol International are 
working In the North-East region. Geo-pelrol is of French 
origin and hal 25% partlclpatiAg Int ..... t In on. of the 
medium ,Ize productng field namely. Kharaang. 

In the fifth round of New Exploration licensing Policy 
(NELP). six foreign companlea namely. Canoro R8IOurcea 
Ltd., Canada; Geo·petrol Intematlonal Inc., Rue Du 
Goblan, Monaco; Ollex, Australia, Providence Resources, 
U.K; Suntera Resources, Ruaia; Zakos Holdings Ltd., 
Cyprus have bid In joint venture with Indian companies 
for 2 exploration blocks falling in the Stat. of Assam and 
Arunachal Pradesh. 

National Policy for Per80n. with Dlubllltle. 

1780. SHRI N.N. KRISHNADAS: 
SHRI A.K. MOORTHY: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government has proposed to 
tonnutate any National Poilcy for Persons with Disabilities; 

(b) If so, the details thereof aIongwith the progress. 
made In this regard 80 far; and 

(c) the time by which the policy I. likely to be 
finalleed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SueBULAKSHMI JAGADEESAN): (a) to (c) V., Sir. A 
draft National Policy for Pet80n8 wilt! DIubIIItie8 hM been 
formulated and is placed on the web site of the MinIIby 
viz. www.socis/justlctl.nlc.in seeking comments of the 
indlv;dualalexpertalnon-govemrnental organizations. The 
comments are also sought from the concemed rnlnlllbtee 
of Govemment of Incla. M the comments are sill being 
received. no apeclflc time frame for tInaIzaIIon of the 
policy can be given at this ltage. 

ONGC Project In --....,. 

1761. SHRI M. SHIVANNA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state 
the present status of Impfementatlon of Memorandum of 
Understanding (MOU) on the proposed 011 and N.-uraJ 
Gas Corporation (ONGC) project in Mangalore? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHAt MAN! 
SHANKAR AIVAR): It has been decided that MangaIore 
Refinery & PetrochemIcal8 UmIted (MRPL), a lubIIcIIIry 
company of 011 and Natural G.. Corporation UmIIIed 
(ONGC). will be the implementing agency for the projec:ta 
envisaged in the MOU signed by ONGC with the 
Kamataka Industrial Area Development Board (KlADS) 
and KanaraChamber of Commen:e and Induny for the 
development of a coastal Special Economic Zone (SEl) 
at Mangalore. ONGC will process proposall' 
recommendations of MRPL related to these ,projects and 
after approval. provide finances and guarante.. a. 
required and requested by MRPL. 

{TrsnsIlllion] 

ROS. on Level Croulnga on NIdIOMI HIghwIIya 

1762. SHRI ArMA SINGH GILL: Will the MIn".r of 
RAILWAYS be pteased to atate: 

(a) whether the Government Is aware that the projecta 
relating to construction of over-blldgea on the ,.away tr. 
crOssing on National Highwaya In HaryMa are pending 
for a long time; 

(b) if so, the detail. thereof; 

(c) the reasons for delay in construdion of an over-
bridge at Sirsa on National HJghway No. 10; and 

(d) the time by which the conatNctIon of said over 
bt1dge Is Ilkety to be compteted'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) and (b) Aaitway construct 
Road Over/Under Bridge (ROBslRUBs) on cost sharing 
basI8 In lieu of busy laYei croasInga (LCa) where traffic 
density Is more than 1 takh. Train Vehicle Units (lVUs); 
otherwise on deposit terms. ROBIRUB on certain important 
National Highways are constructed by National Highway 
Authority of India (NHAI) under National Highway 
Development Programme (NHDP) Scheme. These ROBa/ 
RUBs are fully funded by NHAI. On other National 
Highways work Is executed on cost sharing baals wfth 
respective State Govemments. 

There are two ROB works I. •. ROB In lieu of LC 
No. 631A and LC No. 32IB on NH-10 sanctioned on cOlt 
sharing buis in the State of Haryana. Railway construct8 
bridge proper and approaches are constn.Jd8d by Public 
Works DepertmentlNationai Highway (PWDINH) Wing of 
the Stale Govenvnent. In cue of LC No. 831A detailed 
.,...".. has been aanctIoned and General Arrangement 
Drawtng (GAO) modified by the State Government and 
urne Ie under approval. In case of LC No. 32IB State 
Government National Highway Wing hu not taken up 
their podion of work. GAD and edrna. ant awatted from 
the SUM Government. 

(c) The proposal for construction of ROB In lieu of 
LC No. 143 on NH-10 on HIMar~ Mction at Slru 
was Inttlally propOMd by State Government on Build, 
Operate & Transfer (BOT) baaia which is now being 
oonekterad by State GOV«n"*1t to be taken up on cost 
sharing b.sls. A firm propo.al alongwlth requisite 
undertak\ngI aa per extant rules Is stili awaited from State 
Govemment. 

(d) Does not ariae. 

[English] 

Development of HerItage Sit •• 

1783. SHRI PRADEEP GANDHI: WIH the Minister of 
OUL TURE be pIeued to state: 

(a) the detaIts of heritage 81tes developed during 
2004-06 by the National CuIkn Func:I In the country along 
with funds allocated there; 

(b) the details of heritage alt. propoMd to b. 
developed by ArchaeologIcal Survey of India during 2005-
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06 through foreign _lance In the country partlculalty 
in Delhi and MadhyaPradeah; and 

(c) the funds received by the Government from foraIgn 
counlriea for the development of theM aItea? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CUlTURE (SHRI 
S. JAIPAL REDDY): (a) The National Culture Fund has 
during 2004-05 been involved In the prooe.. or 
development of the following heritage lites: 

(i) Taj Mahaf--...ln collaboration with Taj Group of 
Hotele 

(ii) Jantar Mantar-in collaboration with Part< Group 
of Hotels 

(iii) Jaiselmer Fort-in collaboration with World 
Heritage Fund 

The amount released towards development of these 
sites till-date are: 

Taj MahaI 

Jantar Mantar 

Jaiselmer Fort 

As. 55 Iac:I 

Money is not released 
through NCF. Payments are 
made direcdy by Park Hotel. 

Rs. 34.64 lacs. 

(b) and (c) No funda received from the foreign 
countries for development of monuments in Deihl and 
Madhya Pra_h during 2005-08. 

InterMtlonlll film Feetlvlll of Incl. 

1764. SHRI ALEMAO CHURCHIU: Will the Minlar 
of INFORMATION AND BROADCASTING be pleaeed to 
state: 

(a) whether Government of Goa has sought oentraI 
assistance for holcling the Intemational Film FedYIII of 
India; 

(0) if so, the datalla 1henIot, and 

(c) the deciaion takM by the Union GovernnwII In 
this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MiNiSTER OF CUL TURf (SHRI 

S. JAIPAL REDDY): (a> to (c) In February, 2004 the 
Government of Goa ~ the Planning Commission 
for grant of Central A88letance of Rs. 50 crore. for 
creation of Infrastructure to host the International Film 
Festlval of India. No additional funds were however 
provided to Government of Goa on this account. 
Government of Goa have again made a request to the 
Planning Commiulon in the current year [2005-06J for 
additional central assletance of As. 100 crore. for the 
expenditure on infrastructure that has been created! 
proposed to be oreated for InternatioMJ Aim Festival of 
India. A decision Ie yet to be taken in thle regard by 
Planning Comrnluion. 

Kangra Airport 

1765. PROF. CHANDER KUMAR: Will the Minister 
of CIVIL AVIATION be pleued to state: 

(a> whether the Govemment propos .. to revamp the 
Kangra Airport; 

(b) If so, the details thereof; 

(c) the amount proposed to be spent thereon; and 

(d) the time by which the said airport will become 
operational? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Various development and upgradatlon works like 
strengthening and extension of runway, construction of 
new apron with link taxi way, new terminal buUdlng with 
car patte and a new fire station at Kangra Airport have 
alretIdy been completed. A new Control Tower-cum-
Technical Block Ie under conatructIon. It is likely to be 
completed by December, 2005. 

(c) The amount proposed to be apent on all the 
above said works including the expenditure already 
Incumtd Ie Rs. 1448 lakhs approximately. 

(d) N and when the State Government complet .. 
obslNctlon removal wortcs and diversion of road and drain, 
the extended portion of runway can be made operational. 

1788. SHRI VlKRAMBHAI ARJAN8HAI MADAM: WI! 
the ...,.., of INFORMATION AND BROADCASTING be 
pIe-.d to ..... : 



147 WfiIIw1 AMWflIS AUGUST 4, 2006 148 

(a) whether the Govemment Is coneIdeItng to ... up 
a New Film Institute In Jolnt·Venture In the country; and 

(b) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) Does not ari8e. 

Aegletl'lltlon of ...... .., 

1767. SHRI MANORANJAN BHAKTA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government has received some 
proposals from private publishers for Registration of 
newspapers to be published from Port Blair; 

(b) if so, the details thereof; and 

(c) the decision taken by the Govemment thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) During the year 2006, till 31.7.2006, 7 applications 
for title verification and 1 appUcation for regiatndion were 

. received in Registrar of Newspapers for India (RNI). 

(c) Out of the 7 applications for title verification, 6 
titles were verified and in rqpect of the balance 2,. the 
proposed titles were not available. As regards 1 
application tor registration, the documents were Incomplete 
and the publisher was requested by RNI to submit the 
complete documents. 

Modernl .. tlon of Chhatrapatl Shlv,,1 Terml,... 

1768. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister 01 RAILWAYS be pleased to state: 

(a) whether the Govemment of Maharashtra hal 
requested to the Ministry of Railways for modernIution 
and extension of Chhatrapati Shlvaji Terminus, Mumbal; 

(b) if so, whether the Govemment of Maharashtra 
has sent any proposal fo devetop 20 .... of land 8xista 
near the C.S.T. Railway Station for new tenninal on BOT 
basiS; 

(0) If 10, whether the StIlle Government hal aIIO 
given their wllllngn... to help In the extenalon and 
modemlzatlon of the Chhatrapatl Shlv,,1 Terminus; 

(d) H so. the reuons for delay to accord approval to 
the said proposal; 

(e) the present status of the propouI; and 

(t) the time by which the .. lei proposal Is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. There Is a 
propoaal to develop new modem station building at Carnac 
Bunder through commercial development route. 

(b) and (e) Yes, Sir. State Government of 
Maharuhtra has suggested for expansion of the railway 
station into the adjoining land at the Chhatrapatl Shlvajl 
Terminus. 

(d) and (e) Market feasibility study for commercial 
development of available land has been entrusted to 
Mumbal Railway Vlkas Corporation limited. 

(f) Since the proposal Is at conceptual stage, no 
target can be given. 

[TlIlI1SMlIonj 

Gargotl MUMUm a. Protected Monument 

1769. SHRI DEVIDAS PINGLE: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Govemment proposes to provide the 
statue of protected monument to the Gargotl mueeum In 
Sinner (Maharuhtra) by declaring It as the national 
heritage; and 

(b) if so, the time by which the decIeIon Is likely to 
be taken? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) There is no proposal with the 
ArchMoIog6oaI SUI'Yey of India to declare Gargoti ~, 
Sinner, District Nasik In Maharashtra, as a monument of 
national Importance. 

(b) Does not arise. 



149 SRAVANA 13, 1&27 (~ 160 

IEngI"'j 

TermlfHIl F.cllltin • Railway 8tadone 

1770. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Mlnis~r of RAILWAYS be pleased to state: 

(a) the details of the raUway stations In Gujarat where 
terminal facilities are available at present; 

(b) whether there is any proposal to provide terminal 
facilities at th~e railway stations where facilities are not 
available at present; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY' OF 
RAILWAYS (SHRI R. VELU): (a) At present, terminal 
facilities are available at following stations in GuJarat: 

Broad Gauge: Ahmedabad, Bhuj, Ganc:l'lldham, Okha, 
Porbandar, Rajkot, Bhavnagar, Veraval, Surat, Valsad, 
Vadodara and Anand. 

Mitre Gaugl: Ahmedabad, Veraval and Mah..."a. 

Narrow Gauge: Bilimora, Dabhoi, Ankleshwar, 
Kosamba and Nadiad. 

(b) No, Sir. 

(c) 0088 not arise. 

(d) Terminal facilities at other stations not required. 

Instillation of Wamlng Systlm 

1771. SHRi S.K. KHARVENTHAN: Will the Minister 
of RAILWAYS be pteued to state: 

(a) whether the Railways propose to Install Warning 
System in the trains bound for Agra; 

(b) if 80, the details thereof; 

(c) whether the Railways propose to extend the 
scheme in other routes also; 

(d) if so, the details thereof; and 

(e) the time by whIah all rouIII8 In the indian Railways 
Is likely to have Wamlng System? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) YIS, Sir. The system Is 
being provided on 8IIected Important tr8Ina. 

(b) Train Protection Warning System (TPWS), which 
prevents drive,. passing lignal at danger (SPAD) is being 
provided on 35 locomotive. in New Delhi Agra aec:tion. 
The eyetem will prevent eollialonl and derailments due to 
algna! palled at danger by the drivers. The .yetem '-
likely to be commillioned by June, 2008. 

(e) Yes, Sir. 

(d) TPWS Is a180 being provided on suburban IICtIon 
of Southern Railway between Chlnnai BeachlChennai 
Central and Gummidlpundl. The system Is likely to be 
commlaaloned by June, 2008. 

(8) p,...nIIy, only two sections .. mentioned aboYI 
are being lxecuted with the work of TPWS. 

Conllruotlon of Overllrldgl __ Nalbart 
Aellway StIllIon 

1m. SHRI NARAYAN CHANDRA BORKATAKY: WII 
the Minister of RAILWAYS be pIIUId to ldate: 

(a) whethlr the Goverrvnent h .. decided to construct 
on overbridge on the railway ~ng near NaIbM RaIlway 
station in ward No. 10 and 11 in NaJbari district; 

(b) if 80, the details thereof; and 

(c) if not. the .1'8I8OI'l8 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (0) No, Sir. Rallwaya 
construct Road OverlUnder bridges In lieu of exlatlng level 
orOllfngs on cost &haling buia If the traffic del'llHy at 
the level croseIna reaches figure of one lakh TVUs (TVU-
A unit obtained by multiplying the number of trains with 
the number of road vehle'" paulng over the level 
crossing in 24 hours); otherwise on deposit term •. 
Propoaala in both CIM8 have to be eponeored by the 
State Government concerned duly fulfilling certain 
preliminary pre-requlsltes required under the extant rules. 
No proposal has yet been received from the State 
Government In regard to construction of Road over bridge 
at Nalbari. 
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DlaoonttnUlltion of ..... ROB 

1773. SHRI SUBODH MOHITE: Will the Minllter of 
RAILWAYS be pleased to state: 

(a> whether work on Mukaeath .. tway overbrtdge 
at Itwan, Nagpur has been clilCOntlnued; 

(b) if 80, the reuone therefor; 

(c) whether the Railwaya have any plan to oonetruct 
new railway bridge at the site; 

(d) if so, the details thereof; and 

(e) the time by which the bridge Is Ukely to be opened 
for traffic? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to <e) No, Sir. In fact, 
this Is a single lane Over Bridge No. BlAL cte.lgned and 
corwtructed for light vehicular tndftc only. Due to Incnued 
commercial activlti.. In the ..... unauthorized plying of 
heavy vehicular traffic has Increued on the bridge cauiIIng 
damage to it twice. Its repaI~/rehabiIitation W8I unctioned 
during 2005-06. Railwaya Is going ahead with the work 
of replacement of 8uperatNcture of bridge proper (acroea 
traclca) of exleting ROB tor which the fabrtcallon work Is 
complete. For erection of super structure to art, the 
shifting of utilities Is to be done by the State Government. 
The entire work shall be completed In two I'IIOfIth8 .... r 
the shifting work of utIIItIe8 Is completed by the Stele 
Govemment. 

/TlWISIBtion/ 

1774. SHRI JAI PRAKASH (MOHANLAL GANJ): WHI 
the Minister of RAILWAYS be pleued to atate: 

(a) whether the conatruction work of propoMd mega 
railway project at Anand Vihal' In DelhI hal been 1tart8d; 

(b) H 80, the detIIIIs 1henIof; 

(c) If not, the re8lOIW therefor; and 

(d) the time by which It is likely to be ...... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU):' (a) Yea, Sir. 

(b) The phyaical work hII8 arted with effect from 
27.12.2004. 

(c) and (d) Do not ...... 

1775. SHRI SURESH WAGHMARE: WIt the Minister 
of RAILWAYS be pIeued to state: 

(a) whether the Government hu any plan for 
expanalon of Wardha Railway StatIon; and 

(b) H 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) DOH not arise. 

RaIl Une from .hlnd to Ural 

1778. SHRI BHANU PRATAP SINGH VERMA: WID 
the M1n11ter of RAILWAYS be pIeued to atate: 

(a) whether a new "!way line .. propoMd to be laid 
from Bhlnd to Urai and from Ural to Mahoba; 

(b) H 80, the .... mated cost of the aaid project; and 

(c) the time by which It Is Ukely to be laid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not ...... 

fEnII/itIh/ 

'1777. SHRI M. APPADURAI: WII the MiN8ter of 
SOCIAL JUSTICE AND EMPOWERMENT be pi .... to ..... : 

(a) the details of Sc:heITa being undertIIken by each 
State ChMneIi8Ing A(JtIncy (SCA); and 

(b) the runber of beMficiMea covered by each seA, 
State-wiR? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): <a) The State 
Govemment have nominated State Channellalng Agenciee 
for implementation of schemes of Apex Corporatlone of 
the Ministry. The details of these schemea are available 
on the website of the Ministry and the Corpol'WltioM; 
namely, www.socIaIjuatice.nic.in, www.nmdfc.org.nefdc.nic.ln 
and www.nhfdc.org. 

(b) A statement II enclosed. 

SI.No. Name of the Total No. of 
StatelUT beneflclarlee COYer.d 

by SCAI 

2 3 

1. Anethra Prac:te.h 487278 

2. As8am 9242 

3. Bihar 19164 

4. Chhanlagarh 2948 

6. Goa 434 

6. Gujarat 46329 

7. Haryana 26886 

8. Himachal Pradelh 6011 

9. Jammu and Kashmir 4317 

10. Jharkhand 1663 

11. Kamataka 118438 

12. Kerala 97166 

13. Madhya Pradesh 38964 

14. Maharashtra 44065 

15. Manipur 2053 

16. MeghaJaya 16 

17. Mizoram 10371 

18. Nagaland 3878 

19. 

20. 

21. 

22. 

23. 

24. 

26. 

28. 

27. 

28. 

29. 

SO. 

31. 

32. 

2 3 

0rIaa 11S05 

Punjab 10376 

Rajuthan 9873 

Sikkim 2105 

Tamil Nadu 94838 

Trtpura 5GI8 

Uttar~ 128817 

UttInnchal 1225 

WMt Bengal 58872 

ChancIIgarh 1. 

o,.n Md Nagar H.veII 20 

o.tIl _7 

UIIcIhIIdweIIp 2t 

Pondicheny 3281 

Tolal 1244883 

Gaute ComMNIon MIl 00uIIIIng ...... " 
...... ........ Ckt ..... 

1778. DR. ARUN KUIMR SARMA: WII the MIniIter 
of RAILWAYS be p1a •• d to ..... : 

(a) the ~ of profecII NnCIIoned for converakm 
worb form MG 10 BG MCI doubling of RaIlway nck 
beIwHn New 8ongIUgaon and Guwahatl; 

(b) wheIher ..... a proNIon of U-wban traflic 
faclllll8l toGuwahatI and DIbnIgarh; 

(c) If eo, the detaIe .... reof; and 

(d) If not, the InIIIativea taken by 1he Govemment In 
thill regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There Ia no unctioned 
work of gauge converalon or doubling __ MIl New 
Bongaigaon and Guwahati. 

(b) No, Sir. 
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(c) Does not arlae. 

(d) Sub-urban traffic facility is meant for short distance 
to meet the demand of commuter traffic mainly In metro 
cities. The distance between Guwahatl and Dbrugarh 18 
approximately 600 kms and question of Sub-urban trains 
do not arise. 

Introduction of Open Ticket Syetem 

1779. SHRI K.C. PALANISAMY: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propOM to Introduce 'Open 
Ticket' system for passengers; 

(b) if so, the details and features thereof; and 

(c) the time by which It Is likely to become 
operational? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRIR: VELU): (a) to (c) A proposal for 
opening up. and Ilberaiization of the rulea for preponement 
and postponement of reservation tloket i8 under 
consideration and details of the scheme are being worked 
out. 

Cultural Agreement. with Countrle. 

1780. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CULTURE be pleased to &tate: 

(a) the countries with which the Union Government 
has signed cultural agreementa; 

(b) the number of them with whom the Union 
Government has developed cultural exchange 
programmes; 

(c) the steps taken by the Union Govemment to 
develop cultural exchange programmes with remaining 
countries; 

(d) whether ample amount Is earmarked for Indian 
Missions abroad to promote cultural ties with other 
countries; 

(e) if so, the details thereof; 

(f) whether irregularities have been noticed In usage 
of such funds; 

(9) if so, the details in this regard; and 

(h) the action takenlpropoHd to be taken again8t 
thole found guilty? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) The Government of India hal 
IIgned oultural egreementa wIIh 116 ooLM'1trlM so far .. 

(b) Under these cultural agreements. the Government 
has signed Cultural Exchange Programmes with 82 
countries so far. WIth Japan, we have Mixed Commission 
for Culture in place of any formal CEP under the Culturai 
agreement. 

(c) The Government has exchanged draft CEPs 
through the Ministry of External Affairs with most of the 
countrlee. As soon as the conawtsus on the draft with 
any country Is arrtved at, the CEP Ie signed. 

(d) and (e) This Ministry doe. not provide any 
financial ualatance to Indian Mission abroad directly. 
However, certain Indo-foreign friendship societies In foreign 
countries are sanctioned grant In aid on the 
recommendations of our MIssions abroad after obtaining 
pollUcal clearance from Ministry of Extemal Affairs. Durtng 
2004-2005, the amount of grant In aid sanctioned to the 
friendship societies across the wortd was As. 44.7 lakhs. 

Our Mlllions/Posls abroad also schedule annual 
programmes and events for promoting cultural ties with 
their respective countries of accreditation and their funding 
Is done by the Ministry of External Affall1l and ICCR. 
The Ministry of External Affairs has been, on 
encouragement of the Parliamentary Standing Committee 
on External Affairs, ensuring that adequate funds are 
earmarked for Indian Missions for promoting cultural ties. 

(f) So far we have not come 8CI'088 any financial 
Irregularity In usage of these grants to Indo-foreign 
friendship societies. 

(g) and (h) Do not arise. 

Import of White Kero .... 

1781. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a> whether the Government has announced a new 
policy under which oil companies are authorized to import 
white kerosene under Parallel Marketing Scheme; 
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(b) If 10, whether the Union Government conaldel'l 
separate network for retail distribution of white keroe.w 
under Parallel Marketing Scheme; and 

(c) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIYAR): (a) to (c) In terms of amended 
Govemment potlcy, Govemment have allowed keroaene 
imports through State Trading Enterprises such as IOCl, 
BPCl, HPCl, IBP and State Trading Corporation effective 
26.11.2003. Consequently, Govemment have advtsed 
OMCs to make supplies of Indigenous surplus keroeene 
over and above the PDS requirement to genuine 
customers. Government have also advised OMCs to 
develop separate distribution networtcs for meeting' the 
requirement of genuine customers over and above the 
PDS requirement. 

Strategy In 011 Pricing 

1782. SHRI RAYAPATI SAMBASIVA RAO: 
PROF. M. RAMADASS: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment has drawn long term 
plan to study the situation and evolve the long term 
strategy in pricing taking into account the behaviour of 
intemational oil markets and the domestic impact; 

(b) If so, the details thereof; 

(c) whether the oil companies have agreed to the 
suggestions made in the long term plan prepared by the 
Govemment; and 

(d) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) In April 2002, as a long 
term strategy, with the intention of moving to marlwt 
determined pricing for petroleum products, the Govemment 
amounced the dismanUing of the Administered Pricing 
Mechanism (APM). In practice, however, Government 
continued to intervene in regard to the pricing of MI'l8itive 
petroleum products, namely, petrol, diesel, kerosene and 
LPG. 

Since June 2004, recognizing explicitly that 
Intematlonal prien of CNde oU and petroleum prodIoICU 
decisively impacts the domestic price., Government 
eh.IcIdated the princlplea whlett would govern "' policy of 
contllnlng the burden of lnora... In international prtoes 
on conIumet'8 of sensltlv. petroleum products. It was 
decided that the burden should be equftably shwed by 
conlumers, the Government and 011 companies. 
Government for their part, have reduced the dutl.s on 
sensitive products effective 19.8.2004 and subsequently 
In the current budget. Th. 011 Marketing Companies 
(OMC), In accordance with admInietrative InaIructiona. have 
been modulating the impact of high oil prices on domestic 
retail prices of .ensitlve producta. 

Government pricing policy attempts to .trlke the right 
balance between the intereat8 of the stake-hold.rs, 
namely, consumers, OMCs and the Gov.rnment. 

C.bIe Tariff 

1783. SHRf PAWAN KUMAR BANSAL: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government 18 aware that cable 
operata... In different parts of thl country increaae the 
subacriptIon rates at their own wUl deeplte the objection 
raiaed by the Residents' Welfare Associations; 

(b) If 10, wh ...... r the Government proposes to 
regulate the cabl. tariff through TRAI or through any 
other agency; and 

(c) If so, the detaUs thereof and the scUon in this 
regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAl REDDY): (a) 10 (c) The charges payable by 
the cable subscribe... to cable operators and by cable 
operators to multi system operatoraJbroadcasters are 
regulated by Telecom Regulatory Authority of india (TRAI). 
The charges w.re frozen at the levels of 26.12.2003. To 
allow for inflation, these charges have been allowed an 
Increase upto 7% with effect from 1.1.2004. These ceilings 
do not apply to pay channeJa, which came up after 
26.12.2003 or to Free-la-Air channels converted to pay 
channele after 28.12.2003. However, TRAI has specified 
that r.... ot these channeis muM be eimllar to the rates 
ot similar channels .. on 26.12.2003 and provided on a 
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etand-1IIone _II .... IndMduIIIIy or • pert of a new 
......... bouquet. 

Tetecom Regulatory Authority of India examinee 
comptUa of hike In cable chargee In accordance with 
the Tariff Order Issued In this regard and takes action 88 
requtr.cf under the law. 

1784. DR. K.S. MANOJ: WHl the MInIeter of CIVIL 
AVIATION be pIeued to state: 

(a) whether any dl'8H code hal been preecribed for 
women working in the airlines; 

(b) if so, the detaite in thII regard; 

(c) whether the Govemment Is aware that certain 
aiIIlnes are Insisting on drs. code; 

(d) If so. whether the Govemment has received any 
comptainte In this regent, 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to have a 
decent dress code for the women staff working In aIrtInea? 

THE MINISTER OF STATE OF THE MINISTRY OF 
Ctvtl AvtATION (SHAI PRAFUL PATEL): (a) Ye8, Sir. 

(b) The uniform preecribed for women st'" vartes 
from aimne to airline and ranges from 'Saree' to half 
sleeve collar shirt and skirt and full length skirt and three 
fourth sleeve shirt with scarf. 

(c) Yes, Sir. 

(d) No such complaint has been received In recent 
past. 

(e) and (f) Do not arise in view of (d) above. 

{TrsnslstionJ 

1785. SHRI SANTOSH -GANGWAR: WIll the MfnIeter 
of INFORMATION AND BROADCASTING be .... to 
state: 

(a) whether the Government is con8idering to 
Implement 8nf poItcy regarding satellte radIO in order to 
launch satellite radio tranam1saion; 

(b) If so, the details thereof; and 

(c) the cities wheN aatellite radio transrnIaIon II likely 
to be launched? 

THE .MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAiPAL REDDY): (a) to (c) Telecom Regulatory 
Authority of India (TRAI) recently made recommendations 
regarding leau.. relating to Satellite Radio Services. The 
Government is yet to take a decision on these 
recommendations. The TRAI's recommendations are 
available on its website (www.trai.gov.in). 

Districts without Doordarahan and 
Akaahvanl Kendra 

1786. SHRI BRAJESH PATHAK: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the districts with no Doordarshan and Akashvani 
Kendras as on date, State-wise; 

(b) whether the Union Govemment has received 
requests from the concemed State Governments for 
setting up of Doordarshan/ Akashvanl Kendras; 

(c) If 80, the details thereof, State-wise; 

<d) the action taken or proposed to be taken by the 
Government in this regard; and 

<e) the time by which all the districts of the country 
are likely to be linked with Doordarshan/Akashvanl 
Kendras network? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) WhHe all districts in the country 
may not have AIR and Doordarshan Kendru, a large 
number of their Kendras cover some districts In full and 
80me others In part. The existing radio stations and 
Doordarshan transmitters provide PI:Imary grade terrestrial 
coverage to about 99.13% and 99.7% population 
reepectlvely in the country. 

In addition. to ensure total coverage a multi-channel 
facility with a bouquet of 33 TV and 12 Radio channels 
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has been provided through "00 olrect-PJus·......free..tcHIIr 
OTH service of ooordarshan. launched in December. 2004 
to provide coverage to hllherto uncovered Mel under-
served areas. It is poalble to receive OTH signals 
anywher. In the countrY (except Andaman I: NIcobar 
Islands) with the help of a amIIII sized dieh receive ri. 

(b) to (d) Requests for 88IIing up of a new Radio 
stations and DoordarBhan kendnIs .... received from time 
to time from various quarters including Stat. Govenvnent& 
and these are given due consideration. 

(e) In view of the coverage provided by the OTH 
facility. no new Doordarshan transmitters are envisaged 
to be set up. Schemes for terrestrial expansion of radio 
coverage under impl.mentation will be completed during 
the 10th Plan depending upon approvals and availability 
of funds. 

Ren ... 1 of R_lwIIy Tf'8CU 

1787. SHAI BIA SINGH MAHATO: 
SHAI HARIKEWAL PRASAD: 

Will the Minister of RAILWAYS be pI .... d to state: 

(a) the length of railway tracks renewed during Eighth 
and Ninth Five Year Plans and the expenditure Incurred 
by Railways thereon: 

(b) the length of railway tracks proposed for renewal 
during the Tenth Five Year Plan and the funds earmarked 
for the purpose; 

(e) the total length of railway tracIca f8newed 10 far 
during the Tenth Plan and the actual expenditure theIwon; 
and 

(d) the steps taken by the Railways to complete the 
remaining length of track renewal targeted during the 
Tenth Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) The length of track 
renewal work done and expenditure incurred during Eighth 
and Ninth Five Year Plan Is as under: 

Plan 

Eighth Plan 

Ninth Plan 

Track Renewal done 
(Ill Tradl Km) 

14205 

15793 

ExpendIUe incunId 
(As. in CRIll) 

7217.36 

10357.86 

(b) It Is planned to renew KM of track during Tenth 
Five Year Plan. The cost of these wortcs Is approximately 
As. 18370 Cr. Fundi tequlnKt to execute these works 
are earmarked by Partlament as part of Railway Budget 
annually. 

(e) During the first three years of Tenth Plan the 
track renewal done and .xpendlture incurred Is as lmder: 

Year Track Renewal done ExpendIture incurred 
(Tract Icm) (Rs. In CfOII) 

2002-03 4ne 3297.71 

2003-04 4986 3484.39 

2004-05 6566 4127.14 (prov.) 

Total 15328 10909.24 

(d) Planning for next two year Is as under: 

4000 (Targeted) 

2006-07 3872 (Planned) 

This indicates that as per present progreas the target 
set for Tenth Y.ar Plan will be achieved. 

/Ef1tJIi$hJ 

1788. SHRI JIVABHAI A. PATEL: 
SHAI HARISINH CHAVDA: 

Will the Mlnl8ter of RAILWAYS be pleased to-state: 

(a) whether the Gujarat Pipavav Port Umlted (GPPL) 
Which was Involved In the Mahuva-Ohasa Gauge 
convereIon project has paid its futl equity to the Railways; 

(b) If not, the reasons therefor and the amount to be 
paid by the concemed authority; and 

(c) the steps taken by the Railways to recover the 
amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes. Sir. 

(b) and (e) 00 not arlle. 
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profit of ONQC 

1789. SHRI HEMLAL MURMU: 
SHR" SHIVRAJ SINGH CHOUHAN: 

Will the Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether the profit of 011 & Natural Gas Corporation 
has declined during the last two years; 

(b) if so, the reasons thereof; 

(c) whether 011 & Natural Gas Corporation proposes 
to sign any agreement with American Consultative 
Company for restructuring the Company; and 

(d) if so, the details alongwith the terms and 
conditions thereof?' 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The net profit of 011 and 
Natural Gas Corporation (ONGC) for the last three years 
is as under:-

Year 

2002·03 

2003·04 

2004-05 

Amount 
(Rs. in ClOre) 

10529 

8664* 

12983 

'Proflt after Tax for the Ananclal Year, 2003-04 declined by 
R •. 1865 Crore In comparieon to FiMnclIII Year, 2002-03. The 
primary reuon for auch decline wu sharing of under r80CMlries 
of Oil Mar1uIting Compani •• on PDS Kerosene and LPG for the 
first tim •. the net Impact of which on net profit was As. 1596 
Cror.. In addition, dry wells cost for the year 2003-04 Incruaed 
by Rs. 738 Crore due to change In Accounting policy on 
Implementation of Guidance Note on Accounting for 011 and Gas 
producing activity and more expenditure being charged off In 
Mumbal 88 deep water dry wells. 

(c) ONGC have no plan to enter into a contract with 
any firm for restructuring the Company. 

Cd) Does not arise in view of the reply to question 
(c, above. 

IEngI"') 

Radio FNqUenCy IdenUftcMlon Technology 

1790. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to introduce Radio 
Frequency Identification Technology (RFIT) to improve the 
wagon management system; 

(b) If so, the details thereof; and 

(e) the cost implication for Implementing RFtT In the 
Indian Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) One of the 
technologies that can possibly be used by Indian Railways 
for identification of wagons and other moving assets Is 
nadio Frequency Identification (RFID) based on asset 
tagging. Discussion on the applicability of such a 
technology for Indian Railways is at a preliminary stage 
in Ministry of Railways. There Is no decision to introduce 
this technology in Indian Railways 88 yet. 

/TIWIM/ionj 

Un of LPG In Vehicle. 

1791 .. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "LAlAN": 

WUI the Minister of PETROLEUM AND NATURAL 
GAS be pleaaed to stele: 

(a) whether LPG is sold for use in the transport 
sector In some cities In the country; 

(b) if so, the name of such citlel and the average 
quantum of LPG being sold in each such city every month 
at present alongwlth the price at which It Is being sold 
there; and 

(c) the future plan to promote the use of LPG In 
Transport Sector? 

THE MINISTER OF PETROLEtlM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) At present, Public Sector 
Oil Marketing Companies (OMCs) are selling auto LPG 
in 18 cities. The details of the monthly quantum of auto 
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LPG sold by OMOs and prevalNng retail eeIIlng price In 
each of the cities are given In the enclosed Statement. 

(e) OMCs will Incr.... the auto LPG dlltrlbutlon 
netwoJic commensurate with the potentlaVdemand of auto 
LPG in various cities and aubject to availability of feulble 
sites. 

0tI11li/s of monthly Auto LPG .. In VMitIU8 em. by 
OMCs .nd Pmvsiling RtlM/I SsIIIng PtfctI (RSP) 

SoNo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

SI.No. 

1. 

2. 

3. 

4. 

Name GIllie 
city 

Avtr9 .. 01 ~ RSP (fW 
per ,.,... cUIng April- lilli) 
m, 2005 (in MT) 

2 3 4 

Agra 7 23.63 

Ahmedabad 508 22.84 

Bangalore 1719 22.54 

Bhopal 21 23.97 

Chandigarh 11 24.75 

Chennai 229 22.S7 

Delhi 85 25.01 

Emakulam 13 :z2.48 

Hyderabad 396 23.54 

Indore 37 23.42 

Jaipur 72 23.07 

Kolkata 63 23.23 

Name of the Project Expenditure incurred 
uplo March, 2005 

2 3 

New Une. 
Oausa-Gangapur 14.00 

Ramganjmandi-Bhopal 21.80 

Ajmer-Pushkar 12.34 

Kolayat-Phalodi 51.74 

2 3 4 

13. Lucknow 6 24.63 

14. Mumbai 893 21.41 

15. Nulk 92 21.57 

18. Pune 334 21.81 

17. T1rupat1 2 24.01 

18. Trtvandrum 18 22.90 

Aall Projecta of AaJuthan 

1792. SHRI JASWAfoIT SINGH BISHNOI: 
SHRI SRICHAND KRIPLANI: 
SHRI DUSHYANT SINGH: 

WHI the Minister of RAILWAYS be pleased to atate: 

(a) the detalla of newlon-going rail linea, gauge 
conversion, doubling and electrification projecta of 
Rajasthan; 

(b) the progl'888 80 far made on then projects; 

(c) the expenditure Incurred on each project till date; 
and 

(d) the stepa taken by the Railways to Complete theae 
projects within the fixed time scheduJe? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Detalle of newl 
ongoing rail lin .. , gauge conversion and doubling projects 
of Rajurhan, prog..... 10 far made and expenditure 
incurred on each project are given as under:-

2% 

2.15% 

OVerall physical progreu 

4 

Land acquisition has been completed 

37% 

(As. in eror.) 
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1 

5. 

6. 

7. 

8. 

9. 

10. 

1,. 

2 

o.uge converalon 

Rewari-Sadulpur 
including Sadulpur-
HI...,. 

Bhltdi-Samdri 

Ajmer-Chlttaurgarh-
Udaipur including 
material modification for 
extension from Udaipur 
to Umra 

Srlganganagar-Sarupear 

Plpar Road-Bilara 

Doubling 

Jaipur-Phulera 

Jalpur-Oauu 

3 

0.46 

2.n 
176.69 

0.27 

3.85 

There is no railway electrification project In ~ 

(d) A number of Inltiatlvee have i*tn taken to 
mobilize other than normal budgetary re.ource. to 
expedite completion of ongoing projecl8. 

Revenue from AdwrII....-nt 

1793. MOHO. SHAHIO: 
PROF. MAHAOEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 

WIll the Minister of RAILWAVS be pleased to stale: 

(a) the toWl revenue earned by the Railnwya·tnugb 
advertisements during 2004-06; 

(b) whether the Railways are contemplating to 
enhance revenue through expansion of acIvertiIements; 

(c) if 80, the details thereof; 

(d) whether tenders for advertlMmenll have .,.,.. 
invited from Advertising Agencies; 

(e) if 80, the details In this regard; and 

(f) the amount likely to be earned from ............... 
during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI R. VELU): (a) Ra. 50.21 crore (1PPft)X.) 

4 

2% 

Chlttaurgarh-Udalpur .ectlon hal already been 
completed and opened for traffic on 27.06.2006. 
The ProgI_ of the ~ MCIIon from ""'* 
to ChIfauIIarh II 46%. 

DetIIIIed eatIrMte for fonnaIIon WOftl, preliminary expen... and bridge work _1Ctiot18d. 

13% 

Final location survey completed. Detailed estimate 
prepare. 
New work included In 2006-06. 

(b) Vea, Sir. 

(c) Ralway have adopted a pro-activ8 approach by 
giving I18WIIp8par advertllementa, pubfIIhing infonnation 
brochurea & conducting meetlnge with advertiaing 
companle.. Bealde., atepa have been taken for 
maximlalng contractl under aole advertising rights, 
reaueaament of value of ...... revieIon of rates and 
I~ of innovative Ideas & new Iocationa. 

(d) and (e) AI per the extant procedure, the aiteaI 
Ioc:ationI for commercial publicity .... aIIobd preferably 
through open lender. Inviting tenders for advertI8ementa 
Ie a conIIrwoua pI'OC8I8. 

(f) it II expectecl to make a poaitive growth. 

{Eng/ItIIIJ 

17M. SHRI SUBRATA BOSE: 
SHRI HITEN BARMAN: 

Will .. MinIsIer of PETROLEUM AND NATUFW... 
GAS be pIeaMd to state: 

(a) wheIher the MIniItry _ .manded enhanced 
fundi for SchemM; 

(b) If 80, the detatII of such 8Chemee; and 

(c) the ... IIIk8n by the GcMmment in Ihia ragard? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN! 
SHANKAR AIYAR): (a) to (c) WhIle it Is for the MtnIItrieI 
concemed to move the Planning Commission and Anance 
Ministry for additional funds they require for their 
respective CentraUy Sponsored Schemes, the Ministry of 
Panchayat Raj is generally supportive such enhancement 
and particu/ar1y concerns with 8I1IUring that such SchemM 
are so structured and financed as to fulfill the ob;ective 
of Governments economic development and social justice 
through the instrumentality of Panchayatl Raj Institutlona 
as -institutions of self-govemmenr as enshrined In Article 
243G read with Schedule Eleven and Article 243ZD of 
the Constitution. 

Doubling of PanakunHteldla Rail Una 

1795. SHRI LAKSHMAN SETH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have decided to double rail 
line from Panskura to Haldla; and 

(b) If so, the steps taken 80 far by the Ralwaye In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) In the first phase 
of Panskura-Haldla doubling project, doubling of PanaIcura-
Rajagoda (16 Kms) section is currently sanctioned, where 
Panskura-Raghunathbari length has been doubled and 
the overall physical progress i, 60%. An outlay of As. 16 
crore has been provided for the work In the Budget 2005-
06. Be.ides, the unsanctioned work of doubling of 
Rajgoda-Durgachak (43 Kma) section in the second phase 
of Panskura-Haldia· doubling project has been entrusted 
to Rail Vikas Nigam Umited (RVNL) for execution. 

{TranslMiDnj 

Conetruction of ..... Alrporta 

1796. SHRI V.K. THUMMAR: 
SHRI KASHIRAM RANA: 
SHRI MANSUKHBHAI O. VASAVA: 
SHRI TUKARAM QAHPAT RAe RENGE 

PATIL: 

Will the Minister of CIVIL AVIATION be p/uIed to 
state: 

(a) whether the Government has fonnulated any 
scheme to construct some new airports in the country; 

(b) If 10, the __ aIongwIth the IocIdiona theI'eof; 

(c) the details of the foreign capital Inveetments to 
be made for oonetruction of aifportr, and 

(d) the details of the foreign companies which have 
shown int8teet In conatIuctIon of aiIports In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) At 
pnINfd two GleenfIeIcI airport PfOtecta, one at DeVM8halll 
..... a.npJore and the other at ShM'taMbad near 
~ are In progrea. Govemment of India has 
already entMId into ConoeeIion Agreementa with the 
project companies of these Greenfield airports. The project 
company tor Devanahalll airport. Bangalore International 
Airport Urnited (SIAl), has already executed the relevant 
project agreements and the Flnanclaf Close has been 
achieved by II on 23rd June, 2006. As per the ConceaaIon 
Agreement entered by Govemment of India with BIAL, 
the new alrport at Oevanahalli II NqUIrad to be completed 
within 33 months from the date of Ananclal Close. 

The project agreements for Shamshabad, Hyderabad 
aiIpoIt 8M in dlHenlnt .... of execution. The project 
Company for this airport I... Hydel"llbad International 
Airport IinIted (HSAl) II required to compete this project 
wtthIn 36 months from the date of financial close, as per 
the Cor".c ••• ion Agreement entered by Govemment of 
India with HIAL. Financial Close Is expected to be 
achieved by September, 2006. Govemmant has also given 
In principle approval for conatructlon of new greenfield 
airports at MaPA In Goa for which the State Govemment 
hal got a Techno Economic Feuiblity Report prepared. 
Theta aN IJIO plans for conetructIon of greenfield airports 
at Nevi MumbaI, Chakan near Puna, Ludhiana in Punjab, 
Kannur In KeraIa, Plikyong In SIIdcim, KohIma In Nagaland 
which are in preliminary atagea. 

(c) and (d) Mis Malaysian Airports Holding Berhard 
of MUIyaIa propoee 10 inve. As. 43 crorea in HIAl and 
Mia SIemena Ltd. and Mia Unique Zurich Ltd. propose to 
iIMNIt _ equity of Ra. 130.7 cro ... and Rs. 55.5 crores 
reapectIveIy In BIAL. 

1797. SHAI SUMl KUMAR MAHATO: 
SHRI HARISINH CHAVDA: 

WIt the MIni8ter of RAILWAYS be pleased to state: 
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(a) the number of theft C8M8 reported In Railway 2 3 " during each of the last three yea,., zone-wile; 
East Cout 2002 

(b) whether any railway officials has been found 
involved in theae cases; and 2003 22 104 

(c) if so, the details thereof and the action taken 2004 36 160 

against them? Northern 2002 383 1178 

THE MINISTER OF STATE IN THE MINISTRY OF 2003 312 976 
RAILWAYS (SHRI R. VELU): <a) The Zone-wI8e nll'nber 

2004 257 1147 of theft case. reported in Railways (Booked ConIIgnmenla 
and Railway Materials) during the last three calendar yHrI North Central 2002 M,. 2002·2003 and 2004 Is enclosed as Statement. 

2003 44 261 
(b) and (c) 673 railway employees Including Railway 

2004 61 473 Protection Force personnel were arrested ana prosecutedI 
referred for departmental action due to their involvement North Eastem 2002 131 436 
in theft cases of railway property <Booked Consignments 
and Railway Materials) during the last three calendar years 2003 82 356 
,:e. 2002, 2003 and 2004. 

2004 72 614 

StllttHTItHIt Northeut Frontier 2002 346 167 

The CIlS&S of ThtIh of BooIttId Cons/gnmIInt8 WId 2003 266 180 

Rsi/WIIY MlJterials RtIpOfftK/ 0II1II' ZOfIIJ/ RIIIINwY8 2004 337 320 
during thII ytMr 2002, 2003 line! 2fJOtI 

North W ...... 2002 17 47 
Railways Year No. of cases Regiatered 

2003 67 286 
Booked Railway 

Consignment Materials 2004 36 323 

2 3 4 Southem 2002 180 666 

2003 1236 860 
Central 2002 136 727 

2004 666 547 

2003 106 666 South Central 2002 103 487 

2004 82 471 2008· 72 510 

Eastem 2002 694 4751 2004 83 819 

2003 486 31n South Eastem 2002 128 579 

2003 66 255 
2004 305 2480 

2004 48 204 
East Central 2002 100 415 

South Eut CentraJ 2002 
2003 309 1734 

2003 12 39 
2004 321 1288 2004 l' 86 
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2 

South Western 2002 

2003 

2004 

Western 2002 

2003 

2004 

West Central 2002 

2003 

2004 

Total 2002 

2003 

2004 

{English} 

3 

25 

45 

225 

4 

228 

322 

829 

202 507 

142 

35 294 

45 458 

2422 10281 

3321 10321 

2440 10088 

Trllnftr of Be SChemM to St8te1lUT1 

1798. SHRI G.V. HARSHA KUMAR: WHI the MinISter 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether there is any proposal under COf1Iideration 
of the Union Government to tranafer certain centrally 
sponsored schemes Implemented for the welfare of 
Scheduled Caste. to the State GovernmentS/Union 
Territory Administrations; 

(b) If so, the details thereof alongwlth the reasons 
therefor; and 

(c) the manner in which the Union Govemment 
ensures that the funds aHocated under the.. echemee 
for development of Scheduled castes are not dlver18d 
for other work by the State Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

Autonomy of pae. 

1799. SHRI BADIGA RAMAKRISHNA: 
SHRI E. PONNUSWAMY: 
SHRI G.V. HARSHA KUMAR: 
SHRI JYOTfRADITYA M. SCfNDIA: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBliC ENTERPRISES be pIeeeect to sta .. : 

(a) whether the Government has examined the 
recommendations of Group of Experts headed by Dr. 
A~un Sengupta regarding grant of more autonomy/power 
to Public Sector Undertaking; 

(b) if 80, the details thereof; and 

(c) the steps being taken by the Government to 
implement them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DeV): (a) to (c) The 
Govemment has accepted some of the racommendatlona 
of Group of Experts relating to enhancement of financial 
powers of Navratna, Mtnlratna and other profit-making 
Central Public Sector Enterpriaea (CPSE.). The remaining 
recommendations relating to ownership Issue., audit of 
Govemment companies, Article 12 of the Constitution, 
Parliamentary Accountability, Vigilance management In 
CPSEs, etc. are under examination. 

Loan Beneflclarle. of SCIOBC and MlnorltfH 

1800. SHRI SANAT KUMAR MANDAL: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleued to state: 

(a) the details of schemes available for the welfare 
of SCIOBC and Mlnor1tles with various financial Institutions 
for starting up of small scale Industries; 

(b) the number of loan beneflclariee belong to SCI 
OBC and Minorities Community; 

(c) the extent to which the said IChemes helped In 
enhancing the lifestyle of people belong to SCIOBC and 
Minority communities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a> The following 
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schemes are implemented for the welfare of Scheduled 
Cute., OBCs and Mlnorilies through National Scheduled 
Cast.. Finance & Development CorporatIon (NSFOC), 
National Safal Karmacharla Finance and Development 
Corporation (NSKFOC), National Backward Cia •••• 
Finance and D.velopment Corporation (NBCFOC) and the 
National Minorities Development and Finance Corporation 
(NMDFC) of this Ministry and their Stat. Channellslng 
Agencies (SCAs): 

(i) Term Loan Scheme Including BrIdge Loan, Seed 
Capital Loan and Working Capital Loan etc. 

(II) Micro Credit finance SCheme. 

(III) Margin Money loan. 

(Iv) Skill Dev.lopment Programmes. 

The details of these echerneI are available In the 
Annual Report of the Mlnlltry. 

(b) Statements-I and II showing year-wise State-wise 
loan beneficiaries belonging to Scheduled easte. under 
the schemes of NSFOC and NSKFDC 818 enclosed. No 
separate data for the beneficiaries under small seal. 
Induatrles Is maintained by NBCFOC and NMDFC. 

(c) Findings of impact evaluation .tudIes Indicate that 
the echemee have a clred conelatlon with the Incre ... 
In Income earned by the beneflci8ries. with a likelihood 
of positive change In their Ilf. styI •. 

SlMwnMII 

Ytlllr-wiS8 and SflJltl-wistI ScINIduItId CMIrI s.ntIfIt*dtIs coVtlnld by NstionlJl SchtJduItld CaItIs FIMnctJ IJI1d 
o. •• ftJ(JIMnt CcIIpomtIon (undtIr IntUIIy 8tICfor) 

SI.No. StateJUT 2002-03 2003-04 2004-06 2005-08 
(01.04.06 to 

31.07.05) 

1 2 3 4 5 6 

1. Andhra Pr~h 6 12 0 0 

2. Arunachal Pradesh 0 0 0 0 

3. Assam 8 5 0 0 

4. Bihar 8 14 7 0 

5. Chhattiagarh 0 0 0 0 

6. Goa 0 0 0 

7. Qujarat 321 0 0 0 

8. Haryana 0 0 2 0 

9. Himachal Pradesh 4 6 0 0 

10. Jammu and Kuhmir 0 0 5 0 

11. Jharkhand 0 0 0 0 

12. Kamataka 39 116 68 2 

13. Kerala 28 7 6 0 

14. Madhya PI'IIdesh 110 286 17 0 
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2 3· 4 5 6 

15. Maharaahtra 13 70 112 2 

16. ManipuT 0 0 0 0 

17. MeghaJaya 0 0 0 0 

18. Mizoram 0 0 0 0 

19. Orissa 17 6 0 

20. Punjab 26 25 36 0 

21. Ra;asthan 16 40 15 4 

22. Sfkklm 13 5 5 0 

23. Tamil Nadu 6 28 0 

24. Tripur. 109 20 18 4 

25. Uttar Prade8h 328 20 0 0 

26. UttaranchaJ 0 0 0 0 

27. West Bengal 17 26 14 7 

28. Chandlgarh 0 0 0 0 

29. Dad ... and Nagar Havel! and 
Daman and Diu 0 0 0 0 

30. Delhi 0 0 

31. Pondioheny 3 3 0 0 

Grand Total 1088 682 303 20 

8tJIMrIMrI1 

y..,r·..., lind Sta"'wiINI Ssf6i KIIriImt:Iwi ~ «WfIffId by NIIIIonIII s..I KIWITICINI,* ~ and 
0....",." ClJIpt:ntIIon 

SI.No. Name of StateIUT 2002-2003 2003-2004 2004-2006 2005-2006 
. (uptO 1.7.05) 

1. Andhra PradMh 90 90 0 0 

2. Maharashtra 1 0 0 

3. POIidIcheny 5 0 0 0 

4. Tamil Nadu 3 0 0 0 

Total gg 90 0 
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{TfSI1SIation} 

Stoppage of Sachkh.nd Exp..... 8t DIIbnI StIllion 

1801. SHRI RAMSEVAK SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government proposes to provide 
stoppage of Sachkhand expre.. at Dabra Station In 
Gwalior District of Madhya Pradesh with a view to resolve 
the problem and providing facility to the pasaenge ... ; 

(b) if 80, the details thereof and the time by which 
order is likely to be executed; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) No, Sir. 

(b) Does not arlae. 

(c) The matter has been examined but It has been 
founded neither commercially juetlfled nor operationally 
fealble. 

/Enpish} 

Remov.1 of c.go 

1802. DR. M. JAGANNA TH: WIll the Mlnlaler of CIVIL 
AVIATION be pleaaed to atate: 

(a) whether any time limit has been prescribed for 
removal of cargo by its legal owne... from the airport; 

(b) if 80, whether the Government Is aware that a 
large quantity of uncl.lmed cargo has been lying at 
various airports In the country; and 

(c) if so, the amount realized from the .... of 
unclaimed cargo during each of the last three yelU8? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ves, Sir. 

(b) Yea, Sir. 

(c) The amount realised by Airports Authority of India 
(MI) from the sale of unclaimed cargo during the last 
three Financial years are: Rs. 165.40 lakha In 2002:.03; 
Ra. 118.96 lakhs in 2003-04 and As. 183.50 Iakhs In 
2004-05. 

{T,.,..tiDn} 

Export Hub for Petroleum Product. 

1803. SHRI BAPU HARI CHAURE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there is any propoaal to develop an 
export hub for exporting petroleum products; and 

(b) If 80, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) and (b) In view of India's export 
earnings of over Rs. 28,000 crore petroleum products In 
2004-05, Indian 011 Corporation Umlted have been asked 
to prepare a detailed feulbillty study on making India an 
investment dNtinatlon for reflnerl .. , In particular export-
oriented reflneriea, aimed at promoting India .. the refining 
hub of South AsIaISouth Eut AsIa. 

/EngIish} 

Privata T.V. Tranamlulon N.twork 

1804. KUNWAR MANVENDRA SINGH: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleued to state: 

(a) whether the Government proposes to allow the 
private broadcaste... to set up their own terrestrial TV 
tranernlealon networke; and 

(b) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) Ministry has received a consultation paper from 
Telecom Regulatory Authority of India (TRAI) In this 
regard. The proposal as auch is at an explanatory stage. 

Operating Coat of CMIe on 
1805. SHRI SUGRIB SINGH: Win the Minister of 

PETROLEUM AND NATURAL GAS be pleued to state: 

<a) the operating cost per ton of crude oil of the 
vartoua public and private sector refineries during 2003-
04· and 2004-05; 
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(b) the marketing cost per ton Incurred by vartoue 
public and private sector 011 companies during the said 
period; and 

(c) the reasons for variations In the coat? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) The infonnatlon on Public Sector 
refineries is given in the encloHd Statement-I. 

(b) The Information on Public Sector 011 com..,'-
is given In the enclosed Statement-II. 

(c) The principal reaaons for variation In operating 
COBt In dtfferent oompanlea are one or more of the 
following: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

Location of the Refinery and 
Name of the Company 

2 

Guwahatl [Indian OK Corporation Umhd (IOC)] 

Baraunl (ICC) 

Gujarat (IOC) 

Haldla (IOC) 

Mathura (IOC) 

Pampat (IOC) 

DlgboI (IOC) 

Mumbet (Bharat PetroIeI..m CoIponItion UrnIted) 

Mumbai [Hindustan Petroleum CorporatIon LImIted (HPCL)] 

Visakhapatnam (HPCL) 

Tatipaka (Oil and Natural Gas Corpor.uon UrnIted) 

Koehl (Kochi Reflneriee Limited) 

(I) NonnaI eecaIatIon 

(II) Change In throughput 

(IU) DeprKiallon on new projecta 

(Iv) Higher depreciation 

(v) Hfghtr rapalrw and ~ expenditure 

(vi) P.yment of one time roydy of new projecII 

(vii) Impact of VRS compeneatlon 

(viii) Credit of the gal C08t for the refinery 

(Ix) Incr •••• In .Iectrlclty duty on own pOwer 
generation by State Govwnment. 

3 

1,584 

819 

328 

778 

319 

414 

3,140 

483+ 

543 

423 

•• 

411 

1,830 

884 

689 

837 

3,~ 

419 

410 

13. Bongalgaon (Bongalgaon Refinery & PeIroChemicIIIe l..inIled) 518+ 

14. Chennal [Chennai Petroleum Corpordon LImIted (CPCL») 587+ 



183 AUGUST 4. 2005 184 

2 3 4 

15. Narimanam (CPCl) 

16. Mangalore (Mangaiore Refinery & Petrochemicals Umlted) 

17. Numallgarh (Nurnaligarh Refinery UmIted) 

··Inslgnlflcant production quantity 
+Includlng depreciation 

SI,No. Name of the Company 

1. 

2. 

3. 

4. 

Indian 011 Corporation Umlted 

Bharat Petroleum Corporation Umlted 

Hindustan Petroleum Corporation Limited 

IBP Co. Limited 

+Includlng depreciation 

/Trsnsl6tionj 

Inclullon of Sinduria Bania Ca.. In aBC uat 

1806. SHRI PANKAJ CHOWDHARY: Will the Minlater 
of SOCIAL JUSTICE AND EMPOWERMENT be pIeaed 
to state: 

(a) whether any proposat for the Inclusion of Sinduria 
Bania Caste of Uttar Pradesh in the list of Other Backward 
Classes is under consideration of the Union Govemment; 

(b) if so, the details thereof; 

(c) the reaction of the Union Govemment thereto; 
and 

(d) the time Ily which the said caste is likely to be 
included in the list of OBCs? 

THE: MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) to (d) Do not arise. 

405 

OperatIng Coat 

2003-04 

623 518 

671 674 

Controlled DllOharge Toilet FlOlllty 

1807. DR. K. DHANARAJU: Will the Minister of 
RAllWAVS be pIeued to alate: 

(a) whether the Govemment had a plan to start 
·controlled discharge toilet facllltl .. ~ In the long distance 
trains; 

(b) If so, whether It has been implemented: 

(c) If not, the I'H8ONI therwtor; and 

(d) the time by which It Ie likely to be Introduced? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) to (d) V., Sir. As per 
Integrated Railway Modemlzatlon Plan 2005-2010 Issued 
In November 2004, 600 coaches are proposed to be 
fitted with Controlled Discharge Toilets by 31.3.2010. As 
this· wom has been started recently 80 far only about 
125 coaches hal been fitted with the.e toilets. 
Procurement of more such toilets is underway. 
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Comput .... eatlon of 'anohltyMa 

1808. SHRI CHANDRA BHUSHAN SINGH: WUI the 
Minister of PETROLEUM AND NATURAL GAS be pIN8ed 
to state: 

(a) whether the Government ia considering to enter 
into a Memorandum of Understanding with the State 
Governments for computerization of Panchayats; 

(b) If so, the details thereon; 

(c) the expenditure likely to be Incumld thereon; 

(d) whether the Government had requested the S .... 
Governments to constitute district planning committees; 
and 

(e). if 80, the response of the State Governments 
thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Mlniatry of Panchayatl 
Raj Is preparing a scheme for the computerization of 
Panchayats, under the National 8-Governance plan, which 
will require close coordination with State Governments in 
implementation. 

(c) Expenditure targets are being finalized. 

(d) and (e) Between July and December 2004, the 
Ministry of Panchayati Raj convened seven Round Table 
Meetings with the State Mlniaters in charge of Panchayatl 
Raj and evolved by consen8US 150 points for action 
relating to 18 dimensions of Panchayatl Raj which have 
been put together In a compendium that was adopted 
unanimously at the conctualon of the last Round Table 
held at Jaipur. During the second Round Table held at 
Myaore on 28-29 August, 2004, the subject of PlaMing 
was dlecusaed. In this meeting, it was resolved that there 
shall be constituted in every State at the Diatrict level, a 
District Planning Committee (DPC) by the end of the 
financial year 2004-05 wherever such DPCs did not exist. 
It was also resolved that all DPCs should be constituted 
according to the procedure laid down In the Constitution 
in Article 243 ZD (2). A letter was sent by the Mlniatry 
of Panchayati Raj to all Secretaries of Panchayatl As; in 
the States on the 30th May. 2005 requesting them to 
constitute the DPCs in their respective State wherever 
these are yet to be constituted. Their attention was also 

drawn to the me.tlng of the Commltt.. of Chief 
SecMtartee and SecretarIeI of Panchayatl Raj In the 
Stat8ll\JnIon Territ0rte8 held on the 11th AprIl, 2006 where 
It wasltre8Hd that Stat .. that have not conetituted OPes 
in aooordance with ArtIcle 243 ZD of the ConetItutIon 
should do so by the 3181 October, 2006. 

StoPpIIgB of Expr8H Train. at Gholcudanga 
Station 

1809. SHRI HITEN BARMAN: WUI the Miniater of 
RAILWAYS be pleued to etate: 

(a) whether only one expre .. train I. •. Teeata· To,.. 
bound for SeIIIdah 810pa at the FaIakata raIlWay ltatlon; 

(b) If 80, the reuons therefor; 

(c) whether the Government i8 planning to give two 
or three more expre8S train8 to have 8toppage at 
Ghoksadanga railway Slatlon; 

(d) If 80, the details thereof and the time by which 
the declalon Is to become effective; and 

(e) If not, the reuons thentfor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Doe8 not arlae. 

(c) to (8) No, Sir. At present, 314113142 Sea\dah. 
HaJdIbar\INew Alipurduar T eeeta To,.. Expreea, 595915960 
Howrah-Dlbrugarh Kamrup Expreas, 585715858 Sea\dah. 
Guwahatl Kanchanjungha Expre88 and 4065/4058 
Dlbrugarh-Delhl Brahmaputra Exprea have aoheduled 
stoppage at Falakata which 18 8ltuated at a dIItance of 
just 15 \em from Ghokaadanga. In view of ctoee proximity 
of stoppages, stoppage of Exp ..... trains at Ghoksadanga 
is not considered desirable. 

TrBMIationj 

Allotment of ROILPG Agencle. to SCIIBT. 
and Minorttiel 

1810. SHRI BAlASAHEB VIKHE PATll: Win the 
Mlni8ter of PETROlEUM AND NATURAl.. GAS be pIea8ed 
to state: 
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(a) the criteria fixed to select pIacea and dealer for 
allotment of RetaIl Outlets (RO)lGM egencIN to Mk'IoItltea. 
Scheduled Tribes and Scheduled CUtes; 

(b) the number of applications received by the 
Govemment for SCiST/mlnority candidates for allotment 
of RO/Gas agencies during 2005-06. State-wise; 

(c) the details of places IdentHied for the allotment of 
new gas agencies/RO In the country. State-wise; and 

(d) the time by which the allotments are likely to be 
made? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The public sector 011 marketing 
companies (OMCs) are free to choose locations for 
opening retail outlet dealerships and LPG distributorships 
(cooking gas agencies) In the country, Including thOM 
reserved for the Scheduled Castu (SC)lScheduled Tribes 
(ST) categorlu, baaed on feasibility studlea undertaken 
by them. The OMCs select dealers/distributors, including 
those belonging to the SOIST categories. In accordance 
with objective and transparent guidelines laid down for 
the purpose. These guidelines provide for 50% reservation 
of rftIII outlet dealerships, LPG dIItrIbutcnhIpe and SKo-
LDO dealerships for different sections of locfety as 
under:-

(I) Defence personnel - 8% 

(Ii) Freedom Fighte,.. -2% 

(ill) Outstanding Sports Persons -2% 

(iv) Paramilitary/Police/Government Personnel - 8% 

(v) PhysicaUy Handicapped Persons - 5% 

(vi) Scheduled CasteslScheduled Tribes - 25% 

33% of the dealerships/distributorships In all 
categories mentioned above will be reserved for women 
belonging to that category. 

(b) and (c) State-wise. details about the appllcationa 
received by OMes from candidates belonging to the SCI 
ST category for allotment of retail outlet dealerships and 
LPG agencies. aa well as the State-wise detde of 

locations ldenttfted for setting up such dealershlpal 
dlstrtbutOf'8hlps, are available with the Director (Marketing) 
of the OMCs concerned. 

(d) It is not possible to indicate the time-frame for 
the allotment of retail outlets/LPG dlstrlbutorahlpa to all 
applicants, Including those belonging to the SCIST 
category, as the exercise Involves various steps like 
scrutiny of applications and documents, conduct of 
interviews of the eligible candidates for selection of 
dealers/distributors, release of merit panels, field 
inveetlgatJon In .-pact of the eeIected canc:lidate, etc. 

fEIlflli6hJ 

New Greenfield Alrporta 

1811. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of CIVIL AVIATION be pleased to ltate: 

(a) whether the Union Govemment has received 
requests from various State Governments for 
estIIbIIIhment of new greenfield airports In their respective 
States; 

(b) H so, the details thereof, State-wise; and 

(c) the action taken by the Union Govemment 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF . 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) A 
number of cities and towns have been proposed by the 
conoemed State Governments for construction of new 
airports such .. at Pokyong, Gangtok (SlIckIm), Chiethu, 
Kohima (NagaIand, Mapa, Panaji (Goa). Chaka, Puna & 
Navi Mumba1 (Maharuhtra), Ludhlana (Punjab), Ajmer 
(Rajaathan), o.van.t.III (Bangalo .. ,. GuIbarga. Bellary & 
Bijapur (Kamataka), Shamshabad, Hydel'llbad (Andhra 
Pradesh), Kannur (Kersla) and .tan~ar (Arunachal 
Pradesh). 

(c) Govemment of India has already given approval 
tor aettIng up of new International, airports at Oevanahdl 
near BangaIore and Shamshabad near Hyderabad. In 
princ1)Ie approval has been granted tor 88ItIng up of a 
greenfield airport at Mopa In Goa. Other proposals tor 
greenfield airports are in preliminary stages of 
consideration. 
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Reduction of F.,.. by Indian Allil .... 

1812. SHRI JUAL CRAM: 
SHRI ASADUDDIN OWAISI: 
SHRI DUSHYANT SINGH: 
SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA: 
SHAI K.C. SINGH -SABA-: 

Will the Minister of CIVil AVIATION be pIeued to 
state: 

(a) whether Indian Airlines have reduced fares on 
domestic routes by 60 per cent; 

(b) H so, the reasons and details of sectors on which 
the fares have been reduced; 

(c) the total loss likely to be suffered by Indian 
Airlines due to reduction in fares; and 

(d) the other stepa taken or being taken by indian 
AIrlInes in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVJL AVIATION (SHRI PRAFUl PATEL): (a) and (b) 
No, Sir. However, In order to remain competitive In the 
market, Indian AirIInee keeps on offering promolional faIeeI 
IChemes from time to time on various sectors ~ 
on the maf1(et dynamics. Effective from 5th July, 2005, 
Indian Airlines has introduced 'Easy Fares' on a maximum 
of four discounted fare levels, on those domestic sectors 
which are faoing intense competition. 

(c) In Indian Airline's estimate the marginal loss of 
yield per passenger on the limited number of sealS offered 
under the scheme are outweighed by the gains likely to 
be made by winning over new passengers and higher 
load factors. 

(d) Indian Airlines has taken/proposes to take the 
following measures to improve its overall performance 
and remain competitive in the market:-

Comprehensive budgetary control system 

Cost Control and Economy measures 

Fleet augmentation/renewal 

Maf1(eting initiatives 

In-flight initiatives 

Service upgradeI on ground· 

Improvements In cabin ambiance 

SettIng up of De-ecIcIIctlon CentrH 

1813. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATll SHIVAJIRAO: 

win the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Union Govemment has lasued any 
direction to the State Govemments to set up de-addlctlon 
cerm. at all juvenHe obMrvatlon homes; 

(b) H 80, the details thereof; 

(c) the name of those States who have not set up 
de-addiction centres aIongwith the reasons therefor; 

(d) the steps taken by the Union Govemment in this 
regard; 

(e) whether the Govemment Is funding to the State 
Governments in setting up of de-addiction centres at all 
juvenile observation homes; and 

(f) H 80, the detaJIa for each of the Iut th.... yHra 
and the current year, State-wlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ScetAl JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): <a) No, Sir. 

(b) to (f) Do not arise. 

Indo-AzerbeIDn Co-operatlon In 011 Sector 

1814. SHRI BALASHOWRY VALLABHANENI: Win the 
Minister of PETROLEUM AND NATURAL GAS be pleued 
to ltate: 

<a> whether India Is keen to join Baku (AzerbaJzan) 
011 hunt; and 

(b) H so, the details in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
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SHANKAR AIYAR): (a) and (b) The inauguration of the 
Baku-Tblllsi-Ceyhan (BTC) oU plpeUne provides an 
unprecedented historic opportunity for Aalan consumers 
like India to access Caspian 011 at a port where the 011 
can be transported through the Suez Canal to the Arabian 
Sea or even pipe from Mediterranean Sea to GuH of 
Aqaba. With a view to avalHng of the opportunity the 
Minister of Petroleum and Natural Gas accompanied by 
oil PSUs representatives initiated dilcU88ions with the 
operators of the pipeline during his visits In June 2006 to 
Azerbalzan and Turkey. 

Delay In Purchue of Submarine.' 

1815. SHRI GANESH SINGH: 
SHRI EKNATH MAHADEO GAIKWAO: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI KIRTI VARDHAN SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI MOHO. TAHIR: 
SHRI JUAL ORAM: 
SHRI MUNSHI RAM: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of DEFENCE be pleased to &tate: 

(a) whether there is any inordinate delay In purchase 
of submarines; 

(b) if so, the reasons therefor, 

(c) whether such Inordinate delay In purcha8e of 
submarines will hit our preparedneas; and 

(d) if so, the steps being taken to meet nation's 
requirement? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Govemment had approved a 
long term Perspective Plan for the Indigenous construction 
of submarines and acquisition of national competence in 
submarine building. Accordingly, plans exist for the 
acquisition of submarines. 

(c) Presently the available submarines are maintained 
and operated to meet the operational requirements of 
the Navy. 

(d) The existing submarines are provided midllfe 
update to extend their service IHe. 

/TmnsMtion} 

Idol of Nat,., 
1816. SHRI HANS RAJ G. AHIR: win the Minister of 

CULTURE be pleued to state: 

(a) whether ancient Idol of Natraj stolen from Baadoll 
Temple of Chhlttorgarh, Rajasthan has been found In 
London; 

(b) if so, the steps taken by the Govemment to bring 
back this antique; and 

(c) the measures being taken by the Govemment to 
check the Increasing Incidents of theft of ancient heritage 
Idols? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
&. JAIPAL REDDY): (a) Yes Sir, as reported by Ra;asthan 
POlice, ancient idol of Natraj stolen from Baadoll Temple . 
of Chlttorgarh, Rajasthan has been found In London. 

(b) The present owner of the idol has been requested 
to hand over the idol to the Indian Embaasy. The Indian 
High CommIssioner has aleo been requeated to take over 
poaaesaIon of the same and arrange Its tranaportatlon to 
India. 

(c) In order to ensure the securtty and protection of 
the ancient sculptures, Idols and artifacts, watch and ward 
staff have been deployed at centrally protected 
monuments, archaeological sites and museums. The 
securtty has been further supplemented by engagement 
of private security guards and the state police. The 
Government Is also considering the amendment of the 
Antiquities and Art Treasures Act 1972 to firmly deal with 
illicit traffic in antiquities. 

[English} 

Short Service Commlaalon 

1817. SHAI ASADUDDIN OWAISI: WiN the Minister 
of DEFENCe: be pleased to state: 

(a) whether the Govemment has implemented the 
recommendation of the Ajal Vikram Singh committee report 
regarding short service commiaion; 
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(b) if 80, the details thereof; and 

(c) if not, the steps taken by the Government to 
implement the said recommendation? 

THE MINISTER OF DEFENCE (SHAI PR'ANAB 
MUKHERJEE): (a) to (c) The Ajai Vikram Singh 
Committee hilS made various recommendations relating 
to the officers cadre of the Indian Army. These 
recommendations, Inter alia, include making Short Service 
Commission more attractive through proposed relaxation 
of Civil Service Examination, lateral Induction Into Central 
Para Military Forces and Public/Private Sector 
undertakings, enhanced terminal financial benefits and 
leave for undergoing professional enhancement training. 

These recommendations have been accepted in 
prinCiple by the Govemment. 

{Translation] 

Upgradlltlon of Railway Station. of 
East Central Rallwava 

1818. SHRI SUSHIL KUMAR MODI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment has decided to upgrade 
10 r""lway stations of East Central Rallways; 

(b) if so, the stations that have been selected for 
upgradation; 

(c) the funds allocated for the purpose; and 

(d) the time by which these are likely to be upgraded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. Upgradationl 
renovation/modernization of railway stations is a 
continuous process and the same Is undertaken every 
year in accordance with the laid down norms baaed on 
traffic growth and Inter-se priorities. However, during the 
current financial year 2005-06, 12 stations of East Central 
Railway have been taken up for upgradation. 

(b) Raxaul, Saharsa, Samastlpur, Dauram Madhepura, 
Banmankhi, Motihari, Darbhanga, Sitamarhi, Jaynagar, 
Sonpur, Hajipur and Madhubani. 

(c) These works have been taken up at a cost of 
RIl. 8.59 crore with an outlay of As. 1 crore (approx.) 
during 2005-06. 

(d) SInce number of wol'kl for provtlion of puaenger 
amenltlee at varioue statlona are clubbed on the buia of 
various categories like types of amenities propoaed, 
Railway ZoneIDivlsion under which the stations fall, a 
general target cannot be fixed. 

/Engll$h] 

Adulteration of Petrol and DleMI 

1819. SHRI RAGHUNATH JHA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Central Pollution Control Board has 
admitted In Its latest report that adulterated petrol and 
dieeeI Ia eaafty available in Deihl which polluting Deihl's 
environment; 

(b) whether the Govemment has fixed any quality 
norms for petrol and diesel; 

(c) If so, the details thereof and It not, the reasons 
therefor, 

(d) whether there Is any propoeal to formulate such 
quality norma; 

(e) If so, the details thereof; 

(f) the number of .ampIea of petrol and diesel lifted 
in Deihl during each of the last three years and how 
many out of them found to be adulterated along with the 
action taken against each of the adutterators; and 

(g) the measures taken to ensure availabilfty of pure 
petrol and diesel in Delhi? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The Central Pollution Control 
Board (CPCB) has brought out a document on all transfer 
fuel adulteration which deals with various issues relating 
to fuel adulteration. Compiled information indicate that 
adulteration of transfer fuel at point of sale and 
transportation is one of the source. There are several 
petroleum products which are close substitutes of petrol 
and diesel and are available at lower prices. Such 
products are mixed with petrol and diesel. 

(b) to (e) The Bureau of Indian Standards (BIS) 
prescribes specifications for Petrol and Diesel. The quality 
of Petrol and Dieael is required to conform to BIS 
speclflC8tlon No. IS-2796 and IS-1460 respectively. All 0/1 
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c:orn.,.n1e8 marketing petrol & dIeeeI have to conform to 
theI8 epeclficationl. 

Year No. of Samples 
drawn 

2002-03 3396 

2003-04 4792 

2004-05 5120 

Total 13308 

(g) Measures taken by the GovemmentlPubllc Sector 
011 Marketing Companies (OMCs) to contain the menace 
of adulteration for ensuring the availability of pure petrol 
and dieael, include the following: 

(i) Under the Control Ordera iasued by the 
Government to prevent Iuet adulteration, under 
the Easential Commodities Act, 1955, State 
Governments are empowered to take action 
againat those indulging in adulteration. 
Government have taken up this matIer with all 
the State Governmenta/Union Territory 
Administrations to step up inspectionalsurprise 
checks to ensure that adulteration-related 
activities are minimized and to exen:18e vigil! 
conduct inspections at various private firms, 
factori .. , processing units, etc., under their 
juriedictiona so as to identify the perpetratON 01 
adulteration and take stringent action against 
them within the avaUabIe legal framework. 

(Ii) OMCa undertake regular and surprise inspectiona 
of Retail Outlets and also take action under 
Marketing Discipline Guidelines (MDG) and 
Dealership Agreements against those indulging 
in aduheration and malpractices. MDG provide 
for penaHy of termination of dealership in case 
of adulteration being eetabliahed. 

(iii) As advised by the Government, 011 Marketing 
Companies (OMes) have created a separate 
wing to report to a Director other than DIrector 
(Marketing), which will ovel1l8e and monitor all 
activItIea and operations to curb .dulteration and 
apecIfy norms and guidelines In this regard. 

(iv) Keeping in view the misUse/diversion of keroeene 
(SKO) for aduneration, the Import of SKO by 
private parties hu been canalized through 
OMCs. 

(f) The figures In reepec:t of CIIM8 of DeIhl are 88 

beIow:-

No. of case of No. of caaea In which actions 
adultel'llldon were taken 

5 5 

4 4 

5 6 

14 14 

(v) OMCs have introduced new tamper proof tank-
truck locking systems to prevent route 
aduheration by tranaporters. 

(vi) Information Technology (IT) solutions like 
monitoring movement of tank trucks through 
Gtot.! POIitIonIng SyeIem (GPS) and monitoring 
level of fuel tanks In Retail 0uIIet8 through retail 
automation are being IntrodUCed. 

(vB) Branding of Retan Outlets and third party 
certification of RetaU Outlets have been initiated 
by the OMCs. 

(viII) A pilot project has been approved for 
strengthening the distrlJutlon network of PDS 
kerosene whh a view to ensuring that this 
product is made available to the targeted 
consumers and is not diverted for adulteration. 

Meuur.s to check adulteration are kept under 
continuous review of the Government. 

FM RadIo 

1820. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 

Will the Mlnlater of INFORMATION AND 
BROADCASTING be pIeued to state: 

(a) whether the Government has decided to replace 
the present licensing system for FM RadIo by ,."..,. 
sharing ayatem; and 

(b) if eo, the detda ttweof akIngwtth the reasona 
therefor? 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CUlTURE (SHAI 
S. JAIPAL REDDY): (a) and (b) In view of the expert.1ce 
gained du,;ng the implementation of Phase I of FM rado 
broadcasting through privat~ agencies, the Government 
constituted a Committee under the Chalnnanahlp of Dr. 
Amit Mitra, Secretary General, FICCI for making 
recommendations for Phae II FM broadcaIting. Telecom 
Regulatory Authority of India (TRAI) examined the Report 
of the Committee and made recomrnendatlone to the 
Government. After examlnlllion of TRAl's recommendaIIons 
and the report of Amit Mitra Commltlee, the Govemment 
has notified a policy for Phase II of FM radio broadcaltlng. 
The new policy, Inter-alia, provides for One Time Entry 
Fee (OTEF) 10 be decided on the basis of closed tender 
sysaem, ... nual fee • 4% of gross revenue subject to a 
minimum of 10% of Reserve OTEF. The policy aIao 
provides for migration of Phase I operators to Phaee II 
regime. Further details of the policy 81'8 available on this 
Ministry'S (www.mlb.nlc.ln). 

SeIling of Seaeonal Frun. .. StatIon. 

1821. SHRI DALPAT SINGH PARSTE: Will the 
Minister of RAILWAYS pleased to slate: 

(a) whether there Is any proposal under the 
consideration of Govemment for seiling seasonal fruits at 
railway platforms; 

(b) whether the Government also propoae8 to extend 
facility for availability of coconut water In train8; and 

(c) If so, the steps taken by the Govemment In this 
regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (.) Fru" Stalls already exist 
at various railway platforms to sell fruits Including aeasonaJ 
fruits. 

(b) There Is no proposal under consideration for sale 
of coconut water In train. 

(c) Does not raise. 

SpoiU Contracts with P ....... 8har8t1 

1822. SHRI GURUDAS KAMAT: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether private broadc .... ,. have strongly 
oppoeed the propoeaf that ... to rNIke It mandatory for 
them to share sporta contrIcI8 with the Praear BhanItI; 

(b) If so, the reaeone therefor; and 

(c) the Iteps taken by the Government In this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) A propoaal Is under 
conaIderation of the Government regarding mandatory 
sharing of terreatrial telecast of sporting events of national 
importance by the rights holders with Pruar Bharatl. The 
Govemment has engaged the l'Ntjor sports channel and 
Sporta Rights management companlea In a dialogue to 
evolve or at leul to optimise coneeneus. 

1823. SHRI PRADEEP GANDHI: wm the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

<a) whether Ihe Govemment has formulated any 
acheme 10 provide IInanclal usIstance to arttats who are 
facing financial hardship; 

(b) If so, the details thereof; and 

(~ the number of artIatI provided financial uaI8tance 
under this scheme during each of the last three ye .... ? 

THE MINISTER OF INFORMATION AND 
BROADCASTING A,ND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) Pruar Bharatl has a 
scheme for granting llnancial aulatance to distinguished 
artists who have rendered dIstIngulshed .. Me. through 
Praaar Sharall and are In indigent circumstances. 26 
art1st8 have been provided llnancial ..... tance under this 
IICh-.. during the last three Yearl. 

[TnII16IMionj 

1824. SHRI NAAENDRA KUMAR KUSHAWAHA: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 

WHI the Minister of DEFENCE be pIeeIed to state: 
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(a) whether the Government hal laid down lOme 
conditions to stNck defence deals with the foreign 
companies; 

(b) if so, the detal. thereof; 

(c) whether these conditions win also be applicable 
on the deals with foreign companies In regard to which 
prices have already been negotiated; and 

(d) if so, the details In this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Defence Procurement 
Procedure (DPP) 2005 and Defence Procurement Manual 
(DPM) 2005 lay down guidelines for procurement of 
defence items under capital and revenue head 
respectively. Both DPP-2005 and DPM-2005 regulate the 
acquisition of defence items for the three Services from 
indigenous and foreign sources. 

(c) and (d) In cases where the contracts have already 
been signed after negotiating the prices, the procurement 
is govemed by the provisions of the contract. 

{English} 

Altematlve Fuel to LPG 

1825. SHRI S.K. KHARVENTHAN: Will the Minleter 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government is aware that a 
Hyderabad base company Is coming out with an 
altemative fuel to LPG which could save upto 40 per 
cent energy as compared to LPG and is awaiting for 
clearance from the Govemment to market Its produce; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to promote 
this altemative fuel? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No such proposal has been 
received in the R&D Institutions of the Ministry of 
Petroleum and Natural Gas or in the Ministry of Non-
conventional Energy Sourcea. 

(b) Does not arise. 

(c) Govemment would welcome further intonnation 
relating thII alternative fuel. 

{TraJ76I6l1on} 

Urdu Newa Bulletin 

1826. SHRI JAI PRAKASH (MohMIal Gaol): win the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Govemment has decided to telecast 
Urdu News bulletin regular1y from Doordarahan; and 

(b) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHAI 
S. JAIPAL REDDY): <a) and (b) Pruar Bharali have 
Informed that Urdu News buDetlns are a regular feature 
of the DO News Channel and the Doordarshan Kendras 
at Hyderabad, Kolkata, Lucknow, Patna and Srinegar. 

Doubling of Jhanll-Kanpur Una 

1827. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether there Is any proposal under consideration 
of the Govemment to double the Jhansl-Kanpur rail line; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

{Eng/i8h} 

Chlmdlprh Doorclarahan Studio 

1828. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of INFORMATION AND BROADCASTING pleased 
to state: 

(a) whether Doordarahan has a modem well equipped 
studio at Chandlgarh; 

(b) If so, the total cost incurred on setting up the 
same and the facllitiea available there; 

(c) the activities carried out there and the programmes 
generated and telecast from there; 



201 SRAVANA 13, 1927 {tS'MIt 

(d) the reasons for under-utilization of the studio: 

(e) whether the Praaar Bherall has considered the 
desirability of starting local news networtc from Chandlgarh 
and otherwiee. utilizing the studio optimally; and 

(f) if so, the details of the plan, If any, In this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. A studio centre 
comprising a studio equipped with a three camera set up 
and allied equipment, was set up at a cost of Rs. 4.97 
crore. 

(c) CurrenUy, the Kendra has one hour tranamllllon 
per day from Monday to Friday In which prograrn~ of 
different genres Including current affairs, art, culture, 
literature, folk music, etc. are telecast. 

(d) Full utilization of the Itudio centre haa not been 
pouibIe for the preeent, .. requilite poetI have not been 
aanctIoned. 

(.) and (f) There Ie no such proposal at preaent. 

Amount Spent on AdvwrtIeementl 

1828. DR. K.S. MANOJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleuec:I to etate 
the amount spent by the public Metor 011 companies on 
advertlHmenti during each of the last three years, 
company-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER. OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): The amount spent by the Public 
Sector 011 Companies Including their subsidiaries on 
advertisements during the last three years, company-wiae 
Ia given In the encIoMd atatement. 

Amount 8ptIf1/ on A~ 

(Rs. cren) 

Name of the 011 PSUs/Organiaatlon 2002-03 2003-04 2004-05 

2 3 4 

loel 50.21 112.14 113.00 

Oil 0.71 0.83 1.42 

MRPL 0.11 0.63 1.19 

KRL 0.40 0.44 0.59 

BPCl 38.10 58.24 82.58 

CPCL 0.88 2.80 1.07 

HPCL 51.44 58.38 38.74 

BRPL 0.15 0.31 0.35 

Blecco Lawrie Ltd. 0.01 0.03 0.02 

NRL 0.12 0.63 0.79 

ONGC 14.29 43.n 28.00 
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2 

GAIL 11.91 

ElL 0.16 

ONGC Videsh 0.83 

IBP 1.28 

Balmer Lawrie (BU) 0.31 

AgrMment between AASU Mel ONGC 

1830. DR. ARUN KUMAR SARMA: WHI the Minister 
of PETROLEUM AND NATURAL GAS bf pleased to 
state: 

<a) whether Govemment Is aware that AASU and 
ONGC entered into an agreement from socia-economic 
development and employment opportunities in Assam; 

(b) if so, the details of the agreement and the results 
achieved therefrom, point-wise; and 

(c) the point which are yet to be fulfilled alongwlth 
the reasons therefor? 

3 4 

26.65 21.31 

0.24 0.19 

0.20 0.34 

5.48 2.48 

0.20 0.10 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No, Sir. According to the 
Information received from the ONGC, the company hila 
not entered Into any agreement with MSU. However, 
_veral meetings have been held between ONGC and 
AASU at New Delhi, Sibsagar and Guwahati in which 
various Issues, including soc\o-economic development of 
the region have been raised by AASU. 

(b) and (c) A summary of the Issues raised and 
discuasIona held is given in the encloHd Statement. 

The suml178ty of issuss fBissd by AASU .nd .1II1u1 on M:/ion IllIaIn IINHrIon 

SI.No. 

1. 

Issue/Points raised 

2 

Recruitment-500 posts 
(Including 250 Security 
Personnel) in Class-III & IV 

Initiatives/ActIon 

3 

Recruitment in ONGC Is open and transparent and all 
Class III & IV Posta, as and when vacancy exists, are 
filled up from Iocai ....... 

To match the requirement, a propoMl for raialng one 
Battalion dedicated to our operations In Allum hu been 
approved by the Board and aubmltted to the State 
Govemment for quick action. This would mean recruitment 
of about 1400 personnel (staff and offlcenl) from the ...... 
excluaively for ONGC to meet Its long term requirementS. 
Also 26 Junior Technical A88latanta (Chemistry) and 
05 paramedicaJ posIs have been filled Up. 
Further recruitment wi. be done as and when the need 
a ...... 
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2. 

3. 

4. 

5. 

2 

Preeervatton of 
MOAUmenIa In and 
around Sivuagar (Allam) 

Constructlon and repair 
of· roadslbrldge. 

Computers 

Special financial support 
to Medical Colegee 

SRAVANA 13, 1127 (~ 

.' 

3 

ONGC have no expertise In the pruervatlon of 
monuments. Archeological Survey of Indi_ can be 
given the epeclfic task after identifying apecIfIc needs with 
Govt. of Assam. ONGC would be ready to participate In 
such _ venture. However, action Ie to be steered by MSU. 
No specHIc proposal has been 1WCeIved tltl date. 

ONGC have been sincere Initiatives to participate In 
constructlonlrepalr of roads and bridges In and around Ita 
area of operations. 

During the last three y .. rs, major works were taken up for 
construction, repair of roads and bridges In ...... like Lakwa, 
North Bank and Demulgaon areas, GeIekI, Rud ..... gar etc. 
at a cost of Rs. 15.56 crores In Sbsagar District. AIeo 
similar action Is being taken in and around Jorhat District 
where ONGC operates. 

In addition to the above, ONGC has agreed to provide funds 
to the tune of Rs. 11.00 crores to the State PWO 
Department. Govt. of Allam, for construction of the foIlowtng 
main roads: 

SI.No. DetaIl of the road length (Kms.) 

1. Sepon-Sumpura Road 21 

2. Ge1eky Road 18 

3. lakwa Road 17 

4. KhartkaUa All 15 

5. Dhuclar AU 1D 

To ... Length (Kms.) .81 

A part of the above fund hal alrudy been releaaed for 
taking up the work. 

ONGC provided money for 20 Compute,. ... total cost of 
As. 5.0 Iakhs (0 Rs. 25,0001- per P.C.) for provklng training 
to the unemployed youths. After succeaful Installation! 
verllk:ldlon of theM compue.ftl, 10 rnor8 oomputera would 
be provided In next phase. 

No specHic propoaal has been received with reepect to 
identified schooIIcoIlegelunlveraity/vocatJonal centers etc. to 
whom help/support Is to be provided. ONGC Is stili awaiting 
feedback from MSU. 

Dr. B. Baruah Cancer Institute was provided with 
As. 5.0 lakhs for cet1aJn projects. SImIIatty the Shankar 
NetraIaya, Guwahatl has been provided As. 11.0 tatcha. 
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e. 

7. 

8. 

9. 

2 

Campue InteMew at 
Dlbrugarh UniveNity 

Hoetela at Guwahatl 
Dlbrugarh Unlveraltlel 

North Eat library at GuwaMII 

Chowfing Sukhapha 
IntematlonaJ Institute of 
ReHarch 

rr,."./ionj 

1831. SHRI BRAJESH PATHAK: 
SHRI HEMLAL MURMU: 
SHRI IQBAL AHMAD SARADGI: 
SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI BHAL CHANDRA YADAV: 
SHRIMATI NEETA PATERIYA: 

Will the Minister of CULTURE be ~ to ..... : 

(a) whether the Govemment II .ware ,that the 
electronic media In the field of advertising Is adverMly 
affecting the cultural atmoephere of the eociely; 

(b) If 10. whether any evaluation tIM been I'NIde 
regarding the adve,.e eHacta on the locio-cultural 
atrnolphere of the 1OCIety; 

(c) if 80. the detaIII thereof; and 

Cd) the action taken by the Government to check 
obscenity and vulgarity In advertilementl and flimI? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (8) to (d) No Itudy has been 

3 

It II being conductecl for Itudentl of Applied Geology 
and upto 05 atudentl are being provided recruitment 
opportunity every year, lubject to their fuIfIIIng the qualifying 
criteria. 

ONGC doe. Dot have any mandate In the 
infrastructurelconltructlon lector as per the company's 
Corporate Citizenship Policy. However, ONGC would look 
into specific areas of support. If lpeelflc proposals are 
received. 

ONGC has agreed to provide books upto Rs. 2.0 lakhl to 
the library at Guwahatl Unlve ... 1ty In P.,... However, a 
detailed propoaal II awaited from Guwahatl Unlv .... lty. 

Institute hal not come forward with any specific proposal 
for auiItance. 

commissioned by the Ministry of Information & 
BroadcaIIIng regarding the effect of electronic mecIa In 
the field of advertlalng on the cultural atmoephere of the 
loclety. However. the Cable Televilion Networks 
(Regulation) Act. 1986 praacrlbel that adveI1IHmentI of 
sateNlte TV channels tranamlaed or re-tranamitted through 
cable service are rwqulred to adhere to the provialonl of 
the Advertillng Code preecrlbed under the said Act and 
rules framed thereunder. The Advertising Cod •• Inter alia, 
provides that advertlHrnents carried In the cable service 
shall be designed • to conform to ..,. IaWi of the country 
and Ihould not offend morality, decency and religious 
aueceptlbUltiea of the subscribe.... The Advertising Code 
liiio provides that no advertisement shall be permitted 
which gIortftea obecenIty In any way. The Code further 
providea that Indecent. wlgar. suggeellve, repuilive or 
offensive themes or t .... tment IhaII be avoided In all 
advertleementa. The Central Government has constituted 
an Inter-Mlnilterlal Committee to look Into violations of 
the Advertlalng Code. 

As regards public exhibition of filma, the CentraJ Board 
of Film C.rtlflcatlon (CBFC) set up under the 
Cinematograph Act, 1952 certlfie. film. for public 
exhIbIIIon. The guideIIneI for C8ItIIIcatIon. linter alia, provide 
that scenes involving sexual violence against women like 
rape, etc .• scenea showing MXUaI ~ns, scenes 
degradng or denigrating women in any manner. IC8f18I 

showing antI-eoclal actIvitIea. such .. violence, the modus 
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operandi of criminals, etc. are not depicted or gIortfled or 
Justified andlor are reduced to the mlnhnum In CU8I 
where such vlsuaJa are germane to the theme of the 
film. The CBFC certifies films keeping in view theM 
guidelines and a1ao keeping in view the fact that artldc 
exprel8ion and creative fraedom are not unduly cwbed 
and that the medium of fihn remains I'8IpOn8IbIe and 
sensitive to the values and standards largely prevalent In 
the society. 

1832. SHRI JIVABHAI A. PATEL: 
SHRIMATI SANGEETA KUMAR I SINGH 

DEO: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether any dues to the Government are 
outstanding from the private alrtines; 

(b) if so, the details of the outstanding amounta 
against the private airlnes as on 31 at March, 2005, airline-
wise; 

(c) whether any steps have been taken by the 
Govemment to recover the outatandlng amounts from the 
private airlines; 

(d) If so, the details in this regard; 

(e) whether the Govemment has adjusted the eecurtty 
deposits of some of the private alrtlnes for recovering the 
outstanding amountl; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Ves, Sir. Dues as on March 31, 2005 from varioul private 
airiines (Rupees in lakhs) are as follows: 

Jet Airwaye-2437.90, Sahara Alrtlnea-1116.26, EMf 
West Airlines-1622, NEPC Alrtinea-364.98, Skyline 
NEPC-166.10, Elbe. Alrlines-95.76, Continental 
Aviation-184, VIF Alrwaye-24.79, Archan8 Airways-
39.22, Air Deccan-628.05, Jagson Alrtlnea-114.18, Blue 
Dart-36.33, Gujarat Airways 11.47, Mesco Airline..-
306.23 and UP Airwaye-14.28. 

(c) and (d) Dues are monitored regularty by Airporta 
Authority of India and action through legaL'Arbitrationl 

PublIc P,...,... (PPE) AJ:Jt are tUen wherevw neceeeary. 
BeIIdea, Intereet Is levied for the over-due period on 
dMaulting alrtInM and they are put on operation on Ca8h 
& C&ny~. 

(e) V., Sir. 

(f) Details are being collected. 

Development of sea and OBC. 

1833. SHRI HEMLAL MURMU: 
SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the total number of people belonging to SC. and 
Other Backward CI ..... HvIng below poverty line In the 
country, StateJUnion territory-wi .. ; 

(b) whether the percentage of people belonging to 
SC. and OBC. living below poverty line ha. been 
reduced; 

(c) If 80, the facta thereof; 

(d) the measures taken by the Government to bring 
the SC. and OBC. at par with main stream of the 
country; 

(e) the details of .ucce.. achieved by the 
Govemment In Its efforts, StatelUrrion terrttory-wlM? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) As per eatImatee 
of poverty made available by the Planning Commlealon, 
38.25% of the SC population In the rural .,... and 
38.47% In Urban areas were living below poverty Une in 
the year 1999-2000. The estimatea for level of poverty 
among Scheduled Cute. In 16 major Stat .. , Is given In 
the enclosed StatemenH 

The poverty data about OBCs II not separately 
available. 

(b) and (c) Ves Sir. The percentage of Scheduled 
Cut.. Hvlng below the poverty line has reduced from 
48.11% In 1993-94 to 36.25% in 1999-2000 il rural ..... 
In Urban ...... the percentage has reduced from 49.48% 
to 38.47% during the same period. 



211 AUQUST 4, 2006 212 

(d) Under the SpecIal Component PI8n (SCP), the 
Stat.. are required to channeli8e flow of fuode and 
aeaocIated benefits from their Plan budgetI for the benaIII 
of Scheduled Castes, Central Government provld .. 
Special Central Assistance as an additive to SpecIal 
Component Plan for Implementing Family Oriented Income 
Generating Schemes to enable SC beneficiaries to CI'088 
poverty line. Concesslonal credit facilities for taking up 
viable s.lf-employment projects are provided through 
National Scheduled Castes Finance and Development 
Corporation, National Safal Karamcharis Flnanc. & 
Developm.nt Corporation and Scheduled Ca.te. 
Development Corpondlona. 

ConoeIIIonaI Crd faciIItiH to oac. II provtdM 
through National Backward CI..... Finance & 
Development Corporattona. 

(e> Due to various me •• ure. taken by the 
Govemment for economic development, the incidence of 
poverty among Scheduled CUtes ha gone down In an 
the major States, except In Ort ... and In Urban areas of 
A88am and Haryana (Statement-I). 

State-wlae disbursement of credit and number of 
backward ct.... beneftciarieI 8IIIMd dLmg 2003-04 
and 2004-05 by National Backward CIauee Finance & 
Development Corporation Ia given In the enclo.ed 
Statement-II. 

PtNrJIII7III{JtI 01 SdItIduI«I c.t. IvIng &IIrJw Prwwty U. 

States 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

west Bengal 

All India 

1883-84 

Rural 

26.02 

45.38 

70.66 

32.26 

45.56 

38.89 

46.38 

38.43 

45.83 

61.84 

48.95 

22.08 

38.38 

44.05 

58.99 

45.29 

48.11 

1999-2000 

Urban Rural Urban 

43.82 18.49 41.42 

14.34 44.00 19.99 

65.18 Sg.a1 Sl.gl 

44.99 17.n 29.13 

23.58 19.03 25.38 

18.52 13.16 8.74 

61.69 26.22 47.01 

31.59 14.84 24.16 

86.00 41.29 64.24 

52.58 33.27 39.88 

47.45 51.83 70.59 

27.98 12.3g 11.30 

48.83 19.62 41.82 

61.SO 32.59 44.94 

58.02 43.85 43.S1 

37.73 35.10 28.15 

49.48 38.25 38.47 
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SIIIIwnMI H 

SI8M-wi8tI disbulBtlfntlfll W7d No. of Be btlntlllcMn. ~ tIuIfng 2OfJ3.()I WId 2001-()5 

(Rs. in Iakha) 

SI.No. Name of States 2003-04 2004-05 
Provilkmal 

Dlabureement BeneficIa .. Dlaburaement BeneficIaries 

1. Andhra Pradesh 1150.00 24085 250.00 135 

2. Assam 95.88 274 80.20 220 

3. Bihar 7.50 10 170.00 523 

4. Chhattlagarh 25.00 40 108.19 137 

5. Chandlgarh (UT) 15.00 25 24.70 72 

6. Delhi (UT) 50.00 55 50.00 78 

7. Gujarat 350.00 615 350.00 980 

8. Goa 46.87 26 21.46 15 

9. Haryana 200.00 940 175.00 789 

10. Himachal Pradesh 182.84 256 250.00 500 

11. Jammu and Kashmir 15.00 30 40.80 57 

12. Jharkhand 270.30 540 0.00 0 

13. Karnataka 169O.n n57 1000.00 8528 

14. Karala 3087.50 11800 1697.50 5362 

15. Madhya Pradesh 492.50 1292 148.75 507 

16. Manlpur 0.00 0 0.00 0 

17. Maharashtra 2884.00 5570 1950.00 5941 

18. Orissa 50.00 105 50.00 495 

19. Punjab 43.00 629 200.00 321 

20. Pondicherry (UT) 50.00 173 50.00 178 

21. Ra;aathan 114.88 278 293.40 792 

22. Sikkim 125.00 170 257.90 300 

23. Tamil Nadu 1075.00 28717 800.00 29799 

24. Trlpura 0.00 0 99.03 190 

25: Uttar Pradesh 550.00 1138 818.00 4710 

26. Uttaranchal 9.00 40 52.75 74 

27. West Bengaf 750.00 1675 800.00 2857 

Total 13109.44 88320 9342.47 81538 

Note: Funds have been releuad to State Channelising Agencies (SCAa) on the balls of demand projectMf by them and availability 
of funds with the National Backward CIas8ea FInance and DeVlllopment CcIqIcqIIon. 
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Profit of Aeftnerle. 

1834. DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to .tate: 

(a) whether after the Increase in the pricel of crude 
011 In the International markat, tha profit margin of 011-
refineries In the country has been Incraaslng during the 
past faw yaars; 

(b) If so, the fact. In this regard; 

(c) the average profit margin of oll-reflnarle. during 
the current year, 80 far; 

(d) the extent to which It I. more in comparison to 
that of the oil-refineries at Intematlonal level; and 

2002-03 

2003-04 

2004-05 

April-June 05 

Notes: 

Crude 011 
(Indian Basket) 

26.66 

27.96 

39.22 

49.76 

(e) tha bull on which tha profit margin of 011-
retlnertee I. fixed In India? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINIS~R OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Yes, Sir. The gl'08l relining 
margin of PSU 011 refineries has Incraued from $3.941 
bbl during 2002-03 to $5.nlbbl during 2004-05. The gl'Ol8 
refining margin of PSU 011 refineries during AprihJune 
2005 WI8 S5.84JbbI, the correeponcltng Singapore complex 
refining margin being $8.56IbbI. The comparative data 
showing the Intematlonal cruda prices, gro.. refining 
margins of PSU reflnerie., and International refining 
margin. I. given In the enclosed Statement. 

(a) Up to 31.3.98, the reflnerl.. were under the 
admlnlstared pricing mechanlllTl (APM). and the prof"' 
were determined on tha fixed basis of 12% poet-tax retum 
on net worth. The domastlc refining .ector was 
decontrollad aHective 1.4.98 and profit margine are based 
on refining margins. 

($A)bI) 

Gross Singapore 
Raflnlng complex 

Margin of refining 
PSUs margin 

refineries 

3.94 3.06 

4.70 4.60 

5.n 8.23 

5.84 8.66 

1. The Indian Basket repreaents published FOB price. Of crude oils In the ratio of 57:43 of OmanIDubal for sour crude oils and 
Brunet (Dated) for sweet crude oils. The prices ara as pubillhed by Platt's. 

2. International refining margins 88 provide by Merrill Lynch's Equity reeearch for Singapore Complex refining facilities baed on DLtIai 
crude as feedetock. 

Implementation of Rail Budget Announcements 

1835. SHRI JASWANT SINGH BISHNOI: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government has announced to 
Introduce new trains, extend and Incnt... frequency of 
some trains in the Railway Budget (2005-06); 

(b) If 80, the name of trains 80 far Introduced, 
extended and frequency increaaed; and 
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(c) the details of propoaala for Introducing new train 
services, e~ending and Increue In frequency of traJne 
pending with the Govemment and time by which the same 
are Ukely to be Implemented? 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

e. 
9. 

10. 

". 
12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

introduction 

7511752 

7091710 

2317A12318A 

3AA14AA 

GG1/GG2 

112 MAB 

8239/8240 

9n719ne 

748117482 

1631164 

3n1378 

3791380 

499/500 

539/540 

597/598 

1 RU2RL 

340913410 

5271/5272 

1051106 

159511596 

159311594 

extensions 

Madural 

Guwahatl 

Patna 

Amrttaar 

GwaUor 

Mathura 

Bllaapur 

Jalpur 

Bllaapur 

Ajmer 

Belgaum 

Belgaum 

Jalpur 

Parll 

Hubll 

Ranchi 

Maida Town 

Muzaffarpur 

Chennal Egmore 

Bina 

Blna 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yee, Sir. The 
details of train services Included In the Budget 2006-06, 
train servlcee already provided and yet to be provided 
during the current financial year are given below:-

Manamadural 

New Bongalgaon 

Amrltlar 

Attarl 

Guna 

Bandlkul 

Itwarl 

Agra Fort 

Tlrupatl 

Rewarl 

MlraJ 

MiraJ 

Rewarl 

Parbhanl 

Chlkjajur 

Lohardaga 

Bhagslpur 

Howrah 

Guna 

Guna 

Pauenger 

P .... nger 

Link service 

Oleeel Multiple Units 

Pauenger 

P888.nger 

Expl'8l8 

Expl'8l8 

Exprea 

P888enger 

P .... nger 

Pauenger 

P .... nger 

P .... nger 

P .... nger 

P888enger 

Expl'8l8 

Expl'8l8 

Unk Paaaenger 

P .... nger 

Passenger 

1. 4059/4060 JaisalmerlBarmer Delhi Sarai Rohilla DellI In. 

Rohtak 2. 255512556 Gorakhpur New DeIhl Express 
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3. 2707/2708 Nizamuddin Secuncterabad Express Tlrupatl 

4. 2983/2984 Jaipur Bilaspur Express Bhubaneswa, 

5. 740517406 Tirupatl Hycierabad Express Nizamabad 

6. 760317604 Kacheguda Sri Satya Sal Prasanti Express Yesvantpur 

Nllayam 

7. 916519166 Ahmedabad Muzaffarpur Express Darbhanga 

8. 6333/6334 Trivandrum RaJkot-Hapa Express Rajkot-Veravel 

9. 9149/9150 Ahmedabad Dhanbad Express Aaaneol 

10. 2653/2654 Kochuveli Nizamuddin Express Chandlgam 

11. 8477/8478 Puri Nizamuddin Express Harldwar 

12. 4083A14084A Deihl New Jalpalguri Express Alipurduar 

13. 402314024 Delhi Farrukhabad Expreas Bhlwani 

Incr.... In Frequency 

1. 2555/2556 Gorakhpur New Deihl with extension to Rohtak 3 to 7 days 

2. 800318004 Howrah Yesv&ntpur via Tlrupatl 2 to 7 days 

3. 6123/6124 Chennal Egmore Trlvandrum 6 to 7 days 

4. 3403/3404 Bhagalpur Ranchi 4 to 5 days 

5. 2661/2662 Chennai Egmore Tenkasi 1 to 2 days 

6. 2423A12424A New Deihl Dlbrugam Town 3 to 7 days 
2435A12436A 

7. 8253/8254 Durg Bhopal 4 to 7 days 

TfBin ssfVics8 to bB providtKJ dunng 2005-Q6 

Introduction 

1. 1471/1472 Jabalpur Bhopal (via Itaral) Express Daily 

2. 1473/1474 Jabalpur Bhopal (via Bina) Express Dally 

3. 2027/2028 Bangalore Chennai Central Shatabdl Express 6 days 

4. 2071/2072 Madgaon Mangalore Jan Shatabdi Expr888 6 days 

5. 259/260 Rajkot Veraval Fast Passenger Daily 

6. 2709/2710 Secunderabad Gudur Express Daily 

7. 296312964 Udaipur Nizamuddin ExpreS8 Dally 

8. 296512966 Udaipur Jalpur Express Daily 

9. 3071308 & 3091310 Udaipur Chittorgam Passenger-2 Pairs Dally 
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10. 437/438 Ahmedabad Mahesana Passenger Dally 

11. 467/488 Kanpur Farrulchabad PlI8IIMg8r Dally 

12. 4691470 Lucknow Farrulchabad Pasaenger Dally 

13. 471/472 Kanpur Farrukhabad P ... nger Dally 

14. 503715038 Kanpur Farrukhabad Expreee Dally 

15. 561/562 Secunderabad B .... r Paaeenger Dally 

16. 5731574 Secunderabad Bodhan Pauenger Dally 

17. 5931594 Secunderabad NlZambad Passenger Dally 

18. 636/636 Mangalore Shravanbelgola Passenger Dally 

19. 651516516 Ve.vantpur Mangelore Exp ..... Dally 

20. 6517/6518 Vesvantpur Mangaiore EJpresa DaHV 

21. 703917040 Secunderabad Nanded Exp ..... Dally 

22. 705117052 Secunderabad Chennal Egmore Express Daly 

23. 8251826 Kumbakonam Thanjavur Pusenger Dally 

24. 8407/8408 Bhubaneswar Sambalpur Express DaNy 

25. 871/872, 8731874, Thanjavur Thlruvarur Passenger Dally 
8751876 

26. 9121/9122 Ahmedabad Veraval Expteea Dally 

27. AFB1/AFB2 Agra cantt Sayana Mainline EIectt1c Daily 
Multiple Unlta 

28. GB to 8 GB Gondia Balaghat Passenger-4 Pairs 6 days 

29. RB to 4 RB Aupsha Bangariposhl Diesel Multiple Units 6 days 

30. RNB to 4 RNB Sankura Rainagar DieHl Multiple Units 6 days 

31. 159511596 Bina Guna Passenger Dally 

32. 159311594 Bina Guna Passenger Dally 

33. 5GC/6 GW & Gondie Chanda Fort Pauenger 6 days 
8 WC 

Extension 

1. 219/220 Howrah Maida Town Passenger Balurghat 

2. 1 KAI2 KA Allahabad Kanpur Central Passenger Farrukhabad 

3. 100311004 Mumbai CST Nlzamabad Exp ..... Kacheguda 

4. 1331134 Neemuch Chittaurgarh P .... nger Udaipur 

5. 208312084 Coimbatore Thanjavur Express Kumbakonnam 
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6. 256712558 Deihl 

7. 262512626 Trivandrum 

8. 265912660 Channa! 

9. 520515206 New DeIhl 

10. 6327/6328 Trivandrum 

11. 659516596 Rajendranagar 

12. 6607/6608 Channal Egmora 

13. 6831/6832 MylOra 

14. 8407/8408 Nizamuddin 

15. 8741877 Tlruchtneppalll 

16. 8981899 Tiruchlrrappalll 

17. 977519776 Jaipur 

IncreeH In Frequenoy 

1. 105511056 Lokmanya TUak Terminus 

2. 1059/1060 Lokrnanya Tllak Tarmlnus 

3. 747917480 Purl 

Opening of KeroH,. Depotl 

1836. MOHO. SHAHID: 
SHRI MUNSHI RAM: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be p .... ed to etate: 

(a) whether the Government II contemplating to open 
kerosene Depots on the pattern of petrol pumps; 

(b) If so, the details thereof; 

(c) whether the Government hu approved lome 
locations for setting up of kerosene depots; 

(d) if so, the details thereof, State-wise; 

(a) the time by which the said Ichama Is Ilkaly to be 
mada operational; and 

(f) the total expenditure to be boma by the Union 
Government for Implementing this scheme? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

Muzaffarpur Expreu Darbhanga 

New Deihl ExprMa Chandlgarh 

Vleakhapatnam ExpI'888 Bhubaneawar 

Muzaffarpur Expreea Samaatlpur 

Bllupur Expreas Korba 

Yeevantpur ExpI'8l8 Bangalore City 

Erode Exp ..... Coimbatora 

ThanJavur ExpI'888 Kumbakonnam 

Bhubanaawar ExprelS Vlaakhapatnam 

Thanjavur P ... enger Tlruvarur 

Thanjavur Paaaenger Tlruvarur 

Bangalore Expl'888 Myeore 

Gorakhpur Exp ..... 3 to 4 days 

Chhapra exp ..... 1 to 3 days 

Tlrupatl Express 1 to 6 days 

SHANKAR AIYAR): (a) and (b) The Government have 
approved an Innovative pilot project of the Ministry of 
Petroleum & Natural Gas for radically revamping the PDS 
kerosene distribution network with the primary objective 
of eneurln; that this heavily lubaidlzed product Is actually 
made available In the required quantltlel at lubsldlzed 
prices to the Intended beneflciariel; ancl. lecondly, to 
thua cap, rave .... and eventually eliminate the dlveralon 
of PDS SKO for adulteration. The pilot project Is to be 
Implemented In upto 10% of the blocka of the country tor 
a period of six months. Thereafter, the experience gained, 
Government wlH consider ecallng up the ICheme to cover 
the entire country. 

The principal features of this innovative pilot project 
are lummad up below: 

(i) 011 Marketing Companlee (OMC.) will establish 
at least one Kerosene (SKO) dealership In each 
of the country's development blocks (at present, 
leis than half the blocks are covered and there 
Is disproportionate, often multiple concentration, 
In urben bIocka); 
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(Ii) In consultation with the District Admlniltndlon 
and the wholesale dealer, about 5-10 sub-
wholesale points will be located In each block; 

(ill) There will be a dedicated fleet of tanker-trucks 
(TTs) for transportation of PDS kerosene to 
enaure widespread public Information and 
transparency as the.e TTs will promlnenUy 
display the special logo that is being devised 
for the dedicated fleet. It will be clearly written 
on the outside of the TT that It Is transporting 
kerosene meant for the Public Distribution 
System; 

(Iv) To bring storage dispensing servlcee at SKO 
dealerships at par with the modem facilities 
provided at petrol and diesel outlets by OMes 
at their own expense, the Ministry's 011 Industry 
Development Board (OIDB) will fund OMCs to 
ensure the Installation of the following facilities 
at each of the dealerships coversd under the 
pilot project: 

storage tanka with a minimum capacity of 
20 KLs 

electronlcaUy metered dlspeneing pumpI 

an adequate number of barrell, 
appropriately decorated with the special 
logo, for the delivery of SKO to lub-
wholesale points 

one or more barrel lheds; 

(v) Supplies to sub-wholesale points will be made 
under the direct lupervlsion and responsibility 
of the aMCs, who will provide an adequate 
number of barrall, decorated with the special 
logo, at the sub-wholesale point for the 
convenient and uaured transportation of PDS 
SKa to the retail points. Similar logos wlH be 
displayed on vehiclea transporting PDS SKa 
from wholeaaJe to sub-wholesale points and from 
there to retail pOints at Fair Price Shops; 

(vi) At each Fair Price Shop, PDS SKa will be 
stored in barrels with clearty Identified logos 
which the general public can 8CC888 to determine 
for themselves the balance availability of PDS 
SKa at that Fair Price Shop; 

(vii) In consultation with State Governments, 
Panchayats and Gram Sabha. will be 

empowered to generally supervise the availability 
of PDS SKa at subsidised prices, and • 
reporting mechanism will be put in place for 
Panchayats/Gram Sabhas to report any 
deficiencies to the State Administration and the 
OMCs concerned. 

At a meeting of State Ministers Incharge of Food & 
Civil Supplies and Panchayat! Raj on 29th July 2005, a 
number of suggestions were made which are being 
worked Into the format of the Pilot Project. 

(c) and (d) To Implement the Pilot Scheme, 612 
blocks In various States have been identified. The State-
wi.. details are given in the enclosed Statement. 

(e) The Scheme would be operational from 2nd 
October 2005. 

(f) The capital expenditure for prOviding the facllltlee 
under the entire Scheme is estimated to bEl RI. 898 
crores to be borne by Oil Industry Development Board 
(OIDB). 

St6t.-UT-wis8 No. of 8IocIts IdtIntlfitld for ~1Ing 
pilot 8CINImtI 10 8/n1ng11N1n PDS MIwofk 01 Ktlf08.". 

SI.No. StateJUT 

2 

1. Andaman and Nicobar Islands 

2. Andhra Pradeeh 

3. Arunachal Pradesh 

4. AMam 

6. Bihar 

6. Chhattiagarh 

7. Goa 

8. Gujarat 

9. Harvana 

10. Jammu and Kashmir 

11. Jharkhand 

No. of Blocka 

3 

86 

6 

33 

48 

11 

59 

e 
2 

13 



227 

2 

12. Karala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. I~agaland 

19. Orissa 

20. Pondlcherry 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tripura 

25. Uttar Pradesh 

26. West Bengal 

All India 

SI.No. Name of the State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 
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3 

20 

36 

33 

4 

4 

3 

6 

26 

6 

13 

2 

5 

51 

37 

512 

No. of NGOs 
applied for 

grant during 
2004-05 

3 

54 

01 

12 

15 

01 

(Eng/ilh/ 

preHl'Y8tlon .nd Promotion of TrlbIIl Culture 

1837. SHRI JASHUaHAI DHANABHAI BARAD: Will 
the Minister of CULTURE be pleased to state: 

(a) whether the Union Government provides any 
financial ualstance to votuntary organiutlona engaged 
In preservation and promotion of trtt.1 cutture in the 
country; 

(b) If so, the details of financial aaaiatance provided 
to voluntary organisations during each of the last three 
years, State-wise; 

(c) the number of such organisations functioning in 
each State; 

(d) whether the Government has received any 
complaints against some voluntary organisations about 
mir.utIHsat!on of financial uaistance during the last two 
years; and 

<e) If 80, the details thereof and the action taken 
agalnat them? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAiPAL REDDY): (a) Yes, Sir. 

(b) and (c) A statement Is enclosed. 

(d) No, Sir. 

<e) Does not arise. 

Amount Amount 
Sanctioned Sanctioned 
to NGOs to NGOs 

during during 
2002-03 2003-04 

4 5 

1,68,000 2,15,000 

83,000 85,000 

1,89,000 2,30,000 

2,15,000 1,20,500 

60,000 45,000 

Amount 
Sanctioned 
to NGOs 

during 
2004-05 

6 

4,85,500 

30,000 

2,85,000 

2,46,000 

30,000 
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2 3 4 5 6 

6. Delhi 04 2,15,000 1,86,000 1,14,000 

7. Gujarat 07 95,000 60,000 75,000 

8. Jammu and Kashmir 01 45,000 75,000 15,000 

9. Kamataka 44 8,20,000 6,20,000 2,73,000 

10. Kerala 03 2,20,000 1,40,000 1,12,000 

11. Madhya Pradesh 12 1,05,000 1,78,600 2,83,500 

12. Maharaahtra 14 1,96,500 95,000 90,000 

13. Manipur 28 2,86,000 2,35,000 2,82,000 

14. Nagaland 08 3,05,000 1,45,000 96,000 

15. Orisea 138 3,37,000 2,75,600 12,80,000 

16. Rajasthan 33 2,10,000 1,85,000 3,30,000 

17. Tamil Nadu 08 1,05,500 1,12,500 1,10,000 

18. Tripura 01 30,000 50,000 45,000 

19. Uttar Pradesh 24 5,15,000 4,20,000 2,25,000 

20. Haryana 02 60,000 1,00,000 

21. Uttaranchal 05 1,05,000 25,000 

22. West Bengal 52 3,75,500 3,60,250 4,34,000 

23. Chhattlsgarh 01 45,000 21,000 

24. Himachal Pradesh 11 45,000 1,50,000 1,41,000 

25. Mlzoram 01 80,000 75,000 

ExtrIIv.gant expenditure by PSUI (d) If so, the dItde thereof; and 

(e) the ..... being taken to ItrNmIIne the functIotliltg 1838. SHRI BADIGA RAMAKRISHNA: 
SHRI E PONNUSWAMY: of PSUI to cut waatefuI expenditure? 

Will the Minister of HEAVY INDUSTRIES AND THE MINISTER OF STATE OF TH& MfNISTPI"I' OF 

PUBLIC ENTERPRt8ES be pIeued to state: HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 

(a) whether the Govemment has laid down .,y rules 
(SHRI SONTOSH MOHAN DEV): (a) to (e) Government 
have '-ued guIdeIInea on expendIIure rnIINIg8fn8f1l from 

to check extravagant expenditure by PSUs; time to time for compliance by CPSEa. In view of 

(b) if so, the details thereof; directions given by Prime Minister, Department of Public 
EnterpriMa Iuued instructions in September, 2004 to all 

(c) whether MY violation of theee guIcIeIiI-. hal been the administrative MinlstriealDepartm emphaizing the 
reported; need for efficiency, rectitude and austertty. SubMquently 
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In October, 2004, all admlnletratlve Mlnlst~epartrnen" 
were requested to advise CPSEa under th8ir admIniItratIve 
control to strictly comply with the austerity rneasures 
announced by the Government. Administrative Ministries 
have been asked to monitor the Instances of deviation 
as well as to ensure compliance of these measures. 

Conltructlon of ROB. 

1839. SHRI SANAT KUMAR MANDAL: 
SHRI PRABODH PANDA: 
SHRIMATI NIVEDITA MANE: 
SHRI SANTASRI CHATTERJEE: 
SHRI BAPU HARI CHAURE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government has formulated any 
action plan for construction of new Road Overbrldgea; 

(b) If so, the detalle thereof; 

(c) the financial allocations made for on-going 
construction of rail overbridgM in the country, zone-wiM; 

(d) the details of the proposals for conttruotIon of 
rail overbridges pending for approval, State-wise; and 

<e) the time-frame fixed by the Government for 
clearance of the pending proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Road over/under 
bridges are constructed in lieu of existing level croeainga 
on coat sharing basis If the traffic density at the level 
crOSSing is one lakh or more TVUs (TVU-A unit obtained 
by multiplying the number of trains with the number of 
road vehicles pUling over the level crossing in 24 hours); 
other-wise on deposit terms. Propoeala in both C888I have 
to be sponsored by the concerned State Govemment! 
Road Authorities duly fulfilling certain preUminary pre-
requisites viz. giving undertaldnga to bear their .hare of 
cost, to close the level croasing on completion of Road 
over/under bridge in lieu thereof, to take advance action 
to acquire land for approaches etc. In addition State 
Government/Road Authorities have to provide the 
conceptual plana, eetimate tor construction of appfOIIChes 
which are checked for feasibility and reasonableness. 
Those propoaal8 which are feasible and meet the requIeIte 
preliminaries are processed for sanction by incluelng In 
the Railway's Works Programme. 

(c) A Statement Ie encIoNd. 

(d) No firm propo.al fulfilling the requl.ltes 
enumerated against reply to parts (a) and (b) above Is 
pending for approval. 

(e) Does not arlee. 

Antx:.1Ion ",.. to 16 ZDnIII ~JI$ during 

2OO5-Q6 '- - ",. 

Railway Re. In crore 

Central 8.58 

Eutem 17.45 

Northern 21.17 

North Eutem 7.46 

Northeast Frontier 8.58 

Southem 37.75 

South Central 11.19 

South Eutem 13.78 

Weetem 13.88 

East Central HM.21 

East Coast 15.25 

North CentraJ 9.68 

North W .. tem 11.47 

Southeast Central 11.04 

South Weatem 28.71 

West Central 4.75 

Total 410.79 

u .... CM,.... lit Alrporta 

1840. SHRI G.V. HARSHA KUMAR: WIll the Minllter 
of CIVIL AVIATION be pIeued to atate: 

(a) whether the Government has any machinery to 
supervile and controt the ~r charges at vartoua aIrporIB 
in the country; 
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(b) if 80, the details thereof; 

(c) the extent upto which the air travel wUl be affected 
by unlimited user charges at the airports; 

(d) whether such a machinery will alao be In a 
position to put definite limits on user chargee at the private 
airports which are coming up in the country; and 

(.) If so, the details In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yea, Sir. 

(b) As per provlalons under Section 22 of the Airports 
Authority of India (MI) Act, 1994, Govemment of India 
approves the user charges at the airports in consultation! 
discussions with Intemational AIr Transport AIIociation 
(lATA). 

(c) The user charges represent only a lmall portion 
of the total operating COlt of the alrllnes and are not 
unlimited. 

(d) and (.) AI far as the private airports are 
concemed, the user charge. will be levied as per Rule 
86 of the Aircraft Rules 1937, which Is based on 
International Civil Aviation Organl.atlon'. (ICAO) cost 
recovery princlplea and after approval from Govemment 
of India or the Airport Economic Regulator, U the cue 
may be. 

Introduction of Un .... rvect Ticket 8y ...... 
at Statlone 

1841. SHRI BAPU HARI CHAURE: 
SHRI AVINASH RAI KAHNNA: 
SHRI RAJNARAYAN BUOHOLIA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment Is contemplating to 
Introduce unre.erved ticket sy.tem (UTS) at certain 
stations; 

(b) If so, the details and names of stations thereof; 

(c) whether the Government ha. made any 
aseeaament of the percentage of puaangera travel In 
unreserved coaches; 

(d) If 80, the details thereof; 

(e) whether any target has been let up to open 
such centrea during the current year; and 

(I) If 80, the detaJIa thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. 

(b) The detaJIa of names of atatlona In which It Is 
planned to provide Unraeerved TIckettng Syetem are given 
In the encJoeed Statement. 

(c) Yea, Sir. 

(d) Percentage of pusengera (IncJuclng suburban 
puaengerar travelling In un .... erved coachee In the year 
2003-04 Is approximately 95%. 

(e) Yea, Sir. 

(f) An overall target of commle.lonlng of 300 
UnreMrved TloketIng Sy.tem IocatIotw has been eet for 
the current financial year (2005-08). 

Lilli of Iot2I1Dn6 .1 which ~ T7cJr«Ing Syslwn 
(lITS) 18 pIfJpOMId to N InIrrKIuctId (hcIut:JIng mc.1IDn8 

.1 which lITS 16 .hNdy functIotMI on tt.hI) 

Centnli .... 1wIIy 

1. Ahmednagar 

2. Akoia 

3. Amravatl 

4. BhuaawaJ 

5. Chandrapur 

6. Oedar 

7. Gulbarga 

8. Jaigaon 

9. KaJyan 

10. Khandwa 

11 . Kolhapur • 



235 WnrMn Answ.rs AUGUST 4. 2006 to au.tioM 236 

12. Lonavala 43. Shlvaji Nagar 

13. LTI 44. Talegaon 

14. Manmad 45. Dhamangaon 

15. MlraJ 46. Kurduwadl 

16. Mumbel CST 47. Pachora 

17. Nagpur 48. Pandharpur 

18. Nagpur 49. Pandhuma 

19. Puna SO. Pulgaon 

20. Santra Market 51. Shahabad 

21. Solapur 52. Wadi 

22. Thane EllMeI'n Ral..., 

23. Wardha 1. Asan801 

24. Amla 2. BIIrdhaman 

25. Badnera 3. Bheg8lpur 

26. Balharshah 4. Durgapur 

27. Batul 5. Howrah 

28. Burhanpur 6. Juldlh 

29. Chalisgaon 7. Maida Town 

30. Daund 8. Sealdah 

31. SIIngall 9. Baldyanldh Dham 

32. Shegaon 10. Bandal 

33. Chinchwad 11. Barrackpore 

34. Oapodi 12. Behrampur Court 

35. Oombivli 13. BoIpur 

36. Ghatkopar 14. Chandannagar 

37. Ka~at 15. Jemalpur 

38. Kurla 16. Krlahnagar In. 

39. Mulund 17. Madhupur 

40. Neral 18. Nalhatl 

41. Panvel 19. New Farakka 

42. Pimpri 20. Panagarh 
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21. Rapurhat 52. Part< Clrcue 

22. Ranaghat 53. Sahlbganj 

23. Raniganj 54. Shanttpore 

24. Rishra 55. Sodepur 

25. Seoraphuli 56. Sonarpor 

26. Shrirampur 57. Subhugram 

27. Tarakeshwar 58. Uttarpara 

28. Agarpara 59. AncIaI 

29. Bally 60. Chlttaranjan 

30. 8.Uys-nj 61. Kahalgaon 

31. Bongaon 62. Sltarampur 

32. Baresat 63. Abhaypur 

33. Baruipur 64. Chowrt",hee 

34. Belgharia 65. SUltangMJ 

35. Belur !at Central Rat..., 
36. 8Idh.nn ...... Road 1. M 

37. Budge Budge 2. Barauni (Main 08) 

38. Canning 3. BUDr 

39. Chuchura 4. D.rbhanga 

40. Diamond Harbour 5. Oehrl on Sane 

41. Dhakurla 6. Dhanbad 

42. Dum Dum 7. Gaya 

43. Dum Dum Cantt 8. Hajlpur 

44. Garia 9. Khagaria In. 

45. Hind Motor 10. Koderma 

46. Jadavpur 11. Mughalaarai 

47. Kalyani 12. Muzaffarpur 

48. Katwa 13. Narkatiaganj 

49. Konnagar 14. PMna 

50. Liluah 15. Patna SahIb 

51. Machhlandapur 16. Sahanla 
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17. Samaatlpur 47. Nawllda 

18. Barkakana 48. SMlkhpura 

19. Daltonganj Eut COllet AaIIWIIY 

20. Oanapur 1. Bhublme.-r 

21. Klul 2. Berhampur 

22. MokIIma 3. Cuttack 

23. Paraanath 4. Purl 

24. R_jendrl -.r Termln_1 5. VlahakMpatnam 

25. RaJglr 6. Vlzlanagnam 

26. Sonpur 7. Balugaon 

27. Bakhtlyarpur 8. Bhadrak 

28. Bam 9. Khurda Road 

29. Blhtya 10. Pa_ 

30. Blhlll 11. Sambalpur 

31. Chandrapura 12. Sambalpur Road 

32. Olldamagar 
13. Srlkakulam Road 

33. Dumraon 
14. Jajpur Keonjhar Road 

34. 
15. Rayagada 

F .. uha 
16. Slmhach"am 35. Garhwa 
17. TltJagarh 

36. Gomoh 
18. Duwada 

37. Qulurbagh 
19. Koraput 

38. Hatttidah 
20. Kottav ..... 

39. Hazarlbagh Road 
21. 80tangtr 

40. Jamanla 
22. TaJcher 

41. Jamul 
Northam AaIIWlly 

42. Jehanabad 
1. AmbaIa Cantt 

43. JhaJha 2. Amrltsar 
44. Lakh, ... 1 3. Bailabhgarh 
45. Renukoot 4. Bareilly 

46. Bihar Sharif 6. Bathtnda 
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6. Beu 37. Anandpur Sahib 

7. Chandlgarh 38. Ayodhya 

8. Dehradun 39. Bhadohl 

9. Deihl 40. ChakkI Bank 

10. Deihl Cantt 41. Chandaual 

11. Deihl Sara! RohlUa 42. DelhI Shahdara 

12. Falzabad 43. HlPUr 

13. Farlclabad 44. Hardol 

14. Ferozpur cantt 45. Jaunpur 

16. Ghazlabad 48. KaJka 

16. Gurgaon 47. Kamal 

17. Harldwar 48. KuruUhetra 

18. Havet Nizamuddin 49. Meerut cann 

19. Jallandhar Cantt SO. Muzaffamagar 

20. Jallandhar City 61. Patalla 

21. Jammu Tawl 62. Phagwara 

22. Lucknow 63. Prayag 

23. Ludhania 64. Rei Barel! 

24. Meerut City 66. Rampur 

25. Moradabad 56. Rohtak 

26. New Deihl 67. Shahganj 

27. Panlpat 68. Shlmla 

28. Pathankot 59. Sonlpat 

29. Pratapgarh 60. Subzl Mandl 

30. Roorke. 61. Unnao 

31. Saharanpur 62. Abohar 

32. Shahjahanpur 63. AmbaIa CIty 

33. Sirhind 64. Amethl 

34. SuHanpur 65. Bahadurgarh 

35. Varanasi 66. BarabankI 

36. Akbarpur 67. Chand! Mandlr 
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68. Dayabastl 2. Agra Fort 

69. Deihl Kishanganj 3. AJIgarh 

70. Delhi Sader Bazar 4. AII ... bIId 

71. Faridabad New Town 5. Banda 

72. Gurdaspur 6. Gwallor 

73. Janghai 7. Jhanal 

74. Kapurthala 8. KIInpur 

75. Khanna 9. Raja KI Mandl 

76. Lalganj 10. Etawah 

77. Najlbabad 11. Ferozabad 

78. New Azadpur 12. Mlrzapur 

79. Palwal 13. Morena 

80. Rajpura 14. Tundle 

61. Shahibabad 15. Manlkpur 

82. Shakurbastl 16. LaJllpur 

63. Shamli 17. Datn 

84. Udhampur 18. Mathura In. 

85. Azadpur North EMtern .... ..., 

86. Badli 1. C ...... 

87. New Ghaziabad 2. Gonda 

88. Okhla 3. Gorakhpur In. 

89. Sarojlnl Nagar 4. Luoknow In. 

90. Shlvaji Bridge 6. ..... In. 

91. Tilak Bridge 6. SIwIIn 

92. Tuglakabad 7. Plllbtlit 

93. Vivek Vihar North .... FrontIer "'Ilway 

94. Mangolpuri 1. Dlmapur 

95. Sewa Nagar 2. QuW8hat1 

96. Vivekanand Puri 3. Kallhar 

North Centl'lll "'llwIIy 4. K1ahanganj 

1. Agra Cantt 5. New Coochbehar 



246 WIlf'Arn ~ SRAVANA 13, 1.7 (s.GO to QNItQv Z48 

6. New Jalpalguri 10. Emakulam In. 

7. SUcher 11. EmMuIam Town 

8. New Tin8ukia 12. Erode 

9. RangJ. 13. JoIarpet 

10. Baraoi 14. KatpIIdI 

11. Foreb8ganj 15. KayaNdwlam 

12. Lumdlng 16. Kottayam 

13. Bon .... on 17. Madurai 

14. Ho~ 
18. MangMn 

15. Puren. 19. N.gercoll 

North W •• tern Railway 
20. PaIghat 

1. Almer 
21. Pondicheny 

22. QuIlon 
2. Alwar 

23. Salem 
3. Bhlwani 

24. Shoranpur 
4. Bikaner 

25. TeHicherry 
5. Hieaar 

26. Thanjavur 
6. Jalpur 

TINChchlrappdl 27. 
7. Jodhpur 

28. TlI'UI18MII 
B. Rawali 

29. TIruppur 
9. Sliganganagar SO. TINY .... 

10. Udaipur City 31. Trtchur 
Southam Railway 32. Trlvandrum Central 

1. Alwaye 33. Tuticortn 

2. Arakkonam 34. AJIeppey 

3. Calicut 36. KovIIpatII 

4. C.nnanore 38. Tlrur 

5. Chengamur 37. TIrutIIInl 

6. Channal Central 38. Vilupuram 

7. Ch.nnal Egmore 39. Virudunagar 

8. Coimbatore 40. Ambattur 

9. Dindigal· 41. Avad! 
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42. Chennai Beach 3. Aurangabad 

43. Chennal Park 4. Cuddapah 

44. Chromepet 5. Eluru 

45. Guindy 6. Godavari 

46. Gummidipundl 7. Guntakal 

47. Mambalam 8. Guntur 

49. Nungambakkam 9. Hyderabad 

50. Palavanthangal 10. Jaina 

51. Pallevaram 11. Kachlguda 

52. Pattablram 12. Kazlpet 

53. 5aidapet 13. Khammam 

54. 5t. Thomas Mount 14. Nanded 

55. Vlllivakkam 15. Nellore 

56. Angamall for Kaladl 16. Ongole 

57. Ariyalur 17. Parbani 

58. Chenganancherry 18. Ralchur 

59. Guruvayur 19. RaJahmundry 

60. Karur 20. Samalkot 

61. Kasargod 21. Sacunderabad 

62. Kuttlpuram 22. Tenall 

63. Mavelikara 23. Tlrupatl 

64. Palani 24. VlJ~ 

65. Palghat Town 25. W.arangal 

66. Sulurpet 26. Chlrala 

67. Kumbakonam 27. Gudlvada 

68. Shollnghur 28. Machilipatnam 

69. Tambaram 29. Tadapalilgudem 

70. WaleJah Road 30. Tunl 

South Central R.llwlly 31. V1karabad 

1. Anakapalll 32. tMhaboobabad 

2. Anantapur 33. MahaboobMgar 
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34. Narsaraopet 29. TIkIIIpara 

35. Repalll 30. Uluberla 

South !aatern AaUw.y 31. Ram"';'.1a 

1. Adra 32. Mourlgnun 

2. Balasore 33. a.nkura 

3. Bokaro Steel City 34. GlrlmaIdIIn 

4. How~h (8) 35. Jaleawar 

5. Jarauguda 36. Jhargram 

e. Kharagpur 37. GhatahUa 

7. Ranchl 
38. Contal Road 

Rourkela 
39. Rajgangpur 

8. 
40. Burnpur 

9. Tatanagar 
South I!ut Central Aalew.y 

10. Chakradharpur 
1. 81""" 

11. Hatla 
2. Durg 

12. Mldnapore 
3. Aalpur 

'13. Purulia 
4. Amgaon 

14. Andul 
6. Bhandora Road 

15. Bagnan 
6. Bhatapara 

16. Bauna 7. Champa 
17. Bhogpur 8. Dongargarh 

18. Billchak 9. QondIa 

19. Biahnupur 10. It...t 

20. Chengail 11. Kampt .. 

21. Fuleswar 12. Ralgarh 

22. Kolaghat 13. Aajnandgaon 

23. Kulgachla 14. Tirora 

24. Mecheda 15. TumMrRoad 

25. NaJpur 16. AkaItara 

26. Panakura 17. BhIIaI Power HOUle 

27. Sankrail 18. Brajrajnagar 

28. Santragachi 19. Kharaia 
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20. Bardwar 5. 8haruch 

21. Nalia 6. Bhavanagar 

22. Shaktl 7. Gandhldham 

23. Tilda 8. Indore 

South W .... rn Railway 9. Mhow 

1. Bangalore cant! 10. Mumbal Central 

2. Bangalore City 11. Nadlad 

3. Mysore 12. Navurt 

4. Oevangere 13. Rajkot 

5. Tumkur 14. Ratlam 

6. Shimoga Town 15. Sunil 

7. Haveri 16. UJiaIn 

8. Bhadravathi 17. Vadodara 

9. Arsikeri 18. Vapi 

10. Kadur 19. Vallad 

11. Hassan 20. Jamnagar 

12. Hubli 21. Palanpur 

13. Hlndupur 22. BHlmora 

14. Sri Sathya_1 Praunthl Nllayam 23. Oahod 

15. Va.hwantpur , 24. Dewu 

16. Bangarpet 25. Oftrtca 

17. Mandya 28. MaheIana 

18. Kuppam 27. Manlnagar 

19. Dharmapurl 28. MandIaur 

20. Krlshnaral·puram 29. Nap 

21. Hoaur 30. New BhuI 
W .. tem Railway 31. Neemuch 

1. Ahmedabad 32. Porbandar 

2. Anand 33. Udhana 

3. Ankleshwar 34. Nandurbar 

4. Bandra Tenninus 35. Hapa 
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36. Andheri 9. Kola In. 

37. Bandra 10. BIna 

38. Bhayander 11. Damoh 

39. Boisar 12. ltal'lli 

40. Borivali 13. Vidiaha 

41. Chami Road IEI1fIIi8hJ 
42. Churchg8te 

I.A.. to loin GloIMII Ab1Ine 
43. Dada&' 

1842. KUNWAR MANVENDRA SINGH: Will the 
44. Elphlnatone Road Mlnilter of CIVIL AVIATION be pleaeed to atate: 

45. Goregaon (a) whether the Incian Airlines propose to join a global 

46. Grant Road alrtlne aHlance; 

47. Kandivall (b) If so. the details thereof; and 

48. Khar Road (c) the benefltlilkely to accrue to the Indian Airlines 

49. Mahim u a reeuH thereof? 

50. Malad THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) The 

51. Santacruz matter Is under examination. 

52. Vasai Road BIIclcwllrd Region. Gl'llnt Fund 

53. Ville Parle 
1843. SHAI SUGRIB SINGH: 

64. Vlrar SHRI KISHANBHAI V. PATEL: 

55. Mlyamgam Karjan WUI the Mlnilter 01 PANCHAYATI RAJ be pIeMed to 

56. Dabhoi 
state: 

57. Chhot, Udaipur (a) whether the Government haa ... up • Backward 
Regions Grant Fund; 

W •• t Central Rail .. , 
(b) If 10, the details In this regard; 

1. Bhopal 
(e) the details of the guldellnee ls8ued for utilization 

2. tt.blbgenj of fund by the StateiPanchayati Rei InatIutIona; tnd 
3. J ...... (d). the atap8 taken by the Govemrnent to check the 

4. Katni mlsullllzatlon of the .. Id fund by the StateslPanchayati 
Raj Institutions? 

5. Madanrnahal 
THE MINISTER OF PETROLEUM AND NATURAL 

6. Sagar GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

7. Satna 
SHANKAR AIYAR): (a) Yes, Sir. The Backward RegIons 
Grant H.m W88 prop088d by the Hon'bIe FInance Mlnilter 

8. Sawai Madhopur whHe preaentlng the Budget 2005-06. 
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(b) and (c) The details of the acheme and guideIInee 
are yet to be finalized. 

(d) The role of the Panchayata and etepe to foreIdaII 
to check mlautllization will be addreuecl In the guidelines 
under formulation. 

rrmns/stionj 

Sale of 0 .... 1 to 'ald.tan 

1844. SHRI PANKAJ CHOWDHARY: Will the Minister 
of PETROLEUM AND NATURAl GAS be pIeaeed to ..... : 

(a) whether the Union Government hall made an offer 
to Pakistan for supplying diesel at Jow rat .. ; 

(b) if so, the details thereof; and 

(c) the justification for supplying diesel to Pakistan at 
low rates when the diesel prices in the country are high? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) to (c) The Pakistan State OU 
Company had requeated Indian 00 Corporation Ud. to 
submit an indicative price for supply of diesel on delivered 
basie at Lahore, Jhelum & Keranehl. Jndan OU Corporation 
have submitted a non-binding offer for the supply of 
3,20,000 MT of diesel during the period October 2005 to 
March, 2006. The price8 offered by 10Cl are on the 
basis of international quote. and commercial 
considerations. As regards prices, normally, export of 
products Ie based on international competitive bidding, 

State/Offshore ar.a Sick oil wells 

Assam 341 

Andhra Pradesh 5 

Arunachal Pradesh 11 

Gujarat 263 

Rajasthan 20 

Tamil Nadu and Pondicherry 17 

Eastem Offshore NH 

W .... m OItshore 41 

Total 898 

demand-supply position, available sources of supply, 
development of long term markets and other strategic 
coneideratIons and therefore, has no direct correlation 
with domestic prices of eenaltlve produclll. However, the 
export could materialize only if dleeel Ie removed from 
the negative list of importable items from India into 
Pakistan. 

/Englishj 

011 Well. 

1845. SHRI G. KARUNAKARA REDDY: Will the 
Minilter of PETROLEUM AND NATURAL GAS be pIea8ed 
to state: 

(a) whether the 011 Ie not being extract from a large 
number of wells In the country; 

(b) if 10, the details thereof, State-wise; 

(c) the 1088 luffered by the Union Govemment as a 
result of non-functloning of these oil weill; and 

(d) the steps being taken by the Union Govemment 
to make these 011 wells functioning? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The state·wIse break up 
of sick and abandoned oil wells of 00 and Natural Gas 
Corporation Umited (ONGC), Oil India Umlted (OIL) and 
Private/Joint venture companlee Is as follows: 

Abandoned Total non-
011 welle flowing weU. 

276 617 
24 29 
10 21 

148 411 
12 32 
21 38 

Nil Nil 

7 48 

498 1196 
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(c) At any point of time, some 011 wells In an 011 field 
beCome sick mainly _ to the need for maIntonance, 
repairs or for other reasons. The proceaa of servicing, 
repairing and reviving such aIek 011 wella is a contInUOUl 
and dynamic one. However, even as some such non-
flowing wells are put back on production, other wells get 
added to this category. Therefore sick wells cannot be 
considered a lose. 

As far as abandoned oil wella are concerned, there 
is no 108s to the companleelGovernment. A well is 
normally abandoned after considering factors like the oil 
flow rate from the well, the price scenario, the Itate of 
the reservoir, the physical condition of the well, the 011 
price scenario, the state of the reservoir, the physical 
condition of the well, etc. Thus, wells which may have 
become uneconomical to produce or which cannot 
produce because of their physical conditions are 
abandoned. 

(d) The following steps are being adopted to revive 
sick wells:-

• Suitable wor1< over jobs; 

• Installation of artificial lift; 

• Well stimulation; 

The companies either develop In-house expertise or 
take the assistance of Intemational consultants/companies 
for taking up complicated repalrltrouble shooting jobs by 
applying the latest state-of-the-art technology In this 
regard. 

Lo .... to Reflnerle. 

1846. SHRI JUAL ORAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) whether some of the 011 Refineries In the countty 
are running at loss; 

(b) if so, the details thereof and the reasons therefor 
during each of the last three years, Refinery-wise; 

(c) whether the Government has made any effort to 
wipe out the accumulated losses and to eam profit; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATl RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) None of the refineries have 
incurred a lOll. However, when con8id~red on an 
Integrated buia, Indian 011 Corporation Umlted, Hinduatan 
Petroleum Corporation Umlted and Bharat Petroleum 
CorporatIon Limited have Incurred net and/or cash losses 
during AprihJune 2005. 

The International prices of crude 011 and petroleum 
products Impact the domestic prices. With a view to 
containing the burden of the increase in international 
prices on coneumera of the aanaItIve petroleum products, 
it was decided that the burden ahouId be equitably shared 
by consumers, the Government and oil companies. 
Government on Its part, have reduced the duties on 
sensitive products effective 19.8.2004 and subsequently 
in the current budget The oil marketing companies 
(OMCe), In accordance with admlnfstratlve Instructions 
have been modulating the Impact of high oU prtces on 
domestic retail prices of seneitlYe productl. This has 
resulted In huge under-recoveries to OMCs in previous 
years and even cash losses In the firet quarter of this 
year. 

DTH Sub.crlbara 

1847. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Mlnleter of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the P,...r Bharatl launched Its DTH 
operatioAS IMt year; 

(b) If 80, the response received from various States, 
State-wise; 

(c) the number of subscribers opted for the service 
till now and the subscribers base will be increased by 
the year end; 

(d) whether private chaMeia wHI agree to Prasar 
BharatI's proposal to charge carriage fees for ita DTH 
platform; and 

(e) If 80, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) Yes, Sir. Prasar Bharati 
has informed that State-wise figures are not available. 
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However, news reports and market .ources Indicate that 
over four million receive systems have been sold In 
different parts of the country since the launch of the DO 
Direct Plus service on 16th December, 2004. It Is likely 
to Increase during the year. 

(d) and (e) No carriage fee Is being charged from 
the privata channels Included In the Hid .ervice at 
present. 

Implementation of Panch.yet Act 

1848. SHRI RAVI PRAKASH VERMA: 
SHRI GANESH SINGH: 

Will the Minister of PANCHA VATI RAJ be pleued to 
state: 

(a) whether over 160 districts acrou the country are 
affected by the naxallte problem and most of the .tfected 
districts are tribal dominated are88; 

(b) if so, whether the Govemment Is conaiderlng to 
Implement the provisions of the Panchayats (Extenaion 

to the Schedule Areal) Act, 1988 to check the nuallte 
actMtieII In tribal domIlltIied areaa; 

(c) If so, the det8III theNOf; and 

(d) the time by which the deoieIon Ie likely to be 
taken In the matter? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) Yes, Sir. More than 150 dIatricts 
acrou the country .... affected by the nualite problem, 
out of which 75 di8tricIB or more are InMbited by various 
Scheduled Tribea. 

(b) Ves, Sir. The provisions of the Panchayats 
(extension to the Scheduled Areas) Act, 1996 is being 
Implemented In the Stat.. having Schedule V areas by 
incorporating these provIafona in State Panchayatl Raj 
Acts. Strong Inttttutions of local self-government wfli 
certainly contribute to tackling the menace of naxallam 
on the development front. 

(c) and (d) Details are provided In the enclOHd 
Statement. 

SIII""'nt 

/mpItImt!IntB1ion 01 1M Ptrwitfion 01 ~ (ExMn8Ion trJ ScIItdJItKI AffNIS) Act, 1996 (pESA, 1(96) 
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~ .. qillanol P. HDIMI. III1IIIar III .... ..... be ...... .... 
In ~ .. ScIIIUId .... ..... ,... --. .. .. ... .. 
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I11III* -
qillnal ....., ... 

PIOIIIClS.1IIbI II- ...... SIIIII ... lilt ..... ... -'II1II 
_ IJ IIIIiIMIg .... -- ..... '''-
penons IIIIcIId III lid! IHIIbMd SIIIIII ... .... "'~ .... SIIII -.., 
."'ICWI .. ..... -.0 
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PIqG .. ..., 

,,"'be 
~ ....... .. 
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Pending Railway Pr0je0t8 In And..... PI'IICIuh 

1849. SHRI SAlASHOWRY VALLABHANENI: WIIIIhe 
Minister of RAILWAYS be plea8ed to state: 

(a) the detaIIa of railway projed8 for Andhra PradeIh 
pending with the Railways for clearance; 

(b) since when theae are pending; and 

(c) the time by which these projects are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) to (e) There is only one 
railway project in Andhra Pradesh which • pending for 
want of clearance YIz. Kaklnada-Pithaputam new Nne 
which was included In the Budget 1999-2000 subject to 
the proviso that work would be taken up after obtaining 
neceasary clearances for which action has been initiated. 

Upgredatlon of c.p.cIty Augment8tIon 

1850. SHRI ANANDRAO VITHOBA ADSUL: 
SHAI ADHALRAO PATIL SHIVAJIAAO: 

Will the Minister of RAILWAYS be pleued to state: 

<a) whether despite impreMIve expansion over the 
years, the Indian Aailways network is characterized by 
many deficiencies; 

(b) if so, whether the Indian Railways hal been 
suffering from slow technological development for a long 
time resulting slow movement of paIIenger and f~ 
traffic; 

(c) if so, the facts thereof; and 

(d) the corrective measures taken or proposed to be 
taken by the Government to upgrade the capacity 
augmentation and replacement of over-aged ..... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI A. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The expansion of Indian Aailways network 
and various technological InpUII have been done keeping 
in view the.traffic: requirement and availability of r8IIO&AWI. 
In order to augment the technology and capacity of the 

ayltem, Indian R.aye has chalked out a road map In 
terms of a five year Integrated RaHway Modemiaation 
Plan and major initlativel for replacement of overaged 
...... under SpeciIII Railway Safety Fund. 

Infrutructu,. • Non-Metro and S ....... r Alrporta 

1851. SHAI ASADUDDIN OWAlSI: 
SHRI SANAT KUMAR MANDAL: 

WIll the MInister of CIVIL AVIATION be plealed to 
state: 

(a) whether the Govemment has aaked private airlines 
to shift their main baH to smaller cities with a view to 
decongelting the crowded metro airports; 

(b) If 10, whether adequate Infrutructure is avaUable 
at such non-metro and smaller airports; 

(c) If 10, the details thereof; and 

(d) If not, the steps taken by the Govemment to 
provide adequate Infrutructure at these airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 
However, Govemrnent doea encourage this with the 
purpoee of reducing congHtion at metro and malor non-
metro airports. 

(b) and (c) Do not arise. 

(d) Action has already been initiated to provide 
additional parking stands at 39 airports Including Metro 
and Non-metro airports besides Increasing the capacItiea 
of tenninal buildings at theIe airports. 

/TIWIIIMtionJ 

SettIng up of OrdMnce Factory • RIIIulr 

1852. SHAI SUSHIL KUMAA MODI: Will the Minlater 
of DEFENCE be pleased to state: 

(a) whether the Government had drawn up a ICheme 
for setting up an Ordnance Factory at RajgIr; 

(b) If so, whether the construction of the proposed 
ordnance factory was ... to be completed by 2004-
2005; 

(c) If 10. whether the COI1ItructIon work has been 
completed; 
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(d) if not, the progress made In this regard so far; 
and 

(e) the time by which the construction work is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANOI QUE): (a) Yes, Sir. 

(b) No, Sir. 

(c) No. Sir. 

(d) and (e) While construction of technical buildings 
is yet to commence. the progress made in residential 
and infrastructure related civil works range from 40% to 
95%. 

Crash of Aircraft 

1853. SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI SWADESH CHAKRABORTTY: 
SHRI HANNAN MOLLAH: 
SHRI IQBAL AHMED SARADGI: 
SHR. LAKSHMAN SETH: 
SHRI AVTAR SINGH BHADANA: 
SHRI JOACHIM BAXLA: 
DR. RAM CHANDRA DOME: 

Will the Minister of DEFENCE be pleased to state: 

(a) the number of fighter aircraft and helicopters 
crashed during 2005 till date, place-wise; 

(b) the loss of life and property suffered as a result 
thereof and compensation paid in each case; 

(c) whether each crash has been investigated; 

(d) if so, the outcome thereof; 

(e) whether technicat inspections of ihe8e sircrafts 
were got done from the company from which they were 
purchased; 

(f) If not. the reasons therefor; 

(g) the steps taken by the Government to minimise 
the air crash rate in future; 

(h) whether an Expert· Commttte. on _ir crash, 
constituted In December 2004, has submitted ita report; 
and 

(i) H so, the details thereof and the action taken to 
Impfement the recommendations of said CommIttee? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (i) A total nLl11ber of 3 fighter aircraft 
and 7 helicopters of the Defence Forces have crashed 
during the year 2005, till 30.7.2005. The deta .. of these 
aircraft accidents indicating the date and place of 
accidents, loss of IHe/property and cause of the accident 
are given In the enclosed Statement. 

There was no loss of civil property in the above 
accidents. The compensationlbenefits to the next of the 
kin of the Armed Foroea pet'8OnnellcMlians are being 
proce .. ed according to the existing rules. However, a 
sum of Rs. 1,00,0001- has already been paid to one 
ci1.'iIIan killed in the accident which took place on 8th 
March, 2005 as an interim relief. Simllarty, a sum of Rs. 
23,0001- has been paid to the next of the kin of the 
Service personnel as interim relief who died In the 
accident which took place on 22nd May, 2005. 

The technical Inspection of these aircraft after the 
accident were got done from the Original Equipment 
Manufacturer (OEM). Each aircraft accident in the Defence 
Forces is Investigated through a Court of Inquiry. 

A continuous and multi-faceted eHort is always 
underway in the Defence Forces to enhance and upgrade 
fliglltt safety. Measures to enhance the quality of training 
to Improve the aklH levele, abUIty to exercise sound 
judgment and situational awareness of pilots are being 
pursued. Constant Interaction with the Hindustan 
Aeronautica Limited (HAL) and the OEMs of concerned 
countries are also matntained to remove the technical 
defects of aircraft. 

The Expert Committee on Aircraft Accidents has 
submitted Its report to the Government in May, 2005. 
The report of the Committee Is a comprehensive 
document covering various aspects of operations, 
maintenance, training, environment, procurement and flight 
safety issues to reduce the accidents in the IncHan Air 
Force. 

Necessary actlonl are continuously undertaken with 
regard to ImpI'ovtng night "'ety and to reduce aircraft 
accidents in the IAF. 
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SI.No. Date of 
accident 

1. 4th January, 2006 

2. 1st February. 2005 

3. 18th Februal)', 2005 

4.21. February. 2006 

5. 4th March. 2005 

6. 8th March. 2006 

7. 6th May. 2005 

8. 11th May, 2006 

9. 17th May. 2005 

10. 22nd May, 2005 

{English} 

Servioe 

Air Foroe 

Air Force 

Army 

Navy 

Air Force 

Air Force 

Navy 

Air Force 

Navy 

Air Force 

Grant of Running AlIOWIIrteee 

1854. DR. K.S. MANOJ: 
·SHRI P. KARUNAKARAN: 

SRAVANA 13, 1827 (s..GI$ 

Aircraft· Place Cause of 
IIOCident 

MlG-21 Nal. Blkaner Human Error 
(S.Nlclng) 

Chetak Jamnagar Un .... oIved 

Cheetah Slachen, J&K Court of 
Inquiry in 
p~ 

Chetak Vishakhapatnam Material 

HPT -32 Dundlgal. 
Hyderabad 

MIG-21 Nal. Blkaner 

Jaguar 

Sea 
Harrier 

Mi-8 

Gorakhpur 

Goa 

Kamzwal, 
Mtzoram 

Failure 

Human Error 
(Alrcrew) 

Human Error 
(AlrcntW) 

MIIIIIIItaI 
FaH ... 

Court of 
Inquiry In 
prog ..... 

AJrcrew 
Error 
(JudgrrIn) 

Court of 
Inquiry In 
progrea 

Fatal Fatal 
(Atnmtwl (Civilian) 
SeMce 

personnel) 

1 

1 

3 

1 

1 

(c) if nel, the rMIOI'1I thnor end the lime by which 
the final decillion Ie likely to be ..., In the matter'I 

THE MINISTER OF STATE IN THE MINISTRV OF 

RAILWAVS (SHRI R. YEW): (a) Va.. SIr. 

Will the Minist.r of RAILWAVS be pIeUed. to ..... : 

(a) wheth.r the Railways have taken any decIIion to 
grant -Running Allowance- to the running staff as 
recommended by the Fifth Central Pay Commission; 

(b) RevIIIOn hal been carrild out In the ra... of 
kilometer age dowance. ouIatadon (det8rdton) dowMce 

and trip allowanoe admIuIbIe to the RI'1IlIng staff. 

(b) if so, the details thereof; and 
(c) Does not arise. 
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Irregularltl.s In Allotment of Commlaloned 
Prog,.mmee 

1855. DR. ARUN KUMAR SARMA: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether any Irregularltl.. has been brought to 
the notice of the Government In allotment of c:omtT1iuIonecI 
programmes by the Guwahati Doordarshan during the 
last three years; 

(b) if so, the details thereof; 

(c) the action taken against the officers found 
responsible for such irregularities; and 

(d) the action taken by the Govemment to check 
recurrence of such incidents? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) P ..... r Bharatl has Informed 
that petitions were filed in the Guwahatl High Court 
alleging irregularities by Doordarshan Kendra, GuwahatI 
in the selection of producers for commissioned 
programmes during 2004-05. The petitions have since 
been dismissed. 

rrfSnsllllionj 

1856. SHRI BRAJESH PATHAK: Will the Minister of 
CULTURE be pleased to state: 

(a) the total number of places of archaeological 
importance under the control of Union Government in the 
Country, State-wise; 

(b) the amount of funds provided and expenditure 
incurred by the Union Govemment for maintenance of 
these places during the last three years, State-wise; and 

(c) the action taken/proposed to be taken by the 
Government tor the development of these places? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) There are 3660 centrally protected 
monuments/sites under the prOtection of Archaeological 
Survey ot India. State-wise list Is enclosed as 
Statement-I. 

(b) The budget allocation and expenditure incurred 
for the maintenance and conservation of ancient 
monuments during the last 3 years Ie given in the 
enclosed Statement-II and III. 

(c) The Archaeological Survey of India takes up 
regular maintenance, conservation, preservation, chemical 
conservation and environmental development of the 
centrally protected monuments/sites. 

SI.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

Sl6twnMt I 

L161 of C8nfnlNy ProItIctsd Monumtmts undtJr 
ArchatlOlogic6l SUMlY of India (SIat.wistl) 

Name of State Number of Monuments! 
Sites 

2 3 

Andhra Pradesh 136 

Assam 50 

Arunachal Pradesh 6 

Bihar 65 

Chhattlsgarh 47 

Delhi 1n 
Daman and Diu 12 

Goa 21 

Gujarat 202 

Haryana 90 

Himachal Pradesh 40 

Jammu and Kashmir 69 

Jharkhand 12 

KeraJa 26 

Kamataka 607 

Maharashtra 286 

Madhya Pradesh 287 

Manlpur 1 

MeghaJaya 8 
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2 3 2 3 

20. Nagaland 4 26. Tamil Nadu 418 

21. Ori888 , 78 27. Trlpura 6 I 

22. Punjab 31 28. Uttar Pradeeh 742 

23. Pondlcherry (U.T.) 7 29. UttarMchaI 44 

24. Rajuthan 161 30. W ... Bengal 133 

25. Sikkim 3 Total 3880 

StI.".", /I 

A//oclltion/EJtpWIti/tln for ., IhtH JIM" 2002-2003, 2fJtJ3..2OOtI MId 2001-2005 on eon....JJon 
and ~ of Monumtlflls (PIMI) 

(RI. in lakh.) 

SI.No. Name 01 su. 2002-2003 2OQ3.2OO4 2004-2006 

Itinn &pIndiUI Itinn EIpedn AIaImeIt &pendIUt 

2 3 4 5 8 7 8 9 

'A' STRUCTURAL 
CONSERVATION 

1. Uttar Pradeeh Agra Circle 220.66 220.86 178.40 178.40 367 387 

2. Lucknow CiIoIe 136.31 136.31 189.81 189.80 340 340 

3. Maharashtra Aurangabad Circle 141.86 141.86 100.00 99.91 100 100 

4. Mumbai Mini Circle, Mumbai 25 25 

5. Kamataka Banga10re Circle 258.52 268.12 200.21 200.37 191 184.88 

6. • Oharwad Circle 127.23 127.23 116.10 116.12 185 186 

7. Madhya Pradeah Bhopal Circle 50.00 50.00 75.00 74.99 162.60 162.50 

8. Orisa Bhubane&hwar Circle 40.00 3SI.IKJ 50.00 50.03 140 139.98 

9. West Bengal, Sikkim Kolkata Circle 110.90 108.13 140.00 139.63 284.42 283.n 

10. Tamil Nadu, Pondlcheny Chennai Circle 150.00 150.01 153.00 153.00 229.98 229.98 

11. Punjab, Haryana Chandlgarh C!rcle 262.92 282.92 130.00 129.97 84 84 

12. Delhi Delhi Circle 660.67 680.67 488.50 488.00 329.97 329.91 

13. Goa MIni Circle, Goa 55.SO 55.SO 36.00 34.99 85.00 65.02 
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2 3 4 5 8 7 • • 
14. N.E. States, except Sikkim Guwahldl CiroIe 121.26 95.42 81;60 n.99 eo 50.48 

15. Rajasthan Jalpur Circle 128.82 128.82 120.00 120.00 145 144.97 

16. Ancltra Pradesh Hydefllbacl Cirale 211.31 211.30 120.00 119.84 138.64 188.00 

17. Bihar & U.P. (Part) Patna CIn:Ie 100.60 100.80 115.00 116.00 130 130 

18. Jammu and Kashmir Srinagm- Circle 68.40 68.39 125.00 124.85 120 119.97 

19. KeraJa Thriasur Circle 5.00 5.00 35.00 35.00 40 40 

20. Gujarat Vadodara Circle 227.00 228.98 75.00 74.97 65 65.01 

21. Uttaranchal Dehradun Circle 39.00 39.00 67 67 

22. Chhattiegarh Raipur Circle 86.00 88.00 110 110 

23. Jharkhand Ranchl Circle 57.SO 57.44 38.64 29.99 

298.03 298.02* 0 0 

'B' CHEMICAL 
PRESERVATION 

All Indfa Dlr.(Sclence), 98.07 98.07 128.20 124.65 288.95 295.49 
Oehradun 

'C' HORTICULTURE 
OPERATION 

All India C.H., Agra 347.19 347.19 380.98 379.79 347 324.61 

'0' PROFESSIONAL Deployment of 402.00 402.00 355.00 354.88 800.00 680.48 
EXPENSES Private 

Security at 
Centrally 
Protected 
MoIunenIB 

'E MACHINERY 1.00 1.00 1.00 1.00 
AND EaUIPMENT 

'F' GRANT IN AID (Financial 150.00 150.00 75.00 58.14 25.00 20.25 
A8IIItanoe for 
Monumenta lela 
thari 100 yeara 
(old) 

Total 4300.00 4334.37 3575.00 3804.76 _4.00 .4657.25 
+*78.13 +57.30 

("78.13 lakha re·appropriatad for Nof1h.Eaat states.) 
P.S. The allocation are made CIrcIe-:wIse and circle aN neaI1y COI8rm1nou1 with ...... 
"Paid against deposit works 
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SIIil1aJMttt • 

AlIocIIfIon/ExptInt:Ii lor _I thIN yMI7I ~ 2OtJS-2(J(N IIIId 2fXN..2(J(J5 (III 

~tIon W7d M.In~ of ~ (Non-p/IIfI) 

(AI. In 1IIIcha) 

51.No. Name of SIIII CiII::IdIIIIdI 2IIONID3 2IIOWOO4 ..... 
AIIIInB. e.....,. - .... ,.... EJI*IIIUI 

2 3 4 5 • 7 • 9 

'A' STRUCTURAL 
CONSERVATION 

1. Uttar Pradesh Agra Circle 115.00 115.00 212.88 212.88 226 228 

2. M lucknow Circle 84.86 84.82 287.98 287.87 373.50 373.50 

3. Maharuhtra Aurangabad Clrcte 126.00 125.00 461.00 438.82 286.04 285.04 

4. Mumbal Mini Circle, Murm.! 58 68 

5. Kamataka BangaIo" CIIde 408.47 408.02 262.00 HUMS 221 2Z7 

6. 0MIw1ld CIrde 91.64 91.64 1 •• 7. 1 •. 72 305.87 310.83 

7. Madhya Pradesh Bhopal Circle 294.12 294.72 370.45 370 .• 218 215;14 

8. Orissa Bhubaneshwar Circle 82.00 82.00 140.00 140.01 248.07 248.20 

9. Weet Bengal, SIIdcim Kollcata ClR:le 100.00 16.09 1 •• 00 184.20 275 273.80 

10. Tamil Nadu, POlldlcheny Chennal CIrcle 128.82 126.58 298.00 288.00 337 337 

11. Punjab, Haryana Chandlgarh Cirole 185.38 185.38 237 .• 237.81 148.70 148.10 

12. Deihl Delhi Circle 228.81 228.81 613.87 519.17 431.60 431.50 

13. Goa Mini Circle, Goa 18.00 18.00 40.00 40.00 40 40 

14. N.E. Stat ... except Sikldm Guwahatl Circle 25.06 25.06 86.00 57.97 90 86 

16. Rajuthan J~ur Clrde 57.22 57.22 221.51 221.51 135 135 

16. Andhra Pradesh Hyderabad Circle 185.00 185.00 150.00 150.00 176 176 

17. Bihar & U.P. (Part) Patna Circle •• 70 88.70 432.00 432.00 170 170 

18. Jammu and Kashmir Srlnagar Circle 59.26 59.20 146.00 145.00 120 120 

19. Kerala ThriISUr CtrcIe 15.00 15.00 88.99 88.39 70.70 70 .• 

20. Gujarat Vadodara Circle 88.25 88.27 95.00 14.88 108.25 101.29 

21. Uttaranchal Dehradun Circle 90 90 

22. Chhattisgarh Ralpur Circle •. 00 83.00 188 1. 
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2 3 .. 5 6 7 a 8 

23. Jharkhand RanCh! Circle 26.00 24.86 41 41 
157.32 157.32·· 400.00 400.00· 

'B' CHEMICAL 
BRANCH 

All India Dlr. (Science), 88.23 88.23 273.50 271.94 150.37 137.93 
Dehradun 

'c' HORTICULTURE 
BRANCH 

All India C.H., Agra 310.01 310.10 616.50 602.94 755 748.37 

'0' PROFESSIONAL Deployment 500.00 455.59 400.00 376.85 1525.00 1399.07 
EXPENSES CISF 

'E MACHINERY 375.00 375.82 905.00 •. 53 341.00 327.70 
AND EQUIPMENT 

Total 3186.00 9700.22 7198.00 7101.27 7121.00 8938.23' 

P.S. The allOcalion are made a .......... clrcte ... nearly coIIrmInDuIwtII ..... 
·Deposlted with National Culture Fund as InIIiChIng grwtt to World Monument Fund for JMIImer Fort. 
··Pald to CPWD at depoalt works. 

HIke In PrIaM of LPG end Keroeene 

1857. MOHO. SHAHID: Will the Mlnleter of 
PETROLEUM AND NATURAL GAS be pleued to 1taIe: 

(a,I the eubtidy gIv8n on IceI'wene and dofIIIItic LPG 
cylinder by each PSU 01/ companlee aIongwiIh the /oeNe 
suffered from the .. Ie of euh cyllnd8rIkeroHne; 

(b) whether there Is any propoeal to increue the 
price of kerosene and-domNtic cooking gas; and 

(c) if so, the raMOns and detalll thereof? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a> The subsidy 'given by the 011 
,.rtceting Companies (OMCe) during the period April-
June, 2005 on the sale of PDS kerosene and domestic 
LPG was Re. 0.82IIItre and R8. 22.58Icytnder re.pecIiveIy. 
The total under-recoveries of '" CMOs on theee products 
amounted to Rs. 3196 crore and Rs. 1635 crore 
reapectiveJy during the. above ,.riod. 

(b) and (e) Government .. COIIItMtIV monitoring the 
pricing of sensitive petroIu'n producta, Including PDS 
KeroHne and domeetlc LPG. 

fEntJ/I6h/ 

PII........, AmenItJea 

1858. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SANTOSH GANGWAR: 

WIll the Mlnlater of RAILWAYS be pl ••• d to state: 

(a) whether the Union Government II aware that 
paHnget' arnenItiM In trains and at Railway etatlon are 
worwenlng day-by-day; 

(b) If eo, whether the Union Government hae 
conducted . .., surprlle checka In thle regard during the 
current year; 

(e) if 10, the d8ta1II thereof; 

(d) the action taken against the pereona found guilty; 
and 
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(e) the steps taken by the Union Government to 
improve the passenger amentttea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> Passenger amenities in 
trains and at stations have not deteriorated. Railway are 
making continuous efforts to improve and Increase the 
passenger amenities in trains and at stations. 

(b) and (0) Regular and surprise checks are 
conducted by officers and supervisors in railways to 
ensure the availability and maintenance of puaenger 
amenities. 6903 such checks have been conducted during 
current year 80 far. 

(d) Suitable disciplinary action is taken by railways 
against the officials concerned, If found gUilty. 

(e) Improvement of Passenger Amenities at Railway 
Stations as well as in trains, including upgradatlon/ 
renovation/modernization is a continuous on-going pl'OCW88 
in Indian Railways. Every year increased funds are 
allocated under Plan Head MPuaenger Amenities" for this 
purpose and works executed to further improve passenger 
amenities. Indian Railways have a systematic method of 
monitoring of availability of passenger amenities both at 
stations and in trains. 

Setting up of Alrforce Stiltion at ThanJavur 

1859. SHRI S.K. KHARVENTHAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Government proposes to set up a 
full-fledged Airforce Station at Thanjavur in Tamil Nadu; 
and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAS 
MUKHERJEE): (a) and (b) Setting up Air Force Stations 
in the country Is based on operational necessity of each 
location. This evaluation is an on-going process. 

Cancellation of flights by Air India 

1860. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of CIVIL AVIATION pleased to state: 

(a) whether some CllSes of tate inttmattonJnon-
intimation to cuatomers about oanoeIIatIon of Ita ftIght8 by 
Air India have come to the notice of the Government; 

(b)' H so, the details of such CUM reported durtng 
the last 12 months; and 

(c) the action taken or propoeed to be taken by the 
Government to ensure that such CUM do not recur? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
General practice is to inform the paaaengera either by 
telephone, call centres, TV etc. However, specific 
information is being collected and will be laid on the 
Table 8t the House. 

Incldenta of Travelling with Arms 

1861. SHRI SANAT KUMAR MANDAL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the number of Incidents of travelUng Illegally with 
arms In flights reported during the lut three yeara; 

(b) the action taken against the persons found 
responsible for these Incidents; and 

(c) the steps taken to avoid such incidents In the 
future and to safeguard the Int....... and Itvee of air 
panengers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No Iuch 
Incidents have been reported during the last thrH y.ara. 

(b) and (c) Do not arise. 

Eligibility CeIling for AI ........ to DI_bIed 

1862. SHRI SUGAIS SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister at SOCIAL JUSTICE AND 
EMPOWERMENT be pteued to state: 

(a) whether the Government has hiked the eligibility 
ceiling for assistance to disabled peraona; 

(b) If so, the details In this regard; and 

(c) the detall8 of the guidelines to get benefits of 
such usiltance by disabled In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
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SUBBULAKSHMI JEGAOEESAN): (a) and (b) Yea, Sir. A 
person with disability having a monthly income of upto 
Rs. 6,5001- vis-a-vis earlier Rs. 5,000/- can now get 
assistlve device under the scheme totally free. Similarly 
a person with disability having monthly income upto 
Rs. 10,0001- vis-a-vis Rs. 8,0001- earlier, will get 50% 
concession for aids and appliances under scheme of 
assistance to disabled persons for purchaaelfittlng to aids! 
appliances (ADIP Scheme). 

(c) The Scheme of assistance to disabled persons 
for purchaselfihing of aids/appliances (AOIP Scheme) has 
been given wide publicity through print media and the 
revised scheme is available on website of the Ministry 
ie. www.socialjustice.nic.in. 

Manuel on Procurement 

1863. SHRI RAVAPATI SAMBASIVA RAO: 
SHRI E. PONNUSWAMV: 

Will the Minister of DEFENCE be pleased to atate: 

(a) whether in the backdrop of recent controversiee 
over the defence procurement, the MinIstry of Defence 
has come out with a procurement manual with the Bin 
of promoting greater transparency in defence acquisition; 

(b) if so, the details thereof; 

(c) whether recommendations made by Kelkar 
Committee have been Incorporated In this manual; and 

(d) if 80, the .....taken or being taken by the 
Government to ensure that manual is foHowed In lener 
and spirit? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The Ministry of Defence has 
formulated Defence Procurement Manual (DPM) 2005 and 
Defence Procurement Procedure (DPP) 2005 to further 
streamline the procurement of revenue & capital Itores 
respectively with the aim of promoting greater tranaparency 
in defence acquisition. The DPM 2005 Inter alia provides 
for:-

(i) Detailed Request for Proposals, both for 
indigenous and foreign procurement, enumerating 
the criteria to be used for short-listing and award 
of conttact; 

(Ii) UnIformity In I,.....tion of vMous contracting 
clauses and ia8uea; 

(III) Suggeated time frame for each stage and 
process of procurement so .. to cut down 
delays and bring in accountability; 

(Iv) GuldeNnes for asaessing ReasonabIlIty of PrIces; 

(v) Summary of Central Vigilance Commission 
guIdeIlnee and Banking lnatrumenta. 

The DPP 2005 Inter alia provldee for:-

(a) Making Qualitative Requirements more broad 
based 80 as to avoid single vendor situations. 

(b) Open tendering for commercially off-the-she" 
(COTS) Items. 

(c) Direct Offsets and Integrity Pact as part of the 
Request for Proposal (RFP) for purchases over 
As. 300 crore. 

(d) 8tMc*d Contract term8 up front .. part of the 
RFP. 

(e) Joint Service Qualitative Requirements for 
equipment common to the three Services. 

(f) More objective evaluation criteria In line with the 
8uggeltlon of the Mlnlatry of Finance by 
incorporating . Discounted Cash Flow and 
Exchange Rate Variation Techniques. 

(g) Incorporation of appropriate guidelines of CVC 
and Inputs from C&AG In the new prooeclure. 

(h) Broad time frame for completion of dlffe.-m 
procurement activities. 

(c) and (d) The Kelkar Committee submitted Part-I of 
Ita report on 5th April 2005. Suitable recommendations 
would be Incorporated in the Defence Procurement 
Procedure 2005 for the Capital acquiaIUona. 

National Gallery of Modem Art, Mumbal 

1864. SHRI RAVI PRAKASH VERMA: WiN the 
Minilter of CULTURE be pleaaact to state: 

(a) whether the National Gallery of Modem Art, 
Mumbel hal shown lavouritilm towarda eminent arti8tS 
while purchMlng .. art WOfk for the gIIIery .. rwporl8d 
In .. ~ of India' dated June 28, 2005; 
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(b) if eo, the number of paintings by the National 
Gallery of Modem M, Mumbill for their exhbltiona during 
2004 and 2005 80 far; and 

(c) the steps taken by the Govemment eo check 
favouritism while purchasing pai'ltings for exhMona? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) Does not arise. 

(c) The Govemment of India, Ministry of Culture, 
follows a well laid procedure and modalities for acquiring 
the art works. 

Defence Cooperation with SrI Lankll 

1865. SHRI BALASHOWRY VALLABHANENI: 
SHRI RAVICHANDRAN SIPPIPARAI: 
SHRI Y.G. MAHAJAN: 
SHRI RAJ NARAYAN BUDHOLlA: 
SHRI HARIBHAU RATHOD: 
SHRI A. SAl PRATHAP: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether talks regarding cooperation In Defence 
are being held between India and Sri Lanka; 

(b) if so, the details thereof; 

(c) the time by which an agreement in the Defence 
sector Is likely to be reached between the two counh1ea: 
and 

(d) the progress made In this regard so far? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) There Is no institutionalized dialogue 
for defence cooperation. However, Defence cooperation 
with Sri Lanka is conducted through the Indian High 
Commission in Colombo and exchanges of high-level 
visits, as part of Indo-Sri Lanka overall bilaleral relations. 

(b) Defence cooperation between India and Sri Lanka 
has been mainly in the area of training for Sri Lankan 
defence personnel in Indian defence training InstitutIoIW, 
flood and Tsunami related relief _istance, high-level 
defence and military related visits, ship visits and joint or 

coordinated nwtdrne .,.sroIIIng In common or contiguous 
waters, and occasional material assistance. 

(c) and (d) A Defence Cooperation Agreement 
proposed by Sri Lanka has been under the consideration 
of the GoYemment. No decieIon on lea conoIuIIon and 
sIgnatute t.a been taken by the Govemment .. yet. 

Allevl8tlon of ...... 't 

1886. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAVJOT SINGH SIDHU: 

WUI the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether an Action Aid International stuely on 
beggary In India shows that 99 per cent of men and 
97 per cent of women got into beggary due to poverty; 

(b) H so, the facts thereof; 

(c) the detlllls of the other reasons found for begging: 
and 

(d) the steps taken by the Union Govemment to 
deviate the begging In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) The Government 
is not In receipt of any study by Action AId Intematlonal. 

(b) and (c) Do not arise. 

(d) In addition to the poverty alleviation and 
employment generation schemes being Implemented by 
the Government of India, the Ministry of Social Juatice 
and Empowennent is also implementing various schernee 
for the weHare of vulnerable eectIon8 of aociety 1.11. older 
persoIW, disabled, street children, drug addicts in order 
to remove the need for their taking up the practice of 
beggary. These schemes are listed below:-

(i) All Integrated Programme for Older Persona. 

(Ii) Scheme to Promote Voluntary ActIon for Persona 
with DIsabilities. 

(III) An integrated Programme for Street Chlklren. 

(Iv) Prevention of AlcohOlism and Substance (Drugs) 
Aba.e. 
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Parttotpatlon In ParI. Air Show 

1867. KUNWAR MANVENDRA SINGH: Will ~he 

Minister of DEFENCE be pleued to state: 

(a) whether the Hlndustan Aeronautics Umlted (HAL) 
has participated In the Paris Air Show In June, 2006; 

(b) if so, the extent of SUCC888 achieved by HAL in 
attracting foreign investorslbuyers at the Air Show; and 

(c) the other benefits, If any, accNed to the HAL by 
participating in the Air Show? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 

, HANDlQUE): (a) Yes, Sir. 

(b) The products displayed by Hlndustan Aeronautics 
Limited (HAL) at the Paris Air Show generated keen 
interest among several participants and HAL had detailed 
business interactions with various Industry members, 
collaborators and associates. 

(.c) The programme of HAL drew attention from major 
intemational aerospace companies and many of them 
showed interest to collaborate with HAL In high technology 
areas. 

{Transl8tion} 

Railway Projects 

1868. SHRI NARENDRA KUMAR KUSHAWAHA: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether several projects to be executed by the 
Railway are running behind the schedules; 

(b) whether the Railways has made anyaaseaement 
about the cost overrun of these projects; 

(c) if so, the details thereof; and 

(d) the corrective measures taken/proposed to be 
taken for timely completion of Railway projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): {a) No, Sir. 

(b) Does not arise. 

(c) and (d) Ongoing railway projactl are progreaslng 
u per the avallablUty of funda on year to year tlMla. 
Ongoing railway projects undergo coat eecaiatlon on 
account of various reasons like change In the standards 
of construction & technology, scope of work, Inflation, 
etc. In the absence of aasured availablHty of matching 
funds at the time of taking up of a project, time and cost 
overrun are not feasible to be evaluated. 

(e) Efforts are beil1g made to generate non-budgetary 
resources to expedite completion of the ongoing projects. 
A number of initiatives haVt been taken for getting 
additional resources through Public/Private Partnership, 
coat sharing with State Govemments, funding through 
Ministry of Defence, National Rail Vikas Yojana and 
additional funds for National Projects. Remote Area Rail 
Sampark Yojana has also been announced in the interim 
Budget 2004-05 which envisages investm'"' of Rs. 20,000 
crore in five years on new line and gauge conversion 
project. taken up primarily on socio-economic 
considerations. Funds for the Yojana are, however, yet 
to be tied up. With all these initiatives, the ongoing 
projects are expected to be completed within a period of 
about five years. 

{English} 

ISRQ-DRDO Project for Air Space Survelll*1ce 

1869. SHRI ASADUDDIN OWAISI: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of DEFENCE be pleased to state: 

<a) whether the jOint ISAO-ORDO project to 
commission surveillance over country'_ alrap808 Is ruming 
behind schedule; 

(b) if so, the reaaons therefor; 

(c) the time by which the said project .. likely to be 
completed; and 

(d) the steps taken or being taken by the Govemment 
to ensure safety to airspace? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) DRDO has undertaken a 
programme for satellite based ~urvelllance and 
reconnaissance (S88) for ground surveillance. Programme 
is In advanced stage of development and Is planned to 
be completed by January 2007. Validation of Technologies 
has taken more time than anticipated. 
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(c) The project II likely to be c:ornpt.ted by Jll'luary 
2007. 

(d) Adequate IUrveillance meuuree exist for ensuring 
safety to airapace. 

Financial .. eletanoe to VOaINGOa tor 
Handicapped Penon. 

1870. SHRI G. KARUNAKARA REDDV: Will the 
Minister of SOCIAL JUSl1CE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Union Government provlclel grantI 
and assI8tance to VOaINGQs working for the handicappted 
persona; 

(b) if so, the financial usistance provided to the 
various voluntary organizations (VOs) non-governmental 
organizations (NGOs) during the current year, State-wise; 

(c) whether the Union Government has received 
complaints against the management of certain VQslNOOs; 

(d) If 10, the delalil thereof; and 

(e) the action takenlto be taken by the Unlcm 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (8) Vea, Sir. 

(b) State-wlae detaIII of fInancI8I UIistance In the 
form of grant-In-aid provided to vartoua VOIINGOs under 
various IChemes of this MInistry and the National Truet 
for the Welfare of Peraona with Autism, Cerebral Paley, 
Mental Retardation & Muttlple DiMbIed, tin 31.7.2005 
during the current year are given In the enclo.ed 
statement. 

(c) No, Sir. During the current year no complaint 
against the management of any VOINGO has been 
received. 

(d) and (e) Does not arlle. 

SI81t1-wiss gmnf in IIid I'IIIN8tId to 1M NGOw'VC:M dutIng 2005-06 (upto 31.7.2005) untitIr DtItIntapl DisMJItId 
~Hon SchtImtI (DDRS), St:/ItH'M 01 ~ to Df6aHtKI PMIons lor ~ AA* ~ 

(ADIP SchtlfT1tl) snd N.fionIII TlWf St:I¥fM of CommunHy &s«i c.rtJ GillrlfB Trtllning SchtImtI lind 
SIll. Not:MI AgtJncy tAnh ScMtn. (SNAC CtInttw) 

(Re. in a.c.) 

SI.No. Name of the State DDRS ADIP Community SNAC 
Scheme Baaed Care Centree 

give,.. Training 
Scheme 

2 3 4 5 6 

1. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 

2. Andhra Pradesh 276.01 76.00 0.98 0.12 

3. Arunachal Pradelh 0.00 0.00 0.00 0.12 

4. Assam 10.48 0.00 0.00 0.00 

5. Bihar 52.16 0.00 0.98 0.00 

6. Chandigarh 0.00 0.00 0.00 0.12 

7. Chhattisgarh 0.00 0.00 0.00 0.12 
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1 2 3 4 5 6 

8. Oadra and Nagar Haveli 0.00 0.00 0.00 0.00 

9. Daman and Diu 0.00 0.00 0.00 0.00 

10. Delhi 47.24 0.00 0 .• ' 0:12 

11. Goa 7.02 0.00 0.00 0.12 

12. Gujarat 10.42 0.00 0.00 0.12 

13. HafyIna 31.10 0.00 0.00 0.00 

14. HIm8chaI Pradesh IU9 0.00 0.00 0.00 

15. Jammu and Kuhmtr 1.14 0.00 0.00 0.00 

16. Jharkhand 3.98 0.00 0.00 0.12 

17. Kamataka 88.64 C.OO 0.00 0.12 

18. KeraJa 87.92 0.00 0.98 0.12 

19. Lakshadweep 0.00 0.00 0.00 0.12 
20. Madhya Pradesh 16.70 0.00 0.00 0.12 

21. Maharuhtra 23.53 0.00 0.00 0.12 

22. Manlpur 11.12 0.00 0.00 G.l2 
23. Meghalaya 12.26 0.00 0.98 0.12 

24. Mizoram 10.34 0.00 0.00 0.12 
25. Nagaland 0.00 0.00 0.00 0.00 
26. OrIssa ~7.60 0.00 0.00 0.12 
27. Pondicheny 0.00 0.00 0.00 0.00 
28. Punjab 44.29 0.00 0.00 0.00 
29. Rajasthan 15.86 0.00 0.00 0.12 
30. Slkklm 0.00 0.00 0.00 0.12 
31. Tamil Nadu 81.39 0.00 0.00 0.12 
32. Tripura 6.79 0.00 0.00 0.00 
33. Uttar Pradesh 123.55 0.00 0.00 0.12 

34. Uttaranchal 2.91 0.00 0.00 0.00 
35. WestBeng.l 23.34 0.00 0.00 0.12 

Total 1034.44 75.00 4.90 2.64 
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ClMlrglng of .,.. Chqee from RatIred ......., .... pIa,-
1871. DR. K.S. MANOJ: 

SHAIMATI P. SATHEEOEVt: 
SHRI P. KARUNAKARAN: 

Will the Minister of RAILWAYS be pIeaaed to state: 

(a) whether the Railway Hoapitala charge Re. 2fj/. 
per day as diet chargee from the retired employees who 
hold Medical Card for free tre3tment; 

(b) if so, the reasons theNfor; 

(c) whether the Rallwaya would oonaIder to provide 
free diet to the retired employees who are admitted In 
the Railway Hospitals for treatment; and 

(d) if 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. The diet 
charges in Railway HospItal applicable to Retired Railway 
Employeed Uberalleed Health Scheme card hoIder8 range 
from Rs. 22.5(, to Rs. 57 per day. 

(b) to (d) Retired Railway Employees LlberaJiHd 
Health Scheme and card holders are entitled for free 
medical treatment at par with serving Railway employees. 
Both, Group '0' serving Railway employees as wall as 
Retired Railway Employees UberaII8ed Health Scheme 
card holders whose basic pay Is below Rs. 4000/. are 
entitled for .fr.t8 diet, and thoee who are above it have to 
pay charges for hospital dIei" which varies depending upon 
the salary/amount of money depoeIted by RetiNd Ralway 
employee while joining the Retired RaIlway E~ 
Liberalised Health Scheme. No revision In this policy Is 
contemplated. 

rrlWl8llllbn, 
IIocIemI8IIIIon of RIIItw.y ltIItIona 

1872. SHRI BRAJESH PATHAK: 
SHRI HAAtKEWAl PRASAD: 

WII" MinIater 01 RAILWAYS be pIe.ld to ...... : 

(a) the funda aIIocIItId for the modemiaatIon of railway 
stations In the country particularly In Uttar PradHh during 
the last thnNt years and the current financial year, zone-
wIae; 

(b) the .mount propoeed to be IpeI'It on each raaway 
atallon, ~ 

(c) the targeIB fixed for modemiaatIon regaldlllg the 
railway IIdon8 where the WOf1( Ie going on; 

(d) whether the teak of modemiaatlon would be over 
during the current financial year; 

(e) if 10, the detail u.r.ot; and 

(f) If not. the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The RaDway 
Budget II prepared RaIlway zonewlle and not State-
wiae. Hence the fIgurea of dotmenl made In the Railway 
Budget for Uttar PradNh cannot be aegregated. AI Uttar 
PradeIh II • lahty large State, ther8 lie 5 zonal Railwaya, 
viz., Eilat Central, Northem, North Central, North Eaatem 
and WHt Central Ratlwaye, which 88fVe the State. 
SImilarly, It is not poaI)Ie to work out the figu,. of 
aItdmInt for NOh ~ RIIway IIIIIIIon etnce number 
of wotb for proviIIon of pa ••• nger amenltiea at varloua 
atatlona .. ctubbed on the but. of vatIoua categories 
I .. typea 01 ....... prlp ••• ", RtIIIwy ZoneIDIvIaIon 
WldIr wtti'I Ihe atatIoIw filii etc. The Budget doIment 
made for the Plan Head ·Pu..... ArnenItiea' ~ 
Demand No. 18-Ae1et1, aoqllllitton conatructlon & 
repiIIcement to .. IndiM Railways, m ....... and actual 
expenditure Incurred during 2002-03, 2003-04, 2004-05 
and 2005-08 II ahown In the table below: 

(In Re. Crore) 

Railway 2002-03 2003-04 2004-05 2OOS-06 

B.E. A.E. S.E. A.E. S.E. A.EJ S.E. A.E. upto 
(Prov.) J1.N (Approx.) 

2 3 4 5 8 7 8 9 

Central 24.01 28.87 16.33 19.32 11.oe 15.38 10.79 3.33 

Eastern 34.08 20.28 15.67 9.12 22.19 12.48 20.85 1.54 
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Northem 

North Eastem 

Northeut Frontier 

Southem 

South Central 

South Eut.m 

Westem 

East Central 

East Coast 

North Central 

North Westem 

South East Central 

South Westem 

West C.ntral 

M.tro 

Total 

2 

23.59 

19.86 

19.68 

17.00 

16.77 

19.88 

23.53 

2.61 

200.00 

3 

19.39 

12.40 

16.88 

20.47 

18.11 

14.47 

24.72 

4 

28.87 

7.82 

9.91 

25.33 

8.57 

12.14 

30.47 

19.25 

4.97 

4.63 

7.61 

6.68 

5.71 

1.69 

1.92 0.65 

175.12 206.00 

(c) and (d) There are more than 800 railway Matlone 
on Indian Railways. Upgradatlonlrenovationlmodemlaatlon 
of railway stations is • continuouaprocH. and the ..... 
is undertaken .very year In accordance with the laid· down 
norms based on traffic growth and inter·se prloritIe8. A 
large number of new works is sanctioned every year for 
various stations and these along with other 'works In 
progress' under Plan Head 'Passenger Amenities' are 
exhibited In the Works Machinery and Rolling Stock 
Programme, Part II presented every year in the Parliament 
along with Budget documents. In addition, Improvements 
at stations are also carried out as a part of Doublings, 
Traffic Facility works, Gauge Converaions, Computerlutlon 

etc. under relevant Plan Heads. Since this is a continuous 
process, a general target cannot be bed. 

(.) and (f) Do not arise. 

15 

27.38 

8.03 

14.60 

20.04 

16.83 

8.18 

14.57 

13.91 

3.55 

4.39 

6.50 

5.23 

3.94 

7.42 

8 

24.87 

9.30 

12.18 

21.75 

13.68 

9.22 

26.23 

33.47 

4.30 

4.25 

3.43 

10.06 

4.49 

2.79 

1.38 1.80 

181.19 215.05 

1 

27.78 

10.15 

11.88 

20.89 

41.36 

1.00 

18.42 

19.88 

4.18 

6.11 

8.75 

8.37 

4.87 

7.22 

0.60 

222.78 

8 

21.83 

9.25 

12.52 

17.83 

1a32 

9.29 

25.31 

31.93 

8." 
8.24 

4.58 

12.25 

10.28 

3.80 

3.48 

222.16 

Pure .... of HelIoopWa from USA 

5.64 

1.81 

2.89 

4.64 

8.12 

2 .• 

1.89 

2.69 

1.10 

1.06 

1.17 

2.36 

1.41 

1.62 

o 

41.83 

1873. MOHO. SHAHID: Will the MIniIIer of DEFENCE 
be pIeued to state: 

(a) whether the Sea King hellcopt .... Imported from 
USA are In a decrepit concltlon; 

(b) If la, the details thereof and the It8pI taIcen by 
the Govemment In this regard; 

(c) whether there II any propouI to Import spare 
parts for their repairs; 

(d) If so,the details thereof; 

(e) whether there II any propoeal to purchase DeW 
S.a King helicopters; and 

(f) If 80, the details thereof? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (-> The Sea King helicopters have not 
been procured from the United States of America (USA). 

(b) Does not arise. 

(c) and (d) Spare parts are being Imported from 
MIs Wasteland Helicopters Umited, United Kingdom (UK) 
and other authorized firms from the UK for repairs of the 
Sea King helicopters. Some of the special parts are being 
sourced from USA under the Foreign Military Sales 
programme. 

(e) No, Sir. 

(f) Does not arlle. 

(English] 

Expenditure on Publicity and Media 

1874. SHRI JASHUBHAI DHANABHAI BARAD: WYI 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the detail, of the expenditure incurred on Media 
and Publicity by the Union Govemment during each of 
the last three years especially in Gujarat State; 

(b) whether the expenditure on Media and Publicity 
during the year 2004-05 was more than the budgetary 
provision; 

(c) if so, the reasons therefor; 

(d) whether there has been any diversion of funds to 
meet the extra expenditure; 

<e) jf so, the details thereof; and 

(f) the action the Govemment propole8 to take in 
this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF cUt TURE (SHRI 
S. JAIPAL REDDY): (a) to (f) The Infonnatlon Ie being 
collected and will be laid on the table of the Houae. 

Growth In P.....,ger Traffic of IA and .AI 

1875. SHRI GANESH SINGH: WUI the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the percentage of growth noticed in puanger 
traffic of IA and AI during MCh of the Iut three yeara; 

(b) whether the targets set for 2004-05 have been 
achieved; 

(c) If not, the reuons therefor; and 

(d) the 8teps taken by the Union Govemment to 
achieve the targets In future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) During the 
last th,.. yeIII, the percentage growth In paaaenger traffic 
of Indian Airlines and Air India is .. under:-

Year • 
2002 

2003 

2004 

Air India 

2.65% 

3.00% 

20.07% 

Indian Airlines 

-4.21% 

9.47% 

21.00% 

(b) and (c) The revenue targets set for 2004-06 have 
been achieved. 

(d) Govemment renders all reqUired IUppOrt to the 
airlines for them to achieve the targets. 

Inftltndlon In KMhmlr 

1876. SHRI KINJARAPU YERRANNAIOU: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Win the Mlnleter of DEFENCE be pleaMd to etate: 

(a) whether the infiltration attempIa In ~mlr have 
increased since May, 2005; 

(b) if so, whether a large scale infiltration by militants 
through the Line of Control (LaC) In Guru and Muehkoh 
sectors took place recently; 

(c) If 10, the details aJongwtth the number of mHitants 
killed in encounter; and 

(d) the measures taken by the UnIon Government to 
curb cross border terror1sm In Jammu and Kashmir? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yea, Sir. 
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(b) land (c) There have been attempts by tetTOrist to 
infiltrate In the Gurez Sector In June/July, 2005. The 
infiltration was Intercepted by the Anny and 15 dead 
bodies of terrorists were recovered along with a large 
quantity of war like stores. 

(d) The current strategy adopted by the Anny to 
tackle cross border terrorism in Jammu and Kashmir 
incorporates an integrated counter Infiltration strategy, 
relentless operations in the hintertand and winning the 
'hearts and minds' of the local populace. The Anny, in 
conjunction with other intelligence and aecurlty agencies. 
continually reviews its strategy to deal with terrorists to 
ensure that Infiltration is further minimized and violence 
levels in J&K remain under check. 

Deployment of Attendant. at Hlatorlcal Monurnenta 

1877. KUNWAR MANVENDRA SINGH: Will the 
Minister of CULTURE be pleased to state: 

(a) the details of historical monuments in the country 
which are being looked after by the Archaeological Survey 
of India (ASI); 

(b) the number of attendants deployed by the ASI at 
theea monuments; 

(c) whether the number of attendants deployed at 
these monuments Ie conaidered to be sufficient for 
properly discharging the duties and responsibilities 
assigned to them; 

(d) if not, whether any assessment has been made 
in this regard; 

(e) if so, the detalla thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAl REDDY): (a> There are 3660 centrally protected 
monuments/sites under the jurisdiction of Archaeological 
Survey of India. 

(b) There is a regular strength of 3450 monument 
attendants who are performing watch and ward dutIe8 In 
the centrally protected monuments/sites. 

(c) to (f) No, Sir. As the number of attendM&sare 
not sufficient, ASI has er.~aged 789 private security 

guards for deployment' In selected rnonumenIs. In adcItIon 
CISF has been deployed at TaJ Mahal and Red Fort 
(165 personnel at Taj Mahal and 294 pal'lOnnel for Red 
Fort), besides engaging State Police personnel (100) in 
some of the site museums. 

fTmnslstionJ 

Pre Md Poat-Matrlc Scholarehlp ScMIIIH for SCa 
Md OBC. Studenta 

1878. SHRI G.V. HARSHA KUMAR: 
SHRI SRI CHAND KRIPLANI: 
PROF. CHANDER KUMAR: 
SHRI DUSHYANT SINGH: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a> the financial assistance allocated and reIeaaed 
under pre and poet-metric IChotarIhIp schemes to SC 
and OBC ...... during 2005-08, StateIUT -wllNt; 

(b) whether there is a demand from cifterent State 
GovemmentsIUT Administrations to Increase the financial 
assistance under the said schemes; 

(e) If so, the details thereof and the reaction of the 
Union Government thereto; 

(d) whether the Union Govemment proposes to link 
the scholarship amount being given to SCIOBC students 
with the price Index; 

<e> If so, the detaHs of the repreaentatlonalrequests 
received from various organizations/public representatives 
in this regard; and 

(f) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOQAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGAOEESAN): (8) (I) Under the Poet 
Matrlc SchoIarahip (PMS) Scheme for SCheduIed~Caates, 
100% expenditure on the scheme, over and above the 
committed HabIIIty of the States, is met, by the Central 
Government. Aa such, no formal aIocation for various 
StateslUTs is made. A statement giving the State/UT-
wise Central assistance released on adhoc buis during 
2005-06 is enclosed. 
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(ii) The pre~matrlc scholarahlp scheme of the 
Ministry Is available only for those children 
whose parents are engaged In unclean 
.jQCUpationa like flayers, tanners and ICaVWlgln. 

(iii) Under the Pre-Matrlc and Post Matrlc 
Scholarship schemes for OBCs, there is no auch 
State-wise allocation and following ImOUflt has 
been rele8Hd during 2005-06. 

(Rs. In Lakh) 

SI.No. Name of Pre-Matric Post-Matric 
St.telUT Scholarship Scholarship 

1. GuJ.rat 280.30 344.12 

2. Uttar Pradeah 234.04 633.n 

(b) .nd (c) During the ye.r 20()6.()6, the demands 
from difterant State. or Central U8I8tanoe under the PMS 
scheme for Scheduled Caat88 has considerably gone up. 
Since these derMndI .ra based on MtImated coverage 
of the scheme, the MlniIby haa asked reepecttve Stale 
Governments to jU8tifV their denwldI. 

In case of Pre-M.trIc and Post-Matric Scholarship 
for OBCs, no suCh dem.nd has been received from 
Stat,slUTs during the current year. 

(d) to (f) The 'SCIST Parliamentary Forum' in their 
memorandum submitted to the Hon'ble Prime Mln .. r In 
March 2005, had recommended to link the quantum of 
schol.rship given under the Post-Matrlc Schol .... hip 
scheme for SC students with the price Index. As the 
M.lnten.nce Allow.nce under PMS Scheme w.s 
increased w.e.f. 1.04.2003, it is not proposed to revile 
the norms. 

CM1ha11y SponsofrJd ScII6mtJ 01 PotIt Mslric Scho/M'6IIjJ 
lor SC studtlnls---CBnl B8SisIM1CtJ taItMs8d duIing tht1 

jlfMr 2005-06 l1li dilM 

SI.No. State (Rs. In lakhs) 

2 3 

1. Andhr. Pradesh 2797.00 

2. Assam 158.00 
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1 2 3 

3. Chhaltisgam 628.00 

4. Goa 3.00 

6. Gutarat 400.00 

e. Haryana 458.00 

7. Himachal P ...... h 60.00 

8. Karnataka 1152.00 

9. Kenda 424.00 

10. Madhy. P~ 852.00 

11. Maharuhtra 1806.00 

12. Manlpur 24.00 

13. Meghalaya 1.60 

14. Rajasthan 830.00 

15. Tamil Nadu 1322.00 

18. Trtpura 82.00 

17. Uttar PradMh 3922.00 

18. Uttaranchal 169.00 

19. WMt Bengal 1230.00 

20. DarMn and Diu 0.50 

21. Pondlcherry 30.00 

Total 18015.00 

Coneumptlon of D .... 

1879. DR. M. JAGANNATH: 
SHAI E. PONNlJ8WAMY: 

wm the Mint8ter of RAILWAYS be pIeued to state: 

(a) the estIm.ted conaumptlon of die .. 1 by the 
RaiIwaya per year; 

(b) the 8ddII6oNII -.nount IIDty to be ..-m by the 
Railways due to the recent Inc ...... In the priceI of diesel; 
.nd 

(c) how the ReIw.ys propoH to meet the said 
addItionIII dieIeI expenaet? 



303 AUGUST 4. 2006 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The Railway conaume 
around 2.09 million k1lolltre of dl .... 011 per year. 

(b) Additional amount likely to be spent II ...... 
at Rs. 325 cr. 

(c) It will be the endeavour of the RaIlway to abaorb 
the Impact by Increased productivity thereby maximizing 
eamlngs. 

Ran Pro)ecta of U.P. 

1880. SHRI HARIKEWAL PRASAD: WIll the Mlnlater 
of RAILWAYS be pleased to etate: 

(a) the details of the rail projecte received from the 
Government of Uttar Pradesh during each of the last 
three years; 

(b) the steps taken by the Railways thereon; 

(c) the details of the survey conducted for expanelon 
of rail network In Uttar Pradesh during the IaIt three 
years; and 

SI.No. Name of the Project 

1 2 

New Una 

1. Bhind to Mahoba via Oral 

2. Bhlnd to Harpalpur via Oral 

3. Aligarh to Jhlnjhak via Slkandrarao and Malnpurl 

4. Golagokaran Nath to Shahjahanpur via Mohammadl 

5. Paniahwa to Tamkuhl Road 

6. Anandnagar to Kap~j 

7. Berhan to Elah via Shahjahanpur 

S. Shahganj to Amethl via Sultanpur 

9. Chola to Bulandshahr 

10. SambhaJ to Rajghat 

(d) the amount apent thereon during the aaId period? 

THE MINISTER OF STATE IN THE MlNISTRV OF 
RAILWAYS (SHRI R. VELU): (a) and (I» The detalla of 
lOme of the propoHII ,ubmltted by Govemment of unar 
PradMh regarding new ran projec18 In the State during 
the last 3 years .... as under:-

SI.No. Year 

1. 2002-03 

2. 2004-05 

Propoeal 

Unklng of Kanpur-Mandhana-Blthor 
rail Hne with Kanpur-Unnao-Balamau 
raDUne 

Rail link between Daurala and 
Hutlnapur and Hastlnapur to 
Bijnaur. 

Due to heavy throw forward of ongoing projects and 
conatnIInt of resources. the above proposals could not 
be taken up. 

(c) The details of aurv. conducted for expanelon 
of rail networks failing partlylfuly In Uttar Pradeah during 
lut th .... y .... and the amount IP8"l on conducting the 
8Urveys .... as under:-

Km 

3 

218 

223 

268 

67 

60 

60 

150 

110 

16 

49 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

2 

Doubling 

Palw~ to Bhute.hwar 3rd' line 

AIigaIh to Ghaziabad 4th line 

Meerut to . Saharlnpur 

Khurja-Hapur-Meerut 

G8uge ConwNlOn 

Bhojipura-PIIIbhit-Tanakpur 

Aunrlhar-Jaunpur 

Lucknow to BhoJipura via Sitapur 

(d) An expenditure of about RI. 1.20 crore has been 
Incurred on conducting the above surveys. 

Rail ProJect8 In Maha ... htfl 

1881. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: Will the Minister of RAILWAYS be ple~ to 
state: 

(a) the details of the rail projects received from 
Maharaahtra during each of the last three yeal'l; 

(b) the action taken by the Govemment thereon; 

SI.No. project 

2 

1. Yavatmal-Murtlzapur·Achalpur 
(gauge conversion) 

2. Pune-Miraj-Kolhapur (Doubling) 

3. Solapur· Tuijepur·Osmanabad 
(New lIfte} 

4. Mudkhed-Nizambad (Doubling) 

5. Mlra;-Latur (Gauge Converaion) 

3 

81 

103 

114 

93 

102 

60 

302 

(c) whether any survey has been condUcted by the 
Railway for expansion of rail networks In Maharashtra; 

(d) If eo, the amount spent thereon during the said 
pertod? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The details of 
each and every demand received regarding new rail 
projecta Is not maintained. Howev.r, demMdl have been 
received regarding new propGUIa for New linea. Gauge 
Convel'lionl and Doub/lnga In Maharaahtra during the 
last 3 yeal'l, the detalll of which are as under: 

3 

Survey for gauge conversion of Achalpur-Murtizapur· 
Yavatmal. Pulgaon·ArvI (225 lerna) completed. 

An updating survey for Pune-Mlraj-Kolhapur doubling (328 
lerna) taken up. 

Survey for construction of a new BG line from Solapur 
to Osmanabad via TulJapur (60 km) taken up. 

There is no proposal for doubling of thle line. However, 
gauge convel8lon of MuclctMld-NiZM18bed completed. 

Wort< being progrIIHd it .phase •. Kurduw"'Pandharpur 
(52 km) and Latur-lalur Road' (33 krna) completed. In 
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1 2 

6. AdHabad to Gadchiroll via 
Rajura (190 km) new line 

7. Pandharpur-Lonand (146 kin) 
new line 

8. Guhagar (Chiplun) Lonand (150 
kin) new line 

9. Bodhan to Dlglur (136 kin) new 
line 

10. Jalna to Wahim (155 kin) new Rne 

11. Shegaon to Jalna (110 Ian) new line 

12. Udgir-Bodhan-Degloor (100 Ian) new line 

13. Bodhan-BiloH-NarIi-Mudkhed-
ShlN~ Tajband-latur RoM 
(136 kin) new line 

14. Nanded-Loha-~ed 

(85 kin) new line 

15. Loha-Ahmedpur-Chakur-Latur 
Road (186 Jem) new line 

16. Loha-Kandhar-Mukhed 
(90 kin) new line 

17. Dharmabad-BIIoIi-Digiur 
(65 krn) new Nne 

18. Mudkhed-Kachlgucla 

19. 

20. . Wardheo-Ya~PuMd-
Handed new h (280 kme) 

.. 
III Q H.. lOB 

3 

Kurduwadl-Latur eectIon baIIut 18 being prcMded by State 
Government under -Employment G .... Scheme-, but 
the progrea II extremely 1Iow. Work hal ~ been taken 
up belween MIraj-Pwldharpur.OwnIII progr8I8 Is 48%. 

(6) to (17)· The suggested ,.-way IneI would be about 
1500 IcmI In length coaling not leu thM AI. 5000 crore. 
There Is heavy throw forward of ongoing proIecta requlrtng 
over Ra. 48000 crore for ~ n.:.~ of 
reeourcee II limited and In IUCh a 1CeMIio, tMIng up new 
projecIa may not be ...... for the prtIenI. 

On Mudkhed-Kachlguda .ection, gauge conv.ralon of 
~-been~Mdnowa 
Broad Gauge line Is avllllable from KachIguda to Mudkhed. 

8ufwy completed. 

UpdatIng aurvey ..... up. 
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2 

21. Dhanu-Naslk new line (168 kms) 

22. Pachora-Jamner gauge converaiGn 
(104 kms) 

23. Konken Railway connection to 
Kolhapur via Nandgaon (211 kms) 

24. Puna-Nagar-Null< new Rne 
(226 luns) 

25. Puma-Khandwa gauge conversion 

26. MandaJ-Dhuie-Shlrpur-lndcn & 
Manmad Sillod (new line) 

27. Panvel-Pen-Roha (78 km doubling) 

(d) The approx. expenditure on the above 8UIWjII 
during the last 3 years Is about Rs. 39 lakh. 

Completion of ReIhNy Projecta 

1882. SHRI NfKHIL KUMAR CHOUDHARY: WI! the 
Minister of RAILWAYS be pleued to .. : 

(a) whether the Railways are executing lome 
strategically Important projects through Defence fundi; 

(b) if so, the details thereof; and 

(c) the time by which these projects are UkelV to be 
compfeted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Y., Sir. 

(b) The following projects are being executad through 
Defence funds:-

(i) Saharsa In.-Forbelganj .nd Sakrl-Laukaha 
Bazar-Nlrmall 

(ii) Gauge conversion of Senchoa-SHghat. 

(iii) New line from KoIayat-Phalodi. 

(c) Kolayat-Phalodl new line Is targeted for completion 
during 2005-06 and Senchoa-Slighat gauge conversion 

Scheme 

1. Scholarship/Fellowship 

2. Specified Performing Art projects 

3. Sangeet Natak Akademi 

3 

during 2008-07. No target hu been fIMd lor completion 
of Saharu In.-F~ and ~ Bazar-
NiImaII gauge convelWlon. 

/EngI/tIII/ 

..... DtIoIt of IndIM C .... c.t ......... o.noe 
1.. SHRI PRALHAO JOSHI: WI! the ........ of 

CULTURE be pIMIed to ... : 

(a) 'lle ta.me epent by the Gowrnmn towardI the 
Plomolan of Inclan et.eicIII MuIIc and DIInce duftng 
each of the .... ttne YMI'8; 

(b) whether the Government hu drawn up • ICheme 
of aeIecIIng top HInduItanI and 0Iher fomw of cl.nlcal 
mueic artieII .. .rt .-nbuIadort and MndIng them to 
different countriee of the workI for popuIMzJng indian 
claaical mueic .. over the world; and 

(e) If 10, the details the..ot? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAlPAL REDDY): (.) FundlIpenI tawMiI ptaIlIDlion 
of Indian CI .. 1ica1 Mueic and Dance under v.rloua 
achemee during the lilt thNe YNII .... .. under: 

(AI. In 1akhI) 

2002-03 2003-04 2CJ04.05 

90.48 102.00 104.84 

862.67 847.43 880.00 

1174.72 1388.62 1114.71 
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(b) No, Sir. 

(c) Does not arise. 

Jllpur Airport 

1884. SHRI DUSHYANT SINGH: 
SHRI KAILASH MEGHWAL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is any proposal to upgrade Jaipur 
Airport as an international airport; 

(b) if so, the details thereof; 

(c) the funds earmarked for the purpose; and 

(d) the further steps taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yee, Sir. 

(b) to (d) Appropriate decisions are being taken 
through inter-ministerial consultations. A new world cIua 
International Terminal Building alongwlth parking apron, 
aerobridges, escalator, conveyor belts an~ car parking 
etc. is planned al Jaipur Airport. A tum of As. 94.87 
crores is to be spent in the next three years. The work 
is likely to be completed by March, 2008. 

Agreement with Rail VIlma .... Igam Utd. 

1885. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Rail Vikas Nigam Ltd. (RVNL) has 
signed any agreement for the development of 
Infrastructure in Oriss8 Including the construction of 
Haridaspur-Paradeep Line; 

(b) jf so, the details thereof; 

(c) whether the Road connectivity from Paradeep to 
Keonjhargarh has also been included in the said propouI; 

(d) if so, whether the private sector undertakings are 
also involved in the Special purpose vehicle which Is 
part of the agreement with "VNL; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a), (b), (d) and (e) A 
Memorandum of Understanding (MoU) has been signed 
on 24.05.05 among RaU Vika8 Nigam Umited, Government 
of Orissa, Paradlp Port Trust, MI.. ease' Mining & 
Industries Limited, Mis Rungta Mines Umlted and Mis. 
Jindal Steel & Power Limited for Implementation of 
Haridaspur-Paradip new broad gauge rail line project by 
forming a project specific Special PUfP088 Vehicle (SPV). 

(c) No, Sir. 

All India Radio St8tlon at Bhllgalpur 

1886. SHRI SUSHIL KUMAR MODI: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government propoeea to increase 
broadcasting capacity of All India Radio Station, 
8hagalpur; 

(b) if 80, the extent to which It 18 likely to be 
Increased; and 

(c) the details of programmes being broadcut at 
p .... nt by the said Radio Station to encourage local 
culture, health, education and agriculture? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) Doea not ariM. 

(c) All India Radio, Bhagalpur broaclcasta various 
programmes to promote local culture and related issues 
of heeIth, education and agriculture, as detailed In the 
enclosed Statement. 

s.1WIIwtI 
DtWIIs of Pmg"""",. 

I. AGRICULTURE 

1. Khet·Khalihan (5.55 A.M. to 8.00 A.M. Dally) 

2. Khetl-Grihasthl (6.00 P.M. to 6.30 P.M. Dally) 
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II. HEALTH 

1. Swasthya Charcha (6.40 A.M. to 6.45 A.M. Dally) 

2. Hamara Swaathya (7.45 P.M. to 8.00 P.M. on 
Friday) 

III. CULTURAL 

1. Gram Jagat (6.30 P.M. to 7.00 P.M. Dally) 

2. Lok Geet (12.50 P.M. to 1.05 P.M. Dally) 

3. Lok Rang (1.00 P.M. to 1.30 P.M. on Thursday) 

4. Hamari Dharohar (9.30 P.M. to 10.00 P.M. 
Tuelday) 

5. Halchal (6.55 A.M. to 7.00 P.M. Daily) 

6. Inse Miliye (7.45 P.M. to 8.15 P.M. Monthly) 

7. Hamare Prayatan Sthal (7.45 P.M. to 8.15 P.M. 
Monthly) 

8. Ghar Angan (1.30 P.M. to 2 P.M. on Monday & 
Wednesday) 

9. Narl Lok (1.30 P.M. to 2.00 P.M. on Tuesday, 
Thursday & Friday) 

IV. EDUCATIONAL 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

1. Bal Manjusha (3.20 P.M. to 3.50 P.M. on 
Sunday) 

2. IGNOU (4.00 P.M. to 5.00 P.M. on Sunday) 

Projects 

2 

Provision of 5th line Western Railway 

5th & 6th Hne between Kurta-Thane 

Borivall-Virar Quadrupling 

Optimization of Western Railway 

Optimization of Central Railway 

Optimization of Harbour line 

3. Ywa Vanl (5.00 P.M. to 5.30 P.M. Dally, except 
Sunday) 

/EtPi8hj 

Modeml .... on of S~n Trwu!pOI't Syatem 
In Mumbal 

1887. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of RAILWAYS be pleued to state: 

(a) whether the Government II conllderlng to 
modernize the auburben Government Tran.port lyatem 
In Mumbal; and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Y.s, Sir. The 
modernization of the Mumbal suburban transport system 
has been taken up under the Mumbal Urban Tranaport 
Project (MUTP). The 'Road Component' and 'RaU 
Component' of MUTP are being executed by the 
Govemment of Maharashtra and Mumbal Rail Vlkaa 
Corporation respectively. 

(b) At present MUTP Phase-I of 'RaIl Component' of 
MUTP twa been sanctioned at a COlt of Ra. 3126 cront. 
It IncIudee Reeettlemant and RetwbIIIIdon 01 6,167 Project 
Affected Households (PAHI) at a COlt of RI. 290 crore, 
Infraatructure works coating Rs. 1478 crore and 
procul'lr1*1t of rolHng atock at a coM of RI. 1369 crore. 
The detalI of Rail projects being executed under MUTP 
Phas8-1 are shown In the enclosed Statement. MUTP 
Phase " Is at the proposal stage. 

Cost (Rs. In crore) 

3 

59.00 

186.00 

438.00 

SO.OO 

100.00 

20.00 
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2 3 

7. Direct Current to Altemating Current Conv..-Ion 380.00 

8. Vlrar Car Shed 73.00 

9. Electric Multiple Unit Procurement/manufactural 1359.00 
retrofltment 

10. Electric Multiple Unit Maintenance facHItie8 84.00 

11. Stabling lines for Electric Multiple Units 49.00 

12. Procurement of Track Machines 31.00 

13. Technical Assistance 40.00 

14. Resettlement & Rehabilitation 280.00 

15. Capital Expenditure for setting up of Mumbel Rail VlW Corporlllion 8.00 

Total 

Con .. rvatlon of HerItage S .... 

1888. SHRI GANESH SINGH: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the UNESCO has expretHd cencem 
over the conservation of World Heritage SIteI (WHS) In 
India; 

(b) if 80, whether the UNESCO hu caJIed for grNler 
ASI role in the maintenance of WHS; 

(c) if so, the steps taken by the ASI In this regard; 

(d) whether any team of UNESCO has visited Incla 
recently to inspect the WHS; 

(e) if so, the details of the report submitted by the 
said team; and 

(f) the steps takan by the Union Govemment the...on? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) Yes, Sir. As a follow-up action to the 
recommendations of the World Heritage Committee in Its 

3126.00 

28th .eaeIon held In Suzhou, ChIna, • two-member 
UNESCO million vlalted Mahabodhi Temple, Bodhgaya 
under the control of Bodhgaya Temple Management 
Committee, In connection with finalization of the alte 
management plan prepared by HUDCO, on behalf of the 
Ministry of Tourism. The Million hal recommended that 
the work on Site Management Plan may be auap8nded 
until IUCh time all neceuary condItIonI for implementation 
of the eame are in place; namely appropriate legal 
framework, controle In the buffer zone, management 
meehanl.m, etc. The Minion aleo recommended to 
explant the possibility of a long term extension of the 
MahebodhI Temple Complex Inacrlption to Include the 
cultural Iandacape identified with Lord Buddha and other 
propertlee auociated with the life of Buddha in Incla 
like, for example, S.math. 

(f) Mahabodhl Temple at Bodhgaya Is not a centrally 
protected monument. It Ie managed and maintained by 
the Government of BItw through the Bodhgaya Tempte 
Management Commltt.. conatlMed under Bodhgaya 
Temple Act, 1949. 

CulturW Eventa 

1889. SHRI PRADEEP GANDHI: WIll the Mlntlter of 
CULTURE be pteued to state: 
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(a) whether the State GovemrnenI8 a .. coneuIIed In 
chOOling cultural expoaItions for cWturat eventa In l_ 
and abroad; and 

(b) if 80, the fole played by Indian miaslona abroad 
in promoting and dlaaeminating Indian culture abroad? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (&HRI 
S. JAIPAL REDDY): (a) Consultation with State 
Governments 18 not mandatory. However, advice and 
assistance of State Governmenta is taken, as and when 
required. 

(b) Indian Mls.ions abroad are involved In 
coordinating the various cultural events In their reapectMt 
countries. 

Railway. Sh.. In Centl'lll Road fund 

1890. SHRI RAYAPATI SAMBAS IVA RAO: WIU the 
MIni8ter of RAILWAYS be p\eued to ..... : 

<a) whether the Railways have demanded to Increase 
ita share of diesel and patrol ceu to R..800-900 cro,..; 

(b) if so, the dataiI8 thereof; and 

(c) the extent to which the Government h. agreed 
to increase the Railway's share In Central Road Fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS <SHRI A. VELU): <a) and (b) V .. , SIr. Miniltry 
of Railways have approached Planning Commlseion and 
Ministry of Finance for stepping up Railways' share from 
Central Road Fund to As. 900 crore, In pursuance of 
recommendations of Seventh Report of Standing 
Committee on Railways (2004-05). 

(e) The response of Planning Commi88ion and 
Ministry of Finance to thla proposal Is awaited. 

1891. SHRI BALASHOWRY VAUABHANENI: 
SHRI IQBAL AHMED SARADGI: 

WiH the Minister of CULTURE be p\ea88d to state: 

<a) whether the Govemment has constituted Heritage 
Conservation Committee; 

(b) If 10, the juriedIctIon and ac:tMtlea thereof; and 

(c) the buIIdInge identified for COIlMfY.aion? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDV): (a) to <c) No, Sir. However, the 
Ministry of Culture propoaea to col'llltltute a National 
Heritage aIt.. commluion. Aa the preeent legal and 
InatitutIonaI framewor1< Is not adequate to addreas the 
documentation, Inventorleation and coneervatlon of bulH 
heritage In ita broadest outline, It is propoeed to constitute 
a Heritage Sites Comml88ion. The Co~ would lay 
clown broad policy guldellne8 and take ItepI to enau .. 
that such guidelines are observed. 

The mandate of the proposed Heritage Site. 
CommIeaIon II being worked out. It • expected that the 
Commiulon would: 

- tender advice to Govt. on heritage mattera. 

- frame guidIIInea in the matt ... 01 eonaeNation 
of heritage monuments and lItH. 

can study or cauae to study In important m ....... 
regarding conservation of herlage and submit 
reports to the GowNnment. 

- euggeat appropriate amendments to the existing 
heritage Iegi8latlona. 

Promotion of TMIII Abroad 

1892. SHRI S.K. KHARVENTHAN: Will the MInI8ter 
of CULTURE be pleased to state: 

(a) whether the Government is aware that TamU 
language has been declared as the clualcal language; 

(b) If 80. whether any Chairs hay. been created for 
teaching Tamil language In varioUa uniYe...... abroad 
for the promotion of the \anguIIge; 

(c) if 10, the ... thenIof; 

(d) If not, the reuonI tMreIor; and 

(e) the ... ... by the Government to crute 
Chair. for Tamlt language in varioue ~lv""iIl .. 
abroad? 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yea, Sir. 

(b) to <e) The Information Is being collected and will 
be I8Id on the Table of the House. 

Code of Conduct for lied .. 

1893. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

<a) whether the Government has any plan to lay 
down any code of' conduct of the media; 

(b) if 80, the details thereof; and 

(c) H not, the reasons therefor and the step propOled 
to be taken to make media more reaponalble? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): <a) to (c) Prasar Bharati has 
Programme and Advertising Codes which, inter-alia, 
prohibit telecastlbroadcast of any programme or 
advertisement, which contains anything obscene and 
vulgar. Doordarshan and All India Radio abide by the 
code. while telecaat~roadcastlng their programmes. 

The programmes of all Satellite Channels, when 
transmitted/retransmitted through cable television networks 
In the country, are required to adhere to the Programme 
and Advertising Codes prescribed under the Cable 
Television Networks (Regulation) Act, 1995 and Rules 
framed thereunder. The Programme Code prohibits 
carriage of such programmes In Cable Service, which 
offend good taste or decency, contain anything obscene, 
corrupt or injure the public morality or morals. 

Action for violations of the codes can be taken by 
any authorized officer ':6. SDM, OM or Commissioner of 
P~ or any other officer notified In the official gazette 
by the Central Govemment or State Govemment. 

The Central Govemment has constituted two Inter-
ministerial Committees under Section 20 of the Cable 
Television Networks (Regutatlon) Act, 1995 to look into 
the violations of the Programme and Advertising Code. 
The Govemment is also contemplating eatabllahment of 
an autonomous authority to' regulate content on TV 
channels. 

The Press in India Is free from Govemment control. 
The Pf88I Council of India (PCI) Is a statutory authority 
established for preserving the freedom of the Press and 
for maintaining and improving the standards of 
newspapers and news agencies In India. PCI has also 
set norms for Joumallatlc Ethics which, cove,.. principles 
and ethics with regard to joumallsm as also guidelines 
on reporting the specific issues of public and national 
Importance. 

The PCI takes cognizance suo moto, or looks into 
specific complaints, against obscene and vulgar 
advertisements in print media. 

12.00 ho.u" 

PAPERS LAID ON THE TABLE 

/EngHsh} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): I beg to lay on the Table: 

(1) A copy of the Coat GuaJd Seniority and Promotion) 
(Amendment) Rule., 2004 (Hindi and English 
versions) published in Notification No. S.R.O. 133 
In weekly Gazette of India dated the 19th-25th 
September, 2004, unde, sub-aection (3) of section 
123 of the Coast Guard Act, 1978. 

(2) Statement (HIndi and English versional showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in library, SiHI No. L T 242412005] 

(3) A copy each of the follOwing papers (Hindi and 
English versions): 

(I) Memorandum of Understanding between 
Mazagon Dock Urnlted and the Department 
of Defence Production, Ministry of Defence, 
for the year 2005-2006. 

[placed In Library, S. No. L T 242512005] 

(Ii) Memorandum of Understanding between 
Hindustan Aeronautics, Ltmlted and the 
Department of Oefence Production, Ministry 
of Defence, for the year 2006-2006. 

[Placed in library, StItI No. LT 242612005] 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): I beg to lay on the Table- ' 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the indira Gandhi 
Rashtriya Manav Sangrahalaya. Bhopal, for 
the year 2002-2003, along with Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the I,ndira Gandhi Rashtrlya Manav 
Sangrahalaya, Bhopal, for the year 2002-2003. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. SH No. LT 242712005J 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National School of 
Drama. New Delhi, for the year 2003-2004. 
along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wOf'klng 
of the National School of Drama. New Delhi. 
for the year 2003-2004. 

(4) Statement (Hindi and English versions) Ihowing 
r8aeons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. SH No. L T 242812005) 

... (/nmnuplions) 

MR. SPEAKER: Silence please. OtherwiM. I wiN 
adjoum the House and people will know why I am 
adjouming the Houae. 

Now. item no. 4-Shrl Sontosh Mohan Dev. 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRi SONTOSH MOHAN DEV): I beg to lay on the 
Table a copy of the Memorandum of Understanding 
(Handl and English versions) between Bharat Heavy 
Electricals Umlted and the Department of Heavy Induetry, 
Ministry of Heavy Industries and PubJic Enterprises, for 
the year 2005·2006. 

[Placed in Library. SH No. L T 242912005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R VELU): I beg to lay on the Table 
a copy of the Memorandum of Understanding (Hindi and 
English versions) between Konkan Railway Corporation 
Umited and the Ministry of RaHwaY. for the year 2005-
2006. 

(Placed In arary, SH No. LT 243012005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): I beg to lay on the 
Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
EngIWt versions) of the Central Weld Council. 
New Delhi, for the year 2003-2004. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Wakf CouncH. 
New Delhi. for the year 2003-2004. together 
with AudIt Report thereon. 

(10) A copy of the Review (Hindi and English 
versions) by the Govemment of the wor'klng 
of the Central Wakf Council. New Deihl. for 
the year 2003-2004. 

(2) Statement (Hindi and English vel'aions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed In Library, SH No. L T 243112005) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Commission 
for Backward CIauee, New DellI, for the year 
2003-2004. 

(II) A copy of the Memorandum of Aollon TIIMn 
(Hindi and English verslona) on the advlcee 
tendered by the National Commission for 
Backward Classes. New Delhi, for the y .... 
2003·2004. 

(4) Statement (Hindi and Engll8h verslona) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. SH No. L T 243212005] 

(5) A copy each of the foIowing papers (Hindi and 
EngItIh veraionI) under sub-eecdon (2) of section 
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64 of the PenOM wtth Olubllitiea (Equal 
Opportunlti .. , Protection of Right. and Full 
P~) Act, 1916: 

(I) Annual Report 01 the Chief Commi8lltoner for 
Peraons wIIh ~ for the year 2003-2004. 

(ii) Action taken Report on the recomrnendIIIIo 01 
the Chief Comrmssfoner for Persons with 
Oiublltlles for the year 2003-2004. 

[PI8ced In LInry, s.. No. LT 243312006] 

12.01 In. 

COMMnTEE ON GOVERNMENT 
ASSURANCES 

ThIrd RetMMt 
fEnIII*h/ 

SHR1 HARIN PATHAK (AhmedIIbad): I beg to present 
a copy of the Thin;t Report (HindI ..s English VMIione) 
of .. Comrntttee on Government Alsurancee, reIaIIng to 
the MInIstry of Labour & Employment on -Amendment of 
MinImum Wages Act, 1948". 

STANDING COMMITTEE ON FINANCE 

/EIII/lfllIIj 

MAJ. GEN. (RETD.) B.C. KHANOUAt (Garhwal): I 
beg to present • copy of the Tweutr .. COi1d Report on 
the Goverrvnent SecuritIee BII, 2004 (HIndI and English 
Y8I'8Ione) ~ the Sill""", CommIllee on Finanoe. 

12.Cn1'1 In. 

STANDING COMMITTEE ON PETROLEUM 
AND NAllJRAL GAS 

SIxth .............. ASPlAW 

fEnIII/tIId 
SHRI OHANUSKODI R. AlHrrHAN (T~: I beg 

to ~ a .0CJp'f e8Qh of .. following Repoda (HIndi 

(I) Sixth Report on 'Pricing of Petroleum Products'; 
and 

(U) Seventh Report on 'exploration of 011 and 
Natural 0.. including Coal Bed Methane'. 

STANDING COMMITTEE ON INDUSTRY 

fEnIIII8IJ/ 

SHRI SARVEY SATYANARAYANA (SlddIpet): I beg 
to lay the One Hundred Seventy-sbcth Report (Hindi Md 
English YM'IionI) of the Stanclng Committee on Industry 
on "The Small and Medium Enterprlsee Development BII, 
2006". 

12.02 tn. 

STANDING COMMtTTEE ON PERSONNEL, 
PUBLIC GRIEVANCES, LAW AND JUSTICE 

(I' Ninth to EIewnth ~ 

{Eng/I6h/ 

SHAt VARKALA RADHAKRISHNAN (Chlrayinkl): I 
beg to lay on the Table a copy each of the following 
Reports (Hindi and English versions) of the Standing 
Commltt.. on Personnel, Public Grievances, Law & 
Justice: 

(1) Ninth Report on the ArbItraIion and Conctlldon 
(Amendrnant) BIll, 2003; 

(2) TenIh Report on the High Court and Supreme 
Court Judges (Salart.. and Condition. of 
SeMce) Amendment 8111, 200s; and 

(3) Eleventh Report on the National Tax Tribunal 
BII, 2004. 
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eM) EvIMncee 

SHRI VARKALA RADHAKRlSHNAN (ChirayinkI): I 
beg to lay on the Table a copy eaCh of the tollo.lng 
Evidences tendered before the Standing CommiltH on 
Personnel, Public Grievances, Law & Justice: 

(i) Evidence on the NInIh Report on AtbitI'IIIion and 
Conciliation (Amendment) BIU, 2003; 

(ii) Evidence on the Tenth Report on HIgh Court 
and Supreme Court Judges (Salarl.. and 
Conditions of SerYIce) Amendment &II, 2005; 
and 

(iii) Evidence on the EIevw1th Report on NIIioMI 
Tax Tribunal BUI, 2004. 

12.03 tva. 

STATEMENTS BY MINISTERS 

(I) StatuI of ........ nt.tlon of 

/Engllsh} 

Recommendatlona contained In the Seventh 
Report of the ..... dl... COIR_ttt.. on 
InforlMtlon Tech."1OIogy 

MR. SPEAKER: Now, item no. 13-Statement by 
Minister. 

·THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): Mr. Speaker, Sir, may I be permllted 
to lay the statement? 

MR. SPEAKER: If it Is not too long, you read It out. 
The next Item i8 not ready. 

SHRI S. JAIPAL REDDY: This is slightlY long. 
Anyway, I will read It. 

I beg to make thia at ........ on the atatuI of 
implementation of recommendations contaIMcI In the 
Seventh Report of the Standing Committee on Informalion 
Technology pertaining to Ministry of Information and 
Broadcasting (14th Lok Sabha) 2004-05 In pursuance of 

·A1so placed In library, SH No. L.T. 2434105. 

the dIrecton 73 A of the Hon. 6pMker. Lok S8bha .. 
Lok s.bha B .. I.,.Part II dIIaed September 1. 2004. 

The &.Ii .... Report of the SlllllIdIlIg Committee on 
Intorm.IIon Tec:moIosrI ('_ Lok SIIbha) was preeented 
to the Lok Sabha an 14.12.2004. The report rei .... to 
the action taken by the Government on the 
~ of the CommIttee contained 
In their FiIy-tIIh Report (13th Lok Sabha) on 'Wortdng of 
Dlrecto..... of RaId PubIIcIy'. 

In the Sa."" Repaft. the CommIlee made seven 
1'8OOITIIMI1dIIoI. it aI. The AcIton Taken NoIea on theM 
recomrnIIldIIIoI.,obaaMIIIona haw been fumi8hed to the 
Committee on 18.03.2005 (in Engllah Ver8lon) on 
04.06.2005 (In HIndI Vereion). TheM ...commendations 
mainly pertain to the WOftdng 01 the Directorate of Field 
Publicity, MIl of expendItunt, effective monitoring and 
implement.tlon of Plan Schemes and Irregularities 
commIaed by the OIrectonIte of Field Publicity In the 
pun:hale of Pof'lIIbIe VIdeo projectofa. 

[TfIIMIIIIItJn} 

PROF. VUAY KUMAR MALHOTRA (SouIh Deihl): Mr. 
~, Sr, .... " the need for the Mlnlater to reed 
out au thIII. . .. (/ntJtIm.tpIItJM 

[EngI/IIII/ 

MR. SPEAKER: You do not have to read .. the 
particulars. You aMf read the find page. 

8HRt S. JAlPAL REDDY: The p...m atatuI of 
Imptement.tlon of the various r.commend.tlons' 
obeervationI m8de by the CommHtH " indicated In the 
Amex&n to my Bt*ment which " laid on the Table of 
the ~. I would ...... thai thIa may be conIIdered 
as read. 

{EngIi6h/ 

MR. SPEAKER: Now. .. JooIcue wII take up Item 
No. 14 --eating ,,.ntion. 

... (~) 
MR. SPeAKER: PIeMe .. tor me . 

... (~) 
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[T I'IIf1s1.ttionj 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, the caning attention is to be taken up, but the Home 
Minist.r is not present here. . .. (Intrmupllons) Ita copy 
has also not been made available to us. 

(Eng/ishj 

MR. SPEAKER: Mr. Ramji Lal Suman, this is very 
unfortunate. Even I will be making more strong comments 
than you are making. As the han. Home Minist.r Is not 
here, I take strong view of this matter and I do not 
approve of this. Therefore, I am adjourning the House 
only for 1 0 minutes for enabling the presence of the 
Home Minister. 

12.08 hr •. 

The Lok SlIbhs IhIm sdjoumtKI till BighfHn minUltl$ 
pssl TW6/ve of IhtI Clock. 

12.18 hr •. 

ThB Lok Ssbhll ff!l-asstlmbltHi ., tIig/1lHn minutal pGI 
IwfJlve of ths Clock. 

[MR. SPEAKER in the ehsi" 

[T1lIns/ation) 

SHRI PRABHUNATH SINGH (Maharajg&nj, Bihar): Mr. 
Speaker, Sir, this is a seriOl.$ q~stion. It is a matter of 
privilege. . .. (InlfH7Uplions) 

/Englishj 

MR. SPEAKER: Please wd. 

... (Intenuptions) 

[Tmns/allonj 

MR. SPEAKER: You, pie ... sit down. 

SHRI PRABHUNATH SINGH: As you say, I sit down. 
But it is a question of privilege. . .. (InhJlTUpliOl7$) 

MR. SPEAKER: Let me speak. You, ,please &it down. 

... (ltDnupIions) 

(EngIisIl) 

THE MINISTER OF HOME AFFAIRS (SHAI SHIVRAJ 
V. PAnl): I apologize to you and to the House aIIo. 
... (InhlmJpt/Dns) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
And to the country also because the entire country Is 
watching. . .. (InltlnvpHons) 

SHRI SHIVRAJ V. PATIL: My diffICUlty Is that when 
I was sitting In the Presiding Officer ChaIr, we used to 
take up Calling Attention after Zero Hour. I remembered 
that thing. I thought It would be taken after Zero Hour. 
This Is one thing. ... (1nMmIpt/ontI) 

PROF. VIJAY KUMAR MALHOTRA: For the last one 
year the House is doing It. You cannot take shelter of 
that thing. . .. (InhJnvptions) 

MR. SPEAKER: Let him finish and walt for my 
comments. 

. .. (InltlnvptIons) 

MR. SPEAKER: let him finish. I am not exonerating 
him. 

... (Int9nvpt1ons) 

MR. SPEAKER: I have not exonerated him. 

'" (InhJnupt/0n6) 

SHRI SHIVRAJ V. PATIL: Sir, the eecond thing Is 
that my business Is fixed in this House and in that House 
simultaneoualy. I am finding It difficult. AN the same, I 
have no reason to be absent from this Houee. I have to 
be here. Again I would like to apologize to you for the 
inconvenience. . .. (Inltlnvptlons) 

MR. SPEAKER: It is very unfortunate Mr. Patil. We 
all hold you in high respect. We have also learnt many 
things from you. Therefore, when something happens In 
which you are also involved, we feel more sorry than 
others. 

•.. (lntemJpl/on6) 

SHRI SHIVRAJ V. PAnL: My State Minister might 
have been here. . .. (lnItImJptions) 
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MR. SPEAKER: No, your Minister of State WI8 not 
there. 

· .. (Inltltrup/kJn$) 

MR. SPEAKER: I am not exonerating him. 

· .. (Int6l1Uptfons) 

SHRI HARIN PATHAK (Ahmedabad): Even both the 
Ministers of State were not present. ... (Interruptions) 

MR. SPEAKER: This has been something which 
should never be repeated. I believe you have 
unconditionally apologized. The whole country has aeen. 
This will give a very bad message to others. But alnce 
you have tendered apology, I am accepting it. But it 
should not be repeated in future at all. 

· .. (IntsmJptIons) 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): MoS was present . ... (lnMnuptions) 

MR. SPEAKER: Then, he should have stood up. Do 
not comp1lcate the matter. 

Now, Shri Vijay Kumar Malhotra. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Sir, I have been 
trying since 11 a.m. to get this reply 80 that I am able 
to react to It after going through It. But, I have not got 
the reply by now i.e. till 12.10 p.m. Ifs okay that the 
minister was not present but atleast we should have got 
the reply by now. Before we raise our calling attention, 
we should atleast get the reply before hand in cue If 
we need to speak IOmething immediately. When you 
adjourned to House at 12.10 p.m. for 10 minutes, only 
during that period, we could get the reply. 

[English} 

It has never happened and It should not be done. 
... (Inltlrruplions) 

MR. SPEAKER: It is also a fact that the statement 
was not available earlier. It is a fact and he is right on 
this. 

· .. (Inltlnuptions) 

MR. SPEAKER: Let us hear your statement. I am 
sure, thIe would not be repeated since you aN such an 
able Mlnilter. 

... (InlWnJplions) 

12.21 hra. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Situation artalng out of on-goIng economic blockllde 
In MMlpur rMUlting In non-eval .. blilty of Huntlal 
commodltln, Including medicine. and atepa taken 

by the Govemment In regard thereto 

[English] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
I call the attention of the hon. Minister of Home Affairs 
to the foUowlng matter of urgent public importance and 
request that he may make a statement thereon: 

"The situation arising out of on-going eoonomlc 
blockade in Manlpur reaultlng In non-avallability of 
essential commodities, including medicine, and steps 
taken by the Govemment In regard thereto." 

"THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): Sir, this year, the Govemment of 
Manlpur declared a public holiday on 18th June. It wu 
alao declared as 'State Integrity Day'. A body called All 
Nags Studenta AaaocIation of Manipur (ANSAM) , called 
for prot.at ralll., in hill districts (Senapall, UkhNI, 
T amIngIong and Chandel) of Manlpur on 16th June asking 
the Stale Government to rescind the decIaIon to declare 
18th June lUI Integrity Day and public holiday on that 
day. After that, In the night Intervening 19th June and 
20th June, an economic blockade has been declared by 
the ANSAM. 

Manipur is connected 10 the rest of the country by 
NH-39, which pauea from Dlmapur to Mao (In Manlpur) 
through Nagaland territory. Then the road puMa through 
hiU diatricla In ManIpur, before entering Imphal valley. 
Other road. that is, NH-53 connecte Sllohar In Aaum to 
ImphaI in Manlpur. It also paeees through Nags dominated 

"Also pI.ced In L..Ibrwy, SH No. L.T. ~. 
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IShri Shiv"'; V. Patil] 
Tarninglong district in Manipuf. Both these roads have 
been blocked by the ANSAM in Manipur. TheN went 
problems on NH-S3 like presence of insurgent groups 
and bad conditions at some places. 

Manipur gets about 200 trucks daily. From the date 
of blockade, till 2.8.2005, normally around 8,000 trucks 
would have brought supplies to Manlpur like petrol, dIeeeI, 
LPG and foodgrains. However, only about 700 trucks 
including petrol tankers (52 vehicles on 20.6.2005,. 69 
vehicles on 3.7.2005, 6S vehicle. on 11.7.2005, 45 
vehicles on 17.7.2005, 51 vehicles on 23.7.2006, 91 
vehicles on 26.7.2005, 103 vehicles on 28.7.2005) have 
been able to enter the valley. This hu reeuIted in 
shortage of essential comrnodities In the State. AH dNgs 
in generic names are aVailable. Some branded products 
are less in quantity. No serious complaints of shortage 
have come from hospitals. However, action is being tMen 
for air lifting of medicines and life saving drugs, If 
necessary, at short notice. 

The State Government has been organizing convoya 
of truckslbankers to bring POL from J<hatkhati in AeIMI 
via Dimapur on National Highway-39. State Govemments 
of Assam and Nagaland have been providing security to 
the convoys in their respective territories. Army was asked 
to clear National Highway-53 of Insurgent elements, which 
was done around second week of July. However, on the 
intervening night of 19/20 July, a bailey bridge over river 
Irang was cut by some miscreants. The bridge has 
become operational on 26.7.2005 and security has been 
tightened on National Highway-53. Due to plying of heavy 
vehicles, bridges on National Highway-S3 at Makru and 
Barak were damaged. The same have been repaired by 
BRO and have been opened for heavy vehicles with effect 
from 2.8.200S. Further strengthening of bridges on 
National Highway-53 for sustained/regular movement Is 
still continuing. The State Government has reported that 
over 2,000 empty trucks have left Imphal on 2.8.2005 Yia 
National Highway-S3 for Jirlbarn-Sllchar. Loaded vehicles 
with gross weight up to 100 metric tons shaH ply on 
Jirlbamllmphal route with effect from 3.B.200S. 

The Union Government has been in touch with the 
State Govemments of Manipur, Nagaland and Aeaam and 
monitoring the position. I have been In touch with the 
Chief MInisters of Manlpur, Nagaland and Assam. I have 
asked them to cooperate with each other and see that 
the essential commodities are allowed to be transported 
to Imphal and other places without any obstructions. The 

Chief MiniMrI d Alum Md N8gIIand ..,. p~ 
to extend all the help required In this reepect. The ChIef 
Mlnllter of Manipur II uked to ... that the 8II88fttial 
commodities are reached to the city of Imphal and 01her 
places. He has been ~ed to provide eeoort to the 
vehlclea canylng the goods and also see that through 
dialogue with ANSAM the situation II made conducive 
for free flow of gooda in the State. AcidtlIoMI forcH have 
been deployed In Manipur. 

The Union Home Secretary had held a meeting with 
the ChIef Secretaries and Direotora General of PoUoe of 
theM Stat .. on 15th of July, 2006. He II agIIin meeting 
the officers to ... that the problem II lOIved without anv 
further delay. 

Indian 011 Corporation and Food Corporation of India 
have been asked to make all efforts to send maximum 
supplies to Manipur. Full protection to the convoys carrying 
these .... ntIaIs fa asked to be U8Ured. 

TheN who are Invotvad in the blockade In MMipur 
and other pIIIoes IhouId be restrained. Security fOfC8l 
are asked to ... that the blockade II not allowed and 
law and order and peace are maintained In the ...... 

The Minl.ters of Manlpur Government and 
representatives of ANSAM met In Senapatl yesterday. 
The reports are that the talk. between them ar. 
encouraging and would help in solving the problem. They 
are likely to continue these talks. 

Sir, this happened yesterday night. I received the 
notice yesterday night. I had prepared the statement and 
I had given It. But when I have got this information in 
the moming. I had to change it and the Information has 
to come from Manlpur. I got the notice only yesterday 
night. 

The Union Home Secretary 18 likely to vIait that area 
very aoon to help the State Governments to overcome 
the difficulties that aN faced by them. 

Whenever the blockade of thle nature takes place, 
common ptlople suffer. We are sympathetic to the 
suffering of the common people In the State of Manipur. 
We have aeked the State Govemment to do everything 
poaaible to overcome the difficulties arising out of the 
shortages of essential commodities In the State. We have 
promised them to help in every respect to see that there 
are no shortages of eesentIal commodlltee in the State. 
By following different routes and by ullng all the means 
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whiCh can be UIed, the commodities required WOUld be 
supplied to them. In caae II becomes necell8ry, "rifting 
of commodIIteI like medicine would also be done. 

The probleml In theae Slatae are of very IIIftIfttve 
nature. In order to maintain law and order and puce In 
the area It is nec .... ry to keep In mind the aeI'IIItIvIty of 
the people belonging to different tribes. From Deihl we 
are tl'ylng to bear In mind these delicate upecta and are 
also uklng the State Govemments and the citizens of 
the State to bear these aspects In mind and help each 
other-the Govemments In the States and all of us In 
the country. 

By and large, majority of the people and the political 
parties have understood the situation in correct perspective 
and have cooperated. We hope that this will be continued 
In the future and aberrations are not allowed to occur 
which could cause concem to all of us. 

{Tl'IIn$/ationJ 

PROF. VUAV KUMAR MALHOTRA: Mr. Speaker, Sir. 
the Ihdement given by the Hon. Mfnlster here II very 
dIIappolntlng and they Instead of aasu-alng the feelinga 
of the people of the North-Eut and Manlpur have further 
offended them. The Hon. Minister hu said that the people 
there are not facing any difficulty In getting medlclnea 
and are not facing any other problem, thls.1s not true. 
There one has to pay As. 7001-for an LPG cylinder. R .. 
70 for a litre of petrol and As. 40 for a litre of keroeene. 
People are facing Iota of problems there. They are not 
getting vegatabIea, medIcIrwa are not avaii*eln hoIpItaIa 
and people are dying for want of medicines and this has 
been going on contlnuouely for the lut 44 days. 

Mr. Speaker, Sir, what can be mora serious than 
this that the Hon. Minister has given orders to end 
blockade. Blockade Is going on there for the Iut 44 
days and people are in trouble for the last 44 days. I 
want to know from the hon. Minister what has been done 
to end blockade all theee 44 days? It atarted on 19th 
June but why It started? It began on 19th June becaU .. 
Manlpur-Integrity day Is celebrated on June 18 and every 
year this holiday la declared there one day in advance 
but this time around on 4th June ItsaH It was decIar8d 
that there will a holiday on 18th June. And II had a 
widespread impact.' 

This time, why did the Chief Minl8tar of Mlnlpur 
make an announcement on 4th June, on MIfier 0CCMi0nI 

announcement was not made so much In advance. The 
people of NIlgIIand who WMted the tIIoc:Mde, were given 
time to ptWpara Md they Itafted bIocIaIde from 19th June. 
Neither the State Govemment nor did the Central 
GcMiiil .. d take any 8tep to solve IhiI problem. The 
Chief Secretary held a meeting on 15th July. Did the 
Home Minister, the Prime Mlnleter or the ChaIrperson of 
the UPA bother to visit that State during this long period 
of 44 days? Is Manlpur not a part of India? Highway No. 
39 Is closed, brtdgea on highway No. 63 and other 
highways have been blown off, so nobody can go thera. 
The han. High Court paaHd an order on 27th July that 

[EII(III$hJ 

..". blockade Is Illegal, unconatIlutIona,· directing 
the Govemment to take alineceaaary ... under the 
law Immediately for removal of economic blockade. 

{T1'WI6IdJn} 

What hIpp.ned durtng the six dayI .... r the 27th 
Jt/t(I The GcMmment II taking to the people of NagaIand 
and It has extended the ceue-flre by another 8 monthI. 
Old the Govemment negotiate with them to remove the 
blockade before extending the duration of caue fire. The 
lltuatlon In Manlpur II being taken caaudy u we take 
the Calling Attention here In the HOUle. 

IE""""} 
People In ManIpur are virtually at a .... to underItand 

whether the Government of the State or that at the Centra 
have become totally oblivious of their raeponaI)lIIty to 
enforce the rule of law or they have subjugated their 
conlltlullonal rtghta and reeponeIbIIIty to the might of a 
handful of agItaIioniata. 

fT--lion} 

The Govemment hu left everything on them, they 
can unitedly end the might of the country and go on with 
their blockade for 44 days. Would the Government tolerate 
it for 44 days of such incident had taken place at 8I1Y 
other place In the country or around Deihl? The 
Govemment did not taka any action and the situation 
wo .... ned. Very dangerous rae. are likely to come in. 
'I am aw .. that agitations are going on In Manlpur for 
a long time. Women staged nude agitation there. One 
person committed I8If Immolation. ThII dIIputt Is betWeen 
Nagaland and Manlpur. We know, clrcumatances in 
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[Prof. Vijay Kumar Malhotra] 
Nagaland . are not conducive but we 8hou1d have trted to 
resolve the iaeue through dialogue. Public resentment Is 
resulting In separatist feelings. They are talking about 
separation from India. Nagaland also wants separation 
from India. Who Is promoting this separatist feeling? .. * 

/English] 

MR. SPEAKER: No, this portion should not be taken 
down. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am stating 
the facts. . .. (/n/et7Zlp/ions) 

SHRI GURUDAS DASGUPTA (Pan8kura): Sir, this is 
very unfortunate. . .. (/nt.mJpIIons) 

MD. SALIM (Calcutta-North East): Sir, he Is making 
an allegation. . .. (/n/errup/fons) 

MR. SPEAKER: Hon. Members, I have already $8Id 
that it will not be recorded. I have already mentioned 
this point. 

... (Inltll1'Upllon6) 

[TflInsl6/ion] 

PROF. VIJAY KUMAR MALHOTRA: You may 
expunge this thing, but nobody Is safe there, no politician, 
no MLA. All are he!pleae. . .. (Inltlnupllonsj 

MR. SPEAKER: You may pie_ sit down. 

PROF. VIJAY KUMAR MALHOTRA: Sir, they are 
helpless. Everybody Is giving In to the terrorists. Sir, such 
circumstances have emerged there. We are disappointed. 
The hon. Mlnlater, even after 44 days, Is saying that he 
has given the order: . 

Sir, the situation which has been there Is a result of 
utter 'failure of the Govemment. 

/English} 

.... Article 355 of the Constitution of India, and It Is 
a fit case for imposition of the Pl'88ldent's rule under 
Article 356 .... 

·Not recorded. 

[TflIII$/IItIonJ 

When nobody could stop It there for 44 days and 
the hon. Minister stili says that he has talked about it 
and they are about to form the Cllbinet. 

/EngIi6h] 

Sir, I will take one more minute and condude my 
submls8lon. 

[T""'/ion} 

Sir, the Manlpur Govemment should be dlsmlaHd 
under Article 356. 

Secondly, the r8sponsibility of roads and bridges 
should be vested with the Border Road Organisation. 
Besides this, more forces should be lent there. 011 
Corporation and Food Corporation 8hould be asked to 
take care of It. 

Mr. Speaker, Sir, I want to say one more thing, this 
Is not a political issue. A horrible situation has emerged 
there and Manlpur Govemment and the Union Home 
Minister also responsible for this, therefore, he should 
owe this responalbility. 

{Ef1{/IIsh} 

MR. SPEAKER: Thank you very much. Next Is Shrl 
Ajoy Chakraborty. Are you In your seat? 

SHRI AJOY CHAKRABORTY (Baslrhat): Yes, Sir. 
One of the seven lister States 18 burning right now as 
a horrible situation Is prevaiUng In Manipur due to the 
economic blockade done by some naga rebel groups by 
cl081ng the highways for nearly one month and 15 days. 
It has resulted In the prtces of essential commodities 
rising to such a limit that the prices have gone beyond 
the capacity or reach of the common peuple. 
. .. (lm.nupIIons) 

MR. SPEAKER: Please be allent In the House. 

.. ~ (/m.rruptIons) 

SHRI AJOY CHAKRABORTY: Certain essential 
commodity like rice Is available at Rs. 50 per kg; diesel 
Is available at Rs. 80 per litre; and prices of all other 
euentIaI commodities ant rising. The people are also 
faced with Irreparable loss' and Injury. They have no 
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capacity to purchue the esaentiaI oommodltlea for their 
own consumption. As a result of this, a large number of 
people are now facing starvation. This sort of situation Is 
prevailing there, and it Is not a new situation there. The 
State of Manlpur has been bumlng for the last few years 
for some reasons, which are known to everybody. 

MR. SPEAKER: Please put your question. 

SHRI AJOY CHAKRABORTY: Yes, Sir. I am going 
to ask my question. 

Our distinguished colleague, Prof. Vljay Kumar 
Malhotra, has not talked about the real problem In 
Manlpur. As his Party was defeated in the elections, he 
is urging for the imposition of Presidenfs Rule In Manipur. 
There is an elected Government in Manlpur, and they 
are running the Govemment to the best of their ability. 
Therefore, I totally differ with his opinion. 

When the Manipur State Govemment reported to the 
Govemment of India regarding the blockade and the 
horrible situation which has been created In Manlpur, what 
steps has the Govemment of India has taken based on 
the report of the Manipur State Govemment? 

I will now come to some other questions. The main 
problem of Manlpur is the question related to the 
disintegration of Manlpur. Some Nags rebels want to 
disintegrate Manlpur. Is it a fact that some Nags rebel 
groups, like NSCN (1M) and NSCN (Kaplong) and aome 
other Naga rebel groups, are demanding a greater 
Nagslim by including aome districts of Manipur, aome 
parts of Assam and Arunachal Pradesh? If that Is 80, 
what is the attitude or the view of the Govemment of 
India on that matter? 

Thirdly, the previous NDA Government have 
appointed Mr. Padmanabaiah, former Home Secretary, 
as an Interlocutor to discuss with the Naga rebel groups. 
Mr. Padmanabaiah met and had discussions with different 
Nags rebel groups In Bangkok and at other places. What 
is the outcome of these dlscusalona? 

I am now coming to another question. I would like to 
know whether the Govemment of India is going to 
continue Mr. Padmanabaiah, former Home Secretary, as 
the Interlocutor to discuss with different Naga rebel groups. 
If so what is the reason behind it or has any new person 
bee~ appointed or nominated by the Government of India 
to be an Interlocutor to continue the ciaIogue with different 
Naga rebel groups? 

What Is the actual economic 1088 Incuned by Manipur 
during the last 15 days due to economic blockade by 
Naga rebel groups? 

I would like to know whether the Government of 
India has put In place any mechanism for supplying 
essential commodities by alr1lftlng them or In any other 
way, to the people of Manlpur. 

My last question Is whether the Govemment of India 
Is rendering any financial aid or assistance to Manlpur to 
cope with the situation; and whether any other help or 
aSllstance is being given to the Manipur State 
Govemment to cope with the horrible situation, including 
the construction of roads, highways, etc. In Manlpur, a 
popular and elected Govemment Is funcUonlng. 

/TfBI1SI8lion} 

SHRI THAWAR CHAND GEHLOT (Shajapur): Hon. 
Mr. Speaker, Sir, I would request you to give me an 
extra minute to apeak as compared to other Members. 

MR. SPEAKER: You have al .... dy taken a minute. 
Now you pi.... start your speech. 

SHRI THAWAR CHAND GEHLOT: Sir, I had gone 
to Manipur. We were four Membe.. who had vtaIted 
Manlpur to gather Information about thle 18aue. I regularty 
vlalt Manlpur for the last one and a half year. The reply 
given by the hon. Mlnlater contains lot of untruth. He has 
said that on the 15th July, a meeting with the Union 
Home Secretary and the Chief Secretary of the State 
was held. There has been no such meetfng. I would like 
to know from the hon. Minister that If there was any 
luch meeting, then who all participated In the meeting, 
what declalons were taken therein and whlc:h of these 
decisions were implemented? On this oocaaion, I would 
Oke to say one more thing that the Congress Govemment 
In the state is hand In gloves with the lneurgent. It 18 In 
connivance with the terrorists. . .. (Inltlm/ptiol16) 

/English} 

SHRI AJOY CHAKRABORTY: Sir, thia is not right. 
Please do not allow this. 

MR. SPEAKER: The hon. Minister win deal with that. 
Why are you worried about it? 
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{T""'tIon} 

SHAI THAWAA CHAND GEHLOT: For thia only, the 
economic blockade is prevaDIng there for over 45 daya. 
What saddens is that during thIa period of 46 days the 
State Government has neither held any dl8cUAion with 
the agltationi8ta nor has it tried to remove them from 
there by Implementing the provl8lons of the law. We met 
the Chief Secretary and the Govemor. We met the Chief 
Minister. He told us that he had written len.ra on three 
occasions inviting them for talks. The agitationista are 
saying that they are wiDing to hold talks if the Government 
wants to talk about the four Nags dominated dIetrtcta 
and they are ready to hold talk even If the Govemment 
wants to hold the same at any place outaide ManIpur. 
The Govemment has bowed to It and Is not In a posIIIon 
to hold any talks. The diesel and petrol pumps are 99.99 
percent closed there. As per my information I.B. has 
submitted a report to the Central Govemment that- ... 

MR. SPEAKEA: Expunge this from the record. 

... (1,*11I.IfJIions) 

SHAI THAWAA CHAND GEHLOT: Mr. Speaker, Sir, 
you may expunge It from prQceedlnge but, through you, 
I woul9 like to request hon. Minllter to go through the 
report If there is truth In my .....",...,. ......... 8CIIon, 
otherwiH inform me, I shall public:ly apoIogiM to hWn. At 
thle occasion I an ready to aay that . ... (II'ItrInrIpIItJM) 

MR. SP.EAKER: I have said nothing about you. 

... (InItmupIions) 

SHRI THAWAR CHAND GEHLOT: You aaId that. 
... (InltlrTuptions) 

MR. SPEAKER: One or two things have been 
expunged from record bec:BUM such thJngI do not go In 
record. 

... (InlflmlplJons) 

SHAI THAWAR CHAND GEHLOT: In the High Court. 
... (InI_nuplions) 

MR. SPEAKER: You have given us notice. Pie ... 
keep the rule in mind. 

.•. (11'ItrInrIpIItJM) 

·Not recorded. 

SHRI THAWAA CHAND GEHlOT: Mr. Speaker, Sir, 
In the HIgh Court. . .. (/nIIImJptIontI) 

[E"fI*II} 

MR. SPEAKER: You cannot make IIIIegationI 10 
euIIy. W. aI80 help you little btl You are a ...,Ior 
Member. 

{T~} 

SHRJ THAWAR CHAND GEHLOT: I was saying that 
thII Ie the report of I.B . ... (lnItmupIions) 

[English} 

MR. SPEAKER: Please sit down. 

{T1WI6IMJon} 

SHRI THAWAR CHAND GEHlOT: Mr. Speaker, Sir, 
I am juat eoylng that this Ie the ntpOrt of I.B. I am not 
making afIegatIon. You may get thll report checked, 
eartIer. ... (1nfrIfn./ptItJM) 

MR. SPEAKER: P ..... proceec:l further, you are 
repeating the same thing. 

... (11'ItrInrIpIItJM) 

SHRI THAWAR CHAND GEHLOT: Earlier the 
contractor of the AaeooIation flied a writ and the High 
Court directed the State Government to take action In 
u.s regard but no action WII8 tMen. . .. (/nIIImJptIontI) 

IE..,,} 

MR. SPEAKER: Put your question now. 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, SIr, 
the High Court iaaued clrectton on 27th Juty to bring an 
end to economic blockade there and to take all action 
provided under the rule. But the Gowrnment has 80 far 
taken no action there. I would Nile to know from hon. 
MInister as to what action he has taken on the direction 
of the ~ Court and by what time he will taken action? 

In the end I would Hke 10 rai8e one more Issue that 
... are th .... naIIonaI highways In the State, National 
Highway No. 39 is totally blocked . ... (II1fWrupIftJn$) 
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MR. SPEAKER: What II going on. 

[Eng/i$hj 

What is happening In the Hou ••. 

[TfBJ1SIlIlionj 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
hurdles have been put on national highway No. 63 and 
there Is a need to put the National Highway No. 150 In 
proper order by upgradalng It. . .. (In/w'nJplion#) 

[Engllshj 

MR. SPEAKER: Put your queatlon now. 

[Trsnsllltion/ 

SHRI THAWAR CHAND GEHLOT: The IHue of 
larger Nagaland haa been talked of for quite sometime 
now ..... (InltJnuptlon6) 

(English} 

MR. SPEAKER: It is not a discussion on Manlpur. 

(Trsnsllltionj 

SHRI THAWAR CHAND GEHLOT: Sir, due to slack 
policy of the Govemments Muhvai Saheb was auured 
and his cassette is running in news whioh caused deep 
unrest. fear and anger among the people. The 
Govemment must clarify about the talks held with SNE 
outfit of Muhval Saheb. the agreements signed with It, In 
order to allay the fears of the people of Manlpur and 
must take action to restore the supply of .... ntlal 
commodities. . .. (Inhlnuptions) 

MR. SPEAKER: Shri Ramjl Lal Suman. is It the tim. 
to ask questions? All of you debate. Calling Attention 
must come to an end in half an hour. 

... (Intsnuptions) 

SHRI RAMJI LAL SUMAN (Arozabad): Mr. Speaker. 
Sir. the sitUation in Manlpur is quite sensltiv •. Hon. 
Minister of Home Affairs said that he could not tum up 
and tender apology for that. First of all my complaint Is 
that I did not get the statement of hon. Minister of Home 
Affairs and when I got it. It was the Eng/ish version. My 
knowledge of English is not good so If I could get the 

Hindi version II would be a grMt favour for me. S ... ment 
WM to be made available In both the Ienguagu. but It 
w .. not. 

/Entll*hl 

MR. SPEAKER: You ate IIbeok.MIy rtght. Since he 
hal tendtnd apology, ... houId be gIIIOIow In ..... 
It. ThIt doN not happen tMfyday; It hM happened today. 
We are not exonerating him. 

(T1WIIIIMIon/ 

SHRI RAMJI LAL SUMAN: Mr. Sp ...... , SIr, I bIIIIwe 
such Inctdenta wiD not be reputed. 

Our other coU .. guea have aIao talked about the 
blockade of Manlpur. 

I would Uke to requeat to hon. MInIater of Home 
Affalra thai ou .. It a fade,. ayatem under which pow .... 
are divided between' the CentN and &taM Govemmenta. 
I know about thoee powers but thII JIeUe .. so Intricate 
and .analtlve that It cannot be left to the Stata 
Gov.rnment alone. Tha NatIonal H~y No 38 and 63 
are totally blocked there caUIing hardehIp for the people. 
The prioet of the commodltiet of dally routine have 
Incruaed IUbNntiaIy and even ..... commodItIeI .... 
not avaJW)Ie to the people. Not only thII, the Government 
offlcet were put on fire. Mr. SpMker, SIr, you know that 
there 18 no auch problem In the world which cannot be 
solved through negotiation. . .. (In,.",.,.) 

(Ef/(/II6h/ 

MR. SPEAKER: Put your question please. 

[TfII1I6IIIJbnl 

SHRI RAMJI LAL SUMAN: Mr. Speaker. Sir, .. 
welcome, the procea of negotiation which It going on. 
Tha procea Is continuing aInce 1997 and 41 roundt of 
taIk8 have been ~. There Is tenaIon In Arunachal 
Pradesh. Aaaam and ~ due to the concept of larger 
Nagaland. Is there any prog ..... ? The Chairman of group 
of Minlate.. Is Shri Oecar Femandet. I would like to 
know the progr... made by the Commltt.. and Ita 
proapectl, hofI. Mlnlater of Home AftaIra mutt cIertty tht8. 

fEntJI/8h/ 

MR. SPEAKER: No. I will not &low further. 
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/T,..".IIDn} 

SHRI RAW I LAL SUMAN: I do not want to give a 
political slant to the atatementl of Prof. Vljay Kumar 
Malhotra and Shri Thawar Chand Gehlot but I do agree 
that they did try to resolve the problem. Shrt LaI Krilhna 
Adveni was Home Minister at the time when Shrt T.B. 
Muewa wu isaued a pusport of India despite hie having 
a paaaport of Pakistan. This was part of ·that effort. I , 
think that this problem be solved somehow but overall 
there is no change in the situation. As far as the State 
Government is concerned. . .. (Infrlff'Upllons) 

MR. SPEAKER: Pie ... uk the queltlon~ 

SHRI RAMJI LAL SUMAN: The Chief MInister of that 
State has aald that no Insurgent camps are being run In 
the State but four districts have been Identified where 
such camps are Indeed being run. Thla Is' a very serious 
issue. Through you, I would like to ask the hon. Minister 
as to what are the results of the 41 rounds of talks held 
with those people by the committee of the Group of 
Ministers and what are the 8tepI taken by the Government 
to find a solution to this problem? The Hon. Home Mlnlater 
had read out the Information furnished by itte State 
Government but he h88 not given his own comments. 
Things of dally need are not reaching there. The hon. 
Home Minister Has stated that they were invited for talks 
and a meeting was held with them on 15th July. I would 
like to know 88 to what Is the outcome of thoae talka, 
whether the Government Is making any effective steps 
and if so, what' positive and effective step., the 
govemment proposes to take to remove the difficulties 
being faced by the people? 

/English} 

MR. SPEAKER: It is unfortunate that I have to remind 
even the senior hon. Members of this HoUH of the rules. 
The rule says: . 

"There shall be no debate on such state~t at the 
time it is made but each member In whose name 
the item stands in the list of bu.in811 may, which 
the permission of the Speaker, uk a clarlflcato,y 
question ... " 

Now, Shri Rupchand Pal. 

SHAt RUPCHAND PAL (HooghIy): Sir, in view of the 
continuing economic blockade for about 44 days now, 
you can well imagine the acute hardship and inhuman 
suffering being faced by the people of Manlpur. 

MR., SPEAKER: PIeaH put your queetlon. 

SHRI RUPCHAND PAL: We are amazed to know 
that the Union Government took about one month befors 
the Home Secretary held any meeting with the Chief 
Secretarle. of the concerned States. This Is very 
unfortunate. The Home Secretary Ie visiting the area very 
soon. Only yesterday some positive developments have 
taken place. Representatives of Manlpur Government and 
ANSAM have met and some positive and encouraging 
developments have taken place. 

Why doea the Secretary, Ministry of Home Affairs, 
with the appropriate briefs of the Govemrnent of India 
not reach there immediately and provide them appropriate, 
advice? There are several sensitive things. One is about 
the ethnic problem. The other Is about the alternative 
routes. NH-39 Is blocked; NH-53 Is there but there Is a 
problem of Insurgency. There Is a probtem of bridge to 
be repaired by the Border Roads Organisation. In such 
a situation, with the appropriate brief, why not the 
Secretary, Ministry of Home Affalra Immediately join the 
deliberations that are on-going, involving the three Stat .. 
and the Nags Students Union. 

MR. SPEAKER: Hon. Members, according to the 
rules, five hon. Members names came on the ballot and 
have been mentioned. But this being a very sensitive 
matter--there Is an hon. Member from Manlpur-I think, 
88 a special case, without being creating a precedent, I 
wli allow Dr. "hokchom Melnya of Mantpur to put a 
question. No speech, put only a relevant question. Do 
not give speech. 

DR. THOKCHOM MEINYA' (Inner Mantpur): Thank 
you, Sir, with due respect to an the Members present 
here, I would like to, before putting the questions, state 
that I had raised this issue first In the 'Zero Hour' on 
26th of l88t month and again Matters Under Rule 377 on 
28th of last month. 

The Govemment is very judiciously helping the State 
Government in this connection and the results are coming 
out. The Govemment of Manipur and the ANSAM have 
started negotiations. In the beginning. I would like to refute 
the charge raised by our Member, the Mover of the 
Calling Attention, that Manipur is a f~ cue for imposing 
Praeidenfs rule. I do not agree ,with his charge. 

MR. SPEAKER: It is for the hon. Minister to refute. 
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OR. THOKCHOM MEINYA: Yea, Sir. I know the 
ground situation as I wu a Minister in the Secular 
Progressive Front Gov.rnment In M.rupur before I becMl8 
the M.mber of thle Houe.. W. have been running thla 
Secular' Progresalv. Front Government for more than three 
years. For your information, thia is the longest, oontinuous 
running Govemment In Manipur tiU date. With these words, 
I would like to put some questions which I have raised 
earlier. 

We know that Manipur has the capacity to store 
essential commodities for more than a month. Manipur 
has been suffering for a" th.s. years because of 
blockades, etc. as Manlpur has only two lifelines. In order 
to protect such situations, I think, the Govemment of 
india should help the State Government. This is my 
request. One month's essential commodities can be stored 
in our State. When are we going to keep substantial 
amount of foodstuff, essential commodities and medicines 
for use in these types of eventualities? 

The next Is regarding the creation of Manipur National 
Highway Protection Force because Manipur has only two 
lifelines. Once they are cut off, we are placed nowhere. 
There is no connectivity at all. So, I would Ilk. to know 
when is the Govemment of India going to create Manlpur 
National Highway Protection Force. 

Last day why do we not include the representatlvea 
of Manlpur in the negotiations between the Govemment 
of India and the NSCN (1M) on the issues of Manipur 
and Nagaland? Thank you, Sir. 

MR. SPEAKER: Mr. Konyak Wangyuh. Please put 
oniy question; no preface. 

SHRI W. WANGYUH KONYAK (Nagaland): In the 
beginning, I want to say a few words only. 
... (Interruptions) 

MR. SPEAKER: Just put the question. 

SHRI W. WANGYUH KONYAK: No, Sir. 

MR. SPEAKER: Then, I wi" not call you, Your name 
is not there. When I am saying something, you are 
refuting me. 

SHAi W. WANGYUH KONYAK: Mr. Speaker, you 
have given permission to say a few words. 

MR. SPEAKER: NOi I have said, only put two 
questions. 

SHRI W. WANGYUH KONYAK: I do not have f.w 
questions. I have few sugg.stlons only. Whil. this 
blockade is happening. . .. (1tWmJpt/Dn6) 

MR. SPEAKER: This Is not a debat •. You go and 
meet the Mlnlater for Home Affairs. 

SHRI W. WANGYUH KONYAK: It Is not by the 
underground. . .. (InMlTUPtIons) 

MR. SPEAKER: Then, I will .top you; I will not allow 
you. Why do you not put the queatlon? 

SHRI W. WANGYUH KONYAK: I do not have the 
question. I will put the .uggeatlon. 

I want to say a few pOints. Mantpur .conomic 
blockade has b •• n apeamead.d by the Nagaland 
Students Union at Manipur, not by any underground 
organisation as stated by Shri Ajoy Chakraborty. 

13.00 hre, 

This has been continuing for the lut 44 day.. But 
the C.ntral Govemment has been keeping quite. I told 
the ANSAM leader to go to Manipur. But there 18 a tug 
of war. Let me say for the benefit of the Home Mlnlst.r 
that the Chief Minister, Manlpur call the ANSAM leaders 
to Imphal. They refused to go to Imphal. Then the ANSAM 
leaders requested the Chief Mlnlst.r to come to 
Churachandpur. The Chief Mlnlst.r refuNd to go to that 
side. H.nce, Manlpur peopl. are luff.ring alone. There 
is a tug of war between them. The Chief Minister has 
requested ANSAM leaders several times. . .. (InMnupli0n8) 

MR. SPEAKER: This Is the problem. You are not 
cooperating with the Chair. You were not entitled to be 
asked to Intervene but I allowed you. Now, you are not 
cooperating. 

SHRI W. WANGYUH KONYAK: I want to suggest to 
the Home Minister that H the Govemment of India Is 80 

serious to resolve this ieaus, then the Home Minist.r 
should call the Chief Mini8ter and the ANSAM leaders to 
Delhi and settle the case here and solve the problem. 
Otherwise, the situation will go on like thII and this will 
continue tor more than a year. 
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MR. SPEAKER: Thank you very much for your 
cooperation. 

/Tf'IIf1sk1NonJ 

SHRI SHIVRAJ V. PATll: Sir, certain l88ues have 
been raised during this discussion and I would like to 
addre88 them as part of my reply. The first Illue Is 
whether the State Government Is holding talks with 
AN SAM people. An Inter-State Council Meeting was held 
here which was attended by the Chief-Ministers of 
Manipur, Nagaland and Assam. At that time also I had 
told them that they ought to talk to each other and try 
to solve the problems that had arisen' In their States. 
Inter-State Council meeting is called for this purpose. 
Thereafter, the Chief Minister of Manlpur was told to hold 
talks with ANSAM people. I also pursued the matter with 
the Governor of the State. He sent me his reports. Right 
from the beginning, our Home Secretary had been talking 
to the Chief Secretary, Home Secretary and DG of that 
State as to what necessary steps should be taken and 
had told them that talks should be held with the people 
who were indulging in such activities out of anger. They 
were invited for holding discussions on the is.ue. 
However, till yesterday, the discussions had not taken 
place. When the invitation for talks was extended, those 
children had said that the Chief Minister should come to 
Senapati or some other meeting piace. The Chief Minister 
can go anywhere but if the Chief Minister or the Prime 
Minister or any Minister keep running about to deal with 
each situation separately, then other work is affected. 
Hence he had replied that he would talk to them after 
reaching Imphal. I had told them that if the Chief Minister 
was unable to got there, then some other Minister or 
representative should be sent to talk to the children. Those 
children had come here too and they had met me. They 
had said that they were ready for talks provided Chief 
Minister is sent. I had explained to them that if It is 
necessary to send the Chief Minister we will certainly 
send him but they should not make it an issue. I told 
them that they could also go there and If they had any 
problems we would provide assistance. This is the 
discussion that took place and yesterday those children 
went to Senapati and another Minister went on behalf of 
the Chief Minister.and a di8CU8Sion was held. 

I was going to withdraw the note I had sent to you 
and send another note in its place. Now that this iuue 

hu been railed In the Houle, the whole country would 
come to know that the Home M1nilter w. not p ........ 
I wu dlacuaalng thi. teaue In my Chamber. I wu told 
that the children were happy with the meuu.... taken 
and have agreed to help ~. I have been told that u a 
result of these discussions the blockade. would be 
removed and the situation would be brought back to 
normal. In the present scenario, talks have been held 
dally not Just once but many time.. My officers have 
talked with the Governor, the Chief Minister, the Chief 
Secretary and the Home Secretary. I have talked with 
them myself. They have been told that It is the duty of 
the government and the duty of the State Government to 
see to it that the people do not face any kind of paucity. 
The Central Government would provide aaaistance to 
them. This Is also our duty. You should also look into 
this and find a solution. The solution' that was found was 
to divert the movement from National Highway No. 39 to 
National Highway No. 53 and we had told them that 
instead of using the National Highway No. 39 they should 
use National Highway No. 53 as the bridges on National 
Highway No. 53 are weak and unsafe and the road ie 
also not in a good condition. We had to make minimal 
use of trucks for ferrying goods becaUI8 the brtdgea would 
not have been able to bear their weight. This work had 
been started there. We sat here together to talk on this 
issue. The Cabinet Secretary and the Home Secretary 
had also held talks with the Petroleum Minister and told 
his officers that there was acute shortage of petrol and 
cooking ga8 and supply of these things should be 
ensured. There was one suggestion that 100-200 trucks 
should be sent there carrying these Items and these trucks 
should be provided escorts. These Items would be sent 
from Dlmapur on any other nearby place. This type of 
arrangement has already been made there. Our army 
brigades are at the disposal of the State Government. 
Our para-military forces and personnel of armed rifles 
are also there. The State police force Is also available. 
We have told them to make use of these forces with 
utmost restrain because those children are also of their 
own. They are creating hurde& in the movement of goods, 
so the State Government should ensure that that does 
not happen. They should use the forces with proper care 
because whenever any question in thie regard is railed 
here in the House by the Members, '" It relates to a 
district or a State, whether It Is covered under the rules 
or not, we never say that that question should not be 
answered. But the problem is that when any such Iasue 



349 SRAVANA 13, 1.7 ( ... 

Is railed h .... for dllcuulon, then It Ia prelumed that the 
Central Govemment II re8POnelble for the wort< which Ia 
euppOMd to be dOne by the district or the State. If I 
want to go to U.P •• then the U.P. Government ulel me 
as to why I want to come there? And If I want to vllit 
Gutarat State then the GUjarat Govemment uka me the 
reason as to why I want to visit there. If I do not go 
there aleo It il asked why I have' not gone there. The 
main thing II that we have to extend all poulble help to 
the State Govemment be It by providing army. para-
military forces or by gMng them advice or In the form of 
kind. like oil, foodgralns, medlcln .. etc. We are committed 
to help them and we will definitely do that. 

PROF. VIJAV KUMAR MALHOTRA: Whether the 
State Govemment had prohibited you not to come there? 

/English} 

Old they say. MOO not come there-. 

{Tl7lnslslion} 

SHRI SHIVRAJ V. PATIL: What I wu saying is that 
I was asked as to why I did not go there? The Secretary 
also asked me as to why I was not going there 
immediately. I want to the teU you and the Hon. Members 
that 

/English} 

. one of the Hon. Members Nld, "Why did the Home 
Secretary not go there In timer 

/EnglitlhJ 

I will tell you why it was not possible for him to go 
there immediately. It Is because so many things are 
happening in the country. There are Stat .. which are 
flooded. There are many things to be done. If he goee 
there, then he is not available here. That Is why he has 
to be here. The main man has to be In the ... 80 that 
he may coordinate. This simple principle of admlnlatratlon 
has to be understood by the honourable erudite Members 
of this House. It will help us. Suppose I ask the Home 
Secretary to go there and he II not available. Then. he 
will not be in a position to coordinate. Moreover. these 
days, we have got communication taclliliel. If you want 
to talk to anybody in any part of the country every minute. 
it is not going to be difficult. But let us understand these 
simple and basic facts of administration. 

The Government of India hu the authority when the 
Govemment of the State II not there. But when the 
Govemment of the State Ia there, It Is primarily their 
reaponalblHty and through the Govemment of the State. 
.we help the people. We help the people and we will 
definitely help the people In thiI reepect. Let there be no 
doubt about it. All the lame, I am promlalng thle in the 
House that we shall 8M that the people In Manipur, or 
for that matter, people In Nagaland or any other State. 
IhaII not auffer. We wUl ... that they do not suffer. 
Now. what wi! we do? I cannot explain In great detail 
what I will do. What we will do II we will UI8 aU the 
poaIbIe routea. II things have to be flown, we will do 
that. II thinga have to be .. nt from the a*,"1ng Stat .. , 
W8 will do that. Anything that we can do, we will do. But 
then the first opportunity will be given to the State 
Government to manage. If It Is not poealble for them, we 
will certainly do It from here. 

Sir. while dlscUlling thIa ISlus. one more ISlue has 
been raieed by several hon. Mamba,.. Though it is not 
very pertinent, as it has been raised, I would like to say 
as to what has happened In the tallel that were going on 
between the Group of Ministers and Shri Padmanabhalah, 
the acting interlocutor with Mr. Mulvah. They had 
discussions here; they did have discUSllonl outside also. 
The Peace Agreement. which was In exlItence and was 
coming to an end, has been extended for six months. 
They have said that they would c:IIscu88 thla matler with 
their frlenda In Nagaland also. thai also Is to be extended 
by six months. I am not going Into all these issues. We 
all know how difflcuH are th .. e dlscUSlions; we all know 
what had happened when the NOA Government was in 
power. W. did not criticise the Govemment In the House. 
At that time. the Legislative Assembly was burnt up. You 
should not forget thaL You should not forget that these 
are delicate matters. When we are trying to deal with 
that In a delicate manner. we are not hurting anybocly'l 
susceptibility or sensitivity. We are trying to deal with it. 
And fortunately for us, we have your criticism and 
cooperation also. When you criticise. you criticise for 
publicity. But In you heart In hearts, you do cooperate 
with us. . .. (lfIIwnIpIitIns) 

PROF. VIJAV KUMAR MALHOTRA: Sir, this is very 
objectionable. We criticise .eriously and not for the 
publicity. . .. (InIfImJpIIon$) 

SHAI SHIVRAJ V. PATIL: Sir, he II not able to even 
tolerate this sentence. . .. (ItWt1IJpIion8) 
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MR. SPEAKER: I am not disputing It. 

... (Inlef7flfJflons) 

MR. SPEAKER: You sit down. So many advlaera 
are here. He has already spoken. 

... (Inltlrruptlons) 

SHRI SHIVRAJ V. PATIL: Sir, they are very good 
legislators. They know how to criticise; they know how to 
cooperate. They cooperate in a manner that helps us. 
We accept that thing. But criticism, they have to do 
because they have to show that they are sitting in the 
Opposition and we do not mind that. ... (Inlenvptions) 

MR. SPEAKER: You have alao cooperated by asking 
for the dissolution of the Government. 

... (InlBnvptions) 

MR. SPEAKER: You please sit down. You wlH be 
given a chance. 

... (InlenvpHons) 

SHAI SHIVRAJ V. PATIL: Sir, I have to make a 
submission to this House. The North-Eastern States have 
many tribes living there. Sometimes, there are conflicts 
and difficulties between them. They have their own 
problems and issues. From here, we shall have to 
understand the problems and issues of the people Hving 
there, of all the tribes living there. We have to conduct 
ourselves in such a manner that the difficulties and 
differences between them are reduced and do not 
increase. That is exactly what we are doing. 

When we take this kind of a stand, it becomes difficult 
to get the results immediately. Now, we have to do it in 
a manner that it does not become difficult. That is what 
the Governments which had been here in Delhi had been 
doing: we are doing it and we will continue to do. 

PROF. VIJAY KUMAR MAlHOTRA: This reply is not 
compatible to such a serious. situation. He is escaping 
his responsibility. We stage a welk-out in protHt of his 
reply .. 

13,18 hrL 

(AI 1hI6 • ., Prof. Vj4ry KlHMf MMhDIM lind MJmtI 
oIhtH' Hon. AItJm/JtII'8 It1It thtI HOUMI) 

/Eng/iah/ 

MR. SPEAKER: Hon. Members, it i. also the right of 
the hon. Member to walk out. 

MR. SPEAKER: There is no luncheon recess; and 
we will now take up 'urgent matters'. Shri Anwar Hussain 
now. 

... (Interruptions) 

MR. SPEAKER: I will call you. Your name will be 
called. Please sit down . 

13.16 hr •• 

[MR. DEPUTY-SPEAKER in Ihs ChSliJ 

SHRI ANWAR HUSSAIN (Dhubrl): Thank you, Sir. I 
would like to draw the attention of the hon. Home Minister 
to yet another misdeed and a crime committed by a 
section of BSF personnel at Dhubri on 2.8.05. 

Sir, on previous two occasions, I drew his attention, 
through a memorandum to the hon. Home Minister, to 
the misdeeds of a section of BSF personnel posted at 
the Indo-Bangladesh border. In another occasion, at the 
meeting of the North-East MPs at Shillong, I clearly said 
and asked for full protection of the bonafide Indian citizens 
living in the border areas. The lnatant case Is very 
peculiar. 

On the 2nd August, at about 8 p.m., some BSF 
personnel appeared at New-Ghat in Dhubri town. They 
divided into some groups and they unauthorisedly entered 
into the inhabitants of New-Ghat areas. The people 
protested for their trespass and they also demanded the 
search warrants, 88. also the presence of the Executive 
Magistrate. They could not show the search warrants, 
and they started beating up the general public of that 
area. A hue and cry was made and ,people from all 
around the town gathered there in thousands. 

We do not know why the BSF personnel went there. 
But out of fear, they started firing: and in this firing, at 
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least nine people were Injured, of which two of them had 
been ,hlfted to Guwahati Medical College HoapItaJ. 

On the suc:ceedlng day, that la, on the 3rd Auguit, 
a meeting of the Deputy-Commil8loner, the 
Superintendent of Police and the Commandant of BSF, 
Panbarl waa h~ld. The district administration wanted to 
know why BSF entered that area, but they could not 
answer. They ra~her denied the presence of the BSF 
personnel there. When pressure was put on him, he told 
that it was not BSF, but it was CRPF personnel who 
opened fire. 

Innocent people were tortured and harassed on 
previous occasions and the present one is a repetition 
only. Now, through you, Sir, I would like to .urge upon 
the Home Minister to institute 8 judicial Inquiry and the 
whole Company from Panbarl should be transferred and 
replaced by a new BSF Company. 

We aleo demand a guarantee from the hon. Home 
Minister that henceforth no citizen will be harassed or 
oppressed by them. Compensation should also be given 
to them. With these few words I thank the Chair. 

~UMARI MAMATA BANERJEE (Calcutta South): Sir, 
today moming I had given notice for an Adjoumment 
Motion. I did not want to disturb the proceedings of the 
House that is why I did not raise it earlier. The infiltration 
into Bengal has become a disaster now. You can 888 

the Bangladeshis as well as the Indian names in the 
voter lists. I have both the Bangladeshis and Indian Voter 
Lists. This is a very serious matter. I would like to know 
when would it be discussed in the House. 

MR. DEPUTY SPEAKER: That has already been 
disallowed by the han. Speaker. 

KUMARI MAMATA BANERJEE: You may tell me, 
Sir, why it has been disallowed. Is it because it is 
happening in Bengal?* ... 

MR. DEPUTY SPEAKER: Nothing is going to be 
recorded. 

.. . (lntenupUons)· 

SHRI BASU DEB ACHARIA (Bankura): This is very 
objectionable. She is casting aspersions on the Speaker. 

"Not recorded. 

MR. DEPUTY-SPEAKER: NothIng II going . to be 
recorded. 

... (/~I 

SHRI BASU DEB ACHARIA: Sir, why are you 
aUowlng her to spHk? ... (/nItInupIIon8) 

MR. DEPUlY SPEAKER: That notice hu already 
been disallowed by the hon. Speaker. I cannot do 
anything. 

. .. (/~) 
SHRI BASU DEB ACHARIA: Sir, thII Ihould not go 

on record. 

MR. DEPUTY SPEAKER: Nothing Ie going on record. 

... (/~)· 
SHRI BASU DEB ACHARIA: Sir, she Is makiog the 

most objectionable remartcs. 

MR. DEPUTY SPEAKER: NotNng II going on ~, 
Shrl Achaira. 

· .. (Inkll7llplion6)· 

{T1lIf18I81ion} 

MR. DEPUTY SPEAKER: Nothing II going on record. 

· .. (Inttlrrupllonar 

/Engllsh} 

MR. DEPUTY SPEAKER: PIHae listen to me first. 

. .. (Inltlnvpllons) 

SHRI BASU DEB ACHARIA: What Is going on in 
the House, SIr? Win you allow aU theae things? 

MR. DEPUTY SPEAKER: I will not allot. all this. 
Noting is going on record. Why are you getting so angry? 

· .. (InmrruptiOl1$)' 

MR. DEPUTY SPEAKER: Madam, nothing Is going 
on record. Please sit down. 

· .. (InltlmJpllons)· 

·Not recorded. 
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KUMARI MAMATA BANERJEE: Sir, lei me know why 
my motion h.. been dlaallowed. 

MR. DEPUTY SPEAKER: You cannot challenge the 
ruHng of the Speaker. 

... (~) 
MR. DEPUTY SPEAKER: You cannot challenge the 

ruUng of the Speaker and the Speaker has already given 
the ruling. 

. . . (InMrrupI/ons)· 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): ThIs 
Is not right, Sir. ... (InM",upl;ons) 

SHRI BASU DEB ACHARIA: She Is casting 
aspersions on the Chair . ... (lnMI1'UpIIon$) 

SHRI PAWAN KUMAR BANSAL: Sir, this Is wholly 
unfair. No Member can be permitted to cut aspersions 
on the Chair. . .. (Inftlnupllons) 

SHRI BASU DEB ACHARIA: She cannot cast 
aspersion on the Chair . ... (lnh#trUpIions) 

{Tf1In8Iglionj 

MR. DEPUTY SPEAKER: Acharia ji, please sit down. 

... (Inh#l'1'UpIions) 

MR. DEPUTY SPEAKER: What you are Hying is 
not going on record. 

... (Inlenuplions)' 

/English} 

MR. DEPUTY SPEAKER: Please llaten to me. 

. . . (Inlsl'1'Uplions) 

MR. DEPUTY SPEAKER: Please refer to Kaul and 
Shakdher, page 515. It says: 

MRefusal to give consent is in the absolute discretion 
of the Speaker and he Is not bound to give any 
reason: 

Now, you please sit down. I am sorry. Nothing Is 
going to be recorded. 

... (Intsnuplions)' 

·Not recorded. 

rr"""""J 
J MR. DEPUTY SPEAKER: Madam, It Is not mandatory 
for me to tell you the reuon .. to why your motion Is 
disallowed. Stili I have been told~ that'l why I am telling 
you the relSon. The reuon Is that Advent jl had moved 
a motion on the Ilmlar subJect and a clllcuulon had 
already been held on that. Thla II why the hen. Speaker 
has dll8IIowed your motion. You cannot challenge the 
ruling of the Speaker . 

... (Intsrruptlons) 

KUMARI MAMATA BANERJEE: I em not challenging. 
... (InItImJpIIons) 

SHRI PAWAN KUMAR BANSAL: Mr. Deputy Speaker, 
there Is only one motion on one lubject In a Helion. 
... (InMnupti0n8) 

MR. DEPUTY SPEAKER: Madam, pleue lit down. 

.. , (InMrruptions) 

/Englls/1} 

KUMARI MAMATA BANERJEE: I am not raising the 
same eubject. It Is a different lubject . ... (lnhJm.tpIions) 

MR. DEPUTY SPEAKER: This Is not to be recorded. 

" . (Interruptions)· 

MR. DEPUTY SPEAKER: This Is not In my power . 

... (InhJmJplions) 

MR. DEPUTY SPEAKER: I cannot do anything . 

... (In/tImJpIions) 

MR. DEPUTY SPEAKER: I camet do anything about 
It. 

... (Inftlrruptions) 

{T"."..lion} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Deputy Speaker, Sir, it has been the -tradition that If the 
Adjournment Motion is rejected stili the Member is given 

·Not recorded. 
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a hearing. • •• (11WnrIpIIDn6) She would have .tpoMn what 
she wanted to tpHk In the time for which the HOUle 
remained disturbed. . .. (11WnrIpIIDn6) The Members from 
Bengal have caueed a ruckua here. K1ncly hear them. 
... (Inttmuplions) 

SHRI BASU DEB ACHARIA: You are laying a new 
tradition. . .. (Inlflnupllons) It II an important I~ for 
us. . .. (Inl8rrupUons) 

KUMARI MAMATA BANERJEE: Mr. Oeputy-8peaIcer, 
Sir, this Is against the rules of the Houee • ... ("*""PIftIntI) 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Deputy-Speaker, Sir, kindly Ii8t8n what the lady M.P. uys. 
. .• (Infllnupt/0n6) 

MR. DEPUTY SPEAKER: Now, I '*lnot do anyItW'Ig. 

... (ItWmJpIIons) 

SHRI RAM KIRPAL YADAV (Patna): Mr. Deputy-
Speaker, whether the Hou.. would be run by one', 
dictat... . .. (IntwrupNtlns) 

/EfI{/IisI1/ 

SHRI BASU DEB ACHARIA: Sir, aha Is wasting the 
time of the House. ... (InlrJf"ffIPIitJnB) 

MR. DEPUTY SPEAKER: Nothing would be recorded. 

... (InftNTUpfions)· 

(Tmnslllfion/ 

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, 
Sir. the people who talk of women reaervatlon are not 
allowing a lady to make her point. ... (InlrJnupt/0n6) They 
do talk of reservation for them but do not want to listen 
a lady M.P . ... (lnl8lT11pf1ons) 

(Tmnslah"on/ 

KUMAR I MAMATA BANERJEE: ThIs Is8ue Ie different 
... (Inftlrruptions) 

MR. DEPUTY SPEAKER: I have to act according to 
the rules. 

... (InterruptionS) 

'Not recorded. 

SHRt BASU DEB AOHARIA: SIr, I have given a 
nab. ... ("*tJupIJtJn6) 

KUMARI MAMATA BANERJEE: I ao have given a 
nob. ...(/nIWnIpIJtJn6) 

SHAI BASU DEB ACHARIA: That notice has been 
reJec*d. . .. (/nIWnIpIJtJn6) 

KUMARI MAMATA BANERJEE: Your Party may reject 
me, but you cannot reject me In thll House. 
... ("*tJupIJtJn6) 

&HAl 8ASU DEB ACHAAtA: Why were you not 
preunt on the day thie laue WM . being debated? 
... (Inlflf'fllPllonB) You could have participated In the 
discussion and coutd have railed this Issue . 
.•. (I~) 

KUMARI MAMATA BANERJEE: You cannot direct 
me. I am not afraid. ... (,m.rrt.JpllDn6) Thll Is my 
delnocratic fight to ,.... this ..... ... (lIWnrIpIIDn6) 

MR. OEPUTY SPEAKER: Nothing will go on record. 

... (/~)· 
fTfWI6IdJnJ 

MR. DEPUTY SPEAKER: ~ a four and half-
hours debate hie been held on thII Issue. Now, you 
pIeUe lit down. 

... (1nIMttpI/DM) 

MR. DEPUTY SPEAKER: WHI you sit down or not? 

... ("*tJupIJtJn6) 

KUMAR I MAMATA BANERJEE: I am requesting you. 
... (I",.""".".) 

MR. DEPUTY SPEAKER: Now I am requesting you, 
wi. you sit down or not! 

... (/rtIwnJptJt1M) 

KUMARI MAMATA BANERJEE: WIll you not give me 
an opportunity to ...... ... (/rtIwnJptJt1M) 

/EngI/6h/ 
MR. DEPUTY SPEAKER: Please sit down. 

. •• (/nIJMTIIPIItJf1) 

·Not recorded. 
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KUMARI MAMATA BANERJEE: The Report of the 
Amanullah Committee should be submitted . 
... (Interruptions) 

MR. DEPUTY SPEAKER: Klimar! Mamata Banerjee. 
cannot allow this. This motion has already been 

disallowed. I cannot allow you. 

[Trsnslation} 

I cannot allow you at this point of time since the 
Hon. Speaker has disallowed your motion. Already a four 
hour debate has been held on this issue. Let me oonduct 
the proceedings of the House. 

· .. (Interruption.s) 

{English} 

KUMAR I MAMATA BANERJEE: It is a different lasue. 
This is regarding the infiltration issue In Bengal. 
... (Inltlrruph'ons) 

[Trsnslationj 

CHAUDHARY LAL SINGH (Udhampur): Mr. Deputy· 
Speaker. Sir. I want to speak with your Permission. 
. . . (Interruptions) 

SHRI ANANT GUDHE (Amravatl): Mr. Deputy 
Speaker. Sir. please ensure order in the House. 
... (Interruptions) Mr. Oeputy Speaker. Sir. It is my tum 
now. . .. (Interruptions) 

MR. DEPUTY SPEAKER: I have said that I will give 
you time to speak. 

· .. (Inltlnuplions) 

SHRI ANANT GUDHE: Mr. Deputy Speaker. Sir • 
... (Interruptions) unless you ensure order in the House. 
how I can speak? ... (lnl8rruplions) Mr. Deputy·Speaker 
Sir. when will you give me the opportunity to speak? 
... (Inltlnuptions) 

MR. DEPUTY SPEAKER: I haw told you 10 lit down. 
I will call you after he concludes. 

· .. (Inl8rruplions) 

CHAUDHARY LAL SINGH: Mr. Deputy Speaker. Sir. 
the surrender policy framed for rehabilitation of militants • 
. . . (Inl8rruplions) 

MR. OEPUTY SPEAKER: 8hrI AMnt Oudhe ~, pIHIe 
... down. I wIU call you after he conoIudeL 

/En¢sh} 

MR. DEPUTY SPEAKER: Only Shrt Lal Singh', 
speech wll be recorded. 

... (InmlTVpl/on6j" 

/TI'IIMI6Honj 

CHAUDHARY LAL SINGH: Mr. Oeputy Speaker, Sir. 
I was saying that one Farookh Ilyas Imrsn. launching 
commander of Hizbul Muzahldin has surrendered along 
with ten militants with arms and ammunition in Kathua 
distrtct before the D.G.P. (Jammu and Kashmir). After 
that the militants who had surrendered helped the police 
in nabbing and killing of other militants. . .. (Inlsnuplions) 
Now the Government is not taking care of these people. 
After sometime six mlHtants barged Into the house of 
surrender8d mHitant Farookh In Koti VIIagI (VIIawar Tehall) 
and shot him . ... (lnlsnup/i0n8) Now militancy is on the 
rise in that particular district I.e. in Lohel·Malhar·BanI· 
Vilawao. . .. (Inlsnuplions) There are atleast 50 hard-core 
militants from that particular region ... (Intsnuplions) due 
to which the atmosphere is filled with a sense of terror . 
I visited that area recently and the S.P .• dlMrict Kathua 
told me that it is his moral duty to advise me not to visit 
that area as it Is not safe to go there. . .. (InlsmJp/ions) 
It means the situation there Is out of control of the 
Govemment. 

13.38 hr •• 

(AI /hI$ _gs, Kutnllri MatNfII ~ CIImtI snd 
8Iood on IhfI Hoor "..r II.- TIIbItI.) 

•.• (InltlnupIions) 

/English} 

MR. DEPUTY SPEAKER: The House stands 
adiOUmed tin 2 p.m. 

13.39 hn. 

·Not recorded. 
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14.00 h .... 

Thll Lok SehB ~ ., FOUItHn 
of IhII Clock. 

[MR. DEPUTY SPEAKER in 1M Chsi~ 

{Trsns/IlHon} 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
incident of throwing papers towards the chair In this House 
deserves condemnation of the House. . .. (Interruptions) 

{English} 

MA. DEPUTY SPEAKER: Nothing i8 going to be 
recorded. 

... (Intenuptionsr 

MA TIERS UNDER RULE 377+ 

{English} 

MR. DEPUTY SPEAKER: Item No. 15, that Is Matters 
Under Rule 3n listed for the day, will be treated a8 laid 
on the Table of the .House and that will form part of the 
proceedings. 

(I) Need to address I .. ues concerning NAlaIPIOI 
through a lingle window system 

SHRI MADHU GOUD YASKHI (Nizamabad): The 
NIAS/PIOs investment constitute a major segment which 
adds upto our economy, thus enabling us to take up 
various developmental activities. The overseas Indian 
Affairs Ministry has come into effect with the aim of 
integrating the numerous NRlslPIOs spread across the 
globe. But it can be seen that even after one and half 
years of formation of the Ministry, no central system has 
been put in place for effective investment of NRlsiPIOs. 
No clear cut policy measures hae been promulgated by 
the Government through its Ministry which can clear the 
aspects making it convenient for the NRlslPIOs to Invest 
judiciously. Till now, no modalities have been worked out 
by the Ministry to regulate the investment InfloW. A 
centralized arrangement under the supervision of the OIA 
minister is to be immediately put in place with the 

+Treated as laid on the Table. 
'Not recorded. 

........ of the MInIaary of ExtemaJ Aft ..... Thus, this 
Mlrnltry I~ould act al the umbreHa organllatlon, 
arnaIgamdng the vat10uI I'8IpOnI/bIIJtJ of NRIs currently 
under the various Ministries, Into one lingle Department! 
Ministry. This can actually go a long way in aucc .... ully 
adopting adequate steps, under a lingle window system, 
wherein NRlslPlOs can get every information relating to 
their ISlues. 

(II) Need to promote Organic Model Farming In 
DarJ .. llng and Include the region In the 
Centrally apon8Ol'8d achlme 

SHRI D. NARBULA (Darjeellng): It Is learnt that the 
Ministry of Agriculture has decided to establlah Organic 
Model Farming in different parte of country for promotion 
of organic product/organic farming. An amount· of RI. 92 
crores has aIao been sanctioned In 10th Five Y.ar Plan 
for thle purpose. It Is unfortunate to learn that Darjeel'ng, 
which is famous organic cultivation has not been IcIenttflea 
for estabUshment Organic Model Farming. I would, 
therefore, strongly ~rge upon the Government of India to 
Immediately Include Darj.eUng In the Scheme and 
establish Organic Model Fanning there. 

(III) Need to open the cloaed ... Ilway gate of 
outward goodl shed at Shlmla Extenllon 
Railway Station, Himachal PnIdHh 

{Trans/.Iion} 

SHRIMATI PRATIBHA SINGH (Mandl): Sir, through 
you, I want to draw the attention of the hon. MinIster of 
Railways towards the outward goods shed conItructed at 
Shimla Extention Railway station and tell that railway 
authorities have cIoHd that and the rail track towards 
the shed has been removed and the shed has abandoned 
by the railway authorities. On the other end of the sheri 
one railway gate 18 there. In front of the shed there Is a 
500 metre long stretch of road which leads towards th" 
Directorate of Primary and Secondary Education buHdIng 
and other offices of the State Govemment located there. 
A number of State Govemment employees work in those 
premises. If the railway gate is opened it will neither 
cause any difficulty to the raJlway officials nor It will be 
dangerous for the safety of the .eid shed because rall 
track is at a good distance from there and It will facilitate 
movement of vehicles upto office buildings of the State 
Government in that area. Therefore, I request that railway 
gate at other end of the outward Goods shed be opened. 
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(Iv) NMd to amend Immlgnltlon .... to prewnt 
hara •• ment being meted out to ln4"n 
CHI_n. who over .tay Ibroad .,.., getting 
employment 

SHRI JIVABHAI A. PATEL (Mehsana): Sir, people 
from several parts of the country go abroad for light 
seeing or to see their relatives there and start wor1dng 
there if they get a Job as there is large scale 
unemployment in our country. Getting of job abroad Is 
good for their familIeS as well 88 for the country as it 
fetches more foreign exchange for the oountry. When 
these people return to India they are hara.sed 
unnecessarily and immigration authorities do not behave 
properly with them. Immigration officers misbehaved with 
our own people in our own country. If any person overstay 
abroad in connection with work the government should 
help instead of har.slng him or her. It il extremely 
neceaaary to amend the relevant laws In 10rce at present. 
Due to non-availability of jobs In our country people have 
no option but to seek jobs abroad. 

Through this House I request the Government that 
in case any person gets job abroad and overstay there 
he or she may not be harassed on return and the relevant 
laws in force should be amended at an early date. 

(v) Need to Incorporate raallstlc amendments In 
building byllws permitting habitable apace In 
re.ldentlal building. In Chandlgarh Union 
Territory 

{English} 

SHRI PAWAN KUMAR BANSAL (chandlgarh): In tu'le 
with the needs of changing times the Chandlgarh UT 
Administration has permitted change of land ule in 
industrial area and· carried out additional coNdructlon in 
important government buildings but the question of a 
pragmatic amendment to the building bylaws 18 yet to be 
addressed. As a result over ninety percent of the house 
owners and allottees of Housing Board flats continue to 
face harassment. With the increase in size of families 
over the last three decades, there is a concomitant 
increase in the need for additional space in all categories 
of dwelling units. However, the amendments carried out 
in the building bylaws have never been commensurate 
with the needs or realistic in nature. Because of the 
enormity of the changes otherwise carried out, it would 
be imprudent to even contemplate a demolition on a vast 
scale as that would create a host of other problems 
besides causing a heavy national Io8s and waste a scarce 
resource •. 

There Is, therefore, an urv-nt need to IncoIporllte 
..... latlc amendments In the building bylawa pennlttlng 
additional habitable space keeping In mind the structural 
safety and architectural aeethetlcs and then enforce that 
on a regular basis. I urge the Government to do likewise. 

(vi) Need to direct Hlndumn P8b oleum CompMy 
Umlted to provide ..... ployment to the people 
who.. land hive been acquired tor Httlng 
up plant In "'alk Parliamentary ConatItuency, 
........ htra 

fT""'/Ion} 

SHRI HARISHCHANDRA CHAVAN (Malegaon): Sir, 
at the time of setting up of plants of the Bharat Petroleum 
Company Umlted and the Hlndustan Petroleum Company 
Limited In Panawadl division of Nandgaon Tehsll under 
my Parliamentary Constituency Naslk, an aaaurance was 
given to thosa farmers of providing employment in the 
said plants whole land has been acquired for the purpose. 
Bharat Petroleum Company limited has fulfilled its 
assurance given to the farmers whose land has bean 
acquired for setting up of plants by providing employment 
to ttlem in the plants but the Hlndustan Petroleum 
Company Umlted has not fulfilled Ita assurance 80 far. 
The farmers whose land has bean acquired are staging 
a-slt-In the site for a long time and grosa resentment is 
prevailing amongst them. 

Therefore, through you I would like to req~st the 
hon. Minister of Petroleum and Natural Gas to direct the 
Hindustan Petroleum Company limited to provide 
employment to family members of the farmers whose 
land has been acquired for setting up of plants in those 
plants .. a foUow-up to the aaaUf8l1C8 the company had 
given in regard thereto. 

(vII) Need to Nt up a National CommIHlon for 
the Welfare of aln)ara Community In the 
country 

SHRI HARIBHAU RATHOD (Yavatmal): Sir, the total 
number of persons belonging to Banjara, nomadic and 
denotified tribes may be around 15 cror. in the country. 
In some States, this community is considered Scheduled 
Cute and In some other Scheduled Tribe. But there are 
some other denotified castes of this. community who do 
not belongs to either Scheduled Caste or Scheduled Tribe 
category. The people of these castes have been putting 
forward their demand for the last 50 yea,. but they have 
not got justice so far and some of the castes of this 
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community are In a poIitlon worn than the Scheduled 
Cute, and Scheduled Tribal. Earlier, the GoY8f1VlWlt 
had constituted a national commlealon for all round 
development of theae nomadic tribes but It has now been 
disbanded whereas a national comml,lIon for the overall 
development of Banjara community Is extremely needed. 

Therefore, I would like to urge upon the Govemment 
to reconstitute the Natto"_1 Commlaalon for all round 
social, economic and political development of Banjara 
community and other nomadic tribes. 

(vIII) Need to let up PGI Hoapltal at Hamlrpur, 
Himachal Predeeh 

SHRI SURESH CHANDEL (Hamlrpur, H.P.): Sir, 
through you, I want to draw the attention of the hon. 
Minister of Health and Family Welfare towards the hilty, 
backward, remote and bordering State of Himachal 
Pradesh. Specialist health services of the level of PGI 
are negligible there. The district headquarters of my Lok 
Sabha constituency Hamirpur Is located at the centre of 
the State. Therefore, I would urge upon the Govemment 
to set up a health and re .. arch centre of the level of 
PGI at Hamlrpur. If for the time being, It 18 not feuIbIe, 
at least video conterencing facility be provided at the 
district hospital at Hamirpur so that consultation can be 
done with the specialists of PGI through video 
conterencing to treat the patients there. It will be of dual 
benefit. On one hand the people ot the State wIH get 
treatment in the State Itself and on the other it will reduce 
the crowd at PGI. 

(Ix) Need to Ht up a new fertilizer plant of 
Fertilizer Corporation of India Limited at 
Gorakhpur, Uttar Prade.h 

YOGI ADITYA NATH (Gorakhpur): Sir, Fertilizer 
Corporation of India has played a pivotal role In making 
the green revolution a auccesa in the country. But due to 
indifference of management and various govemments as 
well, this corporation is on the verge of closure. The 
Gorakhpur unit of the Corporation was set up In the year 
1969 which was closed on the 10th June, 1990. It 18 sOO 
lying closed since then. The unit has not been revived 
despite announcement by three different hon. Prime 
Ministers. The employeeS/officers ot thl8 unit have been 
forced to opt for VAS. In 1998-99 KAIBHCO had 
expressed interest in setting up a new fertilizer unit In 
place ot the closed unit of the Fertilizer Corporation of 
India at Gorakhpur but it could not be materialised for 
some inevitable reasons. 

I urge upon the han. Prime MtnI8ter to arrange to 
.. t up a new fertilizer plant In place of the cIo8ecI 
Gorakhpur unit of Fertilizer Corporation of India. 

(x) Need to expedite construction of po ..... ub-
station lit ForbeaganJ, Bihar 

SHR! SUKDEO PASWAN (Ararla): Sir, In my 
conltltuency Ararla, the construction work of 133 KV A 
Sub-etatlon has been started at ForbMganj by Power 
Grid Corporation of India. As per achedule, the work 
should be completed In a period of 18 month. but from 
the pace of the work, It seems that It camot be completed 
even In 2 or 3 years. This is a very Important project for 
my conatltuency. With the completion of this project, the 
basic facility of electricity will Improve a lot. 

Through this House, I want to draw the attention ot 
the hon. Minister of Power to get this work completed at 
the earlleat. 

(xl) Need for .. rly I .. uance of oertlflcata. to 
etudent. pa •• lng their vocational oou,.... 
from varlou. In.tltutlon. patronized by 
National Council of Vocational Training 

/Eng/llSh] 

SHRI A.V. BELLARMIN (Nagercoll): A number of 
Technical Institutions are run obtaining Recognition from 
National Council for Vocational Training. But the students 
who appear for their exams have to walt for a long period 
to obtain their certificate. to be laaued by NCVT. Certain 
Schools are even to get certificates for their students 
who have completed their course. 

I request the Govemment to take cognisance of the 
pitiable plight of the students and arrange for earty Issue 
of the certificate. 

(xii) NMd to Introduce more Air india flight. on 
Gulf route with a view to solve the problem. 
being faced by pa.Hngera going to Gulf 
countrle. 

SHRI VAAKALA RADHAKAISHNAN (Chiraylnkll): 
There are atlil • number of problema being taced by gulf 
passengers connected with their Journey in Air India 
flights. The number of seats available has come down 
drastically by the introduction of Air India Express, leading 
to non-avaHabitlly of tickets and thereby worsening travel 
hardahlps. The number of aircrafts now operating are 
also not sufficient when compared to the heavy traffic, 
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elpeclally during vacatlonlfeetlval HUOnI. Durtng thIe 
season the flights to Kerala will be overlooked. But Air 
India often delays or cancels these flights at the lut 
minute citing technical problem. There are also complaints 
regarding the formalities for the booking of seats In the 
Air India Express, i.a. online booking using credit cardl, 
on the ground that a good ma;ority of the puaengera 
belong to the low income segments having no credit carda 
or internet facilities. 

In order to solve the problema of the Gulf p .... ngera 
with regard to their Journey In Air India flights, Government 
of India and Air India may be requested to start more 
services in this sector. 

(xIII) Need to Implement canal prolectl on river 
Ganga lit Allahabad, Uttar Prade.h with a 
view to .olve Irrigation and drinking Wllter 
problem In Chall ParilamentalY Conlltltuency 

SHRI SHAILENDRA KUMAR (Chall): Sir, my 
constituency Chall, .Allahabad, U.P. Is situated between 
rivers Ganga and Yamuna, yet there is a shortage of 
Irrigation and drinking water. The canals of Sirayu 
Assembly constituency have not seen water for the last 
35 years. The farmers are in distress. Water does not 
reach the tail point and in the minor canals of the 
Kisunpur pump canal which originates from the Yamuna 
at Fatehpur due to which lakhs of acres of land Is left 
unirrigated. The Saidpur and Tilhapur pump canal projects 
on the Yamuna and Sakadha village and Jajaili pump 
c~nal projects on the Ganga river shOUld be constructed 
at Allahabad as proposed earlier 10 that lakhI of 8Crea 
of cultivable land can be irrigated. 

(xlv) Need to take ItepI to check erollon caused 
by river Sharda at Kllhanpur Wild life 
Sanctuary In Lakhlmpur Kherl, Uttar Pl'lldeah 

SHRI RAVI PRAKASH VERMA (Kheri): Sir, I would 
like to draw the attention of hon'bla Minister to the 
shrinking area of the Kishanpur wild life sanctuary located 
in Lakhimpur Kheri in Uttar Pradesh which is also a world 
heritage. This sanctuary was setup in the year 1972 In 
an area of 227 square k.m. It has tigers, leopards, swamp 
deer etc. 

Sir, the river Sharda flowing along this sanctuary is 
causing erosion as a result of which the area of the 
sanctuary has been shrinking exposing the wild animals 
to danger. Also, the sanctuary is rooslng Its identfty In 
the world. 

I, the,.fcn, through you, would like to request the 
hon'b!e MInister to take neceuary Itepe to check the 
deplltltlon of embankmentl and allo to facilitate 
development of the lanctuary. 

(xv) Need to .. nd a Central tHIn to check 111 .. 1 
mining of coal In Chatra Parliamentary 
Conatltuency, Bihar and alae reopen clOMd 
mlnel In the region 

DR. DHIRENDRA AGARWAL (Chatra): Sir, there are 
leveral Coal mines In my Parlial1W'ltary Conltltuency 
where at about lix foot, depth coal 18 found. Coal mafias 
operating In this area II engaged In the IRegal mining of 
coal thereby caUSing a huge loss to the country. There 
are several Coal mines which have clqeed down but there 
is huge quantity of coal lying therein and the C.C.L. Js 
undertaking no production In the .. Coal min ... Therefore, 
a central team be sent there to probe these cases and 
gel the guilty punished. 

I through the HOUle, would request the hon. Minister 
to &end a central team to check the theft of Coal and 
aIeo to restart the Coal Mines lying cloaed so 81 to 
check unemployment In thil area which Is adding to the 
naxallte activities In this area. 

(xvi) NHd to Include Kherl dl.trlot of Uttar 
Pl'llde.h under Sam Vlkaa Yolana for ltl 
alround development 

SHRI ILYAS AZMI (Shahabad): Sir, my Constituency 
hu got parts of two districts, Hardai and Kheri. Kheri is 
the largest district in terms of area in Uttar Pradesh. 

'Food for work Scheme' Is being Implemented In both 
the diatrictl, therefore, the Govemment deerna both the 
dietr1ct8 u backward and in reality with these distrlcta 
are equally backward. 

This is regrettable that the Sam Vlkaa Yojana Is being 
Implemented in Hardai but Kheri district has been left 
out. Though Kheri district Is much behind the district of 
Hardoi In terms of development and a lot needs to be 
done to bring It to the level of other districts. 

I, therefore, request the Govenvnent and the Planning 
Commission that district of Kheri should also be covered 
under Sam Vikas Yojana. 
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(xvII) N .. d to accord priority for Httlng up of 
Maudya Power Project In Nagpur dletrlot of 
Maharnhtl'a 

SHAI SUBODH MOHITE (Ramtek): Sir, the power 
crlais has added to the woes of Common men and 
fann.... in Mahal'UhtrL Vldarbha it the moat backward 
area of Maharashtra. There are no means of employment 
th..... The farme... are depended on rains due to lack of 
irrigation .cheme. 

Keeping in view aU theae factors, the lut Government 
had proposed to letup a 100 M.W. Power project In 
Nagpur district of Vidarbha. The aurvey was undertaken 
by NT PC and project report was stated to be submitted 
with in six months. Maharaahtra Govemment was alao to 
contribute 50 per cent cost. But no feasibility report has 
been submitt.d nor has the Maharashtra Govemm.nt has 
been apprised in this regard. 

Therefore, I request to Union Govemment of take up 
thle mega power project on the priority basis. 

(xvIII) Need to open a Kendrlya VldyallYI at 
MaharaJganJ In Slwan district, Bihar 

SHAI PAABHUNATH SINGH (MaharaJganj, Bihar): 
Sir, Maharajganj town, under Siwan district in Bihar, is a 
sub-divisional headquarters and also an important business 
centre. Facilities like police sub-divisional headquarters, 
railway station, POlt office, telecommunication office, High 
School, College, hospital etc. are available in Maharajganj. 
MaharaJganJ is a densely populated area. Keeping In view 
the Importance of Maharajganj from the business point of 
view this town has been connected with the railways. 
Thousand of army personnel and retired army pel"8onnei, 
Central Govemment employees and retired government 
employees reside in Maharajganj headquarters and In the 
nearby areas. But for the education of their children there 
is no Kendriya Vidyalaya there. Consequently the 
employees have to send their children for getting 
education outside the town and have to bear unnecessary 
financial burden. If a Kendriya Vidyalaya is opened at 
Maharajganj, it will solve a big problem of the employees 
and cornrnon people of this area. It would not be out of 
place to mention here that Maharajganj headquarters fuHils 
all requited norms for opening a Kendriya Vldyalaya. The 
Kendriya Vidyalaya Organisation has sent a letter to 
collector, Siwan for getting information regarding fulfilment 
of prescribed norms so as to get the approval of the 
Ministry of Human Aesource Development in regard to 

opening Kendrlya Vldyalaya at MaharajglnJ. But eo far, 
no tangible prog...... ...me to have been made In thle 
regard. 

Through you, I demand from the Government to open 
a Kendrlya Vldyalaya in Maharajganj Sub-divisional 
headquarters, dlatrlct Slwan, of BIhar State at the earliest. 

(xix) 

{Eng/lllh/ 

Need to .1I0cate addltlorwl funct. for .. rly 
completion of ongoing power proJecta In 
KarnaI8Ica to ovwcome power ~ge In the 
State 

SHRI M. SHIVANNA (Chamrajanagar): The total 
requirement of power for Kernataka State Is 37,235 M. W. 
out of which 20,853 M.W. Is available from the Kamataka 
Power Grid. The shortage of power II 16,382 M.W. The 
State Is getting 10,000 M.W. from the central ltation and 
from' the neighbouring States. Even after this the shortage 
of power throughout the year 18 6,382 M.W. 

The power cut In towns and cities has Increased 
and the farme... are the worst hit due to severe shortage 
of power supply for their agricultural actlvitlel. 

Therefore, there 18 an urgent need to Increase 
production of power In Kernataka. 

I, therefore, urge upon the Hon'bla Minister of Power 
to allocate at leut As. 1000 crores for completing the 
foHowlng ongoing power projectl in Kernataka: 

(1) Sellary thermal power plant (600 M.W.) 

(2) Alamattl Project (125 M.W.) 

(3) Gundya Project (300 M.w.) 

(4) Bidadi Project (1400 M.W.) 

(5) R.T.P.S. 8th Unit (210 M.W.) 

(6) Nandikuru-Nagarjuna Project (1500 M.W.) 

(xx) NHd to allocate fund. for providing civic 
amenltle. at Vltthal Aakuma' Temple, 
Pandharpur, Mahara.htra 

{Trsnslsfionj 

SHAI RAMDAS ATHAWALE (Pandharpur): Sir, Vitthal 
Aakumai temple Is located on the bank of Chandrabhag 
river at Pandharpur In Solapur district of Maharashtra 
and large number of devotees from various States of the 
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[SM Ramdal AIhawleJ 
country throng thle place every year for darIMn. But 
there Ie acute ahortage of civic amenities for them. All 
action plan had been formulated for thle purpoae but It 
hu not been Implemented till date. Therefore, there Ia 
an urgent need that the Union Government must take 
neceuary effective " .. for implementing the action plan 
in order to provide adequate tacIIItIee to the devoteea 
vialtlng there and allocate tunda from the CennI tund to 
deYelop this place u a place of pilgrimage without any 
delay. 

14.02 hr .. 

RE: CONDUCT OF MEMBER 
IN THE HOUSE 

/T,.,../ionj 

PROF. VIJAY KUMAR MALHOTRA (South Delli): Mr. 
Deputy Speaker, Sir, a member hu the right to put 
forward hie views before any adjournment motion Ie 
rejected. Pleue lleten to him. let the matter be over. 
PIeaM listen to him as to why thIe moIIon WIll p,.aanled, 
what Ie Ita content? ... (~) 

/Engli6hj 

MR. DEPUTY SPEAKER: Not to be recorded. 

fTmnsI8lionj 

SHRI PRABHUNATH SINGH: Mr. Depuly-SpeIIker, 
Sir, hon. Membe,. do not want Mamatajl to lP8ak 
because she campalgIw, fights againat Mandata in Bengal. 
... (Intsnuplions) 

/EnglishJ 

SHRI BASU DEB ACHARIA (Bankura): Why are you 
allowing him? Under what Nle are you allowing him? 
... (Inltlrruplions) You should allow me a180. 
... (Inltlnuplions) 

MR. DEPUTY SPEAKER: Shrl Buu Deb Acharia, 
on any subject whom to allow or not to allow Ie the 
responsibility of the ChaIr. not yours. 

... (11IIW7'UpIit1M) 

'Not recorded. 

rr~ 

SHRI RAMJI LAL SUMAN (Flroubad):' Mr. Deputy 
Speaker, Sir, there wu an adjournment motion given by 
MarMta ea ....... ". ShrI ~ Ia very concerned. 
She wortca wiIh them, Ihe .. ,..ected member of their 
... and th."re It .. their I'8IpOMIbIIIy"to requeet 
Mr. Speaker to permit Mama.. Banerjee to ,.. thll 
I.ue. WhllteYer noIIcea are given by the hon. Member8, 
certainly they are very Important and cognIunoe Ihould 
be taken of them. But It Ie the privilege of the Speaker 
to decide ... In which w.f theee .... are to be railed, 
and ~ haa the right to throw ~ on Mr. Deputy 
SpMk8r lind then jUIIlIfy that action. . .. (/nItImJptItJIu) 

/Enr;tMj 

MR. DEPUTY SPEAKER: Nothing Ie. going to be 
recorded. 

... (InfBfnlplitJn6)· 

MR. DEPUTY SPEAKER: Hon. Members. pi .... aIt 
down. 

••• (11IIW7'UpIit1M) 

SHRI L.K. ADVANI (Gandhlnagar): Mr. Deputy 
Speaker, Sir, what transPired earlier, I don't know but I 
have heard something about thle now. Through you, I 
would Hke to requeat that Mr. Speaker should calion 
hon. Member In hll Chamber. If he wanta to caD any 
one of us, then anyone can go there. but thle i88ue 
should be sorted out. . .. (Inlflmlpt/t:JM) 

/EIIfII/IIIIJ 
SHRI BASU DEB ACHARIA: You ehouId condemn 

it. ... (lfIIIHrupt/tIn6) You are juatifylng the action of the 
Member. ... (1nIwruptions) 

MR. DEPUTY SPEAKER: Pie_ sit down. 

... (lfIIIHrupt/tIn6) 

/TI'IIIIIII8I1onJ 

MR. DEPUTY SPEAKER: Achartajl, please elt down. 
Prabhunath SlnghP, you aIeo pie_ sit down. 

. .. (lntslTUplJons) 

·Not recorded. 
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MR. DEPUTY SPEAKER: First, listen to me. 

... (InMmlpllons) 

/English} 

DR. SUJAN CHAKRABORTY (Jadavpur): She should 
come and apologize before the House. . •• (Inlllnupllons) 

SHRI BASU DEB ACHARIA: This should be 
condemned . ... (lntIJrruptions) You are justifying it. 
... (InttJrrupHons) 

MR. DEPUTY SPEAKER: Please sit down. 

· .. (InttJrruptions) 

MR. DEPUTY-SPEAKER: Please sit down. 

... (Intsnuptions) 

[Translation} 

MR. DEPUTY SPEAKER: The Issue, which MamtaJI 
tried to' raise, has been, fortunately or unfortunately, 
disallowed by Speaker Saheb. It Is not neceeaary for him 
to cite reason for that. But despite that I cited the reason 
that Advaniji had raised the Issue through a motion and 
a lot of debate took place In the House on that Iuue. 

· .. (InttJrruptions) 

/English} 

SHRI TARIT BARAN TOPDAR (Barractcpore): That 
is the rule. ... (InMmlplions) 

MR. DEPUTY SPEAKER: Please listen to me. 

· .• (InftJmJpti0n6) 

DR. SUJAN CHAKRABORTY: That is unfortunate. 

MR. DEPUTY SPEAKER: Please sit down. 

... (IntIJrruptions) 

{Trans/aticn} 

MR. DEPUTY SPEAKER: Swalnjl please sit down. 
First you listen to me. 

... (InttJrruptions) • 

"Not recorded. 

[Eng/i6h} 

MR. DEPUTY SPEAKER: Nolting should be recorded . 

... ~) 
MR. DEPUTY SPEAKER: Please lit down. 

•.• (InMnupIIons) 

MR. DEPUTY SPEAKER: Pie ... sit down. 

/Tf'WlSlstlon} 

SHRI JAI PRAKASH (HiIIar): Thia Ie unpt'8C8dentIId 
in Partlamentary history and theee people are JwtIfytng 
that. ... (InltHnJpl/on8) 

/Ef1IJII6h} 

MR. DEPUTY SPEAKER: PIeue sit down. 

•.. (InMnupIIons) 

/T""'tion} 

MR. DEPUTY SPEAKER: Jai P~~ ~ • 
down. 

. .. (InMnupIIons) 

MR. DEPUTY SPEAKER: Am, you go to your Mat. 

... (/~ 
/Ttan8lsllon} 

MR. DEPUTY SPEAKER: Jai PrakaIh JI first of all 
you take your .. at 

'" (/nIwnJptIons) 

/E~} 

MR. DEPUTY SPEAKER: Nothing II to be recorded. 

... (InttJnupti0n8)· 

MR. DEPUTY SPEAKER: Sit down, pIeue. 

• .. (InftlnUptlons) 

"Not recorded. 
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MR. DEPUTY SPEAKER: This is not to be recorded. 

... (InftH'nJpI/on8) ~ 

MR. DEPUTY SPEAKER: When I am on my legs, 
you should sit down. 

... (Inl8nuptions) 

MR. DEPUTY SPEAKER: This Is not to be recorded. 

. . . (InltltrUpfionsr 

MR. DEPUTY SPEAKER: Keep silence In the House, 
pJeue. Firat, you should all IiIten to me. 

fTl1U1$IlIlionJ 

See, time of the House Is very valuable. Discusaion 
on this Issue has already taken a lot of time. The leader 
of the opposition has suggested that he alongwith 
MI. Mamata Banerjee and other leaders would speak to 
tt.e Speaker. 

... (InfBrruplions) 

/EfIII/i$IIJ 

MR. DEPUTY SPEAKER: First, l18ten to me, pIeue, 

... (InlSlTUpIion8) 

MR. DEPUTY SPEAKER: Nothing II to be 1'8COt'ded. 

... (IntM'lflpllonsr 

DR. SUJAN CHAKRABORTY: Sir, it il a deliberate 
insult of the House. . .. (InfBnuptions) 

MR. DEPUTY SPEAKER: Pleue lit down. 

. ,. (InfBnupfions) 

SHRI GURUDAS DASGUPTA (Panskura): May I 
suggest, Sir, that the House be adjourned and the II8ue 
be discussed? It Is because it has been an Incident which 
has no parallel In Lok Sabha at all. . .. (In,.."",.".) 

DR. SUJAN CHAKRABORTY: It Is not a party matter. 
... (InfBrruptions) 

MR. DEPUTY SPEAKER: PIeaae sit down. 

... (InlemJptions) 

·Not recorded. 

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, 
Members belonging to the CPM cannot be allowed to 
dictate the House. . .. (Inltlnupti0n8) 

SHRI BASU DEB ACHARIA: He should first say 
sorry, then Hol*t would function . ... (lntMrupllons) 

MR. DEPUTY SPEAKER: Acharia J, please take your 
seat . 

... (InltJmJpt/on6) 

{Eng/i6hJ 

MR. DEPUTY SPEAKER: Please lit down. 

... (Inftlnuptions) 

MR. DEPUTY SPEAKER: Nothing Is going to be 
recorded. 

. .. (Inl8mJptions)· 

MR. DEPUTY-SPEAKER: Hon. Members, now we wUl 
take up Item No. 24. DI8cu8aIon regarding terrorism In 
country including attack on Ram Janam Bhooml Complex 
which has been admitted In the nama of Shrt Bachl Singh 
Rawat 'Bechda' and Prof. Vljay Kumar Malhotra. SM 
Bachl Singh Rawat 'Bachda' has requeated me to aHow 
Prof. Vljay Kumar Malhotra to raIae the dillcU88lon on his 
behalf. I have allowed Prof. Vijay Kumar Malhotra to raise 
the cfiscI..aon. Now, Prof. Vljay Kumar Malhotra. 

... (InftH'nJpI/on8) 

SHRI BASU DEB ACHARIA: It Is not justified. It 
should be condemned. The ~ ehould be adjourned . 
... (Inlflmptlons) It should be condemned. . .. (Inttmuptlons) 

MR. DEPUTY SPEAKER: Pi.... lit down, Mr. 
Acharla. 

... (InlSrruptIons) 

SHRI AMITAVA NANDY (Dumdum): Sir, the House 
cannot allow this. . •. (/t8nupIJoM) 

MR. DEPUTY SPEAKER: PIe ... sit down . 

... (/t8nupIJoM) 

"Not 1WCOrded. 
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SHRI BASU DEB ACHARIA: Pie... adjourn the 
House . ... (Inltlnuplions) This is an inauK to the HoUle. 
... (Intsnuptions) 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet again at 1500 hours. 

14.20 hr .. 

The Lok Ssbha tlNln MjoumtJd iii! 
RftHn of the Clock. 

15.03 hr •. 

The Lok Sabh8 flNISStIIT1bI«I at thlW ITIinuIfI6 ptI6I 
FiffHn of fils Clock. 

[MR. DEPUTV-SpEAIWI in tIHI Ch.tiI 

STATEMENTS BY MINISTERS·Contd. 

(II) Conduct of Member In the Hou.e 

/English} 

SHRI BASU DEB ACHARIA (Bankura): What .. 
happened today? •.. (In~) 

MR. DEPUTY' SPEAKER: Shri Ghulam Nab! Azad 
will make a statement. 

... (InMmJplions) 

MR. DEPUTY SPEAKER: Pluae lit down . 

... (Intenuplions) 

SHRI BASU DEB ACHARIA: She should tender .... 
apology. . .. (1IWnuptions) 

MR. DEPUTY SPEAKER: Please sit down. 

.,. (Intenuplions) 

/Translation} 

MR. DEPUTY SPEAKER: Please sit down. 

... (InMmJptions) 

~HE MINISTER OF PARUAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB! AZAO): Hon. Deputy Speaker, Sir, since 
the commencement of session, many people were scepIIc 
88 to how the HOUle will function thI8 time. I am glad to 
see how Mr. Speaker, Mr. Deputy Speaker, Leaders of 
UPA, NDA and Supporting paniea dedded In the m .. lll1g 
of the leaders so _ to .,.". amooItt funoIIoIq of hi 
House. Inda Is considered to be the largest democracy 
of the wol1d and we ahaII keep lea dIgnIIy 1tUct. But 
what has happened today Is reg......,.. and we all 
condemn It. . .. (IntllnuptIon$) 

/Eng/itIII} 

MR. DEPUTY SPEAKER: No IUMing commenIary 
ptease. 

SHRI GHULAM NA~ AZAD: Sir, we aU condemn 
that. Leader of any party from that side or this side or 
belonging to any other party, has got no right to inauIt 
the Chairs. The time, Mr. Deputy Speaker ... In the 
Chair, Kumar1 Mamata Banerjee threw the papers on to 
him. We c.... not even IrMgIne It. Therefore, we conderm 
It. " we do not show reepect to the Chair and malntlUn 
decorum Md dIIapIM th.-. who .. • do II. If we 
breach the dignity, lneult the Houee, Speaker or Deputy 
Speaker then, we ehIIII be InUIIng the democracy 1tHIf. 
ThIs Is not the InauIt of any IndMduaI or any particular 
poiltlcai party. I do hope thId In .. tinea to come all 
IeaderI Irreepectlve of their poIIclea affiliation, will ,...,...,.. 
their leader. 80 that such incidents do not recur. I, 
therefore, request an to keep the dignity of the House 
and ensure Imooth functioning of thl Hou.e . 
... (/~) 

/EngII6h} 

MR. DEPUTY SPEAKER: Nothing should go on 
record. 

... (/~/ 
fTrIInIIMIion} 

SHRJ L.K. ADVANf (Gandhtftagar): Mr. Deputy 
Speaker Sir, I was not preaenl at that moment. I WI 
told that the Minister of Parliamentaly Affairs Is to mMe 
a statement and that twa been made . 

"Not recorded. 
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MR. DEPUTY SPEAKER: We shall now take up the 
next matter. 

{English} 

SHRI BASU DEB ACHARIA (Banlwra): How wlU It 
happen, without tendering an apology . .•. (lnt.l'flJpllons) 

PROF. VUAY KUMAR MALHOTRA (South Deihl): Sir, 
now, he Is insulting the Chair . ... (lnlBnuptIons) 

SHRI BASU DEB ACHARIA: We did not agree to 
this in the meeting. Shri Gurudaa Daagupta was also 
there. . .. (lnl8rrup/ions) SI)e should tender an apology . 
... (InterrupHonsj 

MR. DEPUTY SPEAKER: Nothing should go on 
record. 

... (Inltlnupllons)" 

/T'ranslatlon} 

'" (Inl8nup1ion8) 

MR. DEPUTY SPEAKER: Pie ... sit down. 

... (IntwnJpIIons) 

MR. DEPUTY SPEAKER: A meeting was held under 
the Chairmanship of the Speaker In whlc::h leaders of all 
parties were present. The meeting wu attended by Shrl 
Baau Deb Acharia, Shrl Gurudaa Dasgupta, Shri V.K. 
Malhotra, Shri Gulam Nabi Azad and Shrl Yedav ~. We 
all had decided under the Chairmanship of Mr. Speaker. 
What Shri Gulam Nabi Azad has said, was decided by 
all of us in the meeting. 

... (Intenuplions) 

MR. DEPUTY SPEAKER: I, therefore, want that 
House should be allowed to run now. 

... (Inl8rrup1ions) 

SHRI BASU DEB ACHARIA: How will it go on like 
this. 

... (IntwnJpIIons) 

·Not rac:ordad. 

MR. DEPUTY SPEAKER: They have come out after 
taking the decision. 

. .. (Inl8rrup1ions) 

SHRI BASU OEB ACHARIA: This " such an incident 
... (Inltlrruplions) concerned Member should say sorry. 
... (Inl8nup11ons) If someone commits a mistake, should 
she not say sorry? ... (Inttmuptlons) What is new about 
this tradition? ... (Inl8nup11ons) 

15.12 hr.. 

[MR. SPEAKER in Ills ChaiI) 

OBSERVATION BY THE SPEAKER 

{English} 

MR. SPEAKER: It 18 the Partiament of India to whlc::h 
we are all proud to belong to. 

... (InlBrruptIons) 

/ MR. SPEAKER: Please take your seats. 

I wu not here when some incident happened but I 
had the occuIon to see the televl8lon footage on this. I 
have also heard on the Televielonwhat the hon. Mini ... " 
of Parliamentary Affairs has said. This Is not a question-
80 far 88 the Chair Is concemed--of trytng to create 
complications for the running of the House. But, I can 
only say that-4lecause It has been attributed to me that 
I have taken a decision on the basis of my political 
affiliatlon-I wish to strongly refute It. Such remarks are 
totaRy uncalled for, unjustified and extremely condemnable, 
and I condemn it very much. 

Secondly, I have no manner of doubt that every 
eeotIon of the House wlH strongly condemn the way It 
has been done. I do not know whether all the hon. 
Leaders were present, or all the hon. Members were 
present, but I have just now seen what has happened. 
I am not standing In the way; I want the House to run 
normally. I was very happy; I have been repeatedly 
extending my sincere thanks and gratitude to all of you 
for very orderly conduct of the proceedings that have 
been going on. We have had very Irnp,ortant discussions 
of very high order, and everybody felt happy and I felt 
proud that such excellent diacuasiona are going on In 
this House on various issues. If an hon. Member is 
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aggrieved about some. decision of the Chalr-l have said 
repeatedly-there are methods of getting that matter 
rectified or cured. If we, today, behave in a Ill6nner which 
shows to the world at large that even the Chair Is not 
protected, then this is a very very sad day. I hope every 
section of the House agrees with this. On that ~f 
course it is for the hon. Member to decide whether he 
or she would tender an apology or not-l am not insisting 
on it myself sitting on the Chair. 

... (/nt8ITUp/ionS) 

MR. SPEAKER: It will be the Member's dec/slon and 
that will add to the stature of the Member If the Member 
does that. 

Secondly, I ought to inform the hon. House that a 
letter has been received by me just before this from the 
officer of the House, which is addressed to the hon. 
Deputy Speaker, in which the hon. Member coneemed 
has tendered resignation. But I wish to announce that It 
Is not a proper letter of resignation. The Constitution 
requires that it has to be submitted in a proper form. 
Therefore, I am not treating it as a letter of resignation. 

... (/nt8nuptions)~ 

MR. SPEAKER: That interruption win not be recorded. 

Please allow me to conduct. I am not treating It as 
a letter of resignation. I want her to come back and take 
part in it. But I am sura, as a responsible leader of this 
country and as a hon. Member of this House, she will 
feel inclined herself to say something about her conduct. 

Now, Prof. Vijay Kumar Malhotra. 

... (/nl8nuptions) 

(TllIns/ation) 

MR. SPEAKER: Please leave that aside. 

... (Inl8rrupt1ons) 

(Trsnslation) 

SHRI RUPCHAND PAL (Hooghly): Sir, we agree to 
what has been said there. It Is not a party matter. 
... (1nltmUplions) 

·Not recorded. 

MR. SPEAKER: Shri RUpchand Pal, pIea8e all down. 
Md. Salim, please sit down. 

... (/nMnupIions) 

MR. SPEAKER: I have already ukad them to sit 
down. Why .... you ge1l109 up? PIeue go to your seal 
before you lay anything. 

. .. (IIDnuptIans) 

MD. SALIM (Calcutta-North East): Sir, If a remark Is 
thera, you can expunge It. But It Is an action on the part 
of the Member, which is denigrating. . .. (/nMnuptIons) A 
Member cannot do it. ... (/nl8nup1ions) 

(Trsnsllltion) 

MR. SPEAKER: PIea8e take your seats. 

... (/nltlmJpllons) 

{Eng/IIIh} 

MR. SPEAKER: You are not the Speaker. You .... 
developing this habit. Is It your seat? Pleaee go to your 
seat. 

. .. (/""'nupIIons) 

[Trsnsllltion} 

PROF. VIJAY KUMAR MALHOTRA: Nobody Is In his 
on her seat. . .. (1nItIfTup/It1M) 

/Eng/I8IIJ 

MR. SPEAKER: You do not compare with others . 
PIeaae do not try to tell me. He Ie in hie .. at. 

... (Inl8nup1ion8) 

[TIM$IMIonJ 

PROF. VUAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
who among them Is in his seal ... (/nMmJptions) 

MR. SPEAKER: You please sit down. Go to your 
seat. 

.. . (lnItImJpIions) 
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{English} 

MR. SPEAKER: You go back to your seats. 

... (/iWnupIion$) 

MR. SPEAKER: Very well, I will not allow any more 
discussion. I will adjoum the House and go away. 

... (/nIemJpIions) 

MD. SALIM: Sir, there are certain things, which 
cannot be divided on party linea. . .. (/nfWnIpIioII6) Who 
will own the responaibIIIty of the conduct of ., individual 
member. . .. (/nltJnupti0n8) 

MR. SPEAKER: The han. Minister has said it. I haYe 
made some observation. 

... (1ntrmrJptIons) 

fTransllltionJ 

SHRI DEVENDRA PRASAD VADAV ~Jhanjtwpur): 
Its not a question of a party, It's a question of the dignity 
of the HOUH. . .. (InItImpIions) 

{EnglishJ 

MR. SPEAKER: Shri Devendra Prasad Vadav, please 
sit down. Only Prof. VijayKumar Malhotra's statement 
wlH be rec:orded. 

. .. (1n/8I'IVpIion$)" 

MR. SPEAKER: All unparlamentary obHrvationa will 
be deleted from the rec:orda. 

. . . (/nltJnupIions) 

MD. SALIM: What about unparliamef1tary geetI.nI? 
... (/nltJ,.,vplions) 

MR. SPEAKER: Md. Salim, I am on my legs. I am 
requesting all of you to sit down. Let ua fofget this 
Chapter and go back to our podion where we have 
been doing the ~ • 

... (/nltJmpIions) 

MR. SPEAKER: Nothing Is being recorded. 

... (/nIemJpIions)" 

"Not recorded. 

MR. SPEAKER: Shrlmatl Sumitra Mahajan, you do 
not support this. Please ait down. 

{T~J 

Don't support • wrong thing. 

•.. (/nfWnIpIioII6) 

MR. SPEAKER: You pleaee sit down . 

... (/nfWnIpIioII6j' 

{Eng/ltlhJ 

MR. SPEAKER: Md. Salim, pie... sit down. Allor 
you, pIeaee take yotJI ...... 

. .. (/ntsnuptions) 

MR. SPEAKER: Prof. Vljay Kumar Malhotra, please 
begin. It Is a very Important subject conceming the 
country. I have allowed this. 

... (InMnupIIons) 

MR. SPEAKER: Mr. Karunakaran, I request you to 
pie ... co-operate with the Chair. That will add to your 
stature. If you co-operate with the Chair, that will add to 
your 8fldure. 

.•. (/n/snuplions) 

{Tmns/lltionJ 

MR. SPEAKER: You please sit down. Shri Malhotra 
~, you start speaking. 

PROF. VUAV KUMAR MALHOTRA: Mr. Speaker, Sir . 
... (/ntsnuptions) 

{EnglishJ 

MR. SPEAKER: AI of you are I'8IIpOndlng all the 
time to anything that Is being said. 

Prof. Vijay Kumar Malhotra, you begin. 

... (/ntsnuptions) 
, 

SHRt BASU . DEB ACHARIA: The leader of the 
Houee • here. He haa the experience. . .. (/trItHrrIption) 

"Not recorded. 
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Whenever any such Incident took place in the put, the 
concerned Member had tendered his apology. 
... (InlBnupti0n6) Why it is not happening In thIa cue? 
.. , (InItII7lIpIion$) 

MR. SPEAKER: On behalf of the Government, the 
Minister of Parliamentary Affairs had already made the 
statement. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: She should tender her 
apology . ... (lnl6rruptions) 

MR. SPEAKER: Regarding insult to the Chair, It is 
being treated as an insult. Condemnation has been made. 
Now if the business is conducted by expressing our grave 
condemnation, as has already been done, I think It will 
add to the stature and keep the status of the House 
properly. 

/Trsns/elion} 

PROF. VIJAY KUMAR MALHOTRA: Sir, the manner 
in which some hon. members interrupt . ... (lnMrrupI/oM) 

(English} 

What should we do? They are Insulting you. All of 
them are insulting you. You have not condemned their 
action. . .. (Interruptions) 

MR. SPEAKER: All of you, please sit down. Do not 
do anything which will give encouragement to him to say 
something. 

Prof. Vijay Kumar Malhotra, pleaae speak. 

... (Inl6nup1ion$) 

DR. RAM CHANDRA DOME (Birbhum): It Is very 
unfortunate. 

MR. SPEAKER: Of course, it Is unfortunate. Any 
further disruption will be more unfortunate. You leave it. 

... (Inlenupl/onS) 

MR. SPEAKER: Prof. Vljay Kumar Malhotra, you are 
a veteran partlamentarian. You know well. 

PROF. VlJAY KUMAR MALHOTRA: Mr. Speaker, Sir 
It Is very difficult situation which is going on here since 
morning. 

(English} 

MR. SPEAKER: That Is also for introspection. As 
one of the most important leaders of the House, you 
should consider this. 

[TrsnsIIItIonJ 

PROF. VIJAY KUMAR MAlHOTRA: Please you S88, 
what is going on. 

MR. SPEAKER: Kindly, let the issue be discussed. 
Everyone has to speak something or the other. 

... (Inl6mJplions) 

IEntIIMJ 

MR. SPEAKER: Then you have to spend some time 
outside. 

... (InMnuplion8) 

15.24 hr •• 

DISCUSSION UNDER RULE 193 

TwrorIlII'I In .... country including au.ck on Rut 
....... Bhuml Complu 8t Arodhya 

/T,.,./ionJ 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, the kind of incidents of terrorillt attack8 are 
taking pIaoe In our country and In other countri.. of 
world have jolted all the countrie8 of the wortd and the 
entire wortd Is conc:emed .txJut theIe terrorist IIttacks. 

Mr. Speaker, Sir, .orne terrorleta rellChed Ayodhya 
on July 5 and they tried to attack the Ram temple but 
they were killed due to alertne88 or our eecurity forces. 
Had they succeeded In their bid to attack on the Ram 
temple, one could easily Imagine Its fallout. Ayodhya 
occupies the same place for the Hindus .. Macca-MadIna 
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and Vatican City for the Muslims and Christians. It is the 
highest sacred place for more than 100 crore Hindus. 
Bomb blasts occurred in London on 7th July in which 
several people died. Several people also died in Egypt 
on 23rd July in the bomb blasts. 

Mr. Speaker, Sir, the terrorists triggered bomb blasts 
on the Amarnath Yatra route on 24th July. On 16th July 
members of a suicide squad were arrested. Thereafter a 
bomb blast occurred in Srinagar on 21st July outside a 
school. A Pakistani terrorist outfit, Hijbul Muzaheedin had 
owned the responsibility of this blast. Several people died 
in that blast. Five people were killed in a suicide attack 
at Lal Chowk on 29 and 30 July. Eight journalists 
sustained serious injuries in that attack. Some people 
were severely injured in that attack and the condition of 
some is serious. 

Mr. Speaker, Sir, terrorism has become a matter of 
concern in our country and the world over as well. When 
incidents of terrorist attack take place here, no one paid 
any attention to them. But when such incidents started 
taking place ,in America and Britain, it grabbed the 
attention of the entire world and expressed concern over 
these incidents in one voice. Our Prime Minister said 
that we are with America in condemning the terrorist 
attacks as also in combating terrorism. We want to fight 
terrorism together with America and we showed our 
commitment to fight against terrorism together with 
America. We are also with the British Prime Minister, 
Tony Blair in the fight against global terrorism. The 
incidents in Britain and America deserve to be 
condemned. The entire world is concerned towards 
terrorism. And it is but natural for them. Although, I' am 
aware that America and Britain including other Westem 
countries have not taken terrorism In India as seriously 
as it should have been stili we are with them to combat 
global terrorism. 

Sir it was America who helped Pakistan to give rise 
to Tallban. It gave all sorts of assistance as a result of 
which thousands and lalehs of people became TaJban. 
Britain also has provided support to such terrorist groupe. 
As compared to America and Britain, India has ~ 
the maximum number of terrorist incidents and we have 
been the moat affected. TUI last year the number of 
persons killed by terrorists W88 eoooo which must have 
risen to 80000 by this year. We may haYe not lost 80 

many soldiers in the four w .... · we fought as we lost in 
fighting terrorism. But none of the Weetem Countries ever 
expr~ concern over· it. 

Sir, the hon. Prirne MInI8ter hal said that there 8houId 
not be double standards regarclng terrorism but is it not 
true that when we go to America, we make an appeal 
for global war against terrorism but we forget what we 
are doing here in India. I am sorry to say that we have 
dual policy in this regard. 

15.28 hra.' 

[SHRIMATI SUMITRA MAHAJAN in the Chsilj 

Madam, this Govemment has slowed down to a great 
extent the ongoing war against terrorism for serving its 
political interests during the last one year. This 
Government has not fought the war against terrorism in 
a befitting manner owing to its political interest. I want to 
quote two or three examples before you. Presently, there 
Is a demand in the whole of the world to make strict 
laws to deal with terrorism. America already had strict 
laws which it made stricter and the entire country, all the 
poli~ical parties and parliamentarians unanimously 
supported It. Britain made very strict law prior to the 
incident of 7.7.05. After making a strict law they said that 
there was nothing in that which in violation of human 
rights. If there is a terrorist attack on Britain then they 
would make stricter law to deal with terrorism. Similar 
law was enacted in Spain. UNO said that the whole 
world should have such laws. The whole world made 
anti-terrorist laws but India, where 80000 persons have 
been killed in terrorist acts, the maximum number in the 
world, is an unfortunate country which has repealed Its 
lone anti-terrorist law POT A. The Government, instead of 
making the POT A stricter to frighten the terrorists, 
repealed it altogether even when It was the only anti-
terrorist law In the country. This Is the first crime this 
Government has committed during this year. We want to 
ask the Govemment as to what it has done in the country 
after having 80000 persons killed in terrorist attacks and 
making announcement to join the global war against 
terrorism. This Government repealed the only anti-terrorist 
law POTA. 

Magnacarta human rights are oftan discussed here. 
Human rights are for human beings. Throats of children 
are silt, bombs are thrown in the schools. women are 
killed, security force personnel are killed and the Ram 
temple at Ayodhya a centre of our faith is attacked here 
and then they say that they have repealed POT A for 
human rights. Then I would Uke to say that the 
Government has committed the greatest sin by. repealing 
POTA. 
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I am going to refer to the incidents that took place 
during the last two months out of those sponsored by 
Pakistan in the recent past. Ram Mandlr at Ayodhya was 
attacked. Our Govemment said and I had read the 
statement by our Home Secretary in which he said that 
there was Pakistan hand behind that attack. Pakistani 
organisations are involved in it. Our Chief of Army staff 
says that three thousand Pakistani infiltrators and three 
thousand terrorists are trying to intrude into Kashmir. The 
Govemment is saying that Pakistani terrorist organisations 
are involved In all the recent Incidents taken place In 
Kashmir. 151 is trying to spread terrorism allover the 
world and India is on the top of the list. Our Home 
Minister as well as the officers have given statements 
that Pakistan and Pakistani organisations are behind every 
incident then I would like to know as to what steps have 
been taken against Pakistan and whether this issue has 
been raised with Pakistan? 

When Shimla Agreement was signed, it was stated 
therein that Pakistan would root out terrOrism. I have 
with me the joint statement of Shri Atal Bihari Vajpayee 
and that of the erstwhile Prime Minister of Pakistan SM 
Sharif wherein it was stated that Pakistan will root out 
terrorism and that Pakistan is committed towards doing 
so. In a jOint statement with Ataljl, Musharraf had said 
that on no account would he allow Pak land to be used 
for the purpose of propagating terrorism. However, In any 
of the agreements Signed with Pakistan during the last 
one year, be it the agreement signed at the level of the 
Prime Minister or the Extemal Affairs Minister or at the 
level of our officers we have not urged Pakistan to stop 
terrorism. Pakistan is not being told to stop terrorism, 
Musharraf is not being reminded of his promise that he 
would not allow Pakistan to become a breeding ground 
for terrorism. Instead of this, look at the kind of statements 
that are being given from our side. Shri ShlvraJ PatllJI 
says that terrorist camps exist in Pakistan. Pranab 
Mukherjee Saheb has stated just today that ingress of 
terrorists from Pakistan has increased since July-August 
and incidents of terrorism In Kashmir have increased and 
Pakistan has a hand in these activities. There Is his 
statement also and the statement of Shri Shivraj PaW is 
also there. The Prime Minister also stated there that It 
would be difficult to hold discussions if Pakistan continued 
to encourage such activities. But have they even once, 
questioned the President of Pakistan or raised this issue 
on an intemational platform as to what Pakistan Is 
indulging .in with regard to India? Musharraf Saheb was 
jolted by the incidents in Britain? He took a whole lot of 

steps in Pakletan in this regard and started shutting down 
the Madruas and deporting the foreigners staying therein. 

Another fault on their part Is that they did not 
admonish Pakistan even once about stopping terrorism. 
They did not remind Paldstan of its' promises and have 
always followed a soft policy towards that country. Daily 
I hear statEtments about incidents of terrorism, firings, 
bombings for which Pakistan in indicted but alongside it 
is invariably being said that Peace talks would continue. 
It means that even if Pakistan does anything, even if 
Pakistan attacks the Ram Janambhumi, even if Pakistan 
throws bombs on school In Kashmir and even if Pakistan 
tries to kill our joumalists at LaI Chowk, Badshah Chowk, 
the peace talks would continue and there would be no 
let out in these talks. Our efforts to set up an oil pipeline 
would also continue. Is this the way to root out terrorism? 

What problem do they have in reminding Pakistan of 
the promisee It had made. Why don't they tell Pakistan 
to destroy to terrorist camps that are operating in Its 
realm? Both of them have given statements in this regard. 
The Prime Minister had stated that complete Infrastructure 
of Terrorism exists in Pakistan. Pakistan has not destroyed 
the terrorist camps. It has not destroyed the infrastructure 
of the terrorist camps. Why don't they stress this point 
during discussions that no dialogue would be meaningful 
unless infrastructure of terrorist camps is destroyed, 
terrorist camps are shut down and the incidents of 
terrorism are stopped. Peace talks cannot be held if in 
retum for all the concessions given to Pakistan, Pakistan 
does not stop the heinous acts of violence. That Is why 
in my view the other fault on their part Ie that they have 
adopted a dHIy-dallylng policy. 

The third fault that I would like to mention springs 
from the question as to what is the soun:e of terrorism 
that Is pervading the world? This is a matter for 
consideration. It should not be taken otherwise but 
Pakistan Is a factory for breeding terrol18m. What is this 
factory? The 'Madarsas' operating in Paldstan and India 
are the factories of terrorism. A task Force on Border 
Management was set up. I would like to quote a few 
words from Ita report. 

{Engllshj 

-rhe Task Force has noted with concem the rapid 
spread of ITIIIdnISIIS and mosques in border areas 
on almost aU borders. Most of these constructions 
have come up without any formal approval of the 
competent local .authoritles. 
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In several cases, considerable foreign funds have 
become available to these institutions through non-
banking institutions. Efforts at Talibanisation of 
Muslims and their education is a matter of concem 
which should not be dismissed light-heartedly." 

[Translation! 

The Task Force had further reported that, 

(English! 

·With total emphasis on the study of fundamentalist 
education in utter disregard of other systems of 
education ..... This instruction lies on the worldview 
of managers running these institutions that nothing 
valuable, worth aSSimilation, exists outside of these 
studies and beyond these languages. 

There has been mushrooming and visible growth of 
mosques andmadrasas all along our intematlonal 
borders. The intriguing thing is that these have come 
up where there is very small or no population of the 
minority community and that madrasas and moaquee 
have sprung up on both sides of the border as If In 
unison. These institutions could be construed as 
Islamic infrastructure and have a potential for 
intelligence encirclement of India. 

On the Indo-Bangladesh border, growth of IT1BIinIMs 
and mosques is taking place along with a shift in 
demographic composition due to illegal immigration 
of large number of people from Bangladesh Into the 
border districts in India. 

On the Indo-Nepal border, madmsas and mosques 
have sprung up on both sides in the Teral region, 
accompanied by four-fold increase in the population 
of the community in the region. There are 343 
mosques, 300 mlldmsas and 17 mosquea-cum-
madrasas within 10 kilometres of the border in the 
Indian side." 

[Translalion} 

These Msdmsas are present on the Nepal border 
also. The Task Force has said that India can afford to 
ignore this fact only at the cost of its destruction. 

(English} 

If further says: 

-In the Rajasthan sector of the India-Pakistan border, 
there are 129 msdmSlls... registered with the Wald 

Board. There are large number of umegiltered 
m.rdw.y in the border belt. The gfVWth of ",.... 
In thII belt has been higher than In oIher pIacee In 
the State." 

About the Gujarat sector, again the earne thing it 
repeated. Then they say: 

-Indo-Bangladesh border has seen the most rapid 
growth of msdl7lSlls and mosq ....... 

Furnishing State-wise figures, the Task Force 
recorded that on the Indian side in cIoae proximity to the 
border, there are now 905 mosques and 439 ITIIIiIrIIMs. 
The figure alone should shake us out of our stupor. Then, 
It further says: 

-Talibanisatlon of msdmslu is taking place due to 
spread of fundamentalist ideology in these institutions. 
.... MMif1l88S in some places are reported to be 
sheIIaring lSI agents and subversive elements.· 

{T~Ifon} 

Your Task Force Is saying that lSI etements and 
subversive elements are present there and apart from 
that, 

(English} 

It also says: 

-Indoctrination of young children and planting of 
fundamentalist strains in their minds In msdnlsils 
would pose serious problems to our polity in future." 

{TrIIMkIIJon} 

Mr. Speaker, Sir, the Chief Minister of West Bengal. 
Shri BucIladeb Acharyajl said theee words In a speech 
he had given at some place. 

{English} 

The hon. Chief Minister of West Bangal, Shri 
Budhadeb Bhatlachara remarked in an interview to a web 
dally that soma msdl'lJS8s in the State had become the 
base for antI-national elements. He said: 

'What I mean to say Is that theee' fT1I!IdnIsIIs should 
be affiliated to the Mst:tr.SII Board, and are teaching 
Arabic and theology. Some anti-national elements are 
opet'8ting from these msd171ss6. .... -
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Madarsas are being registered In Pakistan. Musharraf 
has said that all Madrasas in Pakistan would have to get 
themselves registered. I had an opportunity to visit 
Morocco, Tunisia and Algeria. They have made registration 
of all Madrasas mandatory and have also prescribed the 
curriculum that will be taught therein. But what is the 
situation in India? There is neither any law nor any rules 
in respect of the Madrasas in India. Musharraf hu laid 
that the 1400 foreigners who come to study at the 
Madrasas and thereafter join the TaUban would be 
expelled from the Madrasas. Pakistan Is expelling these 
people from the Madrasas. The Newspapers have 
reported today that Sindh has also ordered all forelgtiers 
to leave the madrasas. But it is our misfortune that our 
doors are open for them. If they leave Pakistan, they wiN 
come to India. Earlier a few restrictions had been imposed 
on the madrasas. They were being told to provide modem 
education and to monitor if they were harbouring any lSI 
agents. Now all these restrictions have been lifted. This 
Government has even stopped the yearly inspection of 
madrasas. I would like to say that this is the third fault 
committed by this government. The madrasas have been 
given told freedom. Anyone can come and recruit for the 
Taliban, create Jehadi factories and make bombs for 
terrorists. This is the third fault committed by this 
Government. 

The fourth mistake is regarding terrorism In Punjab 
which had come to an end. Terrorism had come to a 
complete end in Punjab. More than 8000 people had 
been killed In Punjab. Lakhs of people had fled from 
there. The terrorism in Punjab had come to an end after 
alliance of BJP and Akallsh but then who had given rise 
to this terrorism in that State? ... (InlelTUptions) 

KUNWAR MANVENDRA SINGH (Mathura): It was 
during the reign of BJP. . .. (Inlenupfions) 

{Eng/ish} 

MADAM CHAIRMAN: No cross-talks please. Nothing 
will go on record. 

... (IrwmptionB)' 

{Trllnslationj 

PROF. VlJAY KUMAR MALHOTRA: The Congrees 
Party had fostered terrorism in Punjab. Congress 

'Not recorded. 

encouraged Bhlndranwale against the Akall Party and 
started extending support to him. When he became 
Bhaahmaaur (the monster who tries to destroy even his 
own creator among others) thousands of innocent people 
were killed as a result of that. 

But they committed the sin of giving rise to 
Bhindranwale. What is happening now? That day I asked 
a question where is the biggest hideout of KhaJistan? Its 
hideouts are thriving in Pakistan, Cannada and America. 
The biggest hideout of KhaIiItan is operating from Canada 
where baMers are put up in a major Gurudwaraa with 
'Khalistan Jlndabad' written thereon and funds are being 
raised there in the name of Khalistan. The Chief Minister 
of Punjab goes there,' accepts 'Saropa' from them and 
praises them. If the Congress Party's Chief Minister of 
Punajb goes and receives 'Saropa' at the hotbeds of 
Khallstan and stands alongside them, how can one 
prevent terrorism from growing In Punjab? 

Madam, If I shall read out tha Informations which I 
have with me, it will take much time. Terrorism Is once 
again raising its head In Punjab where this terrorlam Is 
coming from the people who threw bombs in the cinema 
halls of Delhi, who are they and where were they living? 
They were living In Punjab. Khalistanl terrorists are living 
In the houses of those people who support this 
Government. In their effort to dlstroy the AkaJI Party they 
are In fact destroying Hlnduatan? They are damaging 
Hlndustan In order to damage the Akall Party? By 
supporting them they are encouraging machination to 
increase terrorism in Punjab. If terroriam raJses Its head 
again in Punjab, the UPA and Congress Party win be 
reaponslble for that. This Is their fourth misdeed, fourth 
sin that they are trying to revive terrorism In Punjab. 

Ear1ler, debate has taken place that day, I do not 
want to go Into that What happened to IMDT? There 
are tour crore Bangladeshi Infiltrators In our country, out 
of them about 10 lakh have entered Delhi and those 10 
lakh people are living In Deihl. Four judgements of the 
Supreme Court and four directions of Deihl High Court 
have since been issued In this regard. The direction of 
the Court is that Bangladeshis should be expatriated from 
here. Now the question is being raised why Supreme 
Court is interfering in matters of Legislature. The Supreme 
Court is interfering in Legislative affairs. Why court is 
meddling in these matters? They will keep 4 erore 
Bangladeshis In the country and 10 Iakh Bangladeshis in 
Delhi and ask why Court is Intarterlng? They went to 
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the Court and said that it was difficult to repatriate 
Bangladeshis, they cannot repatriate them. The court 
reprimanded them if they could not run Government, if 
they couid not stop foreigners from coming here then 
they had no right to run the Government. If they will 
keep Bangladeshis waiting in this wings on the borders 
of the country and think that since elections are due to 
be held in Assam then if these Bangladeshis will go 
back who is going to vote for the Congress? Therefore, 
they will keep Bangladeshis in Hindustan, after the 
scrapping of IMDT, other means will be explored. This Is 
against the interests of the country. This is the murder of 
the interests of the country, which they are doing. This 
Is their fifth misdeed. 

KUNWAR MANVENDRA SINGH: How many 
Bangladeshis were repatriated during the tenure of NDA 
Government? 

PROF. V,IJA Y KUMAR MALHOTRA: Along with this 
other threats to internal security e.g. the problem of 
naxalites, Maoist violence etc. are also before us. 
Regarding this I would like to read out an essay published 
in a newspaper: 

"Last week Jehad reached upto Ayodhya. Shriram 
Janambhuml was saved from destruction only due to 
the bravery of some jawans of CRPF. The aim of 
terrorist attack was to flare up communal violence 
which could not be achieved but problem stiU looms 
large: 

"Mr. Prime Minister repeated the commitment to face 
the problem of terrorism with strong determination yet in 
a more polite way. An emergency meeting of political 
committee was also convened. Only this was done. Had 
there been some other terrorists, their morale would have 
got a boost by this dastardly reaction of the Government" 
A meeting was held in the night but the meeting wu not 
for this incident, but to find out ways to diIsoIve· the 
Legislative Assembly of Bihar. During the reign of 
Manmohan Singh ji all types of terrorist violence have 
increased. 

The essay further states "each type of terrorism, be 
it Naxal, Khalistani, Jehadi, human bomb are coming out 
from the dark world of terrorism. There Is also, the fear 
of breach of peace in Punjab. . .. (Inl8nuptions) 

KUNWAR MANVENDRA SINGH: I ()bject to this. Had 
the incidents of terrorism not increased when the NDA 

Government was In power. There were terror strokes on 
the Ram Mandir in Jammu-Kashmir, Akshardham temple, 
Partlament House, Red Fort all these Incidents took place 
during NDA regime. During NDA rule terrorism spread Its 
wings most rapidly and they failed on every front. Now 
they are making false allegations against the Prime 
Minister. 

MADAM CHAIRMAN: Manvendrajl, pIea8e sit down, 
because he Is not yielding. 

PROF. VLJAY KUMAR MALHOTRA: We did not acrap 
POT A, we did not talk of contl!1"ing IMDT for keeping 
Bangladeshis in the country. We did not given rise to 
Khallatanis in Punjab. We had told Pakistan that unl ... 
it puts an end to terrorism we shall not participate in 
dialogue. '" (In/snUpIions) 

/Engilsh} 

SHRI RAVICHANDRAN SIPPIPAAAI (Slvakasl): What 
Is the use of POTA? 

/TMllMIIon} 

MADAM CHAIRMAN: He is not yielding 80 pleale 
sit down. There should be no interruptions during anyone's 
speech. Express your views at your tum. 

PROF. VIJAY KUMAR MALHOTRA: Almost a decade 
has elapsed since peace was reetored in Punjab, then 
where these human bombs are coming from? 
... (Intsnvptions) I am not reading out the paper but only 
the article. The author further wrttes -I think the biggest 
cause of the retum of terrorism Is the Manmohan Singh 
Government ... -After last week's 8uiclde attack in 
Ayodhya Prime Minister was concerned . ... (lnffHTupl/tms) 

KUNWAR MANVENDRA SINGH: It is an 
unparliamentary word, It should be expunged. 

MADAM CHAIRMAN: If any word is found 
unparliamentary that will be expunged from the record. I 
wm see to It. Please do not cross talk. Malhotraji please 
address the Chair. 

PROF. VUAY KUMAR MAlHOTRA: Manmohan Singh 
ji was not concerned whether Ram Janma Bhumi in 
Ayodhya has been damaged or not. He was worried lest 
Sangh Partvar 01 others take advantaQe of this incident. 
They were concemed about this. Then why people 

-Expunged 88 ordered by 1he Chair. 
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belonging to Hurriyat were aHowed to vlalt Pakistan wIIhout 
pennit and passport? ... (InfslTUp/lons) If you permit, I 
shall apeak. . .. (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): What do they 
want to convey by shouting? 

MADAM CHAIRMAN: Such cross talking is not the 
right way. Pleaee do not interrupt, express your views 
when you get the time to speak. 

SHRI AVTAR SINGH BHADANA (Faridabad): First 
of all Atalji visited Pakistan and he started the dialogue. 

PROF. VIJAY KUMAR MALHOTRA: When we started 
peace talks we got written by Musharraf Saheb that 
terrorism should be· effected from the surface of Pakistan. 
We did not follow their way . ... (Inftmupb'ons) 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Kargil 
war took place during their rule. . .. (IntsnupfiOl'18) 

PROF. VIJAY KUMAR MALHOTRA: This Govemment 
hu stopped talking about terrorism in its talks with 
Pakistan. Madam Chairman, people belonging to Hurriyat 
go out of Hindustan without permit and passport and cry 
hoarse, abuse India and prepare Jehadis there. Therefore 
it is due to their policy that the situation in Kashmir is 
deteriorating. 

Madam Chairman, I would like to say that this 
Govemment has encouraged terrorism in Hindustan during 
the last one year to promote their political int....... and 
selfish motives and they betrayed the inte .... ts of the 
nation. To win some seall they reach an agreement with 
Naxalites and Bangladelhis in Assam and contest election 
in Karnataka and Andhra Pradesh in alUance with the 
Naxalites and put the intemal security of the entire country 
in danger . ... (lntenuptlOfl$) 

MADAM CHAIRMAN: Next speaker is from your side 
will you not allow him to speak? Please do not CI'088 

talk. This is not the way, please sit down. 

PROF. VIJAY KUMAR MALHOTRA: After UPA 
Government came to power, a number of announcements 
were made here, announcements regarding minimum 
programme and the continuation of war against terrorism 
were made, but instead of fighting against terrorism they 
want to fight against Bhartiya Janata Party and against 
the forces of Hindutwa, they are targeting this side and 

not terrorism. I charge the UPA Govenvnent and hon. 
Prime Minister thai they have to brought the country the 
UPA Govemment and han. Prime Minister that they have 
to brought the country on the verge of destruction and In 
the grasp of terrorism for their seata and gain political 
interestl. They have brought 150 districts of the country 
in the shadow of Naxalltes, Assam in the hands of 
Bangladeshis, Punjab in the grasp of Khalistan 'and rest 
of the country ooder the grip of tarrorism. . .• (IntwnJptloM) 
I would like to say vehamantly lat thousands terrorists 
come to Ram Janmabhumi. Let the entire Congress and 
ailed partIee do whatever they Ike to stop the construction 
of Ram temple, Ram temple will be built at Ram 
Janmabhuml and no powar of world can stop It. 
... (IntsflflPl/on$) Please do not ruin the country In such 
a way and do not sacrifice national interests for polltteal 
gains. . .. (/nMmJptlons) 

Madam Chairman, In the end I would like to say that 
keeping In view what thay did during the past one year 
they Ihould think over afl'8lh and refrain from doing 
anything for which the coming generation may allege that 
the UPA Govemment encouraged terrorilm and brought 
the country under the Ihadow of terrorism during the last 
one year. Please think over It Ie .. succeatve generatlone 
remember you .. Jalchandl and Mlrjafars. 

DR. RAJESH MISHRA (Varana.I): Madam 
Chalrpe.-.on, I am grateful to you for giving m. an 
opportunity to apeak on this very important topic. First of 
all I, would Uk. to congratulat. those brave soldiers of 
our para military forces who gunned down the mlUtanll 
who tried to enter In Ayodhya temple on 6 July 2005. 
This wu for the first time In the country that five milttants 
were killed on the spot. . .. (/nIfNnJpfion6) 

".00 In. 

Please listen to my next sentence also. 
.•. (lnterruplion6) Comment after that. 

PROF. S.P. SINGH BAGHEL (Jalesar): It will 
demoralize the entire forces. 

DR. RAJESH MISHRA: Madam, I was missing one 
sentence. Actually I was not missing that rather I wu 
coming to that point. It is for the first time in our country 
that our para military forces, Police and PAC together 
shot down five militants on the spot. Although a large 
number of people ware present thare at that time but no 
harm wu caused to anyone of them and no one wu 
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disturbed. . .. (InMnuptions) Please keep quite, let me 
speak. 

MADAM CHAIRMAN: I would like to request all the 
hon'ble Members of this House that aU will be given time 
to speak. Every party has to get time, then why went 
are behaving like children time and again? All wID· get 
time to speak so you can make your point at that time. 

DR. RAJESH MISHRA: Madam, I would like to 
congratulate our police and para military forces for this 
act of bravery. Madam, just now I was listening to views 
of hon'ble Shri Malhotraji, who is a very senior leader of 
this House; I am a new member. I was expecting that 
when Hon'ble Shri Malhotraji would speak on terrorism, 
militancy and Ayodhya issue he would honestty make his 
point as to how terrorism in the country could be 
contained but I was quite surprised to Haten to his views. 
I can understand the politics of votes BJP and NDA 
leaders resort to communalism In the House as well as 
outside to gamer political support but when these people 
start mixing terrorism and extremlam with communallem 
it gives an impreesion that they do not want to have a 
serious discuasion on it rather they visualize some kind 
of politics of votes In It also and that Is why they want 
to have a discussion on this issue from that angle. I 
would like to know from hon'b!e Malhotra~ whether he 
want to have a discussion on the temple i8Iue which Is 
being used by them for the last 12-13 years? How the 
people will trust you In this regard, you have to I. that. 
I would certainly like to say that tiN now leaders and the 
Govemments have been alleged that they have deceived 
the people by not fulfilling the proml&e made by them to 
the voters but when you came to power and did not fulfil 
the promise you have been alleged of not only deceiving 
the people of the country but also the God. Now you 
yourself should think as to what clarification you can give 
to the people for this. It Is not something to be worried 
for us but it may be a matter of concern to you. I was 
listening to the speech of hon'ble Shri Malhotraji. He was 
saying that terrorism is being nurtured in all the madrasas 
and Mosques situated in the country or along the border. 
... (Interruptions) Madam, I want to say that there may be 
temples, Mosques, schools and madrasas anywhere in 
the country and people can go their at their wiD. Some 
people bow their heads in temples, someone in Mosques 
and someone in Gurudwaras. 

VOGI ADITYA NATH (Gorakhpur): Please say 
something about Kashi Vishwanath also. . .. (InlBnvpIIons) 

DR. RAJESH MlSHRA: Vea, I will speak on that 
also. He should lit down. Why he Ie 10 worried? They 
could not do anything despite being In power. Now we 
are In power and we are doing that. He should have the 
cowage 10 listen to all this. . .• (/nItiJt'nJpl/on8) 

Madam, It Is surprising to /lsten from them that 
terroriets are there in the educational institutions. Where 
the people bow their heads they see terrorists there. I 
would like to ask from the members silting on the other 
side of the House, whether they ever thought as to when 
terrorism started spreading so rapidly In the country? It 
Is very painful for us to talk about terrorism. Shrimati 
Indira Gandhi and Shri Rajiv Gandhi in fighting against 
terrorism. Now they talk about terrorism. They should 
remember the day on which terrorist hijacked our Boeing 
aeroplane coming from Kathmandu to Delhi and took it 
to Kandhar in Afghanistan. You can see that there cannot 
be the more shameful day for the country than that fateful 
day as the entire Government of India surrendered to 
the terrorists. It Is shameful that the foreign minister got 
released the dreaded militants from jails and took them 
in another plane to surrender to the terrorists at Kandhar 
and ensured release of hijacked plane with passengers. 
Can there be any more shameful Incidents then this? 
... (InlBrrupllons) 

16.07 hr •• 

(SHRI ARJUN SETHI in thtJ Ch.ti~ 

Perhaps there cannot be more shameful day then 
this In the democracy of India when the foreign minister 
of erstwhile government flew with top most terrorists after 
securing their release from jails and surrendered before 
the terrorists. What they have given underhand is not 
known. We have heard that some Gold, Sliver and money 
were also given. But what the general public knew thet 
militants were released from jails and handed over to 
terrorists. I want to say that it was that black and 
unfortunate day In the Indian democracy from which 
terrorism started growing up more rapidly In the country. 
These people say that Ram Temple should be constructed 
in Ayodhya. No political party can become a sole 
proprietor of construction of Ram Temple. Only the crores 
of Hindu youths of the country can do it. No political 
party can own this responsibility. We also do worshipping. 
We worship from the core of our heart and we do not 
worship God for gaining political mileage. We worship 
because we are spiritual and we never worship God for 
votes. . .. (Inlenuptions) 
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They talk about Ayodhya incidents where aM the 
terrorists were gunned down within ten minutes. Perhapa 
they have forgotten the day when terrorists barged Into 
the Parliament House precincts, the temple of Indian 
democracy during your regime. They are not worried about 
that incident. That seems to be a good govemance for 
them. They consider themselves the sole protector of 
temples but terrorists entered Into the Akshardham temple 
and killed a number of people there. Old they have any 
answer to that incident? Elections were held for Gujarat 
Assembly and they started seeking vote In the name of 
that very Incident. Terrorism has Increased in the country. 
... (Intsrruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, the hon'bIe 
speaker has called the meeting of all party leaders. I am 
going to attend that meeting. . .. (Intsrruptions) 

[English} 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Mishra. 

... (IntsrrupHons/ 

[rntnslllHon} 

DR. RAJESH MISHRA: Sir, a discussion on terrorism 
is going on in the House. Perhaps It Is for the first time 
in the history of independent India that on the one hand 
their govemment was trying to build friendly relations with 
Pakistan and restoring the bus service between the two 
countries and on the other hand foreign intruders were 
invading hilly areas of our country. This happened for 
the first time that Pakistani soldiers captured our territory 
and from there they attacked our forces. 

There cannot be any shameful thing than this and 
now they talk about terrorism. Today terrorism is prevalent 
allover the wor1cl not only in India. America and Britain 
are the most powerlul countries of the wor1d and terrorism 
is aI80 there. You have yourself seen the face of terroriem 
in Sri Lanka. Today the terrorist activities are on the rile 
all over the world. I want to say to N.D.A. that there 
should not be politics over terrorism rather we should sit 
tOQ("ther and discuss over it to find a way out. Unless 
and until we do not make a concerted effort in this 
direction we cannot wipe out terrorism from our country. 

"Not racorded. 

Sir militancy in Punjab was at Its peak when their 
coalition Government was at the helm of the affairs. I 
congratulate UPA and the State Government for uprooting 
terrorism from the State. As long as we do not stand 
united and take initiatives against terrorism doing politica 
over It and forget communaliam, we will not be able to 
tackle the menace of terrorism in our country. 

Sir, today safety of places 0' worship in Ayodhya, 
Kashi and Mathura is a core Issue. My constituency is 
Varanasi i.e. Banaras which was known as Kashl In 
Puranas. Our hon'ble Home Minister is sitting here so I 
want to say that whatever he will do for safety of 
Ayodhya, Kashl and Mathura which are important places 
of worship the entire country Is with him. Some people 
may not be with the Govemment because they have to 
do poIitica over this Issue. I would certainly like request 
him that the place of worship at Ayodhya is at the hili 
mound and It is easy to protect It. But at Kashl there are 
twenty five thousand houses around Baba VlshwanathJI 
temple. Banaras is an ancient city of narrow streets. There 
are more streets than the roads. There are about twenty 
to twenty five thousand houses around the temple of 
Babe VlehwanathJI. There are narrow streets through 
whloh people go for darshan of Baba VlahwanathJI. A 
moeque II allo located belldes the temple where people 
offer Namaj. I want to request the hon'bfe Minister to do 
whatever he want to do for safety of these places of 
worship but one thing should be borne In mind that there 
are about twenty to twenty five thousand houses around 
the temple and mOlQue In which people are living and 
running shope from their houses which are means of 
their livelihood. The sort of restrictions that are being 
imposed there and blockade that are being put on will 
render the local habitants homeless and shopkeepers will 
come on the verge of starvation and devotees which 
come for darshan or offering NamaJ will also face a lot 
of difficulties. I request that the Govemment should not 
compromise with safety measures but it should also be 
kept In mind that no harassment Is caused to the 
devotees, Namajls, shopkeepers and local residents. After 
5th July Incident of Ayodhya the manner In which security 
In Ayodhya, Kashi and Mathura has been beefed up the 
shopkeepers, local people, the priest of Kashivishwanath 
temples and Hafiz of the adjoining mosque all are on the 
path of agitation because all are facing a lot of difficulties. 
Only one or two passes are issued. The devotees coming 
for darshan are also facing difficulties. People who go to 
offer Namaj in the Mosque also experience difficulty. 
People cannot go there to meet their relatives. 
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Shopkeepers are facing dHferent types of problema. There 
Is a question of their livelihood and survival of their 
families. Therefore, I would like to urge the hon'bIa Home 
Minister that no compromise should be made with security 
but simultaneously it should also be ensured that 
devotees, Namajis and shopkeepers should not be put to 
any sort of inconvenience. I am confident that this aspect 
will be kept in mind. The present UPA Govemment has 
set an example. Five militants were gunned down within 
five minutes. . .. (Intsnuptions) Isn't the Uttar Pradesh 
Government comes under UPA Government? 
... (InMnup/lons) 

Mr. Chairman, Sir, we are not the people during 
whose regime terrorists stonned into the Parliament House 
precinct and who claim that they had fought agalnet 
terrorism. With these words and confidence that the 
present UPA Government has the guts to deal with 
terrorism and it will certainly eliminate terrorism from the 
country, I conclude. 

{English} 

MR. CHAIRMAN: Shrl Sunil Khan, before you speak, 
I would just like to Inform the hon. House that there are 
about 20 Members to speak and the time allotted Ia only 
two hours. So, I would Uke to request the Members that 
they should keep In mind the time allotted to them so 
that we can conclude the discu88lon on time. 

SHRI SUNIL KHAN (Ourgapur): How much time is 
allotted to my party? 

MR. CHAIRMAN: Nineteen minutes. You may speak 
now. 

/Transl8tionj 

SHRI SUNIL KHAN: Mr. Chairman, Sir the subject 
on which I am going to speak relates to terrorism not 
only in India but in the whole of the world. The common 
man wants food, clothing, house, education and 
employment. If we create an environment In which no 
one is exploited, then terrorism will not raise Its head. 
Shri Malhotra, who belongs to the opposition party, said 
that they had enacted POT A to combat terrorism and 
that it would have eradicated terrorism but as we have 
seen, it was opposed by the leader of the party that was 
in alliance with them. At that time, Shri Valko was leader 
of M.D.M. when he spoke out against POTA he was 
arrested. This is a fact 'and this happened. 
... (Intsnuptions) 

MR. CHAIRMAN: Please lit down. Mr. Khan, you 
pIea8e addf888 the Chair. 

SHRI SUNIL KHAN: Mr. Chairman, Slr, he belonged 
to a different party and he was arrested. A person who 
protests against the law Is arrested. There Is another 
example before us. The BJP Government arrested a 13 
years old child and an 80 year old man suspecting them 
to be terrorists, but the actual terrorist was not arrested. 
The leader of the Samajwadl Party has just now said 
that five terrorists were killed in Uttar Pradesh. This should 
be done, this is correct. 

Mr. Chairman, Sir, the NDA Government had sold 
Hotel Centaur. They were bent upon seiling public sector 
undertaking. Their actions were responsible for fanning 
the flames of terrorism. What have they done in Ayodhya 
in the name of religion. They are spreading terrorism In 
the name of religion. All of us had fought for our 
Independence together, but what did these people do? 
Hindus are In majority in India. These people spread 
fascism in the name of religion and terrorism has spread 
as a result thereof. But we wID not allow such things to 
happen In our country. If we put an end to fascism, then 
we will be able to take our own dec?ision. ... (Inlsnuptions) 
I had gone to Australia alongwith a delegation in 2001. 
When the conference began, the President of AmeriCa 
demanded that a separate law should be enacted against 
terrorism. Then these people enacted POTA. They carried 
out America's will. 

Mr. Chairman, Sir, the then Prime Minister took two 
days' time to issue a statement when America declared 
war against Iraq. We had said that we and our country 
would oppose any country that declares war against an 
independent country. This Is India's policy. When we 
asked him to make a statement to this effect, Vajpayeejl 
took two days. He called up the President of the United 
States to find out the kind of language we were supposed 
to use. The style of language was such that America 
thought we were supporting it and the Indians thought 
that we were opposing the declaration of war against 
Iraq. This is shameful. I want to present some date to 
Illustrate the increase In terrorism. There were 4522 
Incidents of terrorism In 2001, 4080 In 2002, 3401 In 
2003 and 2585 In 2004. Hence such incidents had 
decreased in 2004. Terrorism leads to fascism In the 
country. 

What had Swami Vivekanand said when he had gone 
to America. All the Americans had said that India was a 
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wonderful country. Earlier people used to say "Ladles 
and Gentlemen" but Vivekanandji had addressed the 
gathering as ·Sisters and Brothers". He showed light to 
the world by his words. What kind of words can we 
expect from the people who wear saffron robes as a 
symbol of faith? Despite wearing saffron they are quick 
to anger. Those who wear saffron ought to think of welfare 
of the country. These people wear saffron robes, shave 
their heads, wear kharau and after all this, they act 
against the people. What kind of a salnt are they? Are 
these saint like qualities? A saint always acts for the 
weHare ot the people. . .. (InlllnupUons) 

(Englisll} 

MR. CHAIRMAN: Yogi Adltya Nath, please sit down. 
Shri Sunil Khan is not yielding. 

... (Interruptions) 

(Translation} 

SHRI SUNIL KHAN: CongreM has also made a few 
mistakes in our country. Brick consecration Wal done at 
the time of the Ram Mandlr Incident which should not 
have been allowed. Introspection has taken place over 
what was done. I would like to say that H we Implement 
anti-terrorism laws in the country with the consent of the 
people, then It will lead to a decrease In terrorism. 

At present, at least 32 crore people In India are 
living below poverty line. To ameliorate their condition 
the Government has initiated a scheme to provide 
employment tor a minimum of hundred days in a year 
under which Rs. Eleven thousand crore would be provided 
tor 150 districts. However, at least Rs. 40 thousand crore 
are needed to help the whole of suoh population In india. 
Rs. 1,30,000 crore are in NPA In India. This includee 
MPs also. It the Government ot India is able to extract 
tax tram even 50 percent of people who have not paid 
income-tax, then it will get Rs. 40,000 erore. If the poor 
are able to get a hundred days employment during one 
year then people living below poverty line will not get 
involved in terrorism. 

Sir, countries such 8S America want us to buy their 
products. They are members of WTO and so are we, but 
America, France, Japan and Germany have prepared 
drafts regarding a 'Buy American Act', 'Buy French 
Act'. 'Buy Japan Act'. Hence, they would not allow us to 
sell cent-percent goods. Why are we not formulating our 

own 'Buy-Indian Ad to protect our own home/domestic 
Industry? ThIe will give rtee to a feeling of nationalism In 
the minds of the common people. When employment, 
shelter, health services, education etc. all become 
acc888lble in the country, terrorism would not be able to 
spread Its tentac:lea. The border on We&t Bengal hu not 
been completely fenced. I would Itke to atreee that proper 
fencing at International bordera of the country ahould be 
carried out and Border Security Force. should be 
strengthened. I would like the Mlnlater of Defence to pay 
attention towards this point 

Sir, a few day. ago I had visited Uttaranchal and I 
noted that 'Navshudraa' are Included In the Scheduled 
Castes In West Bengal but not In Uttaranchal and this 
point has also been raised In a Starred QuestIon today. 
They do not get reservation. The immigrants from East 
Pakistan who have been rehabilitated have also been 
given reseiVatlon. At the 8engal border, the BSF 
sometimes apprehend Innocent people also and declare 
them terrorists. However, not all oHlcera act in thle 
manner. If we pass a law against such aotIons, It win 
help atop the spread of terrorism. 

With this I conclude. . .. (Inltlnupt/t:JM) 

MR. CHAIRMAN: Swain Sahab, klndy alt down. 

. .. (InlfH7upl/ons) 

MR. CHAIRMAN: Nothing will go on record. 

... (InltlrruptIons)· 

SHRI RAWI LAL SUMAN (Flrozabad): Mr. Chalnnan, 
this Houae 18 dlscusalng the Incldenta of terrorism that 
have occurred all over the country and the world 
particularly in Ayodhya. Shri Malhotra left after giving his 
speech. 

PROF. RASA SINGH RAWAT (Almer): Mr. Speaker 
has called a meeting. He has gone to attend that meeting. 

SHRI RAWI LAL SUMAN: That Is alright, but he is 
not here. 

He gave a long speech but It was meanlngleas and 
It had no facts. The things he said are just a cover. In 
actual terms, the objective of BJP Is to fan the members 

"Not recorded. 
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of the Ayodhya issue once more and that Is the real 
reason for initiating that discussion on terrorism in this 
House. 

As far as the Samajwadi Party Is concerned, Shrl 
Mulayam Singhjl was Member of Parliament In the 13th 
Lok Sabha and a discussion on terrorism had taken place 
at that time also. On the matter of terrorism our opinion 
was quite clear and everyone accepts that this Is not the 
problem of anyone government In particular but the 
problern of the whole country. At that time also we had 
stated that the whole country should unite in the war 
against terrorism. Shrl Malhotra's speech seemed to Imply 
that this problem has raised its head during the last year 
or so and that when their Govemment was in power no 
such problem was there and that terrorism Is a recent 
phenomena. This implication is absolutely non justified 
and it shows that they followed a different criteria when 
in power and that they have changed colours now that 
they are out of power. This problem is not faced only by 
India. The terrorist attacks that took place on 7th July 
and 21st July in London and four year's earlier on the 
World Trade Centre in New York have tumed this into a 
global problem. Our Defence Minister accepted In Rajya 
Sabha yesterday that incidents of terrorism Increased 
during the month of June and July. It Is also tNe that 
Shri Pervez Musharraf has faUed to carry out his 
commitment made in January, 2004 that he would not 
allow Pakistan to be used as breeding ground for 
terrorism. 

Mr. Chairman, Sir, these people said that there Is an 
increase in the incidents of terrorism. When my friends 
from Congress spoke they mentioned the attacks on the 
Amarnath pilgrim, Raghunath temple, Chlrar-E-Sharlf, 
Hazratbal Dargah, the Kandahar Hijacking and the attack 
on the Parliament. Shrl Malhotra said that they had a 
potent weapon to fight terrorism in the form of POT A 
and that was also repealed by the Government. When 
POT A was discussed In the Parliament, at that time we 
had pointed out Its fall outs. Countless innocent people 
were arrested under T ADA but the Government was 
unable to prove charges against 90 percent of the 
accused. We had said that they would use POT A against 
their political opponents and the minorities and this has 
happened. A number of innocent people have been 
arrested under POT A in Gujarat. Communal forces ran 
amuck, people from minority .community were arrested 
under POT A. A Review Committee was formed and it 
had stated that the arrested persons were Innocent and 

ought to be reIeUed but the Gujarat Government has 
not released thOle people ttll date. These people used 
POT A as a weapon against the minorities and their 
opponents and I am pleased to see it repealed. 

Mr. Chairman, Sir, I would particularly like to say 
something about the Ayodhya isaue, through you. The 
Ayodhya Issue was discussed in detail In the Uttar 
Pradesh Assembly and the BJP Partymen had levened 
aU sorts of charges against the Government. The Minister 
of State for Horne Affairs in the Prevlou8 Government 
had said that if the Government was unable to take proper 
care of the disputed premises in Ayodhya then it should 
handover the site to the care of Hindus. All the incidents 
had taken place during his tenure as Minister of State 
for Home Affairs. The flaws In the security at the site 
were pointed out. There was an attempt to vitiate the 
atmosphere all over India, but I would like to congratulate 
the people of the country because they foiled this attempt 
made by the BJP. They tried to raise an agitation In aU 
stat~s where their party was in power. The Partymen of 
. BJP ~red the Indore Airport. Deapite all this, the 
reaction of our countrymen made it clear that they were 
not going to be misguided by theN people about the 
Mandlr iasue. 

Five people entered the disputed premllea in Ayodhya 
In a MarheaJ jeep. And after getting down from the jeep, 
they blow up the jeep and by making a hole In the 
barricade they entered the premises acquired by the 
Government. They started firing on the CRPF, Uttar 
Pradesh police and P .A.C. peraonnel and hurled grenades. 
Although the terrorllt8 succeeded In entering the 
compound, I want to give my thanks to the eecurlty forces 
who 8hot them down by risking their livel. And within 
haH-ao-hour they executed thle tuk without Ioaa of life of 
any security personnel In the encounter. 

The moment the terrorists blew up the jeep, one 
puaer-by named Ramelh Pandey got killed. Smt. Shantl 
Devl and one Klshan Swaroop who were going to have 
a darshan got Injured. The most important thing is that 
when this Incident took place, the State Government and 
the Uttar Pradesh police were not at all aware of the 
fact, but the central security forces and the security 
agencies of the State Government on their own unearthed 
the whole plot leading to this incident and got the 
complete Information as to where theee terrorists came 
from, who ware the people who helped them and where 
was their hIde-out. They unravelled everything and the 
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Uttar Pradesh police deserve kudos for it. I shower praise 
on them. 

Mr. Chairman, Sir, the B.J.P. people enquire how 
the jeep reached there. I want to tell them there are 
several dharmasalas and houses In the vicinity of the 
disputed complex where people are living. Earlier vehicles 
were not allowed there. But people wanted to go their in 
their own vehicles. And these very people, Hindu 
organizations vehemently opposed the ban on the entry 
of the vehicles there and it was they who said that those 
who want to go for darshan in their own vehicle ehould 
be permitted to do· so. Since there are several houH8 
and dharmsalas all around the disputed complex, It was 
not proper according to them, to prohibit the entry of 
vehicles. This Issue was not raised by us, It was they 
who raised this issue. 

Mr. Chairman, Sir, the second quellion which they 
have raised is that there has been some reduction In the 
strength of the security forces. I want to teU one thing 
that when the Director General of Uttar Pradeih police 
visited Far/dabad, several organisations and joumallsts 
there submitted memorandum to him stating that heavy 
deployment of security forces there was causing dlfflcufty 
and Inconvenience to people there, therefore, there should 
be partial out In their strength there. The Director General 
of Police said that he was not aware of It. StlH he would 
submit their memorandum to the Committee set up for 
the security of the temple complex at Ayodhya, for Its 
cona/deration. 

Mr. Chairman, Sir, the leader of the BJP In the Uttar 
Pradesh Legislative. AasembIy levelled charge at the very 
outset while Initiating the debate In that Houae that the 
strength of the eecurlty forces has been reduced. They 
are paatmaster In levelling wrong and concocted 
allegations. Moreover, I have all the documents from the 
day one this Incident occurred and the work performed 
by the Uttar Pradesh Pot/ce, security foroes and 
Intelligence agencies, after that incident is simply great. 
The Hon'ble Chief Minister of Uttar Pradesh hu given 
Rs. One Lakh each to Shri Nand Klahore and Shri Sultan 
Singh, the Chief Guard and Rs. 50 thousand each to 
Smt. Shant; Devi and Shr/ Klshan Swaroop. 

Mr. Chairman, Sir, we criticize police force off and 
on in this House. We criticize them for their each and 
every act. We also criticize their functioning but If the 
police does some good work, one should also boost their 
morale. This is preCisely the reason why the Chief Mlnlater 

of Uttar Pradesh gave out of tum promotion to 22 
personnel of the PAC and at the ...". time he announoad 
a cash prize of As. 25 lakh to be shared by the poIicemIn 
who did the good job that day. 

SHRI MOHAN SINGH (Dearia): This has already 
been given, not announced. 

SHRI RAMJI LAL SUMAN: Of course, It has bean 
given. I am just concluding in two minutes. I want to 
make one thing clear and that Is on the Ayodhya luue, 
their anxiety 18 understandable. Shr/ L.K. Advanl jl Is not 
present here. Otherwise I would have made request to 
him. It Is a different thing what the Rashtrtya Swayam 
Sewak Sangh and other organization say about him but 
I would certainly say one thing. When he was the Deputy 
Prime Minister and Home Minister, he '*lei to say that 
there are only two solutions to the Ayodhya dispute, one 
through Hindu-Muslim dialogue and the other through 
accepting the Court's verdict. But when he appears for a 
hearing In a Raebareli Court. Shri L.K. Advanl jl saV-
that the temple would be constructed there only. 
... (lnlflmpl/tlns). h clearty 8howa the extent of their double 
standard. Swamy ji, you pie ... keep quiet. Hermit type 
of persons do not speak two much. . .. (lfIItIm.Iption$) 

{English] 

MR. CHAIRMAN: Swamy jl pi ...... 

SHRI RAMJt LAL SUMAN: They are not ywt ready 
to leam Ieeson. VJlay Kumar Malhotra JI, you managed 
to come to power due to the Rath-y ..... of Advanl ~ on 
an emotional 1aIue. I want to requeet, through you, that 
politics cannot be Indulged In by just inciting f .... , 
politics has to do with the problefN of the hungry, the 
poor, the farmers and the unemployed people. You cId 
not gain strength on the basic Iuuee with which India or 
the world for that matter is grappling with. But one cannot 
remain In power for a long period by the dint of emotions 
alone. They are not going to leam a l8880n from the 
results of the bye-elections for the Uttar Prad •• h 
Legislative Assembly. Sarring a Assembly segment. they 
could not save their deposits anywhere else. They give 
the slogan dally that they would construct the temple In 
Ayodhya. For sometime, people were taken In by their 
this slogan. But now they should remove their 
misunderstanding. People are no longer going to be 
carried away by their this slogan and you can become 
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the victim of misunderstanding. . .. (Intsnvpliofl8) I am 
concluding. 

Had Advani ji been here. I would have told him that 
when the history 01 the B.J.P.'s coming to the power 
would be written, it would be mentioned therein that they 
came to power by inciting the feelings of the Hindus. But 
Malhotra ji, when the history of the decline of the BJP 
would be written, it would be mentioned therein that lhe 
BJP had come to such a pass because Advanl ji was its 
President and Leader of Opposition as well. So kindly 
remove him as soon as possible. Kindly convey my this 
message to him. 

/English} 

MR. CHAIRMAN: Please conclude. 

/Trans/a/ion} 

SHRI RAMJI LAL SUMAN: I am concluding. I would 
like to make one more request. Shri Shivraji Patll ji, the 
Home Minister is sitting here. I would like to congratulate 
him fOI the cooperation he extended to the Uttar Pradesh 
Government and he was able to understand the actual 
situation there and the statement he made in Ayodhya is 
really commendable and we are really grateful to him 
and we place our thanks on record to him. But the Hon. 
Home Minister, kindly pay attention towards me. I have 
a request to make to you. The Minister of State in your 
Ministry, who had been the President of the Uttar Pradesh 
Congress Committee is in the habit of speaking a bit 
more. He Is the Minister of State in the Home Ministry. 
He says ~hat there has been some lapse on the aecurlty 
set up at the temple premises. I want to request, through 
you, that the Congress Party should not forget that they 
are in power today and they owe this to Samajwadl Party 
also to some extent. Had we not checked the BJP In 
Uttar Pradesh, you would not have been a power today. 
The strength of the Congress Party is only 10 more than 
that of the B.J.P. 

So, it is not proper to criticize the Mulayam Singh 
Government off and on by our Congress friends. But a 
man of the stature of Mulayam Singh ji Is not going to 
be affected by these verbal attacks, you should remove 
this misunderstanding from your mind. Hon. Home 
Minister, Sir, kindly tell your State Minister not to criticize 
U.P. Government very frequently. He Is holding a 
responsible office. I would like to recite a famous Urdu 
couplets in this regard: 

'Alsi Val8h1 batanon .. to acht\a hi, Khamosh raho, 
Ya fir alsi bat karo, Jo kham08hi sa achhi ho.' 

Jaiswal ji In the habit of speaking too much. I, therefore, 
request the Hon. Home Minister to kindly rein in him. 

The Uttar Pradesh Government did a wonderful job 
in Ayodhya and so far 88 the terrorism Is concerned, I 
would like to request Malhotra jl not to pollticise it as it 
ia a very sensitive issue. I still remember when there 
used to be a debate on this Issue In the last Lok Sabha, 
the Samajwadi Party extended Its full support, rather the 
entire House and the country at large were In support of 
the Government. Since, after all we all belong to this 
country. But now they always criticize the Uttar Pradesh 
Government and try to find fault with the Mulayam Singh 
Government. If at all we accept that there has been 
some loophole in the security set up at Ayodhya, Mulayarn 
Singh ji being Its Chief Minister, but what happened when 
there was an attack on the Partiament, that time ..... • 
they always tell a lie and their statements are besides 
the facts. 

Finally, I would like to pray to God, may wisdom 
prevail upon them. They should not indulge In uncalled 
for criticism and they should Indulge in constructive 
criticism based on the facts. They should not say anything 
detrimental to the unity of the country. I, therefore, would 
like to request, through you, the MCurity personnel who 
shot down terroriata at the risk of their lives, it is, 
therefore, our national duty to encourage these security 
personnel. The Uttar Predesh Assembly has passed a 
resolution to this effect and I think that a similar motion 
should also be paaeed In the Lok Sabha in recognition 
of the presence of mind shown by the security personnel 
at the moment of crisis. No other Incident was unravelled 
in such a short period as thie Incident. We should be 
grateful to all, the Uttar Pradesh Government, security 
forces, Irrespective of the State or region they belong, 
we should boost their morale. 

With these words, I conclude. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Chairman, Sir, today we are discussing in the House 
on an issue which is important not only nationally but 
intemationally as well. Such terrorist attacks be they 
occurring at any religious places, Uke Ayodhya or the 
Partiament, the Red Fort, the Akahardaham Temple or 

.Expunged as ordered by the ChaIr. 
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the Hizbul Dargah or the Charare-Sharlff, we should view 
aU these attacks with one eye. The entire country should 
stand up unitedly against terrorism. Shri Malhott'8 hu 
raised this matter relating to terrorism including Ayodhya 
under rule 193. But this approach on this matter saeme 
to be otherwise, whereas this issue is not related to any 
one party. It's a issue concerning the nation. You had 
mentioned about the London bomb blasts and said that 
the entire Pakistan was jolted by these blasts but when 
such incidents occur in India, then it has no Impact on 
Pakistan. This is your own perception. What is your 
intention behind it? What do you want? It has become 
difficult for me to make out anything. You may also not 
agree with the intention behind terrorist attacks be It the 
attacks carried out during the NDA regime or the series 
of attacks occurred recently. Such attacks particularly at 
the religious places like Ayodhya which has been a bone 
of contention between the two communities for a long 
time, we should not try to take political mileage out of 
such issues. The matter which has been raised here Is 
quite good but to divert from the main issue is not going 
to do justice to it. . 

If this debate is to be made meaningful, and to make 
the country united against terrorism in the real .. nse, 
then this sort of narrow-mindedness should not be there 
which you have exhibited. As you know, had the terroriat 
been successfui in their bid to attack on the sanctum 
8anctorum, they would have been able to vitiate the 
communal harmony in the country and many of you 
people would have jumped into communal frenzy. 

I want to give my thanks to that Jawan of the CRPF 
who shot down the five terrorists and foiled their 
gameplan. We should appreciate his this act of bravery 
here in the House also ... (InlfHTUplions), because finally 
we succeeded in foiling the gameplan of the terrorists 
due to alertness of the jawans of the PAC and the Central 
Reserve Police Force. No wonder all the terrorists were 
killed in the encounter. 

I want to give a suggestion to the Hon. Home Miniser 
who is present here, that one of these terrorists should 
be caught alive so that he can reveal some information 
like their hide outs etc. The training imparted to the CRPF 
personnel for tackling terrorists should cover such things 
which can help them extracting information from them in 
iesser time. 

Though the terrorist attack was foiled and the entire 
country was shocked and concemed about the attack in 

Ayodhya and was wondering at what was happening over 
there. The sentiments of crores of people of both the 
communities linked to this place but what was BJP doing 
at that time? I don't want to read out the Newapapar, 
one should not read in. I am quoting only the heading 
from a Newspaper. It said 

{EngIi6h} 

MBJP for resignation ot Home Minister Shlvraj Patil". 

{Tl'8I7$/ation} 

This Is what BJP is. This party was trying to gain political 
mileage out of this Incident when the entire country should 
show solidarity against terrorism cutting across party lines. 
At that time It appears In the Newspaper 

{English} 

MBJP for resignation of Mulayam Singh Yadav, Party 
to hold protest demonstration at Jantar Msntar today". 

{Translation} 

This party started a series of demonstrations all over the 
country trying to take political mileage out of this incident. 
... (InfBntlplions) 

I was surprised to see all this. I was very attentively 
listening to Shri VIJay Kumar Malhotra but I had to leave 
in between to attend a meeting with the Speaker. He 
said that the war against terrorism has been diluted for 
serving political interests in the UPA regime. Whose 
political interest? Who is trying to serve political interests? 
it was BJP, the Sangh Parivar, the V.H.P . ... (Intsnuptions) 

MR. CHAIRMAN: Ram Krlpal ji, please do not 
intervene. A Member from your party is speaking so you 
do not interrupt. You please sit down. 

. .. (IntslTUptions) 

SHRI DEVENDRA PRASAD YADAV: They are trying 
to take mOeage from this. They were not only vitiating 
the communal harmony at a time when there was a 
need to maintain peace and unite the country against 
terrorism but also trying to take mileage from the other 
aspect. This other aspect was that Shrl L.K. Advani had 
assumed the Jinnah Image to some extent which he drew 
by declaring Jlnnah a secular and alao gave a statement 
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to this effect in Pakistan. He was busy posing himself 88 
a liberal and tolerant leader but what reply could he give 
after the Ayodhya incident had taken place? He took a 
U-tum. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Please restricts your speech to Ayodhya . ... (Inltlnuptlons) 

SHRI DEVENDRA PRASAD YADAV: Yes, the speech 
is on Ayodhya only. They are shouting slogans like 
'Mandir vahin banayenge' . ... (lnf6nuphons) They staged 
demonstrations through out the country but when they 
reached Ayodhya they ran out of steam They did not get 
public support there. They launched a nationwide 
movement but they lost their momentum. For this reason 
I want to say that the atmosphere they created 
intentionally by staging nationwide demonstrations and 
movement lost momentum because the entire country was 
concemed with this issue. We cannot deal with terrorism 
by inciting communal sentiments or by drawing lines 
between Hindus and Muslims or by dividing the country 
along political lines. We can deal with the terrorism only 
when we maintain communal harmony, then only we can 
fight the enemy. For this only, I have made a mention of 
this. 

The BJP is demanding resignation by the Home 
Minister. I want to tell this House as to what this BJP is 
which Is demanding reSignations by the Hon. Home 
Minister and the Chief Minister of Uttar Pradesh Shrl 
Mulayam Singh Yadav. During the NDA regime several 
terrorist attack had taken place in the country. One such 
attack was at Raghunath Mandir in Kashmir on the 30th 
March, 2002, the other at Akshardham Mandir In Gujarat 
on the 24th September, 2002 claiming 30 lives I want to 
remind the House of the terrorist attacks which took place 
during the NDA regime, the NDA people of which claim 
to be very efficient and dealing with it very strictly. See 
how strictly they deal with the terroriam. They claim to 
have launched a drive against terroriam and weaken it. 
Again on the 24th November, 2002 Raghunath Manclir 
was attacked claiming 9 lives and leaving 50 Injured. On 
the 13th December, 2001 ParUament was attacked in 
which our security personnel were klUed. ThIs Is the same 
Parliament which was attacked. MaIhotrajI 18 present here, 
I want to ask him whether he thought of mignations at 
that time. Hon. Advanijl was the Home Minister at that 
time. BJP has a dual character. This duality of standards 
will not go unchecked. If this had anything to do with 
morality then they should also had resigned, they should 

have been morsHy courageous enough to demand 
reeignatlona. They are unilaterally demanding resignations 
on this I.ue. The terrorists are not concemed as to 
which party is In power. They are not concerned with the 
place of WOf'8hlp belonging to Hindus or Muslims. Even 
the Charar-e-Sharlef was attacked. The terrorists are 
targeting both the Hindu as well as Muslim places of 
worship. The terrorists want to incite religious f .. Hngs of 
the people of both the communities to destablise country 
by vitiating the communal harmony of the country. 
Therefore, we need to show solidarity In this regard and 
we cannot afford only to hold the Government responsible 
as we wiN not be doing justice to the debate by doing 
so. He has just said that. ... (InltHTupflons) 

SHRI PRABHUNATH SINGH: I agree to you. 

SHRI DEVENDRA PRASAD YADAV: Prabhunathji 
must agree to me because it Is not expected of him to 
fall In line with those who choose to pollticlse an incident 
and are changing their stand just to appease the RSS 
and the VHP because he belongs to a secular party. 
Malhotraji is present here. 

Sir, I will say two or three things more and conclude. 
A resolution should be passed In this House after this 
discussion on terrorism is over. Resolutions have been 
p88II8d by this House earlier also but a stronger resolution 
against terrorism needs to be passed here. But It Is very 
unfortunate the way the terroriam Ie being defined and 
dual standards are being adopted. They have talked about 
madarsas, I will only say that we should have a clear 
approach to see terrorism no matter the terrorism is 
associated with the Hindus or the Muslims. 

17.00 hr •• 

Sir, you are In the chair. You are greatly influenced 
by Dr. Ram Manohar Lohia. He too had said that the 
communalism of majority is more dangerous than that of 
the minority. We should rather try to put an end to 
extremism than to distinguish between the two. How will 
the country be saved If the majority community tends to 
incite communalism? I am afraid, democracy, the 
Constitution and the Parliament will not be saved, these 
people are thinking of 0"'/111 SItnsI!Id and have rehearsed 
to change the Constitution In the name of "review". But 
how will the people of the country accept all this who 
have shed their blood for the freedom and democracy, 
who have faith In parliamentary democracy, the 
Constitution of India and the Par1iament-the supreme 
institution of the democracy. What will happen to those 
people? 
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Madr .... have been much talked about here. They 
have every right to demand enquiry into the activItIeI of 
the madrasas. There should be no wrong activities in 
mandarsas. But I want to know as to what II going on 
in the Shishu Vidya Mandirs? This is my submission to 
you as you must be aware of the syllabi being taught In 
these Shishu Vidya Mandl ... They are teaching a ~ 
history ~ncitlng communalism. Therefore, the.. Shishu 
Vidya Mandlrs should be banned and the people 
BSloclated with the.. should be checked. There II a 
need to give a comprehensive thinking to extremism. 
Whenever fundamentalism will rise in the col.l1try, tenorilm 
will rise. So, only by eliminating fundamentalism W8 can 
fight terrorism. 

He talked about POT A. Malhotrajl is much concemed 
with' the repeal of POT A. His alliance lost the people's 
mandate. Now the secular people have won the mandate, 
the UPA Govt. has repealed the POTA. POTA has been 
misused in moat of the cases. It wu used as a political 
tool. Sir, you must be remembering that Shri Valko Lised 
to sit on this bench. A Member like Shrl Valko wu 
arrested under POT A and an octogenarian poor man In 
Jharkhand was arrested under POTA. The poor and 
chUdren belonging to a particular community were arrested 
there. 

17.03 hrs. 

[SHRI AJAY MAKEN in thB Chsil) 

In Gujarat, the POT A was used as a tool to target 
the people of minority community. Even now, 200 to 250 
people are languishing in jails as under trials. These 
people used to declde from here only that people of a 
particular community, the poor and minority people are to 
be charged under POT A. The poor and minority people 
were arrested under POT A. They are much concerned 
about POT A. It was not POT A but a tool in the hands 
of the RSS people who used it to victimise the people. 
This tool was created to misuse against the people. 

SHRI RAM KRIPAL YADAV: Sir, this was really a 
tool in the halids of the RSS to use it against the people. 

SHRI DEVENDRA PRASAD YADAV: Yes, this was 
really a tool to misuse. 

MR. CHAIRMAN: You please conclude now. 

SHRI DEVENDRA PRASAD YADAV: Sir, I want to 
say Ihat-this Govt. is determined to bring fundamentalilm 

to an end. Such slogan shouting and this sort of 
diac~ is intended to hamper the peace procees going 
on with Pakistan. In my opinion, we should unite for the 
sake of communal harmony in the country. I am not sure 
as to how many countries are sincerely Involved in the 
global phenomenon against terrorism but India has been 
waging a war against terrorism since the last two or 
three decades and has suffered the maximum loss. Our 
oountry, the biggest democracy in the wor1d, is determined 
to fight against terrorism from the very beginning and I 
want to say that the responsibility of fighting terrorism 
cannot be left with the Government alone, a joint 
resolution against terrorism should be passed in this 
august House by all including the Oppoettlon. 

We cannot fight terrorism by holding a particular 
person responsible rather we will have to face It unitedly. 
Therefore, we should resolve In the House that we all 
are against terrorism and will fight It tooth and nail. Our 
country Is capable of fighting terrorism in aU respect, be 
It Intelligence or the soldiers deployed on the borders. 
We only need to resolve to fight It. We can also deal 
with terrorism by strengthening harmony In the country. If 
communal harmony In the country Is vitiated in any 
manner In that eltuation we should strive to tackle It with 
an sincerity. 

Sir, with these words, I conclude. 

MR. CHAIRMAN: Thank you, Shri Mit......, YacSav. 

PROF. VIJAY KUMAR MALHOTRA: Five Members 
from the UPA have spoken at least two should be called 
from our side. 

MR. CHAIRMAN: Malhotrajl, you must be aware that 
after completing a round your side will get another tum. 
This is a procedure which cannot be breached. 

SHRI MITRASEN YADAV (Falzabad): Mr. Chairman, 
Sir, the matter being discussed here relates to my Lok 
Sabha Constituency. I am representing this constituency 
third time. I would like to tell you how important the 
Issue being discussed Is. There Is no religion in the 
country, the pilgrim place of which doe& not exist here. 
MusHms have got (holy shrine) 'Mazar' lind it being the 
residing place of their religious gurus, It Is called 'Khurd 
Makka'. Mahatma Buddha had lived there for twelve years. 
His disciples propagated Buddhism. Apart from being a 
Hindu pilgrim place, it is the aite of the holiest temples 
of the Jaina and aIeo the holy place of Sufla. Not only 
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this, it has temples of an sects. Ayodhya, therefore, Is 
not the religious place of one religion rather It Is the 
pHgrim place of all religious. Therefore, followers of all 
religions consider it the pilgrim place with their full belief 
and faith. 

Recently, terrorists attacked there on 15th July. We 
need to look into it and its wider ramifications. After 
terrorist attack, Union Home Minister visited that place. I 
am feeling quite uncomfortable In saying that he did not 
take any responsibility along there. Even the municipality 
Chairman, MLA, MLC or MP was not taken along while 
visiting the place. so that ground realities could be 
ascertained. He wholly and solely depended on the 
officers. In fact, the attack carried out ......... . 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): You are saying that nobody was taken along. 
I would like to tell you that Minister belonging to that 
area was with me. 

SHRI MITRASEN YADAV: I don't have any 
information about it. 

SHRI SHIVRAJ V. PATIL: If you do not have any 
information, then you should not say like this first, gather 
the requisite information, then say anything. 

PROF. RAM GOPAl YADAV (Sambhal): A Minister 
of our State Govemment Shri Avadesh Prasad jl was 
accompanying us. He belongs to that place only. 

SHRI MITRASEN YADAV: He does not belong to 
Ayodhya. He depended on whatever was fed by the 
administrative officers. Had the his excellency Govemor 
not intervened, the· FIA would not have been registered. 

Therefore, I would like to tell you that the terrorists 
had entered the complex as if they had come to Ayodhya 
several times and had the knowledge of every nook and 
comer of all streets. There is well thought out conspiracy 
behind this attack. The women battalion of the Central 
Police Force reacted first in aborting the attack and fought 
with them. Thereafter, the Jawans of 11 th battalion of 
the PAC challenged them. Jawans of CRPF also fought 
with them but they have not been mentioned In the FIR. 
People may claim the credit for having thwarted this attack 
and Shri Malhotra ji, you may also play politics on this 
issue but our very life is linked up with this issue. 

Those who demolished the mosque on 6th December, 
whipped up people's emotiOns, to all that I would like to 

say that demolition of mosque was not a good work. 
This has lowered our Imege end honour in the world. 
But even your senior leaders tell lies so as to derive 
political mileage out of It. 

SHAI SANTOSH GANGWAR (Barellly): For What is 
Ayodhya known, for temple of for mosque? 

SHRI MITRASEN YADAV: Your party's senior leaders 
were Involved in the demolition of Sabri mosque but today 
they deny It and say that they were not present there on 
6th December. You level charges against honourable Shri 
Lalu jl end others but have your party's leaders not 
violated the Constitution, should they not be sentenced? 
Was Shrl Kalyan Singh not sentenced? You arc not holier 
than thou to raise fingers at other. There is deep 
conspiracy behind this attack. A delegation' of Vlshwa 
Hindu Parlshad had met Union Home Minister and His 
excellency Govemor on 21st July seeking to acquire more 
land so 88 to strengthen the security of the complex and 
for this purpose inhabited area could be acquired. The 
Govemment had acquired 2.77 acres of land which was 
validated by the Supreme Court of India. Thereafter, the 
Government enacted law in the year 1993-94 to acquire 
77 acres of land what has the Governrnent done·of that? 
The Government had said that a library building will be 
built there and the land will be used for public 
convenience. But 77 acres of land has not been utilized 
for either of these purposes. The Govemment may go 
through the law it enacted. 

I WOUld, therefore, request the Govemment that 77 
acres of land should be used for the purpose it was 
acquired. If the Government intends to acquire land 
without any specific purpose then it should acquire land 
in Kashl. The Govemment has put the ban there. People 
there are not able to live and Nn their shops. Would the 
Govemment want that people find It uncomfortable to put 
up there and Nn their ,business and trade so as to eak 
out a living there. 

Honourable Home Minister, Sir, you know well that 
life of lakhs of people of Ayodhya depends on three-four 
religious fairs, be the fairs relate to Hindus or to Muslims. 
The area proposed to. be acquired is mostly inhabited by 
Muslims. 

What does the word Muslims mean? Does it mean 
that the attack was carried out due to Muslims. If It is 
50, then you should not forget that, the entire ritualistic 
proceea of the temple be It making of Khadaun, loin 
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cloth or, any other thing, all the worM of Hanuman Galhi, 
Mustims are Involved In this proc.... If they are not 
ther., then whol. procesa wiN be impeded. I would, 
therefore, Uke to say that no more land 8houId be acquired 
and theretont, 2.77 acres of land only ehouId be kept .. 
protected area. The complex la ao huge that Ita aafety 
and security canno1 be ensured without deployment Of 
security personnel. If 2. n acre of land Is to be protected 
then do It without encircling it 80 that It does not cause 
inconvenience to the people and pilgrims there. their 
routine life ia not disturbed. In the name of combating 
terrorism the rights of common people-Hindus or Muallms 
cannot be snatched. These people want that entry to 
Ayodhya should be reatricted. I would therefore, request 
you to understand their intentions and the Government 
should avoid to play in the hands of communal forces. 

MR. CHAIRMAN: Please conclude. 

SHRilL VAS AZMI (Shahabad): Let him speak. He i8 
an M.P. from Ayodhya. 

SHRI MITRASEN YADAV: I would like to say here 
that people of Ayodhya do not want any clashes. History 
is testimony to the fact that till today Hindus and Muslims 
have never shed their blood on this dispute and communal 
harmony is intact there. Whatever clashes or communal 
riots have taken place there, it Is all due to BJP and 
other communal forces. If political intervention is checked 
nothing would happen. A committee may be constituted 
comprising Lok 8abha members of all sects and faiths 
and I hope some way out would definitely be found. 
... (Interruptions) 

MR. CHAIRMAN: Thanks Yadav ji, you please 
conclude your speech. 

8HRI MITRASEN YADAV: Sir, through you I would 
like to make two requests to hon'ble Home Minister that 
people of both communities intend to resolve the dispute 
and It depends on the Govemment as to how It wants 
to solve this dispute. People there are prepared to get 
this Issue resolved. 

Thirdly, certain people want to Incite the Issue by 
acquiring more land. Thereby displacing Muslims from 
there. If acquisition of land is undertaken then it will have 
serious implication. Those security pensonnel who have 
laid their lives should be first suitably rewarded. 

MR. CHAIRMAN: 8hri Mitrasen jI, please follow the 
time schedule. Thanks. 

SHRI MITRASEN YAOAV: With these words, I would 
request you to take certain measures 80 as to establish 
peace and harmony there and In the rest of the country 
80 that people of both communities live In harmony. 

SHRI SHIVRAJ V. PATIL: Sir, it is twenty minutes 
past five. How long this debate will continue? Is it to be 
replied to today to tomorrow? I am to go to attend an 
Important meeting at 6 0' clock. We had decided to run 
the House upto 6 0' clock. Now it is upto you to decided. 
We will follow your ordera. 

MR. CHAIRMAN: this debate can be replied to even 
tomorrow because a llet of many speakers Is still there. 
15 speakers are yet to speak. You can reply to this 
debate even tomorrow with the consent of the House. 

SHAI SHIVRAJ V. PATIL: I have no objection. I will 
do what you and the House wish. But we have held 
discussion on drought and flood for three days In this 
House. The reply to this debate Is pending for 4-5 days. 
If things continue like this, It Is a different thing. 

MR. CHAIRMAN: It will be replied to tomorrow after 
concluding discussion on it today. 

SHRI SHIVRAJ V. PATIL: I may be allowed to leave 
the House at 6 0' clock. 

MR. CHAIRMAN: All the epeaIc8r8 who want to speak 
today should confine themselv... I request a" the 
speakers to conclude their points within 4 or 6 minutes. 
All the 15 speakers are requested to contine themselves 
and not to repeat anything. 

SHRI PRABHUNATH SINGH: If this Is not to be 
replied to today, then House should be adjourned at 6 
O'clock. Tomorrow remaining speaker can be called up 
and thereafter reply may be given. There is no use of 
members speaking today since hon'bIa Minister Is not 
present in the House. The Minister Is stated to leave the 
House at 6 O'clock and you may thus adjoum the House. 

MR. CHAIRMAN: Tomorrow 18 slated tor Private 
Membe(s bualnesa. 

SHRI SHIVRAJ V. PATIL: Hon'bIe state Minister will 
be present In the House. It this discuuion spills over 
tomorrow a180, It wHI become a lengthy one. 
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MR. CHAIRMAN: We wUl conclude this diIcu88ion 
tqday Itself. It will not be continued further. Tomorrow, 
hon'ble Minister will give reply. 

PROF. VIJAY KUMAR MALHOTRA: We are not given 
time out of the time allocated to our party ... (IntsmJptions) 
there are 28 parties. Will our party's tum come after 
these 28 parties? ... (lntllrruptions) 

[Trans/ation} 

MR. CHAIRMAN: Malhotrajl is on his leg, why are 
you interrupting. 

... (Inflll7uplions) 

MR. CHAIRMAN: It Is Business Advisory Committ •• 
which decides the manner and term. You yourself is a 
member of that Committee. It has been decided therein. 

PROF. VIJAY KUMAR MALHOTRA: Fixed time is 
allotted to every party. 

MR. CHAIRMAN: Next Speaker will be from your 
party. It has been decided in Business Advisory 
Committee and accordingly opportunity to speak Is being 
given to all. Next member to speak Is from your party. 

SHRI SANTOSH GANGWAR: Not even a single 
member from our party got opportunity to speak. 

SHRI PRABHUNATH SINGH: It has been the practice 
in the House to call members to speak one from treaeury 
benches and one from opposition benches. 

MR. CHAIRMAN: Now Prof. KM. Kader Mohideen 
will deliver his speech In Tamil. 

[Trans/ation} 

"PROF. K.M. KADER MOHIDEEN (Vellore): Hon. 
Chairman. let me commence my speech in the name of 
graceful and gracious Almighty God. This august House 
In now discussing the menace of terrorism especially In 
the light of the terrorist attack in Ayodhya recently. 
Terrorism is taking its ugly head not only in our country 
but It is also becoming a rampant global phenomenon. I 
have got a rare opportunity to participate In this diacussion 
and I would like to thank the Chair for providing me with 

"Translation of the speech originally delivered In Tamil. 

an opportunity. I do not pertaka In this diIcuuion .. a 
Muslim. I apeak on behalf of the people of Tamil Nadu 
and on behalf of all the forty membera, the people's 
repreaentalivea from Tamil Nadu. I apeak in this auguat 
Houee .. a solider of Dr. Kalaignar Karunanidhi. During 
the last general elections, our leader Dr. KaJalgnar 
elaborated In the election manit...., that we would strive 
to uaher in a hwnaniatic communal harmony eatabliehlng 
a HCular govemment. We have a Government that 
gIorIfIee humanitarianism and aoctaI hannony In a aecutar 
canvas. We have • Union Government under the 
stewardship of our Prime Minister Dr. Marvnohan Singh. 
OUr UPA led by Mrs. Sonia G.-dlI hal enaured a secular 
Government. Last month's terrorist attack in Ayodhya 
might have led to a serious camage and .. ries of riots 
had there been a different Government other than the 
United Progressive Alliance Government which Is at the 
helm of affairs at the Centre now. There could have 
been riots and violence and bIoodahed had there not 
been this secular Government now. We might have 
witMssed communal riots and bloodshed as we had seen 
on earlier similar occasions. It could have created a 
situation where we might have been put to shame and 
our . country might have been forced to have Its head 
hung In shame. Fortunately such a cNel recurrence did 
not take place. The credit for this non-eruption mU8t go 
to the Union Government of the UPA and the Uttar 
Pradesh Govemment. They must be congratulated and 
their watchful vigor must be appreciated. 

I would like to record my appreciation while 
congratulating the security force8 and the police personnel 
who prevented any untoward incident In the AYodhya 
complex. 

My esteemed colleague Prof. Vljay Kumar Malhotra 
in his speech gave an illustration with graphic de8cription 
of the incident at Ayodhya. Bhagwad Gila says that any 
deliberation must be based on Sathyam, Priyam. Hilham 
and Mitham. The sloka says that truth, camaraderie, 
amiability and mirth must be there in any verbal 
presentation. These found form the basis of any argument 
to be advanced or in a point to be mooted on In a 
discuaaIon or in any dialogue. Mr. Malhotra's speech had 
le8s of Sathyam (truth), much Ie.. of Prlyam 
(camaraderie) and a sparse Hilham (amiability) and almost 
nil spread of MItham (mirth). He was levelling charges 
and coming out with accusations. He 'went to the extent 
of saying that this had happened only because of the 
repeal of POTA. He said that the tentacles of terrorism 
Is spreading and continuing. But POT A was only providing 
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a quota to terrorism. POT A wu not found to be effeolive 
to curb the menace of terrorism. By way of enacting a 
stringent law we cannot stem the rot and terroriem cannot 
be wiped out trom the country. This is the truth we have 
witnessed from the history. We the people of this country 
live as Muslims, Hindus, Sikhs and Christiana in this land. 
We are not merely the citizens of this country. We are 
aU brethren. AU our religions are repeatedly trying to 
impress upon us this underlying truth. All of us are the 
descendants of the same parents. We are the progenies 
of the same parents. We aU belong to the same family. 
We are talking of 'Vasudhaiva Kutumbakam'. Kalidasa's 
Raghuvamsam talk of Parvathl-Paraameshwar that Is of 
the common parentage and universal brotherhood. 'Adam-
Hawa' is the early parent described In the Holy Quran. 
According to the Holy Blble 'Adam-Eve' are our ancestral 
early parents. Thirukkural talks of Adhi and Bhagawan In 
the couplet. ~ Akara Muthala Ezhuthellam Adhl Bhagawan 
Muthatrey Ulagu·. Ancient Tamil literature talks of world 
as one family in the context of global village and universal 
brotherhood. All the religiOns of this land and of the world 
emphasize that all the people of this world are the 
descendants of same parents. We have many religions 
and culture but we all belong to that common universal 
brotherhood. We must not divide people in the name of 
religion. We must not give rise to disputes on the basis 
of religion. With that we may be able to nip in the bud 
the growth of terrorism. We should not differentiate 
terrorism as Islamic terrorism. Hlndutva terrorism and Sikh 
terrorism. We cannot categorize them that way. Every 
religion may have some extremists. It Is not the fault of 
the religion. Among Hindus there could be communalists. 
Among Muslims there could be extremists. Among Sikhs 
there could be some who uphold terrorism. Just because 
some terrorists seek umbrage there the entire community 
cannot be branded as terrorists. This is totally unjustified. 
It would be a baseless premise. 

Shri Malhotra in his speech stated that terrorist camps 
are found in the Madrasas in Pakistan. He did not stop 
at that. I do not know about Pakistan. But I can strongly 
refute his allegation that Madrasas in our Indian soli, well 
within out boundaries, are uaed as training grounds for 
terrorism. Sir, I am proud to share the fact with you that 
I grew up in a Madarsa. I am a product of Madrasa with 
Its formulative Influence. I can vouchsafe that hatred and 
terrorism were never taught to us In Madarsaa. In 
Madarsas, mostly in masjids and in ma~is, I have only 
witnessed common prayers being offered for the common 
good. I follow this noble tradition. We are taught In 

Madarsas that God Is one, we all belong to same family 
and must uphold univ.... brotherhood. W. .... given 
percepts to do good and avoid evil and sin. Nothing on 
violence, hatred and terrorism are discussed or taught in 
Madarsas. To the best of my knowledge and I Can 
vouchsafe for that while reiterating that no Mada.... In 
TamU Nadu for that reason no Madaraa In our country 
spreads or preaches violence and terrorism. With all 
emphasis at my command I would like to reiterate that 
terrorism is not taught in any of our Mads...... To make 
a wild allegation that negative teachings are there In 
Madarasas Is wrong and condemnable. I request you not 
to make such baseless charges and try to paint a tainted 
picture of an entire community. We will not be dong 
justice to a community. 

I would like to add few more points before I could 
conclude. All thoee who spoke ahead of me emphasised 
a factual point very clearly that we belong to a rich 
heritage, culture and tradition In this country. We have a 
tong tradition of spiritual gurus, religious leaders, social 
and religious reformers, sages and saints, Fishls and munis 
who preached comp.Mlon and love and universal 
brotherhood. They aU stressed the need to live as one 
family. We must Bve up to that tradition of upholding 
fratemity In our coexistence. Only then we would have 
paid true tribute to all the great men of this soil who 
preached peaceful coexistence. Only then, we would have 
fulfilled our duty before the self and the country. We 
must continue to stride the path of peace' and unity. 
From time immemorial we have a tradition to live In 
peace. From the time of Buddha, Ramakrishna 
Paramahamaa and many other Hindu saints we have 
been upholding the spirit of tolerance. Our country must 
continue to follow their teachings and follow that traditional 
path. The Sikh Guru Baba Nanak was admired and 
accepted by men from all religions. He was a friend to 
a Hindu, Comrade to a Muslim while emerging as a Sikh 
Guru. He showed right path to all and remained an 
accepted spiritual Guru. It is because of this country's 
rich heritage and tradition. That rich culture must continue 
to remain with us. We must not stray away from that 
right petti. Now a days, we fall to think of that tradition 
and tend to Ignore it. That way we may give scope for 
hatred, violence and terrorism. Why should we resort to 
violent means and path of terrorism? H Is our bounden 
duty to help on another to take to their chosen path. We 
must ensure a Hindu to be a good Hindu, a MusUm to 
be a good Muslim and a Christian to be a good Christian. 
Let us peacefully coexist. We must think In terms of the 
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unity and integrity of this country and every one of us 
must contribute to our natural life. We must think of 
common good and we must make our country product. It 
must eam a name with pride among the comity of nations. 
Ours is a vast, big, great country. Our thought and action 
should be befitting the rich heritage and tradition of this 
country has. I urge upon you all to live up to the 
expectations of the great preachers and great teachers 
of this county. Let us make the country proud by shunning 
hatred, violence and dividing of men and minds. Our 
hon. Prime Minister stated in his speech while addressing 
the UN General Assembly that.. .. 

[English} 

MR. CHAIRMAN: Please conclude. We are having 
shortage of time. You are encroaching upon other 
Members' time. Please conclude now, otherwise I am 
going to call the next speaker. 

[Trans/ation} 

PROF. K.M. KADER MOHIDEEN: At the UN, our 
Prime Minister stated that the world needs peace, 
harmony, coexistence and development. These are but 
four pillars for ensuring a better world. These four pillars 
are vital for the continuum of our Indian national life. 
Swami Vivekananda said that our country must emerge 
as a Navyug India with our coming together leaving aside 
the caste and creed barriers. He emphasised it effectively 
to register it in our collective conscience. Sw,mi 
Vivekananda wanted this country to emerge as a 
classless, casteless, creedless society. He said we must 
have a Vedantic brain and an Islamic body to give rise 
to a brave new nation. We must strive to usher in an 
era where such a nation is built. 

Hon. Leader of the Opposition Shri Advani had been 
to Pakistan recently. He created history there. During that 
historic visit he had participated in functions mar1tetlng 
the renovations and reopening of temples that were 
desecrated as a fall out of December 1992 Ayoc:lhya 
incidents and the razing of Masjid structure at Ayoclhya. 
Our Leader of Opposition got a rare opportunity to open 
the renovated temples. I want to make a request here 
and no to Shri Advaniji. The razed Sabri Masjld must be 
reconstructed and Shri Advani must throw wen that place 
of worship again as a symbol of communal hannony. tt 
will send right signals througholJt the world to uphold 
universal brotherhood. I want him to create a conducive 
atmosphere here and we must be privy to it. Men must 

come together. Souls must come ctoser. Hearts must 
come nearer. Minda must meet one another. We must 
work unitedly for communal harmony and peaceful 
coexistence. 

We people meet one another, but the mind does not 
meet the mind of another. Let the minds of ours meet 
today, tomorrow I day after tomorrow for the greatneae 
and glory of this country. Let us pray for that, work for 
that and strive for that. 

YOGI ADITVA NATH (Gorakhpur): Mr. Chairman, Sir, 
I thank you very much for giving me an opportunity to 
participate in the debate going on terrorist attack on Ram 
Janambhoomi In Ayodhya on 5th July. Shri Vljay Kumar 
Malhotraji has initiated the discussion on terrorist attack 
on Ram Janambhooml Ayodhya and In other parts of 
country. I have got the opportunity to ltaten a number of 
members who spoke on this topic. I remind of following 
few lines from the Ramcharh Manas written by Tulsldaaji; 

• Jasu Raj Priya Praja dukhari, So nrip awasi narak 
adhlkari.· 

We all should think over these lines as to how 
relevant they are in present context We are holding a 
discusaion here In the House on terrorism. We criticize a 
nation like America for having adopted double standard 
in regard to terrorism. But when we talk of terrorism In 
context of India, we realize that no other country of the 
world has suffered as much 108888 as India suffered 
during the last fifteen years. We have lost lives of more 
than 75 thousand citizens, 750 military para mUltary and 
police personnel during the last ten to twelve years and 
terrorism is prevailing in our country in several forma 
even today be it in the form of Pakistan sponsored 
terrorism in entire country including Jammu and Kashmir 
or be It in the activities of terrorism being perpetrated by 
terrorist organisations in Northeastem states which have 
intemal 88 well 88 extemal support or be it the leftist 
terrorism which has spread rapidly in fifteen states of the 
country during the l88t one year. I deem It fit to mention 
here that leftist terrorism has spread Its activifies rapldty 
in the form of naxallte violence during the last one year 
and carried out a number of anti national and antisocial 
activities. The terrorism, which was confined to only 54 
districts of 8 state8 till one year back, has spread over 
in 200 districts of 15 8tates In the form of naxalism today. 
Till now more than 15000 Innocent civilians and 5500 
police and para military personnel have faHen prey to 
naxalism. When we ourselves see this which our own 
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eyes we realize it but when the question of coming 
together at one platform to counter It corne before us, 
the politics of vote bank emerges as hurdle in our unity. 
There are so many reasons which deter all of us from 
dealing with terrorism even today. 

Sir, there are two reasons of terrorism in India. One 
is communal fanaticism which cannot be term as religious 
fanaticism as religion and communalism are two different 
things and when we are unable to make difference 
between religion and communalism, we find ourselves In 
a shambles and that state of confusion abate and 
encourage terrorism in one or other way. Today on the 
one hand we are inciting and encouraging communal 
fanaticism and on the other hand various political parties 
are indulging in all round attack to destroy actual legacy 
of India just to gamer a few votes a particular section of 
the society in order to remain in power. In Andhra 
Pradesh Congress Government has announced five 
percent reservation to Muslims in govemment jobs which 
the state High Court has stayed. Through an ordinance 
five percent reservation has been announced to appease 
a particular section of the society. Everybody knows that 
the cause of partition of India has been the theory of 
two nations which is unconstitutional. It will give rise to 
separatism and anarchy. It will create the situation of 
separatism Instead of coordination between the two 
sections of the society but despite of all this reservation 
for Muslims was announced in Andhra Pradesh. The 
U.P.A. Government at the centre on the one hand has 
failed to rein in terrorism in Jammu and Kashmir and on 
the other hand ULFA terrorism in Northeast has Increased. 
In Manlpur blockade Is going on for the last 46 days and 
the Government is doing nothing in this regard. Networ1< 
of I.S.I. in the country is spreading. The Naxallsm and 
the Maoism is spreading rapidly. Our neighbouring country 
Nepal is completely in the grip of it but we are impoaing 
all sort of restrictions on Nepal including economic 
restrictions. With the announcement of fifty percent 
reservation for Muslims in the AligBlh Muslim Univel'lity 
the Union Government has encouraged secessionist 
elements which had. been responsible for partition of the 
country. How do you want to contain and check terrorlam? 
Can't you check this communal fanaticism? Britain has 
warned the madrasas after terrorist attack was carried 
out in that country and had said if they want to remain 
there they will have to abide by law of that country but 
here in India Pariiament is attacked, Jammu and Kashmir 
Legislative Assembly is attacked and Akshardham temple 
is attacked. Raghunath Mandir is attacked, Ram 

Janmbhooml is attacked, genocide taIceI place everyday, 
Army cantonments are attackecl but desptte all this we 
do not accept as to who are the terrorists? We do not 
accept as to what Is the aim of the terrorists? Whether 
the aim of the terrorists Is just food, employment and 
shelter? Whether these terrorists want to bring lOme social 
revolution or they have arrived just for armed rebellion 
against India and its unity and Integrity. I believe that we 
can fight them off not through dialogue or peace but by 
crushing them. But, the kind of unity needed for that Is 
not visible yet because when I speak against terrorism 
then 80me people feel that I am speaking against Osama 
Bin Laden or against Mulla Umar. These very people 
feel that it Is an attack on Islam. This Is where we commit 
mistake and rather than making efforts for checking 
religious fundamentalism, efforts are being made to 
increase It. Whether It happened due to reservation for 
Muslim in AUgarh Muslim University or whether it is 
happening in Andhra Pradesh In the name of reservation 
for Muslims-all these factors are increasing 
fundamentalism. Its result Is the Increase In such kind of 
activities. 

Another reason for increase In terrorism is foreign 
ideology. The communist ideology In India Is foreign 
ideology. In which democrac:y do they believe? How theM 
people are committing masaacre? Today, our hon. 
Member Shri D.P. Yadav J was apeaklng here. I am 
8urprised that Maoists attacked the house of an MP of 
hla party recently. did not thla party have the courage to 
ralH that IIaue In Parliament? But they ate afraid of 
toeing votes In C8H they apeek againat Maolats. Thla Is 
the reason that whenever a dllCU88ion tate.. place here 
on any lleue, then th ... people do not accept It honeItIy 
and one can not fight terrorism with double atandarda. 
We au will have to accept this fact. Rama Janmbhooml 
was attacked on 6th July. Sir, here, I would like to tell 
this also that thll la not the flrat attack on Ayodhya and 
there have been many attacks on Ayodhya and AyodhYB 
has faced all thoee attackl. The history of Ayodhya has 
been one of faith and retiatance. Ayodhya Is considered 
as one of the seven sacred placee for the cror.. of 
Hindus In the country, these seven clties-AyodhYB, 
Mathura, KashI, Kanchl, Avantlka, Purl OvarBvati Chaiv 
sapteta Mokaha daylka, I.e. atl th... seven cities are 
sacred citi.. of Hindus. According to the scriptures, 
Ayodhya holds the prominent place among these seven 
cities. . .. (/nMmJptIof18) 

MR. CHAIRMAN: You should address me. 

... (/ntsnuptions) 
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MR. CHAIRMAN: Whatever is being said without 
permission will not go on record. 

. . . (InftJtnJpIions) 

MR. CHAIRMAN: You should address me. 

... (InftJrruph"ons) 

YOGI ADITYA NATH:. I have quoted the scriptures, 
I did not quote the Congress. Of the seven cities, three 
cities of Ayodhya, Mathura and Kashi are more important 
and we have been the Members from these three place •. 
We have heard the views of the two Members and may 
be we will get a chance of hearing the views of the third 
Member also. Everyone knows In which form his vieWs 
will be expressed because there are still many people 
who have not got the permission to express their Inner 
feelings freely in independent India even today and such 
people are always afraid to lose their job in case they 
will express their inner feelings and because of which 
they are always tied down with one or other restriction. 
Neither can they accept the truth nor can the truth get 
any kind of acceptance from the. Regarding Kashl, our 
hon. Member did not clarify about Kashl'8 history. Hon. 
Member was speaking about the history of Ayodhya end 
our friend said later that Ayodhya has a prominent place 
among all the important religious places and cities. 

He asked to which party he belon~ said that like 
some people who settled down In Ayodhya and accepted 
Ram in the end after paaelng through various religious 
and cities, similarly he is in Bahujan Samaj Party today 
after moving through variou8 partlee. But, I cannot .. y 
anything regarding In which party he will be tomorrow. 
We can go to any length to make ou .... 1ves MCUlar 80 

much 80 that we 10088 the capacity to even accept the 
truth. We can not even accept the fact behind the history 
of the attack on Ayodhya. 

Sir, who was Babar? Baber was a foreign Invader 
and in the mediaeval age, at the sacred place In Ram 
Janmbhoomi, where the temple of Ramlala wa. 
constructed, Babar's commanders had erected a atructure 
after demolishing the temple on his orders. The kind of 
long history of faith and resistance we find in Ayodhya 
after the reaction of the structure, I think that It is not 
necessary to discuss more on that at present. Looking at 
the kind of situation surfacing today regarding Ayodhya, 
I would only tell you that the... are three security zones 
in Ayodhya-A green zone, under which the whole of 

Ayodhya falls; second is a yellow zone, whk:h begins 
from the acquired prerni8ee and the third one Is a red 
zone. where Ramlala Is situated and Its nearby area . 

Sir, the terrorists had crossed the two zon88--1lreen 
and yellow. I would like to ask our hon. Members present 
here that why confusion was created before the jawaos 
of the security forces when the terrorists had crossed the 
green and yellow zones In Ayodhya? Which party's flag 
they had mounted on their jeep to enter. ". (InftJrruptIolI$) 

SHRI ASHOK PRADHAN (Khurja): Mr. Chairman, Sir, 
he Is having problem because the terrorists were holding 
the Sarnajwadl Party's flag. . .. (InftJrrupHons) 

YOGI ADITYA NATH: Sir, statement of the Samajwadi 
Party that the Hindu Organisations had given a 
representation to the DGP of Uttar Pradesh one week 
before demanding reduction In the security forces Is totally 
wrong. Even today, I say with certainty that no Hindu 
Orgllnlsation had given any representation to the DGP, 
Police for reducing the security forees or searching. 
Rather, we had demanded one week before to increase 
the security of the premises. The Members of the Hindu 
Organisations had asked the Higher officers of Uttar 
Pradesh for Increasing the security of Ayodhya Premises 
by gMng a representation to the Receiver of the Acquired 
Premises. TheIr statement In this regard was "The security 
arrangement is very high. It should be curbecr. This Is a 
statement of a senior official of Uttar Pradesh. 

Sir, two reactions came atter the attack on Ayodhya 
Premises. The hon. Home Minister vtalted the place on 
the very day of the attack but the Chief Minister of Uttar 
Pradesh did not find time to go there. He did not go 
there. He said that attacks keep on recurring and the 
jawans of security forces had given answer to such an 
attack. After that, a dlacusslon took place In the legislative 
uaembly, which our hon. Member from Samajwadi party 
had mentioned. The Chief Minister of Uttar Pradesh said 
in the 8888mb1y that the morale of the terrorists would 
have increased, had the Chief Minister gone to Ayodhya. 
I would not understand as to how the morale of the 
terrorists would have been boosted, had the Chief Minister 
visited Ayodhya-did he have any connection with the 
terrorists so that their morale would have been boosted 
by seeing him? Old the moraie of the terrorists increase 
when Home Minister went there? When situations like 
this arise. ." (Inftlnupflons) 
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MR. CHAIRMAN: No epeech of any hon. Member, 
except hon. Member Yogi Aditya Nath, wiA go on record. 

..• (InMnuptIons) 

YOGI AOITYA NATH: Sir, when such a person 
occupies the office of the constitutional head, then It can 
be guessed as to what is their situation, what do they 
want to prove and to what extent they want to go. 

Sir, Ram Janmbhoomi in Ayodhya has not been 
attacked for the first time. There wu a bomb exploeion 
in ShramJeevi Express recently. The Chief Minister of 
Uttar Pradesh went there becauu he wanted to tunllillle 
Shrl Lalu Prasad, the hon. Minister of Railways eince u 
a Minieter of Railways, It was his moral reeponalbility 
that such train accidents should not happen. 

The Chief Minister of Uttar Pradesh reaches there 
but not Ayodhya, because it was an attack on the 
sentiments of the millions of Hindus, it was an attack on 
their faith. The prevailing tradition in political arena of 
humiliating Hindus again and again should be stopped 
somewhere. There has been a statement from the Union 
Home Secretary In which he hu said a very Important 
thing. He has said In his statement that they had already 
informed the Uttar Pradesh Govemment about It In May. 
They had infonned the Uttar Pradesh Government that 
there could be attacks on main temples and religious 
places. Shrl V.K. Duggal, Home Secretary, Govt. of India 
has told such things. He had said this Immediately. 
Ayodhya is In Uttar Pradesh, Mathura Is In Uttar Pradesh 
and Kashi is in Uttar Pradesh-lnspite of this inability to 
safeguard Shri Ram Janmbhooml, Ayodhya Is to play 
with the Hindu sentiments. There Is double arrangement 
for Shri Ram Janambhoomi In Uttar Pradesh. aince the 
time when the place was acquired by the Union 
Govemment, there has been security arrangement of both 
the Union and State Governments at Shrl Ram 
Janambhoml Ayodhya. I want to tell you that the CRPF 
looks alter the red zone, PAC the yellow zone and the 
Uttar Pradesh Police the green zone respectively. Now 
anyone can guess who is reaponaible for cl'088ing of 
green zone and yeUow zone by the terrorists? But, the 
CRPF jawana showed bravery and puni8hed the terrorillts 
in the rnanner they deserved it. Therefore, the CRPF 
jawans deserve the praise but some people are 
unnecessarily taking the credit. If the etatements of the 
local people are laid here, then I believe that many people 
will not be able to say their faces in the Ho.... I want 
to say that the CRPF jawana fought bravely. 
... (1nttInuptions) 

MR. CHAIRMAN: Now you mUllt conclude. 

YOGI ADITYA NATH: I want to congratulate the 
CRPF jaw_ for the valour shown by them there and 
klIHng the terrorists which they truly deNrved. Surely, 
they deserve praise. 

Alongwlth this, I would like to tell you one more 
thing that we wiD have to accept today that terrorism has 
risen In the country. I want to say that the terrorism can 
not be fought with double standards. . .. (In/ernJplion8) 

MR. CHAIRMAN: Other Members of your party are 
yet to speak. Their time will be curtailed. 

YOGI ADITYA NATH: I am flm Member to have 
risen to speak from. You have allowed 30 minutes time 
for Members ot other smaller partlee. 

MR. CHAIRMAN: You have taken more than 20 
minutes. Malhotra JI has al80 taken 34 minutes. I have 
given more time to you. Now, you muat conclude. 

YOGI ADITYA NATH: I would like to remind the 
House of another case that has come to light, that Is, 
Salman Khan's casa. He hu relationa with Dawood 
Ibrahim and under-world people but we are adopUng 
doubIe-,tandards with regard to such cases, An AK-47 
Spring was recovered from Sanjay Dutra houae and he 
was arrested under TADA. This should have been done 
becaUM he was Involved with the people responsible for 
the Mumbai bomb blasts In some way or the other. Bha~ 
Shah wu also arrested in the same Tape c.... When 
Bharat Shah, a film producer can be arrested then why 
not Salman Khan. The Govemment does not take any 
action againet him. The Maharashtra Govemment has 
not taken any action against him and the Central 
Govemment Is also maintaining alienee over It. The Home 
Minister of Maharashtra hu accepted In the assembly 
that Salman Khan has Hnks with the underworld. HII 
telephone conversation. that have been taped are 
authentic. Despite th. he has been lefl-scot-free to carry 
on all sorts of legal and Ulegal activities in India just 
becaLBe he belongs to a particular convn&I1Ity. We cannot 
combat terrorism as long 88 such double standards are 
foUowed. It would become posalble only when the same 
law Is follov.'ed for everyone. Many arguments are being 
forwarded to save terrorlat organization. from getting 
banned. Uttar PI1Ide8h Government Md the el'8tWhle NDA 
Government had put a ban on SIMI. This organization 
had 8S8888inated ADM Pathak In Kanpur. I have the 
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[Yogi Aditya Nath) 
data regarding the anti-national activities it had can1ed 
out. During the last decade more than 350 madrasas 
and masjids have been constructed just 10 km. Inside 
the Nepal border. 

18.00 hrs. 

As per an estimate 290 Madrasas and 350 new 
masjids have been constructed. Here I am talking about 
just the Uttar Pradesh border area that Is adjacent to 
Nepal. All these have been established Illegally, without 
any registration. What Is their source of Income and what 
are their objectives? ... (Intsnuptions) 

[English} 

MR. CHAIRMAN: Just a minute. There are still 14 
speakers. If the House agrees, shall we extend the timing 
by one hour? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: The time of the House Is extended 
by one hour. 

[Translation} 

YOGI ADITYA NATH: If these madrasas are being 
run with the sole purpose of sheltering religious 
fundamentalists and for being used as training campa 
then they should definitely be banned. A uniform 
educational system should be enforced In the country. 
The curriculum in these madrasas should follow the 
national ideology. As far as providing them with assistance 
is concerned, If their actMties are guIded by the theory 
of patriotism, if they are sincere to the country and adhere 
to cultural traditions then I feel they should be given 
assistance. However, If they Indulge in antlnatlonal 
activities then ban should be Imposed on them. The 
erstwhile NDA Government had tried to pat a ban on 
SIMI. Who were the people who had protested against 
the Uttar Pradesh Governmenfs efforts to ban SIMI? The 
people who have died in the ShramJeevl Express 
explosion are labourers and fanners. Yet no statement 
hes been issued against SIMI. No one dares to speak 
against SIMI. When despite such incidents we use diverse 
yardsticks to deal with terrorism then terrorisrn Is bound 
to increase in the country and not to decrease. 
... (Interruptions) 

MR. CHAIRMAN: PI8Q8 conclude. There are two 
more speakers from your PartY and you are U8ing their 
time. 

YOGI ADITYA NATH: I only want to say this to you 
that after the terroriet altackI different veraionl ant coming 
up from the Union Home Secretary, the Home Secretary 
and DGP of Uttar Pradesh, the Prime Minister and Union 
Home Affairs Mlnieter and the Chief Minister of Uttar 
Pradesh. This Indlcat.. the lack of coordination among 
the Army, parliamentary forces, the pOlice and the 
intelligence agencies. After all, India Is combating 
terrorism. The whole of India Is In the clutches of the lSI 
and hardcore Islamic organizations. Training camps are 
bang run In Pakistan and Bangladesh. Nepal has become 
a base camp for the lSI. A complete atop had been put 
on the activities 01 ULFA in Bhutan during the NDA regime 
but the preeent govemment Is not making any efforts to 
control their activities. Coordination among anny, para-
military forces, police and Intelligence agencies Is a must 
to keep a check on international criminals and the mafia. 
The previous government at the Central had announced 
that It would spend Rs. One thousand crore annually on 
the modemizatlon of the police force but at the moment 
not a single paisa is being spent thereon. The terrorists 
are armed with AK-47 rifles, AK-56 rifles, machine-guns, 
rtx:ket launchers, hand grenades, RDX and other such 
dan~ explosives but our soldiers are equipped merely 
with old 303 rifles. They have been· provide with rusted 
rifles. How win our soldiers face them? There Is no 
network among the anny, the para-military forces, the 
police and the Intelligence agencies whereas the terrorists! 
extremists and the mafia gangs have a strong network. 
They are receiving unaccounted money through narcotics 
and other smuggled goods. . .. (Intsnuptlons) 

MR. CHAIRMAN: Other speakers from your party are 
waiting their tum. Why are you using their time? 

... (InttllTUplions) 

YOGI ADITYA NATH: The State Govemment should 
make proper utilization of the Rs. One thousand crores 
announced by the Central Government for modernization 
of the police force. We can bring about a change in our 
attitude by not following double standards to deal with 
terrorism. . .. (Interruptions) Such efforts have been made 
from time to time. Under no circumatancee we will accept 
what Is going on in the name of Tallban. If Islam is 
T a1ibaniaed then we wUI oppose it. If Babar-like tyrants 
come to the forefront then we wi" oppose It. If Islam 
takM on the baIbarIc fonn, as propagated by Babar, 
then every citizen of India will come forward to destroy 
it from the lOOts. We should confront terrorism with this 
belief and rise above petty political disputes to unite on 
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this Issue. I hope that In the case of attack on Ram 
Janmabhoomi premises, action will be taken againel thoee 
who were responsible for slackness in security 
arrangements there. The Government will take due care 
in this regard. Now It has been accepted by everyone 
that it is the Ram Janmabhooml site. Now they should 
pave the way for the construction of Ram Mandlr there. 

18.03 hr •• 

[SHRt V ARKALA RAOHAKRISHNAN In /htfl ChBlIj 

CHAUDHARY BIJENDRA SINGH (Aligarh): Mr. 
Chairman, Sir, you have given me an opportunity to speak 
on a topic of great Importance. Before addreaelng the 
subject of terrorism I would like to ask Hon. Shri Malhotraji 
as to what terrorism is after all? The subject of terrorism 
has been discussed many times In this August House. 
Many learned personalities have expre88ed their views. I 
do not wish to repeat those words. I would like to bring 
to your notice those points that have not yet been touched 
upon. When any contemptuous act takes place for political 
purposes or in religious fervour or for some other motives, 
it Is called terroriSm. The first characteristic of terrorism 
Is violence. Hon. Malhotrajl has left but other NDA 
colleagues are present here. Would they like to tell us 
as to what Is the root of violence, When and where It 
made its first appearance? Before the independence of 
India, when the Hindus and the Muslims were fighting 
unitedly for the independence of the country, there was 
no terrorism. When the country attained independence 
and Jinnah demanded separate country for purposes of 
political expediency, at that time bloodshed between 
Hindus and Muslims took place. Foundation for terrorism 
was laid at that time. The seecls of terrorism in this 
country were sown at that time. After that, when Nathu 
Ram Godse shot dead Father of Nation, Mahatma Gandhi, 
it was the point when terrorism first stepped Into· this 
country. Not only this, it is RSS with whose support they 
some time sit In treasury benches also and I have no 
hesitation in saying that the second name of RSS Is 
terrorism. . .. (Inlt!1rruptions) 

PROF. RASA SINGH RAWAT: Mr. Chairman, Sir, 
the organization which is not represented here may not 
be named. This should be expunged from the 
proceedings. The RSS has been named here. 
... (Inlt!1rruptions) 

MR. CHAIRMAN: Please sit down. The organization 
has been named earlier. a180. 

... (Inttflrruptions) 

CHAUDHARY BIJENDRA SINGH: There was an 
attempt to fan YioIenQe at L.aI Chowk In Jammu-Ka8hmir. 
It had been a boo8t for violent tactlc::s. When they had 
tak.n out a Rath Yatra from Jammu Kashmir to 
Kanyakumari It created an atmosphere of violence and 
that heat of violence engulfed the entire country. That 
waa done to achieve poUtical objectives. Terrorism had 
got a further booat by their actions In Ayodhya in 1992. 
It divided Hindus and Muslims. Their religious fMilngs 
were hurt and the concept of terrori.m took root •. 
•.. (/nlrlrrupti0n6) AU thIIe actione were violent In nature 
and the.. mlld.eds gave birth to .. t.rrorism. 
••• (InlflmJption$) You gave riM to the tecroriIm, NDA did. 
· . ,(lnlfllrllp/ion6) Malhotrail Is not here. He had aaId that 
the number of terrorlam related incidents 1hat took place 
in this one year tenure were more than all .uch Incidents 
put together that occurred during their regime. 
· .. (InIM'nIptkJns) 

MR. CHAIRMAN: Bljendra Singh jl, pl .. se addreu 
the Chair, 

... (Int.rruptions) 

CHAUDHARY BIJENDRA SINGH: I would like to point 
out, through you, that the attack on Raghunath Tempt. 
on 30 March, 2002 In which aev., people were killed, 
had taken place during the tenure of the NDA 
Government. A Second attack had taken place on 6th 
July. Twelve peopII were killed on 25th November 2002. 
Attack on Jammu and Kashmir legi8lative Alsembly had 
taken place when the NDA Government was In power. 
33 people were killed on 1st October, 2001. Thereafter, 
terrorists made regular attacks on Amamath pilgrims. 48 
people wer. kiUed on 1 at August 2000. 13 people were 
killed on 20th July, 2000. Two people were killed on 
30th July, 2002. 9 people were killed on 8th August 2002. 
All these incidents took place during their tenure, that Is, 
the tenure of the NDA Government. This Is a record of 
the Incidents of terrorism . ... (lnltmuption8) 

PROF. RASA SINGH RAWAT: Now you are in power. 
... (Inltflrruptions) 

MR. CHAIRMAN: Please address the chair. 
· .. (Inltlnuptions) 

CHAUDHARY BIJENDRA SINGH: Mr. Chairman, Sir, 
the terrorist attack at Jammu Rallw~ Station on 8th 
August took place during the tenure of the NDA 
Government in which 11 people Were killed. The American 
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[ChaudharyBljendra Singh] 
Centre In Kolkata came under terrorist attack in which 5 
people were killed and 20 were Injured on 22nd January 
2002 during the tenure of the NDA Govemment. Terrori8ts 
attack at Kaluchak, Jammu took place on 13th May 2002 
and 30 people were killed. All these incidents took place 
during the. period of NDA Government whereas they say 
that the NDA Government had made all possible efforts 
to keep a check on terrorism. They were In power at the 
time the Akshardham Temple in Gujarat was attacked by 
terrorists on 24th September 2002 In which 29 people 
were killed and 17 were Injured. Apart from all these 
incidents, the biggest terrorist attack was on the apex 
body of the country, our world renowned Parliament. They 
called a nationwide bandh subsequent to the Ayodhya 
incident of the 5th July. 

They did not call a bandh after the attack on 
Parliament. Had their morality, principles, honesty, 
character been in the interest of the nation, had they 
been the well wishers of the nation, they would have 
called a bandh in the country at that time. 

I would like to say one more thing that they preach 
us on how to fight terrorl8m. If they wanted to fight 
terrorism, why did they not contest elections In Kashmir? 
Why did they boycott etectiona In Punjab? Besides this, 
the Kargil war was also a result of failure on the part of 
their Govemment. Was the intelligence department not 
wol1ting? Were· they not aware of the terroriat activities 
there? What were they doing at that time? Thousands of 
people lost their lives, people were killed, the country 
suffered a great 1088, stili they claim to have fought 
terrorism. . .. (/n/el'Nptions) 

PROF. RASA SINGH. RAWAT: Which party was in 
power when Chinese invasion took place in 1962? 
. . . (Interruptions) 

CHAUDHARY BIJENORA SINGH: I will tell him. 
Please sit down. MalhotraJi has left from here. He Is a 
learned and senior Member . ... (Inltlrrupb'ons) Please be 
seated. When terrorist attack took place at Ayodhya, 
thousands of temples and mosques were demolished In 
the country. . .. (InltJrruptions) 

[English} 

MR. CHAIRMAN: Time is oVer. On no condition the 
House will be extended after 7. 0' clock. There are five 
or six MemberS more to speak. Members must cooperate 
and limit their speeches upto five minutes. Beyond five 

minute., I wlH not allowMembera to continue their 
apeechee. 

CHAUDHARY BIJENDRA SINGH: j have just started 
speaking. Such a Mandir-Mujid dispute was creatad at 
that time which has not yet come to a halt. They brought 
it to the fore just to serve their political Interests. 
... (Intsm.plJons) MaIhotraJi deHvered a lengthy speech. The 
Members of his party have taken much time. Therefore, 
I should aleo be given adequate time. Malhotrajl has 
said that the UPA Govemment has faHed In curbing 
terrorism, I oppo88 this contentton. . .• (/nIBmJplions) 

{English/ 

MR. CHAIRMAN: Please conclude. There can not 
be endless speeches. 

/T,..ns/stkJnj 

CHAUDHARY BIJENDRA SINGH: Foreign policy of 
a Governrn.rt plays an important role in cUlbing any 
terrorist act. Recently, our Prime Minister visited our 
neighbouring country to reach at a consensus on the 
Issue of terrorism. The recent terrorist anacks in America 
and London attracted the attention of the entire country 
and 88 a result of this we reached at a consensus on 
the Issue of terrorism. Every body promised to our Prime 
Minister that they are with him In combating terrorism. 
This is the reason why we have put pressure on terrorism 
but the biggest terrorist threat is the internal violence 
which needs to be checked. ... (Inhlnupllons) 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, I 
have a point of order. The House does not have quorum . 
... (Interruptions) 

CHAUDHARY BIJENDRA SINGH: Prabhunath Singhji, 
please let me speak, I am a new Member. 
... (Intsrruplions) 

{English} 

MR. CHAIRMAN: Are you insisting? 

/Tf'IlI1SI8lion} 

SHRI PRABHUNATH SINGH: Ves, Sir, you show us 
rules dally. The House does not have quorum. 
... (Intsnuptions) 



441 ,00000ussiMundIJr Ruls 193 SRAVANA 1'3. 1~7 ($aU) 

(English} 

MR. CHAIRMAN: He has asked for quorum. Please 
be seated. Now the quorum bell will be rung and nothing 
will go on record during the ringing of quorum bell. 

The bell is being rung .... 

MR. CHAIRMAN: Now. we have quorum. 

Shri Bijendra Singh. you may please continue. Please 
remember that the time is very limited. So. you may 
conclude as quickly as possible. 

[Translation} 

CHAUDHARY BIJENDRA SINGH: Sir. another facet 
of terrorism is casteism and communalism. The Incident 
which took place at Ayodhya in 1992 gave rise to ntIigioIa 
fundamentalism . ... (lnf8nuptions) I would Uke to know from 
my colleagues in BJP that our 108 crore population 
consists of 84°04 Hindus and 15% Muelims. The total 
Muslim population in the world. 120 million. So India Ie 
a country with the highest Muslim population. When the 
highest Muslim population. is in this country then how 
can anybody thjnk 9f expelling them out from here? When 
this is a fact then why are they trying to conatruct a 
temple at Ayodhya by creating differences between Hindus 
and Muslims? 

Should a temple be constructed there where there Is 
a blood bath. where there is no justice and humanity 
and the funds meant to be spent on the development' of 
the people and the farmers is spent on elections after 
every 12 or 13 months? Their target is to use terrorism 
as a tool. It is not their object to stop terrorism but to 
grab power, that is their only target. We remember those 
days when they had only two Members in this House. 
After the Ayodhya incident they menaged to come to 
power. Their target is not to remove terrorism from the 
country but to grab power. Their target is to create 
religious fundamentalism and cause clashes between the 
two sections of the society and destroy the fHUng of 
brotherhood. 

Sir, Malhotraji Is not present here. While speaking, 
he had said that the Government does not follow the 
law. 

YOGI AD/TYA NATH: Please go through the 
autobiography of a former Chief Minister who belonged 

to his party and see what he has written in his 
autobiography. He has written that It Is the Congress 
people who cause riots. 

CHAUDHARY BIJENDRA SINGH: After demolition of 
the structure at Ayodhya in 1992, the Chief Minister of 
his party Shrl Kalyan Singh had said that he would not 
obey any verdict 01 court. They would conetIUc:t the temple 
only at that "'e even If they were found guilty of contempt 
01 Court. Jlnnah. who was reeponeible for the division of 
the country and whose political Intentiona were clear to 
everybody, the leader of their party caDed the same Jlnnah 
a secular. Three days before charge sheet was filed In 
Raebareli Court against them. C.B.I. hlid them guilty. 
everybody knows what their. leaders told there. It prov .. 
that it is they who have double standard and not the 
UPA Government. 

I would like to congratulate UPA Government. Sonlajl 
and Manmohan Singhji that our party developed 
consensus among other nations and eought their opinion 
to help launch fight agall1lt terrorism by resorting to 
secular methods under moral principles. Pressure was 
build on our neighbouring country. where terrorism Is 
flourishing. to restrict It for not to do so. Along with thI., 
roads for bus routes were opened. and railway servlcee 
is being started between the two countr1e8 to develop a 
sense of fraternity In the· country because If anybody can 
stop terrorism It Is the people of both the countries Sense 
of fraternity among the people of both the countries can 
check further growth of terrorlem. Thus. our government 
has made various effOrts to check terroriIm. 

While initiating debate on the 11SL18 of terrortst-strike 
in Ayodhya on the 5th of the month. Malhotraj; said that 
Central Government has failed In this context. There exlats 
a co-ordination committee of the Central and State 
Government. The meeting of that committee was held on 
the 23rd May. Intelligence agency of Central Government. 
In Its report. doubted of snack. The Central Government 
asked the State Government to beef-up security at 
religious places because of trickling down or reports 
relevant there to. In that sense. we have performed our 
duty. 

I would like to congratulate C.R.P.F. and PAC who 
foiled the intentions of terrorists and saved the country 
from plunging into the communal fire. But I do not agree 
to what Malhotraji has said and I would like to 
congratulate UPA Government that It has made aI efforts 
to stop terrorism with secutar rnethodI and aacrosanct 
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mentality, and as a result the number of such Incidents 
has decreased and will further come down. 

With these words I conclude. 

/English} 

MA. CHAIRMAN: Shri Anant Gudhe, I would request 
you to be brief. Vou may conclude your speech within 
five minutes. Otherwise, we will not be able to complete 
discussion today. 

{Trsn8lstionj 

SHRI ANANT GUDHE (Amravatl): Mr. Chalnnan, Sir, 
once again Issue of terrorists attack in the country Is 
being debated In the House. I condemn the terrori8t8 
attack at the birth place of Lord Ramchandraji In Ayodhy. 
on the 5th July. I would like to congratulate the security 
personnel who foiled the attack. Today our country and 
the entire world is grappling with terrorism. 

We have been fighting terrorism for many ye.,.. now 
but the danger of terrorism i8 Increasing dey-by-dey. Mr. 
Chairman, Sir, my queatlon Is why we have not been 
able to stop terrorism? Four bomb-bIasta take place In 
London and all the madrasas are .. arched In Paldatan 
and terrorists have been nabbed In the Madr.... of 
Pakistan. Terrorista are fIouriahing and thriving In our 
country. How many madera .. are run with permiNlon, 
how many madaraas have requisite permiSSion. Within 
one year building of Madarsas is constructed where from 
funds for construction of such Madraaaa come? But our 
Government never tried to find out the source. People 
do not give them money the funds come from abroad, 
from terrorists. 

[English} 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIVA RANJAN DASMUNSI): Mr. Chairman, Sir, I would 
like to draw your kind attention to an important thing. It 
is most inappropriate to make a general oomment against 
all the msiMrsIlS without any substance. In this very 
House, during a Half-an-hour Discussion, during the NDA 
regime, I raised a question whether the Govemment can 
name even one msdalSll which is indulging In terrorist 
activities . ... (lnterrupHol18) The Minister could not reply . 
... (Interruptions) 

(Tmnslstidnj 

SHRI ANANT GUDHE: All say such things. The Chief 
Minister of Maharuhtra said. . .. (lnMrruptions) 

VOGI ADITYA NATH: Money cornea from abroad. 
... (Interruptions) 

/Enr;l/shj 

SHRI PRIVA RANJAN DASMUNSI: From MPLAD 
Funds, I give money for tnlldll1U6 after verttytng and 
checking that they are doing good work. ... (Interrupl/on$) 

{Tmns/6t1onj 

PROF. RASA SINGH RAWAT: These people are 
disturbing. . .. (In/errupl/on$) 

SHRI ANANT GUDHE: These people irritate on the 
issue of Mad8l'888. . .. (IntenupHons) 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): 
Swamljl's .shr.ms have become hub of terrorism. 
... (In/emJpt/ons) 

SHRI ANANT GUDHE: It hu b .. n said by the 
Pruident of Paldatan himself. In PaIdItan and 8aJ9adeah, 
....trtcttona have been tmpoeed on them. Terrorism fa 
being encouraged here just for vot&-poIItIca. An honounIbIe 
Member aald here that we should think about the option 
open to u. as to how to check terrortam. Why did the 
NDA Government enacted POT A? POTA wu enacted to 
check the expending network of terrorism In the country 
and alao to check the growth of network of SIMI. They 
were opposing POTA then and now they are talking about 
m.de...... The terrorists actlvlties come down after the 
Imposition of POTA. . .. (Intenupf/Dn8) Under POT A, tho .. 
who work against the nation '" (/nMmlpllons) you may 
speak. If they want to speak, we are ready to listen. 

MR. CHAIRMAN: Please conclude. 

... (InterruplJons) 

MR. CHAIRMAN: Do not Interfere .nd let him 
complete. 

... (InW1rIpIion8) 

MR. CHAIRMAN: No I would Uke ~o remind you when 
• Member is apeaking, no Interruption Ia possible and 
admIuIbIe. At the ume time, If he Is yteIdIng you can 
only .. k. Other remarks or Intenuptiona will not come 
into picture .nd wiH not go on record. 
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You can finish your speech. 

•.• (In16lTUp11ons) 

MR. CHAIRMAN: Why should there be an 
Interruption? Let him complete. 

SHRI ANANT GUDHE: Mr. Chairman, Sir, one of 
our friends from the Congress party suggested the steps 
that should be taken to check terrorism. When Minister 
during the NDA, regime and under the premiership of 
Shrl Alaljl, POTA was enacted. Now, this Govemment 
have scrapped POT A and released all the terrorists. When 
the cricket matches were held here from where did the 
terrorists enter inlo the country? My question Is addraaaed 
honourable Home Minister as to how many Pak nationals 
retumed and how many stayed here out of them when 
cricket matches were held between India and Pakistan 
and a large number of people came to India 10 watch 
that cricket match. As on today, 113 person's are missing. 
Their passports are also not available and we have not 
been able to ascertain their addresses. These people 
spread terror here and these terrorist help the Mada ...... 
of this place. Foreigrl money is pumped in here end In 
this way terrorism Is gaining ground In Madars ... 

{Englishj 

SHRI PAWAN KUMAR BANSAL: This Is again a 
baseless allegation. 

MR. CHAIRMAN: Your time Is over. Please conclude. 

{TranslaHonj 

SHRI ANANT GUDHE: Mr. Chairman, Sir, If • poem 
composed by the great freedom fighter Vir Savartalr Is 
tought then it Is termed .. saffronllatlon and If rellgIoW 
education Is imparted In Madarus and foreign lengu.gee 
and taught there then It is not wrong. But It Is asked not 
to speak .bout th.t. 

Mr. Chairman, Sir, as long as SIMI and M.da ...... 
are operating there, terroriam can not be reoted out from 
here. There Is need to come forward to protect the 
national intereMe disregarding the vote pollttcB for a while. 
If Pakiltan 'and Bangladesh can ban the Made ...... then 
Why we cannot do that In India. If we Intend to contain 
terrorism then we have to ban the Madr ..... 

[Englishj 

SHRI SANTASRI CHATIERJEE (Serampore): Will the 
hon. Member kindly cite one Instance of madrasaa where 
thia II going an? 

SHRI PAWAN KUMAR BANSAL: ThII is ridiculous. 

MR. CHAIRMAN: Please conclude. 

{Transm/ionj 

SHRI ANANT GUDHE: Sir, what is our policy, we 
should define it. We discuss the issues of terrorism and 
Ayodhya In every .... Ion but In real terms, we just do 
not do anything to resolve the .. i8&ue8. Our aim is vote 
politics. We should stop It. We should make concerted 
efforts to combat terrorism disregarding vote politiea. If 
we think that only Madarsas are responsible then terrorism 
can never by wiped out from the country though this 
Issue Is repeatedly discussed here in the House. 

DR. PRASANNA KUMAR PATASANI (Bhubaneswar): 
Sir, I wo\J\d like to say: 

·Shank Shankh chakraeeya kritlkundalam sapltvastram, 
sarslruheaksham, Saharvakshsthal Kaustubhatyam 
Navaml VIshnu slrsa chaturbhujam.-

/Eng/ltlhj 

'Chi my Lord, thy conch Is committed for peace, 
ringing for the peace in the war field: Chi my Lord, thy 
dI.Mnf-The wheel of progresa, the wheel of prosperity; 
Chi my Lord, thy sword to protect me, to protect the 
society, to protect the poor people, to protect the country. 

Oh my Lotus, Oh my Red Corolla, when the sun 
risea In the high cosmos, the petals of the lotus open to 
embrace the sun. Oh thy petal, plldmll, plldllm,. 
I1116hItltllm, sakthl, the system, hllllWl chll, tilt putra, 
plI,.slIrllnchll, bYlIsllm, sukhllm, Gowdllplldllm, 
Mllhllnf6m, Govindllm, Jogindram, Mof6sYII SisYllm I 
honour. I honour the holy traditional masters of any 
religion. What I mean by religion is realising the Self 
within. First I am a man. Then, I am a Christian. First, 
I am a man and then I am a Muslim and then a Hindu. 
The term Hindu itself Is a highest honour. One who knows 
how to honour a MusHm Is a true Hindu. The highest 
doctrine of phiIoIophy Is that. One who knows the art of 
how to honour • Christian, one who knows how 10 honour 
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a Muslim is a true Hindu. That is the doctrine of 
philosophy. 

One can tell me that I am a Christian, a Muslim. 
am wearing a lungi and having a moustache. So, I am 
a Muslim. I am also a Christian because I worship the 
Cross within me, because I am wearing the Swsstikll. It 
is just like a Cross, Therefore, I am a human being. I 
am wearing the saffron dress. It means the colour of the 
rising sun during the Brahma Muhurtam to colour the 
entire cosmos. The colour of sun during the BrahfTlll 
Muhuffllm Is like the saffron. So, I am wearing the Brahms 
Muhuftllm to colour the entire cosmos. The cosmos can 
be transferred into the cosmic oneness. I believe thy 
trishuL One can do like this. It is a cross if it is like this. 
If you can do like this, it becomes like a cross. This is 
IrishuL You put it like this. You separate both the sides 
of the trishu/ and it can convert itse" Into a Cross. Put 
the elbow like this and put above the Ardhachandra, the 
Moon. Then, it is converted Into Allah. In Urdu, It is 
called Allah. The letter MAR means Akhllnd, Anllnl, 
abundant and unbounded state of consciousness. MLa" 
means Lsngs/a. It means ploughing the field. Through 
the Akhand, one can attain enlightenment. That is called 
the Annamaya Koss. In Bharat, the Alma is like this. 
The soul is Ayodhya. The letter "AhR means AkhBnd, 
Anant and unboundedness. By that, one can attain the 
blissful state. Where there is no war, it Is called Ayodhya. 
There is no war. 

In the Tf'Bta Yuga, the Lord was called Ram In the 
Dwapara Yuga, he was called Krishna. The word "lllIm-
itse" is containing a bucketful of cosmic vibration. And 
the very same Ram of the Tl9ta Yuga was bom as 
Krishna in the Dwapaf'B YUgB. "Ra' means anant brahms. 
In the Kali Yuga, the same Krishna is called Jagannlllh, 
the Lord of the Universe. The Lord of the Universe, during 
the rule of the Mughals, was attacked by KII/apIIhMI. It 
means a mountain of Battalions. The battalions appeared 
like a mountain and attacked Lord JIIPnnalh but could 
not succeed. They could not hann the Lord. 

In the age of science, the scientists could not catch 
God because He is the aII-pervading BfBhma. You cannot 
catch God through scienoe. In the !SQe of science, they 
failed to catch God. 

Terrorism is having no ism. TJley declateJM-d. It is 
a beautiful word. It is U. highest doctrine • . JMad means 
the fight and the struggle for a nobla cauee. It is a 
supreme philosophy of religion to protect the humanity, 

to protect the human being8. But It is being mis-utIII8ed 
by the terrorists. For one who knows how to come in 
contact with the Highest Being, then the science of living 
would come to the palm. The brutal terrorists do not 
know the art of how to love humanity. The brutal terrorists 
kill, butcher the children, the old ones and they are 
butchering the entire humanity. Particularly, in America, 
they bombed the World Trade Centre to hammer the 
world economy. You cannot dispel the cloud from the 
upper finnament. Likewise, you cannot dispel your holy 
thoughts from the mind. Mind Is etemal. Mind is roopam, 
PsfllfT10 brahmllm, a state of consciousness etc. It Is 
knowledge which is structured In every creation. Within 
that state of consciousness, the impulses of creation is 
hidden. That is why we are caUed f14IT1III114 Samishan, 
Nirvan. roopBm, bibu, God, vyapakam, brllhlT1ll bsdII, 
s01Uplll17. By creation, we have come to this world as 
human beings. One who knows the art of how to 
surrender the mind and the soul, he would save the 
humanity. 

We are thy Krishna, we are Brahma, we are Veda 
and we are Swaroopa. In Amamath, Muslims are also 
worhsipping. In South Kerala also Muslims are 
worshipping. There is no difference between Hindus and 
Muslims. We have come to this world as a human being. 
Therefore, we love humanity. We love Muslims, we love 
Christians, we love Buddhists and we also love Jainism. 
First we are human beings. These terrorists are terrorising 
the entire world. 

MR. CHAIRMAN: Please conclude. 

DR. PRASANNA KUMAR PATASANI: When these 
terrorists are terrorising the whole world, how can we 
catch them? We can catch them through INTERPOL. We 
can catch them through the red comer notices issued by 
the INTERPOL. Some extradition treaty muet be 
encoW'aged and spread allover the wortd to catch and 
arrest the terrorists 80 that the countries, where they are 
taking ,efuge, can hand over them. But, how will they be 
arrested? Are you arresting them? Hon. Prime Minister 
very proudly announced that in India there is not 8 single 
terroriat but I feel ona thing. One terrorist appeared in 
the newspaper In Surat in Gujarat State. 

There are two types of thoughts •• O .. is 'supporting 
thought' .,the other is 'damaging thought' WlIhin the 
peripherala of supporting. tRought dl.Y4 ItIItM and kIInm8 
come. Under the damaging thoughts. IrrrxihII, jealousy 
and hatred comes. India is representing the supporting 
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thought. Pakiat .... is repreeentingthe damIIging thought. 
Paklatanis the playground of terrorl8t8. It Is birth ground 
of terrorists. Britain and America are encouraging Pakistan, 
they are patronising Pakistan. So, they are reciprocating 
this damaging thought. Every action has an opposite 
reaction. They want to suppreaa India. It Is a political 
dogma. It is a self-created conspiracy of American people 
to suppress India. They are harbouring Paldstan to 
suppress India. India can grow within one decade as we 
have every potentiality. You can say that in this age of 
science India can grow, rule and cover the entire world. 
ACCOrding to VtVekananda and Aurobindo, this Is a very 
acientltlc approach. I would like to tell one thing to this 
august House. Let us be detennined, not In writing, not 
In telling, not In delivering but in reality. Let us be 
detennined; let us be committed to catch these terrorisbl. 
They have also attacked on Parllament-the temple of 
modem democracy. What about their dead bodies? You 
have taken the dead bodies. After taking the dead body 
there should be some rituals, haVt!Jns, ceremonies and 
you did not do that. Therefore, we lost two great 
personalities. One is Shrl Balayogl, the former Speaker 
of the Lok Sabha and the other one is Shri Krlshan 
Kant, the fonner Vice-President of India. Both were the 
Presiding Officers of both the Houses. likewise five dead 
bodies have been found in Ayodhya. We do not know 
how to perfoml their rituals, prayers, haVt!Jns and Yll/na. 
That will harm the country. In future there is a possibility 
of terrorist attack again and again as it happened In 
London, Egypt and Indonesia. Even in Jagannath. ear 
festival, more than ten lakh people are congregating every 
year. So, there is a possibility of attack there but as long 
as Lord Jagannath Is there, I believe nobody can ham 
us. Beyond that there is another place which is 
Jaguleipatna in my constituency and thy Lord Jagannath 
is having sword In the hand and conch in the hand. It 
is called padms pads poomII paani vigrBhs. A lot of 
Muslim people also visit there and pray and join in the 
ear festival. Hindus and Muslims are worshipping and 
there is another place in my constituency Kaipadar. Both 
Hindus and Muslims are worshipping the ptItN& We pray 
10 every God. We are honouring Muslims, we are 
honouring Christrians, we are honouring Buddha and we 
honour every other religion. We are secular. So with these 
words, let me conclude with my heartiest thanks to you 
that you have given me an opportunity to speak. 

MR CHAIRMAN: All right. 

Shri C.K. Chan~appan. Please be brief. 

SHRI C.K. CHANDRAPPAN (Trlchur): Sir, I will be 
brief. 

Sir, I was wondering why Mr. Malhotra has raised 
this discussion because It Is a discussion on terrorism 
and also on the developments of Ayodhya. Probably, while 
raising the dl8CU88lon, he appeared like a doctor who Is 
applying life-saving medicines to a patient who is critically 
III-anxiety, concem and everything was there on his face. 
I think he wanted to somehow raise the morale-the 
sagging morale-of BJP by raising this discussion and 
creating a kind of frengy. 

Now, everybody knows In this country that when 
BJP-NDA-was in power, this Parliament was attacked, 
and POTA was there. We know POTA was there when 
Akshardam Temple incident happened. Now, the Reviow 
Committees are presenting their Reports. The country Is 
looking aghast seeing how It was misused. But he was 
trying to say that POT A Is a panacea for fighting terrorism. 
They could In-fight terrorism when they were in power, 
even with Pota in their hands. 

Now, this country had the experience of various kinds 
of terrorists. Just after our Independence, we lost the 
Father of our Nation, Mahatma Ji; a terrorist killed him. 
We all' know who was that terrorist. Two of our Prime 
Ministers were kDIed. This country lost many things. Who 
are thoee terrorists? Terrorists were there from the days 
of the massacre of Mahatma GandhI. We could see that 
the terrorists are those religious fanatics who have such 
ideas of intolerance, who could intoierate anything they 
did not like. So, they killed Mahatma JI-'the Man of 
Peace', and that continued throughout. I have no time to 
explain all that. Sir now what Is happening here is that 
they want again to Incite a kind of communal tension in 
this country. 

Sir, a feW weeks ago, when Mr. Advani was Yleitlng 
Pakistan, he made a statement "The day the BabrI MasJId 
was attacked, demoli8hed, that was the saddest day in 
his life. - I do not know Whether he said It sincerely. We 
gave a certificate to Jinnah that he was 'secular'. Now, 
what Is happening here? While initiating this discussion, 
Mr. Malhotra said that we will, at any cost, build the 
Ram Temple In Ayodhya. Is It so easy? Mr. Malhotra's 
Party was In power for more than five years. Could they 
do that? It was not that they did not want it. He said: -It 
is Mecca; It ia Vatican; Wld It is everything.- He said that 
hundred cror. of Hindus in this country are behind It. 
These are all big talks. How many votes did the BJP get 
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of the Hindus? Had the people-the Hindus-ln this 
country were as fanatic as Mr. Malhotra wanted them to 
be; then BJP would have been seated there in the ruling 
benches. They would have been in power. But the Hindu 
masses of this country are not the disciples of Godse. 

They are not the followers of the BJP. That Is why 
they are sitting in the Opposition benches despite the 
talk of 'India Shining' and everything, but India was not 
shining. 

Sir, after the ASS had denounced Shri Advanl, there 
was a cartoon. I do not know whether you had seen that 
or not. The cartoon showed that in front of the Partlament, 
like the Bhlshmapitsmsh who was lying on a bed of 
arrows, Shri Advani was brought to the Parliament when 
the Session started and Shri Advanl was shown lying on 
a bed of arrows and he says, 'attack' and we saw the 
attack of Prof. Vijay Kumar Malhotra here. The point is, 
the ASS is denouncing the BJP and the BJP cannot 
stand on its own. Prof. Vijay Kumar Malhotra wants to 
again create the frenzy of Ayodhaya and he said: 'we 
will liberate Rsm .Isnms Bhoomi and we will build a 
temple there.' They think that kind of madness should be 
created again. With that madness they will again try to 
mobilise people and try to come back to power. But I 
must teU them with all respect that this is again an ilusion. 
The people of this country, even the Hindus of this 
country, are more intelligent than the leadership of the 
ASS and BJP. 

Sir, this discussion is a very insincere discussion. 
They did not want to discuss the real question of 
terrorism. He raised the question of naxalities. Everybody 
knows it is related to the question of poverty, it is a 
question related to unemployment and it is a question 
related to land reforms. If we want to find a solution to 
the naxalite problem, we have to tackle those problems 
which incite those people. If we want to create communal 
harmony in this country, then let ASS and BJP leam to 
live in peace and harmony with the 15 per cent Muelims 
in this country. We cannot think of an India where the 
Muslims will be driven out and then we will have peace 
and we will not have terrorism. If we want to live In 
peace without terrorism, we will have to tackle the 
problems of poverty, unemployment etc. on the one aide 
and on the other side we shoUld try to solve the problem 
of religious frenzy created by people by putting one 
religion against another. 

With theM words, I conclude and , oppose thle 
Motion. 

IT"""""! 
SHAI DHAAMENDRA PRADHAN (Oeogarh): Mr. 

Chairman, Sir, Shri Vijay Kumar MaJhotra has initiated 
this dlacusslon on terrori8m in the country including 
terrorist attack on Aamjanmbhwni Paraar. If we a~ 
and look into the problem of terrorism then three factors 
emerge. We wHI have to concede that today polarisation 
along the religious tines is rising in the WOf1d. All incidents 
whether it is attack on world trade centre in USA or 
bomb explosion. in England and Egypt, has an Indian 
connection. Jehadl attacks and terrorism are on the rise 
in India. I come from a Naxaiite affected state. Senior 
Member of CPM SM Chandrappan has also raised an 
Issue of Naxalite violence. Our party leader Yogi 
Adltyanath has thrown a little right on this issue. I would 
like to take this issue further. I would like to ask as to 
what is the nature of naxalite terrorism. Just a little while 
ago, Shrl Chandrappan and friends of the Congress Party 
were dwelling on the issue of terrorism and were 
attempting to limit it upto Hindus and Muslims. I would 
like to reve,,1 some facts here on this highest platform of 
democracy. 

19.00 hr •• 

I, through you, would like to ask you that It has 
been leftist rule in Bengal for last 28 years but why 
poverty stili exists there? In Kerala also, left rule has 
lasted for long but has the poverty been alleviated there 
comp1etely. I would like to narrate a tale . ... (Infenuplions) 
When there Is paucity of time there is Interruption in the 
House. Whatever time has been aHotted to me, I should 
be heard properly. The Parliamentary constituency I 
belong to, Is a tribal and forest area. On last 7th July, 
S tribale were slain by Maoists and Naxalltes. I would 
like to ask those who have ruled althe centre for 60 
years out of 57 years of independence and those who 
have been ruling the State 01 Weat 8engaJ for lat 28 
years that why Vanmajay Majhl, 37 years of age, village 
Bengani Tlkara, district Sambhalpur was Murdered? His 
only fault was that he was the beneficiary under the 
Indira Awas Yojana but naxalltes had warned evety one 
there that no body should accept ttw, Government he1p. 
Shrl Chandrappan ji should give a reply. . .. (Intsnuptions) 
You should give me time I am only the second speaker 
of my party. My party Is the second largest opposition 
party in the House. If we say that there are social· reasons 
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behind Naxal violence then we are wrong, In the Iut 
electiona, Chief Mlnieter of Andhra Predeah w.. also 
attacked. . .. (Inltltn.!plions) 

/English} 

MR. CHAIRMAN: The allotted time Ia over. Either 
the House has to adjoum or the time has to be extended. 
Is it the wish of the hon. Members that the time of the 
House is extended? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Sir, the flme should b8 'extended becauee 
there is other busjJ;less also. 

[TfBlls/ation} 

SHRI RAM KRIPAL YADAV: Mr. Chairman Sir, pIeue 
allow all to speak. . .. (/nltlrruplions) . 

/English} 

MR. CHAIRMAN: All right. The time of the House Is 
extended till the list of speakers with me Is over. 

... (/nlel'flJptions) 

MR. CHAIRMAN: There will ,be Special Mentions 
immediately after that, so the time cannot be fixed now. 

/Translation} 

SHRI AVINASH RAI KHANNA (Hoehlarpur): The 
, ,- debate on terrorism cannot be completed without a 

discussion on Punjab problem. Not even a single member 
from Punjab has apoken ye .. W. want to tell .. to what 
is happening In Punjab. Please give time to M.P's from 
Punjab also. 

{English] 

MR. CHAIRMAN: Yes, Shri Pradhan, pleaae conclude 
now. 

{Trans/a/ion] 

SHRI DHARMENDRA PRADHAN: Mr. Chairman, Sir, 
(juring the last elections In Andhra Pradesh, Congrees 
party entered Into an agreement with naXaIitie8. Deepite 
a fatal attack on a Chief Minister of the state, said 

agreement was reached. After formatton of UPA 
Govenvnent the Union Home MinIIIer convened a meeting 
of Chief Miniatefa of naxal affected atat.. in Hyderabad 
in which he had said that It Ia an Internal matter and a 
problem of the State concerned. Centre'. Intervention In 
It Ie not required. After one year, It has corne to be 
known that talks have held with armed naxalitles in 
Andhra Pradesh. The Chief Minister of Weet Bengal Shrl 
Budhadev Bhattacharya, In his statement, has said that 
naxalltiea In India has linke with Maoists In Nepal. Today 
here in the Partlament, the cause of naxallam In attributed 
to poverty. The other face of extremlam i8 naxellte 
violence which we should underatand and a consaneus 
on It should be evolved. In a state like Orlasa, fifteen 
districts are affected by It about which the Govemment 
of India should be worried to 80me extent. 

Sir, a budget not lees than rupeee Mven cror .. Is 
required to be provided to OrIssa to deal with the problem 
of naxallsm and extremism. During NDA regime, adequate 
fund was being provided to the State but with the coming 
of UPA Government, the allocation to the State for thil 
purpose has been reduced. Budget allocation for the State 
should be enhanced. 

Mr. Chairman, Sir, I want to give some euggestions 
in thiI regard In writing but before winding up my epeech 
I would Uke to say to the congress party that they give 
I... priority to security of the country In their review of 
communilm and extremism. I have confined my speech 
only to the Issue of naxal violence. There .... 80 many 
problems which can be mentioned here. Today congress 
and communists ahould clarify their policy on thla lsaue. 
Only then we shall be able to root out extremism from 
the country. 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): 
Sir, today we are having a di8CU88ion h .... In the Houae 
on this incident of terrorist attack on temple in Ayodhya. 
Certainly It is a serious discussion and we are tirading 
allegations against each other and have deviated from 
the main issue and this debate has been messed up 
with religion. I win wind up my ~h after focusing on 
two three points. Everybody knows that the incident that 
took place in Ayodhya was a terrorist attack. What was 
the deIign of the terrorI818 behind the attack on the temple 
constructed at a sacred place tike Ayodhya? Everybody 
knowa that the sole objective of terrortsts was to provoke 
sentiments of Hindus by perpetrating auch incidents in 
the country to flare up communal tension In the country 
and this is not that terrorist activity hae taken place in 
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IShri Prabhunath Singh) 
the country for the firat time. Terrorism has spreact Its 
tentacles in the country since a long back and It Ie not 
confined to our country only rather It has become a workl 
wide phenomenon. The people all over the workl are 
also coming together to deal with the problem of terrorism 
and a lot of discussion has also taken place on It. But 
one thing is beyond comprehension that though people 
ail over the world have united to uproot terrorism, yet 
terrorism is so deep rooted that we have not been able 
to stamp It out despite all our efforts. People are getting 
united to restore peace. Terrorism in India raised its ugly 
head the day partition took place. Kashmir is part and 
parcel of India but some territory of It has been occupied 
by Pakistan which has turned into a safe haven of 
terrorism where terrorist training camps are being run 
and terrorists are intruding into India from that side. The 
roots of terrorism are in the territory of Pak occupied 
Kashmir. 

I don't want to level allegations against the 
Government. be It the previous govemment or the present 
govemment. I am of the view that previous government 
was intended to eliminate terrorism. The present clay 
Govemment is making all efforts to restore peace in the 
country. I don't doubt the intension of the Govemment. 
Our government is making efforts to improve relations 
with Pakistan through dialogue process but we must also 
leam something from our last experiences. The incidents 
of terrorism are increasing day by day. A number of 
such incidents occurred during the regime of previous 
government, be it the incident of Akshardham, Raghunath 
Tempie or the incident of Jammu and Kashmir assembly. 
Terrorists attacked military camps and the epitome of our 
democracy i.e. the Parliament House. 

Mr. Chairman, Sir, we have seen the incidence 
ourselves. Therefore, now this activity has spread right 
from Jammu-Kashmir border to the borders with Nepal. 
The terrorism is not limited to a single part of the country, 
but the entire country is in the grip of terrorism. 

Mr. Chairman, Sir, along with terrOrism, we are Il18o 
facing extremism. There Is not a 8ingle state which i8 
not facing It. Therefore, I want to say 'through you that 
we cannot fight terrorism and extremism by delivering 
speeches and accusing each other. Yogi Acttya Nath has 
rightly said that if one of our han. Members' 8M Ram 
Singh ji or his son would have beet1'lh their home on 
the day the extremlets attacked their home, "they would 
have been killed. 

Sir, nowedays, anti-Indta and provocative speeches 
are delivered In Nepal. Not only this, 'such Speeches are 
broadcast and telecast by thefr radio and television 
networks also. Nepal has become a hub of Maoists. It is 
not for the first time that we are having a debate on 
Maoist terrorism here and the attack has not taken place 
for the first time. On ear1ter occasions also, this subject 
has been debated in the Lok Sabha and Maoist attacks 
have been taking place in various parts of the country. 
Lok Sabha had a debate on Maoist terrorism In its last 
session too. Neither the previous Government nor the 
present Government took any concrete initiative for 
solution of this problem through talks with Nepal due to 
which we have not yet been able to gather means to 
flghi against Maoists. 

Mr. Chairman, Sir, I will conclude my speech with 
two or three more points. Whenever there is talk of temple 
construction, the number of Hindus and Muslims is quoted 
here. One of our friends rightly said that vote politics is 
responsible for the growth of terrorism In the country. 
We do not say that whatever Bhartiya Janta Party speaks 
is correct. BJP too speaks for the sake of votes. The 
leaders of Congress and RJP form such an equation 
between Muslims and Hindus that they get a large number 
of Muslim votes. And not to speak of the communists, 
they are the ones who are detrimental to the whole 
community. 

{English} 

MR. CHAIRMAN: Please hear me. About seven 
speakers are left. Unless the Members agree to speak 
five minutes each, we will have to ail till midnight. 

{Trans/slion} 

SHRI PRABHUNATH SINGH: Mr. Chalnnan, Sir, 
plea.. allow me to speak for at Ieaat, two minutes. 
. .. (IntlJnuptIons) 

{English} 

MR. CHAIRMAN: After this dIscueIion, we will have 
to take up 'Zero Hour', which will be for more than an 
hour. 

/Translation} 

SHRI PRASHUNATH SINGH: Mr. Chairman, Sir, all 
right. I will cite only. important points and conclude my 
speech earlier. 
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Mr. Chairman, Sir, the dispute of tempie-conItrUclIon 
and temple-mosque has been going on for quite eome 
time in the country, as a result of which there alway. 
remain tension in the country. Just now one of the hon. 
Members was saying that there Is no tension in Ayodhya, 
rather there is amicable atmosphere, but parlicularty when 
6th December is nearby, the tension is created in the 
environment. 

Mr. Chairman Sir, once Shri Chandrashekhar Ji said 
that had his Government remained in power for two 
months more, the Ram Janmabhoomi dispute of Ayodhya 
would have been solved forever but his Government fe/I 
two months early. If It was so, then I would Uke to request 
hon. Home Minister that the related file would definitely 
be lying in the Home Ministry and the same should be 
traced back. And that formula should be brought to light 
which woul<.l have solved the dispute in two months. I 
request that hon. Home Minister should take initiative for 
its solution and should work on that formula. 

Sir, whenever there is talk of construction of Ram 
temple and when Shri Devendra Prasad Yadav speaks, 
the people create uproar, I want to ask from them that 
Ram was born in India and the entire world knows It and 
sacred Indian books reveal that Ram was bom In 
Ayodhya. When it is like this and Is known to the entire 
world, then if Ram temple is not built in India, whether 
it will be built in Pakistan? Along with this, I would also 
iike to say that the way leaders of Bhartiya Janta Party 
say by pointing their fingers that the temple would be 
built only there, it seems that when the Lord Ram took 
birth, these people were sitting over there for cultlng navel 
string. 

Therefore, It should not be a subject of dispute. If 
we see Ram as God with a view of reverence and 
worship then Ram lives In each and every particle O! 
Ayodhya· and keeping that In view the dispute Of temple 
and mosque should be resolved and attempt should be 
made to eatabHsh social goodwill there. . .. (/nterrupIions) 
1 will conclude my 1ipeech in just two minutes. 

19.16 hr •. 

[MR. DEPlfTY SPEAKER in ths ChaN) 

Sir, 'I discussion on POTA was Initiated. Today, 
Oevendraji was speaking against pOT A that this law has 
been misused. But as far as I remember Is that when 
POT A was enacted. I and Devendraji had voted for it 

despite spealdng agatnat this Ad. What I want to say 
that If any flaw • left in a law or the implementing 
authorltiea commit any miatake, ahould that law be 
scrapped? Should • police atation be wound up If .crtme 
rate increue8 In the ..... under 118 jurisdiction? WII the 
Government wind up the saki police ltation or streamline 
it by r.p\IIcing the erring officer? I agree that no law can 
fight terrorism. There ia every provlaktn in our Cr.P.C. 
and I.P.C. There was no flaw in the POTA. It was 
sufficiently Itrict to demoraIIae the ten'ortats. The terr0riat8 
had a fear In their minds but 88 aoon 88 the preMnt 
GoYemment took over, the POTA was acrapped which 
cerlllinly booMed the morale of the tetTorilts. So It I. nat 
80 that this Is an achievement on the part of this 
Government that they have scrapped POT A. This Is simply 
a vote plank. If anybody had mlaused POT A against a 
particular community or caste, your Government could 
review or investigate It. The Government should have 
taken action against those who had misused POT A, but 
what has the Govemment achieved by weakening the 
law. I would Uke the hon. Home Minister to give his 
ob8ervation on thle. Now, the last point. ... (/nltlmJplions) 

{Eng/i:sII} 

SHRI A. KRISHNASWAMY (Srlperumbudur): POTA 
was misused in Tamil Nadu·. We cannot compare POTA 
with Cr.P.C. and IPC. POTA is a strong law. We should 
not compare this with Cr.P.C. and IPC. 

[Trsns/stion} 

SHRI PRABHUNATH SINGH: We have never said 
that the misuse of POT A should be praised rather we 
say that action 8hou1d be taken against those who have 
misused POT A. If POT A was mi8uaed during the regime 
of ...• action should be taken against •.. • we have never 
pral8ed him. But the preeent Government 18 not going to 
take action against anybody. T odey, they are friendly 
with-. "They change colours like Charne/ion. 

... (Inltlnuplions) 

{English} 

MR. DEPUTY SPEAKER: Do not interrupt. PI .... 
sit down. 

Since they ant not present In the HOl88, their names 
will be expunged from the record. 

·Not recorded. 
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[Transllltion} 

SHRI PRABHUNATH SINGH: You should not be 
under Illusion. I will say only one thing and then conclude. 
I believe that the three tier deployment of police for 
protection of the Ayodhya temple was not Intended to 
protect It against the terrorists rather It was to check the 
mob whereas the Union Government had intelligence 
inputs that the Ayodhya temple could be attacked at any 
time. So I would Uke to ask the hon. Home Minister .. 
to whether the deployment of police force at Ayodhya 
was planned to deter the mob or to fight the terroriata. 
The police deployed there got all accolades. Our Yogi 
Maharaj was speaking about Mulayam Singh jl. I would 
like to say that capabilities of Mulayam Singh are beyond 
doubt. So I want to say that when you mentioned about 
the railway accident, of course, this is the responsibility 
of the railways but as the Chief Minister of Uttar Pradesh. 
he made arrangements for all the victims In hospitals 
and announced compensation for the kinds of those who 
died. He deserves all thanks for this great work. I would 
like to say that it would be better If you rise above party 
lines and politics and thank Mulayam Singh ji instead of 
complaining against him. . .. (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Mr. Shailendra Kumar, 
please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: That Is not to be recorded. 

... (Inle/ruptions)' 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, in the end, I would like to request the hon. Home 
Minister to reply that in which manner he had deployed 
the police there? At the same time, I praise and 
congratulate the police personnel who showed the highest 
degree of courage, ki/led all the terrorists and protected 
idol of the Lord Ram thereby saved the country of the 
brunt of any probable communal tension. 

With these words, I conclude. 

{English} 

MR. DEPUTY-SPEAKER: Shri Surendra Prakash 
Goyal. You have only five minutes to speak. You can 
see the watch. 

°Not recorded. 

[T--/ion} 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Mr. 
Deputy Speaker, Sir, I am grateful to you for providing 
me an opportunity to speak. Terrorism Is a curse not 
only for the country but for the entire wortd. I am listening 
to the discussion. Shri Malhotra jl has been wise enough 
to raise this matter under Rule 193 and his Intention 
behind it was less to combat terrorism but more to raise 
the Ayodhya temple lsaue. Our Prime Minister had recently 
visited some foreign countries. And this Issue also came 
up there and he had put forward our stand on this issue. 
But the BJP has raised this issue now driven by political 
motives. First of a/l, I congratulate the personnel of the 
Uttar Pradesh Police and that of the Central Police Forces 
who failed the terrorist attack on the Ayodhya temple. By 
chance, I was also present during the discussion on this 
issue in the Lucknow Legislative Assembly and what I 
saw there was that the Members of the BJP had criticized 
the Govemment on this Issue and the same thing I am 
witnessing here now. Here also they are more concerned 
about their vote bank equations then to combat terrorism. 
We will have to find out the root cause of emergence of 
terrorism. When the disputed structure was demolished, 
temples were also demolished In various countries as its 
reaction. 

MR. DEPUTY SPEAKER: Owalsl ~ you please sit 
down. It Is not to be recorded . 

... (Intsnuptionsr 

SHRI SURENDRA PRAKASH GOYAL: ~ut the BJP 
people are not ready to accept It. Just now, there was 
a mention of Jlnnah. Advanl ji gave him a certificate. It 
was Jlnnah who had created Pakistan. He contested from 
Bljnore In 1935-36 on the Muslim league'. ticket But 
later on, when Mohd. Ibrahim Saheb joined the Congrees 
party deserting the Muslim League, Jinnahjl challenged 
him and he 8C08pted the challenge and after giving hie 
raslgna.tion, he contested the election on the Cong ..... 
Party's ticket and won the election with a bigger margin 
then the ear1ler. The leader of theoPPQSltion has given 
Jlnnah a certificate of secularism and thereby created a 
furore in the country once again. 

We cannot deal with terrorism with the help of POTA 
in the real sense, but we can tackle it with firm 
determination. All the laws of th.e country are strong 
enough for the purpose. SM Prabhunath ~ was just aaying th.. repealing of an Act dpes not serve any purpose. 

*Not recorded. 
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Through you, I want to teK Prabhunathjl that when 
emergency was proclaimed In 1977, It could be that some 
wrong acts might have been committed during that pertod, 
several people might have been hal'8l8ed, but the formula 
whtbh had been adopted and applied at that time is 
appreciated not only by our own country but by the entire 
world. 

Be It the Act related to population, adult education 
or dowry, they always oppoaed and created hui'dlea. But 
these frenzied minds launched an agitation and .. a 
result of that they came to power In· 1977 and then they 
were dethroned In 1980. There are many things In regard 
to which no action Is taken against the guilty persons 
due to pressure from some officers or some forces. I, 
themore, request you not to politlct8e It. All our hon. 
Leaders, be they from any religion or caste, should sit 
together cutting aero.. the party lines and chalk out a 
proper strategy to tackle this menace of terrorism. 

My colleagues have quoted 80 many data. I have 
also got these data. They gave a call of Bharat Sandh, 
Ayodhya Bandh or the Pradesh Bandh. But I would like 
to ask them If they gave any call of bandh when the 
Akshardham temple, Raghunath Temple or the Parilament 
House was attacked. I remember, whenever there used 
to be any such incident In Jammu Kashmir, these 
honourable leaders of the opposition used to stage dhama 
at the Jantar Mantar accompanied by some say ten of 
their people. But when they came to power. they forgot 
the Jantar Mantar. Pandits of J&K are living here .. 
refugees, they have forgonen the promiseS they made to 
them. And that Is why. wo are not able to eliminate 
terrorism. And If we are reaHy serious to root out terroriem, 
the leaders of all political parties should take a unanimous 
decision at a meeting and vote bank polities should have 
no place In that meeting. We should not think on these 
lin .. that if we raise the temple issue. the Hindus would 
be with us and if we raise the mosque iaue. the MuIIIms 
would along with us. Actually the Hindus and the Muslims 
are like two souls In one body they can never be 
separated. 

Only God knows how Prabhunath Singh ji keeps 
everyone happy. He is a very senior leader. He keeps 
everyone happy if he is In the BJP, he pleases BJP and 
if he is with Laluji; he pleases LaiuJI and now he has 
pleased Mulayam Singh ji by saying that It was the 
responsibility of the Railway Minister but Mulayam Singh 
jl happened to visit earlier. I want to say that one who 

is near, will reach early. If anything happens to me, II Is 
but natural that It Ie my neighbour who will viall me ftrst 
and my",'" win come later. Mulayam Singh jl went 
there. It Is a good thing. In fact, one who Ie ne." will 
reach first. Lalu JI also visited there and the State Mlnllter 
also vlalted the alte of the acoldent. What he did. It was 
just out of humanity and when we are In poHtics, It 
become. our responsibility that one who reache. early, 
should remedy the situation. 

At last, I would like to congratulate the UP 
Government for our Jawans fought the terrorists bravely. 
Just 8Omeone levelled an allegation that the Patll Saheb 
could face the axe, then why not the Chief Minister. It Ie 
their Intemal matter. this should not be politicized. There 
are people who pollticise each and everything and this 
way they try to serve their purpose. I once again request 
Malhotrajl not to politicize any Issue. He Is not present 
here now. He has let off squib but now he himself has 
disappeared and Is not ready to listen to others. He 
should be present here and listen to others also. 

{English} 

SHRI KINJARAPU YERRANNAIOU (Srikakulam): 
Thank you. Mr. Deputy-$peaker, Sir. 

Today. we are discussing a very Important matter 
regarding terrorism in the country Including the anack on 
the Ram Janmabhooml complex at Ayodhya. The country 
hu been witnea/ng croea-border terroriem since two 
decades. This Is not the find time; the July 5. 2005 
anack at the Ayodhya .. the last of such incidents. There 
haYe been several other major terro .. t attacke In our 
country me. the attack on Indian Partlament. the attack 
on the Jammu and l<alhmir LegIslative Assembly, the 
attack on Akshardham tempte and the attaok on 
Raghunath temple. So. such attacks have been 
happening. 

Every time. after the attack only the Govemment Ie 
issuing instructions of high alert to all the States and 
after some time they 81'8 forgetting it. Thle Is the menace 
that we .... facing eince two decades. It Ie not only in 
thil year but we are lUffering this for two decadea, 
particularly in Jammu and Kaahmlr. 

Since 1990, 61.936 Incidents took place and 12,542 
civilians were killed and 4.116 apec/aI force constables 
were killed. Some terrorists were also killed. But 80 many 
cIvIIiana were killed In Jammu and Kuhmir end throughout 
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[Shri Kinjarappu Yerrannaidu] 
the country. This is not a national Isaue but an 
international iSSU8Which happenecl in America and which 
reoently happened in London. This is the top-moat priority 
it81T18 for this Government. 

What is happening after the UPA Government came 
into power 14 months ago? I am not blaming anybody 
and I am not politicising the Issue. India Is • peace-
loving country. There Is a blatant effort to disturb peace 
and this is the main aim and objective ot them. What did 
Gen. Musharrat say? He had given an aasurance to our 
former Prime Minister, Shri Atal Blharl Vajpayeejl: "Our 
territory will not be used for the terrorist activItIee". But 
what happened now? What Is our relationship between 
Pakistan and India? Why are we not controlHng this cross-
border terrorism? These are the issues before all of us. 
We have to put in more efforts to combat terrorism in 
our territory. Irrespective of the political parties, the need 
of the hour for all of us is to combat terrorism. That Is 
the principle now. 

Shrl V.P. Singh's Government was there: in 1991 
Congress Government was in power; after that, the United 
Front Government came into power and then the NDA 
was In power and now the UPA is In power. For every 
Government the issue Is common. Every Govemment 
wanted to control cross-border terrorism in our country. 
There is no second opinion. But the things are not moving 
in that direction. So, we have to think about It. 

In this very House, for the last ten years, In tNery 
SeSSion, we are dillCusslng thle Issue in one way 01 the 
other. We discussed some attacks and some other moat 
important things and we are now discussing this 1ituatIon. 
At the time of demolition of the Bllbrl M8IIjId on 8th 
December, 1992 my Party, Telugu Desam, condemned 
the issue. Even the 5th July, 2005 attack on Ram 
Janmabhoomi by the terrorists was also condemi.cl by 
us. All these incidents are condemnable. But construction 
of temple at Ayodhya Is not the Issue. That is pending 
in the court. Nobody has to c:IIacuaa It. It is not to be 
discussed. What can we do? It waa 10 for the NDA 
government. There is no right to construct the temple 
there. That matter is pending In the . court. We have to 
walt for the court'. pronouncement. In the me8nWhlle, 
the aggrieved parties can sit togeeher and dlaoUsl and 
come to a consensus and evolve a common thing and 
then they can go In the construction. But that laaue is 
now pending in the court. It Is 8tIb judice. At this time, 
we are not to diseuse about the CO/'IItnJt'tIon of Ram 
temple. That wiN precipitate the i81ue. We have to reapect 

all the reIigione. We· have to .... all religions in one 
path with love MCI atf8ction and not to create hatred 
between different religions. 

According to my Party, the Government should adopt 
meuu .... to control crosa-border terroriem and for thl' it 
has to concentrate on three issues. One Is curbing 
infiltration. That is the most Important thing. Today our 
colle.gue, Kumar! MMlata Banerjee has &leo raised the 
11IU8. She ha given a notIoe for Adjournment Motion 
regarcting infiltration. Moet of the people from Nepal. 
BangIadeeh and Bhutan are coming. The people .... 
coming and the terroriets are coming CI'088Ing the LoC 
etc. the finst and foremost thing Is curbing infUtration and 
fencing the International border. That 18 the foremost thing. 
We have to execute the work on war footing. We are 
sanctioning the money. But we have not been achieving 
the targets. We are not completing the work as early as 
possible. We have to fence the International border on a 
war footing and with this we can reduce cross-border 
Infltration of terroria into India. 

The third one Is enhancing Intelligenoe capabilitiea. 
That is also the foremost thing. If this three-point formula 
Is adopted by the Govemment of Indla-curblng infiltration, 
fencing of international border and enhancing intelligence 
capabillti..-and improvements are made In theae areas, 
we can curb totally cross-border terrorism on our soil. 

These are my suggestions to this Government. 

MR. DEPUTY SPEAKER: Now Shrl Ram Kripal 
Yadav will speak. If you want to apeak, you will have to 
go to your seat. Or, you seek permiaelon to speak from 
thla seat. 

{Tf'llnllMliDn/ 

SHRI RAM KRIPAL YADAV: Sir, kindly allow me to 
speak from here itaeIf. 

MR. DEPUTY SPEAKER: You have got only five 
minutes time. And you have to put forth your views within 
this time· Umit. 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy-
Speaker, Sir, I am very grateful to you for giving me an 
opportunity to speak on auch an important Issue. 

Sir. today the issue which is being discussed here in 
this Houae i8 the issue of terrorism. This Issue not only 
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conceme UI, it rather concerns the entire wOl1d and 
everybody is concerned about It. What·. Ie the reuon for 
which terrorism has been on the rise and almoet every 
country ia in its grip particularty our country. We have 
been grappling with terrorism tor many years, our aoklierl 
and innocent people have been killed. We need to go 
Into· the depth of thle of this problem 10 88 to find out 
the reason as to why terrortlm is on the rI8e In India 
even today. All the political parties are concerned about 
It. Sut It appeal'8 to me that the phase of terroriem started 
in our country after the demolition of the Sabri Mosque 
and alnce then there has been no end to It. The entire 
country felt humlHated before the world community when 
the Sabri mosque was demolished. Everyone was of the 
view that a wrong thing had happened. Whosoever hIS 
done it, it is a wrong thing. Those who committed It are 
present here, they have been found gUilty. They have 
been charge-sheeted. I do not want to name anyone but 
everybody knows that Shri Advanlji was also a party to 
it. 

Sir, I think that WIS the beginning of terrorism and 
till there is a feeling of communalism In the country and 
people's approach is not clear, terrorism is not going to 
end here. I want to make this thing very clear. TOIJay, 
the BJP members targeted a particular community. Should 
a Muslim living In this country be viewed with suspicion? 
Should every mosque or Madarsa be viewed with 
suspicion or be targeted? If such sort of things happen, 
can there be an end to terrorism? If such a huge chunk 
of population is viewed with suspicion and a question 
mark is put on their character and patriotism, then the 
terrorism is not going to cease In the country. This is the 
very country where a Muslim Is holding the posl of the 
President. Can he be looked with auspicion? Here a man 
like Abdul Hamid laid his life for the security of our couooy 
and had destroyed the Pakistani tanka. 

Did he not study in madarasa or did he not offer 
Namaz? I want to ask this question from the Members of 
the BJP as to why they put the Muslims in the dock. 
There are about 17 erore Muslims at present. These. 
people could have gone to Pakistan, had they wiehed 80 
at the time independence, as talks were being held about 
the two nation theory at that time. But all these Muslims 
choose India as their motherland and offered to serve it. 
EVen today, they are engaged in Its development, defence, 
security with a sense of national feeling. They say that 
all madarsas have become the centre of terrorist activities 
and such activities are being carried out from these 

centres. I want to ask them that does the training being 
provided to the children in the Shishu Vidaya Mandira 
not encourage fanaticism? 0081 thi, infuse a sense of 
patriotism? M ~ you will have to change your outlook 
and ,et a uniform norm. be it a Hindu. Muslim, Sikh or 
Chrlatlan, If he is engaged In terrorlat activities, he Is a 
terrorist first and should be deah with strictly. 

Several hon. Members have mentioned in the House 
that our borders should be sealed effectively and I fully 
agree to that. There is al80 need to effectively take up 
the Issue of training being provided to terrorists in the 
Pak based terrorist camps. I think that India should take 
the initiative in this regard and exert pressure on Pakistan 
to wind up these training camps since India is a poace 
loving country. So long as an amicable atmosphere Is 
not created in the country, an atmosphere of brotherhood 
not created and so long as we continue to put one 
another on the dock of suspicion, sWI then there will not 
be an atmosp~re of peace in the country. Today, such 
a situation has ari8en that we are doubting one another. 
Thi8 has a bearing on the unity and integrity of the 
country. In fact, today It is matter of concem whether or 
not the country wUI remain intact? 

You were In power for 8ix seven years, then where 
were your policies or where wa8 your principle? Now, 
you are saying that the Infiltration Is taking place, why 
you did not check it then? You were talking about 
madarsas, but not a 81ngle madarua wu checked during 
your regime and you al80 did not say that terrorist 
activities were being carried out from this or that place 
or they are being given shelter at this or that mosque. 
Had you done something at that time, then we would 
have thought that whatever you were saying was right. 
But you did not do so. No evidence was produced and 
now you are saying that all the Muslims are engaged In 
the terrorist' activities. 

Mr. Deputy Speaker, Sir, your State Punjab we, also 
attected by tenoriam. I wish to thank the people of Punjab 
that they finnly dealt with it end restored peace In the 
State. I also wish to thank the fanners and worke... of 
Punjab and also want to thank each and every political 
party that showed • sen88 of harmony. 

So long as fanatic political activitie8 continue in this 
country, the country cannot stand united, terrorism cannot 
be checked and 80 long as organizations like the ASS 
wouid continue to intimidate people by holding tridents. 
we cannot check terrorism. We will have to check the 
venom of communalism being spewed in the country. 
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Mr. Deputy Speaker, 'Sir, through you, I would like to 
request the hon. Prime Minister, hon. Home Minister and 
all the political parties to act for the development of the 
country and to restore peace in the country and the 
opposition parties should stop taking political mileage and 
should not target the history. 

People of different religions, castes and languages 
live in our country and all are at liberty to pursue' the 
religion of their belief. Crores of Hindus live in the country 
but even then you did not get the mandate. So, change 
your attitude and respect the Constitution and do not 
harbour ill-will against others. Try to unite all the people 
and do not play dirty politics In the name of religion. 
Repetition of Gujarat like incident should not occur. only 
then we can save our country. I would like to ~eal the 
people of all the political parties that they should resolve 
to combat terrorism unitedly and extend their helping hand 
to tackle it. 

SHRI AVINASH RAI KHANNA (Hoshiarpur): I am 
thankful to you for giving me an opportunity to speak on 
this important issue. Hon. Minister, Sir, kindly pay your 
attention here and read the book later on. 

Hon. Deputy Speaker, Sir, hon. Aditya Nath has 
spoken in detail on the Ayodhya issue and I agree to 
him and without going into details. I criticize the incident. 
We had faced terrorism in Punjab for ten years. I was a 
student when terrorism started in Punjab. I know what 
terrorism is. I know that when the Union Govemment 
and any State Government discriminate against a 
particuiar community, then it is but natural for the people 
of such community to have reeentment against the State 
and Central Govemment, and this is what happened in 
Punjab. Yesterday, our brother Navjotji was speaking and 
everyone supported his views. There has been an 
announcement for setting up of a special economic zone 
in Amritsar but the sama has not yet been implemented. 
When hon. Atal Bihar! Vajpayeeji was the Prime Minister 
of this country at that time a refinery was announoed to 
be eel up at Bathinda but the same has not yet been 
set up. Whenever there is a proposal to give something 
to Punjab the Central Govemment shows its reluctance. 
Punjab was always been discriminated against but the 
people of Punjab fought with terrorism unitedly and root 
out terrorism from the State. But It is a matter of sorrow 
that the then' Chief Minister of Punjab, Serdar Beam Singh 
who was loved by people and to whom the people use 
to call as apostle of peace, was kiHed and the terroriSts 

who klUed him were lodged in a high security jail for one 
year and these terrorilts UI8 to ucape from the jail and 
live nearby Chandlgarh. But the Govemment failed in 
arresting them. What wu Ita reeuJt? The result Ia that 
the terroriats ltarted reuniting and the Chief Minister of 
that State added fuel to the fire by making a IpMCh at 
a GUNdwara during hie visit to Canada where a banner 
was dieplayed on which 'Khallatan Zlndabad" was written. 
When the people of Punjab raleed a voice against it, 
then the reply from the Chief Minister was that it was his 
unscheduled visit. Can a Chief Minister with Z category 
eecurity go on an unscheduled visit? Again a .tatement 
was given that he did not notice what was written on the 
banner. But what I want to say the hon. Minister may 
kindly note that point, his visit there and then delivering 
a speech and then incidents of bomb blasts in the Delhi'. 
cinema halls and arrest of a human bomb in Punjab, 
what all these things indicate? I want to request the hon. 
Home Minister to kindly reply to these points of mine 
while giving a reply sinoe the entire Punjab want to know 
as to what :s the link of all these thlnga? Not only that, 
on the one hand when the President of a party makes 
a speech in Amrltsar, a case Of treason is registered 
against him and he is arrested and lodged in a jail and 
on the other hand, the Chief Minister of the same State 
makes a apeech under the banner of Khallstan and no 
action Is taken against him and the Central Government 
comes forward for his rescue and his party aiso comes 
forward to defend him. Why this double standard? Not 
only that, the Chief Minister refer those terrorists as a 
gentlemen and the terrorist also reciprocate in the same 
vein by terming the Chief Minister as the best person on 
this earth. What all these things indicate? 

Yadavji was just saying that first we should find the 
root cause of any problem. And the root cause is that 
when discrimination takes place with any State and the 
people of the State are meted out injustice, then It is 
natural that a sense of rebellion wUI prevail there. Sir, 
the State Government tried to lay Its hold on the SGPC 
during the election to Its President by Intimidating the 
people there and the SGPC members but they could not 
succeed following the interference of the Central 
Government. Stili interference Is taking place in the 
religious organizations. 

If SHO's of the police would keep anTIS illegally and 
if the officers meant for the security, of the country and 
people would keep arms illegally, in such a situation how 
the security of that State could be enSured? Nobody has 
given any attention towards It. 
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There is one more thing In the minds of the people 
of Punjab. When the Punjab w .. facing terrortem at that 
time Shrl Indra Kumar Gujaral the former Prime Minisler 
had announced of waving off • loan of RI. 8500 crore 
outstanding agalnet Punjab. The Punjabla were all pIMa 
for him. Though he did not belong to our party, he ItIII 
won the election through the help extwtded by our party. 
He w .. honoured In a big ceremony. But today doubt Is 
being expl'88Hd u to whether or not the said loan has 
been waived off. I, therefore, request that I should be 
given a reply here in this House In respect of all the 
poInta which I have raieed about the Chief Mlnilter of ' 
Punjab and the Incidents occurred In the state. Whenever 
the Central Government announced anything for PLmjab, 
that was not honoured. What were the reasons for not 
honouring the commitmenta made by the Centre? WIth 
theae words, I conclude. 

{Englishj 

SHRI ASADUDDIN OWAISI (Hydenlbad): Mr. Deputy-
Speaker, Sir, the initiator of thII debate has epoken on 
many points. I would like to read over here that In limllar 
lituationa, there had been different reectiona by the BJP. 
This was stated by the then Union Home Minister and 
now the Leader of the Opposition while he was epeakIng 
at the Inaugural S ... lon of the Annual Conferance of 
the Directors-General of Police in New DeIhl In October 
2002. I quote: 

"Often I find it perplexing when crib ask ua, after 
every fresh incident of terrorism, why It happened. 
some people in the media quickly, indeed routinely, 
ruah to the conch_on that this Is yet another InIItance 
of 'Intelligence failure'. I urge them to exerclae 
restraint. Such uninformed, and sometinea motiYMed 
critiCism, demoralises intelligence agencies and 
security forces. It also creates confusion In the minds 
of the common people. The critics do not know under 
what trying, eometlmes impoulble, condltlona our 
agencies have to work to ferret out information and 
pursue the culprits.· 

This was stated by the then Home Minister. 

When the incident at AyocJtya took place, all ot us 
condemned it. I condemned It especially becauae It wu 
an attack on the mosque. Now the statement that was 
Issued by the Leader of the Opposition is that a beIIttIng 
reply should be given. When he was the Home MInIIIt8r, 
he had stated that in his statement. Now when he Is the 

Leader of the 0pp0ettI0n, he saya IhIIt a bwfIatt", ,. 
should be given. At the same time, when Jtteck took 
place at Abhardham temple, a reeoIutIan wu paaaed 
by the BJP on SepWmber 26, 12003• The Re.oIuIlon said: 

"Rising above narrow political and partisan 
considerations, the nation hal to be mar. vigilant to 
fruetrate the evil deelgna of the -.my. Let ua join 
hands to atrengIhen the fabrtc of eoCtaI hannony and 
unity to a degree that no one can da" to bruch. 
The need of the hour Is for a change In the mlndeet 
for promoting solidarity." 

What did the BJP say when the attack took place 
on Ayodhya? " Is not an attack on the Hindu faith. What 
Is the difference between terrorist attacka? Terrorist attack 
is a terrorist attack. Thle ahOM the duplicity In the 
behaviour of the BJP and the Sw1tJh PMivIIr. They apeak 
In one language when In power and when the power Ie 
taken away from them because of their hypocrite polices, 
they ..sort to such rnean8. The at&ack on Ayodhya Is 
condemnIbIe. I i ~ like to point out that .. far .. 
MusIImI of India are concerned, we have clearly stated 
tt18I whaIwer Is the venict gtven by the Court, we would 
abide by It whether It cornea In our favour or It goal In 
favour of the ~ paIttN. We would compIetIIIy abide 
by It. TheIl ....... hIIve uaed Innuendoel by stating 
that MuIIImI are ~ for the attIIck on Ayodhya. 
How Is " In our Interest? There Is already a ".". quo. 
there Ie an order of the Supreme Court over the make-
shift temple. The vIcIOUI decision of the SNIfIh P.tlVllr Is 
to conatruct a permanent temple OWI'theN. That 18 why, 
we .... demanding that a proper inquiry should be initiated 
by the Home Department. The CBI inquiry cannot be 
ordered because the State Government wIU not accept It. 
Let a high level inquiry be ordered because as far .. 
Muallrna .... concerned, It Ie not In their Interest to harm 
that make-ahIft temple. The 6hl1U6 quo Is already there. 
Now In six to eight rnonthe time, a complete judgement 
wiH be delivered by the Court. 

Moreover, I would like the hon. Home Minister, when 
the replies, to see that a high level inquiry 8hould be 
ordered. We aIao want to know why within 18 houla the 
attackelw were buried. " they were MuaIIma, why were 
their bodiM not given to wash according to .. Iut rttuaIa 
of the MuslIms? Why were they not given kIIIIIn8? They 
were taken to burial at 4.30 In the morning. They were 
buried not by the Muslims but by the police people over 
there. There has to be a proper Inquiry Into the whole 
incident and a high Ievef inquiry shouW be ordered. 



471 AUGUST 4, 2006 D~ "",.. RiM 1113 472 

(Shrl Aududdin Owaial) 

Moreover, write should be given to the CRPF. I would 
request through you, to the Government that the outer 
ring should also be placed under the control of the Central 
Reserve Police Force or the CISF or the ITBP. The credit 
should go to the CRPF. 

Another thing is that the Govemment Ihould atop 
the activities of Vifhw. Hindu PsIi8hMIand S8ngh ~nv.r. 
They are making a demand that an ar.a of 100 m.trea 
around Babri Mujid Ihould be given to them. The ... ar. 
eight to ten houses within the 100 met .... of thla make-
shift tempi. wh.rein Muslims are stili living over th ..... 

20.00 hra. 

They are being threaten.d day in and day out, 80 
. , that once they are removed, they can continue th.lr plan 

or they can do whatever they want. But this should be 
stopped Immediately. 

Secondly, Sir,· Prof. Malhotra hu talked about the 
visit of Hurrlyat leaders. I do not hold a brief for Humyat 
leaders. Prof. Malhotra said that they have gone over 
ther.. But I would like to uk him that when their own 
Prime Minister Mr. Atal Blharl Vajpayee wu queetloned 
that whether the talk with Hurrlyat leaders would take 
place within the ambit of our Indian Constitution, he stated 
that 'Talks will be held within the ambit of humanity.' 

I would like to know from my colleagues from the 
BJP that when a Prime Minister hu taken a solemn 
oath to uphold the Constitution, how does this 'ambit of 
humanity' come over there? This shows the duplicity of 
their policy. 

Thirdly, about the Madruas, I would like to usure 
the hon. Members from the BJP that we will continue to 
build Madrasas and Masjlds, not In hundred but In 
thousands. They cannot stop us. But I would like to invite 
all these people to oome along with me and l8e. They 
can take anyone and randomly choose any Madrasa on 
their own time, and I will come along with them. They 
can see themselves what Is being taught over there. 
They can show us in which Madrasa, terrorism Is being 
taught. 

Sir, there is a difference between Madrasu of India 
and Madrasas of Pakistan; that is very clear. No Indian 
Madrasa imparts teaching of hatred. What are the 
teachings we are imparting over there? There teachings 
which are imparted over there is to make them good 
human beings, is to make them nationalists. 

In 1857, the fre.dom war W8I atarted by whom? It 
W8I by the filM of th .. Mad,..... Who wu AHama 
Fazalla Kalrabadl? He wu AaIIm. He w .. the one who 
iulJed fII,.. to fight agaJl1It Brttllhera. But Sir, my friends 
on the other aide, have forgotten the role Mad,.... have 
played In the Independent 1tNgg1 •• They w.re not there 
at that time. Their Ideoioguee we ... not th .... at that time. 
Th.y w.r. born after Indep.nd.nc.. Th. war of 
Independenc. wu fought by all thOi. people and not by 
them. 

l.a8tIy, Sir, terrorllm Ia a meMCe. It II a global 
phenomenon, let us accept it. To tackle it, we have to 
ensure that aocio-economic ltepa are taken. Vel, It il a 
fact that there is a higher Iev.1 of unemployment and a 
high level of iIIlt.racy among the Muallma. What il the 
Govemment going to do about them? V., Mad ...... 
need to be modemlled; there la no problem. Already a 
scheme of the HRD II there. Their own Minister, who 
hu lost the lut election, had lpent 10 much of money 
on the modemllatlon of Madr ..... TheM are the atape, 
which need to be taken. The Government hu to appfOIICh 
this problem on a humanitarian angle. They lhould not 
get carried away by the propaganda of WMtem MedIa 
or the Sangh Parlwar media. 

Therefore, Sir, we have to approach it in a proper 
way. This is a globarphenornenon. We have to take It 
head on. For doing all thil, a proper policy Is required to 
be followed. A community cannot be ostracised. There 
might be lOme bad .Iements. But the whole community 
cannot be blamed for It. 

MR. DEPUTV SPEAKER: Now, Shrl ShaUendra 
Kumar. Vou have to apeak only for five minutes. Vou 
can see the watch. 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy-
Speaker, Sir, I am grateful to you for allowing me to 
speak on Ayodhya and terrorism In the country. 

Mr. Deputy Speaker, Sir, here no one is going to 
listen to the opposition and to whom I should tell because 
they do not have the capacity to hear. People from BJP 
were making speeches, it looked .. If only they are the 
sole patron of the Hindus and BhagWan Ram belong to 
them only. They think that only they are the real Hindus 
while we are not. Our Ram is In our hearts while their 
Ram Is in the communal votes. I also want to tell that 
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they attacked that place when Samajwadi Party was In 
power In Uttar Pradesh and Shrl Mulayam Singh jl was 
the Chief Minister. Our Chief Minister had said that there 
is foolproof security and no 1088 was Inflicted then. Aft.r 
that elections were held and those peopl. were saying 
that Mulayam Singh JI had to abld. by duties of an 
administrator. These people make tall claims, ........ .. 

MR. DEPUTY SPEAKER: This world will not be 
record.d. 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speak.r, 
Sir, secondly I want to say that Shrl Kalyan Singh jl was 
the Chief Mlnlst.r of the state when the controv.rslal 
structur. was demolished. H. had submitted an affidavit 
In the Supreme Court that he will saf.guard tt but· the 
controversial structure wal demolished during his 
t.nure· ....... 

{English} 

MR. DEPUTY SPEAKER: These words may be 
expunged from the records.·· 

{T'mnsllltion} 

The BJP people should think about It. 

Secondly, I want to say that even more serious 
incidents than this one have taken place In the temples 
but what Is the reuon that only Ayodhya Is mentioned 
time and again? Just now Mitrasen Yadav Ji has said 
that there is peace and order and this is true. Our MUIIIm 
brothers sell chunni and Prasad Items in the shops In 
the vicinity of the temple there. Why these people 
purchase these items from them? Not only this, they do 
darshan after purchasing prasad etc. from th.m yet they 
say that they are puritans. I condemn this. 

In addition, I would like to congratulate the State 
Govemment and our Chief Minister for tackling the recent 
terrorist attack. He took control of the situation within 
time. At that time, the hon. Chief Minister wu present 
when the funeral rites of former Union Minister Shri 
Balram Singh Yadav was going on. Just then, the attack 
on Ayodhya took place keeping an eye over the situation 
there, terrorists were killed wlhln half an hour. No casualty 
took place and no person from the public was killed. He 
should be congratulated for this but these people condemn 
him for not going there. 

'Not recorded. 
"Expunged as ordered by the Chair. 

Mr. DePuty Speaker, Sir, he mentioned the Shramjlvi 
Exp ..... accident. Innocent people we,.. dying there u a 
.... utt of the said accident and therefore Chief Mlnllter'1 
villt to accident lite was necelNlY. Just now POT A wu 
mentioned here. POT A was Implemented by them. They 
had Implemented POT A not for checking terrorllm but 
for creating problema for the OPPOlltion. They hold a 
particular and community responllble for aeceulonllm. I 
would Ilk. to remind the people of those who made 
sacrifices for the freedom of the country. Just a while 
ago our friends told that Veer Abdul Ham.ed wtlo 
belonged to Gazlpur had made mlncem .. t of the Patton 
tanka of Pakistan. All the people whether HlndUI, Muslim, 
Sikh., Chrlltians, Parels had lacrlflced their IIv.. for the 
freedom of the country, therefore, .v.ryone hu the right 
to live and to make a living In thl. country. The .. people 
talk of all.natlon by taking a particular cute, community 
and acting as Godfather of the Hindus only. I Itrongly 
condemn this attitude. 

Sir, in the name of reservation both Hindua as WIll 
u Muslim study In Muslim Unlv.rsIty. Why they feel lOrry 
If res.rvatlon for poor Muslim II demanded In that 
Institution. Besides, absurd comments 818 mlde against 
the rnadraaas and they also figure time and again In 
some context or the other. I ask that they should tell the 
name, If even a lingle Madrasa Involved In wrong 
actlvlti .. In the entire country. They epeak of Madruu 
while the BJP has opened Saruwatl ShIshu Mandlra 
every where. Investigation would be on:ter.d into aU of 
them as to what Is being taught there. They Instigate the 
young Hindu children thera. Through you, I would demand 
from the Govemment to order a probe Into Saraswatl 
Shishu Mandira. 

Lastly, I want to say that we can the Babrl MuPd or 
Ram Mandir In Raebarellly as disputed structure. We 
never take the name Babari Masjid or Ram Mandlr rather 
we call It the disputed structure. Several prominent 
leaders· ...... of BJP went thera and they were found 
guilty by the court. There, they have said In a public 
meeting that temple will be built there only. It i8 the BJP 
and Its organisations only which indulge In activities of 
promoting communalism and terrorism In the entire 
country. This should also be looked Into. WIthout speaking 
any further, I conclude my speech here. Though you 
have given me very little time stili I thank you concluding 
my speech within the given time limit. 

MR. DEPUTY SPEAKER: The names of those who 
are not the Member of House will not go on record. 

'Expunged as ordered by the ChaIr. 
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SHRI MADAN LAL SHARMA (Jammu): Hon. Deputy-
Speaker, Sir, thank you for giving me an opportunity to 
participate in the discussion Initiated by Dr. ViJay Kumar 
Malhotra under Rule 193 which is going on for the last 
four and a half hour. Several hon. Members have 
expressed their views on the state of terrorism and the 
issue of recent attack on the Ram Janma Bhumi. Hon 
Deputy Speaker, Sir has a first hand experience about 
terrorism as Punjab has born the brunt of terrorism for a 
decade. I am also an unfortunate Member of this House 
who belong to Jammu-Kashmir a State which is facing 
terrorism for the last 15 years and the entire nation is 
concerned about it. 

When Shri Malhotraji raised this issue in the moming, 
it hurt me because if we had to have a debate on 
terrorism, we would have started it with full honesty, 
sincerity and feeling of nationalism. He lacked all these 
things rather he kept himself indulged in politicking. He 
has attempted to hold the Congress and the UPA 
Government responsible for it. Congress is a party which 
struggled for years to get the country freed from the 
clutches of the Brltishers, served the country in a planned 
manner through Five Year Plans for 45 yea .... thereby 
making the country prosperous, and the members of which 
sacrificed themselves. It hurts very much if such a party 
Is held responsible for terrorism. The people of the country 
must be listening to him. Had he said all this things In 
any press conference or a public meeting, It would not 
have spread all over the country, but while concluding, 
he could not avoid saying that 'Mandlr Vahln Banayenge'. 
They had also got an opportunity to rule the country for 
eight years, but at that time they kept this Issue on the 
back burner. Now, their public support and political clout 
is dwindling, therefore, they say that they would be 
marginalized. Many in this country are emotional who 
pay heed to sectarian things and get provoked by regional 
issues. They cast their votes in favour of the candidates 
on the basis of their castes. Today, they feel that they 
will draw benefits from all these things the ensuring 
eiections in several States but I am sure, they will not 
be able to do so as ours Is a land of gods and a 
secular country. There is no country In the world with 
people speaking so many different languages. The 108 
crore population of our country has different food habita, 
attires, languages, and cultures. Still, I would say that 
with their unseemly conduct and the tool they are using 
for political purposes, going by and adage of our Dogri 
language, they are trying their level best to drill a hole 
in the boat even when the same Is made of iron sheet 

and wood. If we are really secular and sincere to bring 
about peace and unity in the country, then I would like 
to ask them to be honest in their speeches and not to 
play vote politics and to have pity the people who have 
been suffering for the last 15 years and who have lost 
membe.... of their familie8 In It. Doze", of uniformed 
Jawans of different paramilitary fore.. Including BSF and 
CRPF are killed daily in Kashmir. If they are really 
concemed about It and have a feeling of well being and 
unity of the country then we should riae above the party 
politics. Those who are In opposition today, may come to 
power the next time. With our politlca going ita way, the 
country can progress, unemployment and poverty of the 
country can be alleviated. We should bear our 
responsibllitie8 and keep the promises made to our 
electorates. This Is an august House and we 8hould not 
have such sort of debate here. What impression will the 
people draw who are watching us? They will think that 
the repreaentatlves elected by them who are 8upposed 
to te responsible, are indulged In such 80rt of sectarians 
things which even the traitors do not. How can we give 
a good 8ignal to our people by Indulging ourselves In 
auch things? 

Hon. Deputy-Speaker, Sir, before concluding I will 
mention two or three more points. Although, It seems 
that there Is a race here as he has given 8uch statistics 
here yet I am not going to quote what happened during 
the six year long period of their government, what are 
the data of that period, which tempi" were attacked. 
. .• (InIMTUplion8) 

MR. DEPUTY SPEAKER: You are speaking for the 
last eight minutes. 

SHRI MADAN LAL SHARMA: I wUl not quote as to 
which asaembly was attacked, even this Parliament was 
attacked. I will not compare the number of persons killed 
during their regime wilh those Idlled during the Ia8t one 
year of UPA regime. This is not a competition between 
the data of NDA and UPA Govemm ... What we are 
doing here is not a good thing but we should be 
concerned about how we can atop all this. I am sensing 
some communaJlam. The people sitting In OpposItIon have 
said that friends are changed, not the neighbours. 1 B 
crore Muslims of this country are not going to make 
another country. They do not want to' migrate to Pakistan. 
They are rubbing salt on the wounds of their neighbours 
by Indulging in vote-politic8. I live here alone and my 
brother lives in Jammu & Kashmir. If I am in trouble, my 
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neighbour will be the first to extend a helping hand, my 
brother will reach the next day. We can have good 
relations only if we take this course. Today, all these 
~embers have said the same thing. Therefore, I condemn 
the incident of attack on the Ramjanam Bhumi and 
congratulate the personnel of paramilitary forces and the 
State Police who avoided a likely bloodshed in the country 
in the aftermath of the said attack. I want to say that 
they had tried to give a fillip to this incident. A Chief 
Minister of their party instructed the administration by order 
and went to stage a bandh in Jaipur and I think, they 
had put in all efforts to break out riots. In the end, If you 
had allowed me some more time, I would have put up 
two more points with data. I am thankful to you for giving 
me an opportunity to participate in the debate. 

{English} 

MR. DEPUTY SPEAKER: Reply to this debate will 
be given by the Govemment either tomorrow or on any 
other day as per the Govemment Business. 

Now, the House shall take up matters of urgent public 
Importance. 

Shri Dharmendra Pradhan-Not present 

Shri Anant GUdhe-Not present. 

Shri Prabhunath Singh-Not present. 

Shri Rajender Kumar-Not present. 

Shri Basu Deb Acharia-Not present. 

SHRI D.V. SADANAND GOWDA (Mangalore): Sir, I 
would like to raise a matter of urgent public importance. 
This is regarding a request to the Central Govemment 
from the Government of Kamataka seeking some relief. 
Just a week back we discussed the calamities due to 
heavy rains In Mumbai and other places. Similarly, there 
were heavy rains and floods recently throughout 
Kamataka. About 10,000 famHles have been affected in 
districts, namely, Dakshina Kannade, Kodagu, Udupi, 
Belgaum, and Uttar Kannada Districts of Kamataka due 
to heavy rain and floods during the last one week. The 
rainy season is still continuing. About 300 villages of 
Kamataka were reported to have been submerged. The 
people in the villages are not being property evacuated. 
A loss of about Rs. 200 has been estimated. 

The coastal districts received heavy rainfall during 
the last 48 hours. Almost all the reservoirs in Kamataka 

are receiving heavy inflow and attaining the maximum 
water levefa due to heavy rain lathing the State. No 
proper relief work has been done by the State 
government. The State Administration Is In no way serious 
about this case. The schools and colleges in this area 
have extended the hoHdaye owing to flood situation In 
the State. The villagers are facing problem regarding 
supply of food and shelter. The Intervention of the Central 
Government i8 very much essential as the State 
Govemment has totally failed to provide the relief worle 
Therefore, I am raising this issue. 

Therefore, I urge upon the Central Govemment to 
release at least Rs. 100 crore immediately for the urgent 
reHef works. 

fTnmsllllion) 

SHRI SHAILENDRA KUMAR (Chall): Hon. Mr. 
Deputy-Speaker, Sir, through you. I want to draw the 
attention of the govemment towards the long pending 
problems of the postal employees of the country. Recently, 
In the month of March, the postal employees had gone 
on an indefinite strike. While asking them to call of the 
strtke the Secretary (Posts) had assured them to Solve 
their problem with in 21 days, but even after lakes of 
4 months, their problems have not been solved. 

Sir, recently I happened to go to their federation, 
talked to the office bearers of their union in Allahabad. 
After the talks with them. I felt that the most Important of 
their demands is Constitution of the Sixth Pay Commission 
to revise their pay-scales. The other demand is to abolish 
the ceiling on pay for bonus payment and to regularize 
the temporary postal employees. Many families of rural 
postal employees (Gramin Oak Sewek) are on the verge 
of starvation who undertake the most important work. At 
leut 50% of the Deamess Allowance should be merged 
with their pay 80 that their salary Is increased so as to 
be sufficient to make the both ends meet and improve 
their living standards and they can take case of their 
families will. 

Sir, with these words, I want to draw the attention of 
the Govemment towards these important problem of the 
postal employees who play an important role In 
maintaining communication process in our daily life. 
Therefore the Govemment should pay attention to their 
problems and solve them immediately. 
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/English} 

MA. DEPUTY SPEAKER: Dr. Dhlrendra Agarwa~ 
Not present 

Shri Chandra Shekhar Dubey-Not present 

Shri Virendra Kumar-Not present 

Shri K. Francis George-Not present. 

{Trans/.,ion} 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Sir, I 
want to say that I was waiting for my tum, I listened to 
all the speechea. . .. (/nlslTtlpt/ons) I listened to these 
speeches as well as the abuse. to our In my Car party 
I listened to the abuses too very attentively. If I am 
given a chance by my party, I will certainly reply to 
these abuses. 

I want to say that a train from Jalpur, the capital of 
Rajasthan should originate to Hardwar, becaun lakhe of 
people have to go to Hardwar, a religious place, to 
Immerse the immortal remains of their paents and relatives 
Into the Ganges at Har-KI-Pudl. My request Is that the 
train to Hardwar which leaves every Saturday at 3 a.m. 
should run dally for the benefit of the people of RaJuthan 
especially Jalpur so that they can return atter performing 
all the rites at Hardwar. 

Sir, therefore It is my demand that In view of the 
problem of Hindus and other pilgrims the train to Hardwar 
should run dally. I demand It from the Minister of Railways 
and as a Member of the Railway Board, I have requested 
Laloo Prasad Ji time and again to run a train to Hardwar 
regularly. 

Thank you for giving me an opportunity to sp8fk. 

MR. DEPUTV SPEAKER: Vogi Adltya Nath-Not 
present 

Shri Suresh Chande~Not present. 

SHRI MADAN LAL SHARMA (Jammu) Hon. Mr. 
Deputy Speaker, Sir, through you I want to bring an 
important matter to the notice of the Government. Eight 
months back the Prime Minister while visiting the Jammu-
Kashmir had promised to provide· a package to establish 
Six Tourism Development Authorities in the state as there 

had been no efforts to promote touriam especially In 
Jammu for the last fifty years and the people of Jammu 
were filled with rage. It Includes Poonch, RaJorl, 
Lakhanpur, Buaull, Bhadrawah and Klshtvad but even 
after 8-9 months It has not been Implemented neither the 
Central Government has rele .. ed any funds for It. I 
request the Govemment through you that thos. tourism 
development authorities should be established Immediately 
and funds should be rele .. ed as early as possible. 

MR. DEPUTY SPEAKER: Shrl P .C. Thomaa-Not 
Presnet 

Prof. Rasa Singh Rawat-Not PreHnt 

Shrl Ram Krlpal Vadav-Not Present 

Shrl V.G. Mahajan-Not Present 

SHRI HARIBHAU RATHOD (Vavatmal): Mr. Deputy 
Speaker, Sir, Banjara community Is spread all over the 
country. Banjara habitats are known as Tanda, Nagla or 
Dera. These habitats are customarily located within one, 
two or three kilometres from the main vlUage. The status 
of separate revenue village has not been accorded to 
these habitats. Today, there are a number of such habitats 
which are aaaoclated wtth the Ghat Gram Panchayat of 
the main village. The result of thl. uaocIatlon is that the 
benefit of scheme. meant for the entire village remalna 
confined to the main village only and does not percolate 
down to these Tanda, Nags or Der .. and this has staHed 
development of those people. Vou might have heard that 
the habitat of Paradl community Is known as Beda. In 
my region, habitats of Kolam community Is known as 
Bod or Gondwana and whenever facilitle. like electricity, 
road, water and school etc. are provided, they invariably 
go to main villages to the exclusion of aasoclated habitats. 
The Sarpanch belong. to that community. The 
Government of Maharuhtra has formulated a Tanda 
Development Scheme. Budget provisions have also been 
made for Tanda Improvement scheme as a result of which 
development of Tanda Ie certainly taking place. I demand 
that If the Union Government aleo do It on the linea of 
what the Maharaahtra Government has done, then It will 
come Into force In the entire oountry. Through you, I 
would like to request the Finance Commlaslon to surely 
provide for In this regard. 

Secondly Maharashtra Govemment has accorded the 
statu. of revenue villages separately to the habitats having 
population up to five hundred. When we made a similar 
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demand to the Government of Uttar Pradeah, Shr! 
Mulayam Singhji wrote in reply that this status cannot be 
accorded to any particular cute. We should think over It. 
Cannot we accord the status of revenue village to a Sikh 
habitat? This Is not a particular cute. It can be a group 
of any particular caste and be called a village. I want 
that the Government of Uttar Prad .. h should be asked 
through you as to why this cannot b. don.? Th. Status 
of revenue village can be accorded to the habitat of any 
particular cute. The Government headed by hon. Shri 
Atal Bihar! Vajpay.. had let up the National Denotlfied 
and Nomedlc Tribes Commission for that Society but the 
Congreaa led Government has buried It. I demand that 
thlt should b. revived. 

SHRI AVINASH RAI KHANNA: Sir, through you, I 
would like to draw the attention of the Governm.nt 
towards the fact that Punjab has produce a number of 
sportspersons who have won medals in sports, both In 
and outside the country, In Asian game. and 
Commonwealth gam.s. Coaches have a big role In the 
performance of eportspersons but with great regret I am 
concerned to say that dozen. of coaches of Punjab have 
been transferred out of the State leaving behind at trail 
of gr088 resentment amongst sportapersona and their fana 
in Ita wake. Their annoyance can be gauged by the fact 
that when I was coming In my car they stopped me and 
expressed their unhappiness over these transfers of 
coaches saying that transferring tho.. coach.. out of 
the State will deprive the State of producing outstanding 
sportspersons. Sir, through you, I would like to requ.st 
the hon. Prime Minister as he Is holding the sports 
portfOlio at present to supercede the transfer orders and 
transfers made should be stopped. If at all trantfers are 
necessary to be effected due to some unavoidabl. 
reasons, then first their subetltutes must be provided there 
and then only the transfe... should be effected so that 
the sportspersons who have won medals may continue 
with their outstanding performances in the future games 
81 well. Mr. Deputy Speaker, Sir, In this matter I would 
like to have your cooperation alao because you also hall 
from Ludhiana. Two dozen coaches of sporta like Table 
Tennis, Judo, Tenni. etc. stand transferred from there. 

[English} 

DR. K.S. MANOJ (Alleppey): Sir, through you, I would 
like to invite the attention of the han. Minister for Shipping, 
Road Transport and Highways to the demand of the 
people of Alleppey to reconsider and relocate the .lte for 

the conetructlon of Inland Water Terminal In National 
Waterways No. 3 at Punnamada, MuUackal, A1leppey. 

The propoted lite for the project Is the finishing point 
of the famous Nehru Trophy Boat Race which Is being 
conducted at Punnamada Lake slnee 1952. Thl. is alao 
the boarding area of the house boats, aanmbllng area 
of foreign and domntlc tourlata coming to AIIeppey to 
enjoy and Imbibe the natural beauty of the backwaters of 
Alleppey. It is estimated that about 20,000 people are 
eamlng their dally bread through the house boats and 
other tourism avenu... Actually, this place is the Cape 
of Good Hope to develop Alleppey through tourism. 

The Sports Authortty of India Ia using the Punnamada 
lake to train their athlete. in water sports. The Central 
and State Govemments are Jointly constructing a water 
stadium and a pavailion on the banka of the Punnamada 
lake to make the boat race more attractive. However, 
this city is trying to develop through tourism by utliiaing 
Ita own natural beauty and the house-boat tourism In the 
backwaters of Alleppey with the world famoul Nehru 
Trophy Boat Race. 

If the propOMd project com.. true, It will not only 
put an end to Nehru Trophy Boat Race but also uproot 
the house-boat tourism and all other expectations of 
Alleppey to develop through house-boat tourism. Thll will 
make thousands of people jobl.... The location of the 
proposed project is very near to the dry dock of PWD 
and Water Traneport Department dock and allo to the 
KSRT Corporation bus stand. Moreover, It II hardly three 
kms. away from the district cMI station, hospital, school, 
court and municipality. The existing roads are very narrow 
and the heavy traffic lubsequent to the Installation of the 
project will affect the peaceful life In this location. 

Cone/daring atl theee facta, the Government of Kerata 
had recommended an altematlve location and requeated 
the Ministry to shift this project to Pallathuruthy, a more 
suitable place for this project. 

In the above clrcumstanc .. , I once again requeat 
the Minister to look Into the matter with due consideration 
and dlrectlons may be lasued to reconsider this ISlue 
and pave the way to shift the project to Pallathuruthy or 
to lome other suitable location. 



483 AUClUST 4, 1lOIS 

MR. De-UTV SPEAKE,,: Shri P.S. Gadha¥!-.'1ot 
p,..."t 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Mr. 
Deputy-Speaker, Sir, the Members who sat late. til the 
end, should be given more time to speak. 

MR. DEPUTY·SPEAKER: First you give notice. After 
that I will see what can be done. 

IE"""'" 
The Ho.... stands adjoumed to meat tomorrow the 

5th August 2005 at 11 a.m. 

20 •• bra. 

TM LoIr SIIbhII IhtIn .qoumtlld l1li E/tI"." 01 1M CIot::Ir 
on F,.y, Augu6t 5, 2OO!iISmWIIIII 14, 1~7 (S8k8) 
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u.mbtIr-w;. IndtIK III SIMwI Q .... 8Ulo. Member'. Name au.tIon Number 

SI.No. Member's Name au.tion 111."..... 1 2 3 

1. Shri Adsul. Anandrao VIthoba 178 1. 8hrI ...... K.C. SIngh 1812. 

2. Shri Athawale. RamdM 180 2. Shrl Aaron RMhid. J.M. 1812. 
3. Shri Bansal. Pawan Kumar litl 3. ShrI AdIaria, _.1dIb 1713. 1754. 
4. Shri Barad. Jashubbal~ l71 

4. :8hrI AdIuI. AI • .., VIIhoba 1881. 1788. 
5. Shri Bose. Subrats 170 1850. 1888. 
6. Dr. Chlnta Mohan .,.. 

6. ShrI Ahir. HannI G. 1884. 1711. 
7. Shri Chouhan. Shiv~ SiVl 187 1816. 

8. Shrl Ohotre. Sanjay 173 8. 8hrt AppMuni, M. 1889. 1m. 
9. Shri Joti Ajit 170 

7. avt AIMMIIII, Awl d.1 1880, 1701. 
10. Shri Kharventhan. S.K 1n 1724. 

11. Shri Kurup •. Suresh 182 8. ShrI BarwaI. Pawan KlM'nar 1783. 1828. 
12. Smt. Laxman. SU8heeIa Bangaru 180 

8. Sh" Sal'ld. JIIIhubhaI Dtw1IIbMI 1 no. 1837, 
13. Shri Mahato. Bir Singh 186 1858. 1874. 
14. Dr. Manoj. K.B. 182 10. SIwt BanMn, HIm 1733. 1794. 
16. SM Murmu. Hernial 187 1809 

16. Dr. Pandey. Laxminarayan 176 11. Shrl BuIa. JDeDt*n 1746. 1853. 
17. Shri Patel. Jlvabhal A. 188 

Shri BhadIIna, Avtar SIngh 1765. 1853. 12. 
18. Shri Pathak. Brajeah 114 

18. '8hft BIMIIcta. ....".. 1767. 
19. Shri Patil. Shriniw.. Dad .. 1Mb 174 

20. Shri Pingle. Devidaa 173 14. 8hri Btwgava. Gildharl LaI 1716. 

21. Shri Ramakrishna. Sadiga 178 16. 8hrt Blahnoi. Jawant SIngh 1710. 1792. 

22. Shri Rana, Kaahtram 176 1835. 

23. Dr. Sarma, Arun Kumar usa 16. Shrl ~. Narayan Chandra 1687,ln2, 

24. Shri Seth. Lakahman 112 17. SM BoN. Subrala 1794, 

25. Mohd. Shahid 188 18. SIvI 8ucIdya, Rajnarayan 1722. 1731. 
26. Prof. Shiwalikar. Mahadeorao 188 1841, 1886, 

27. Shri Tripathi. Chandra Manl 175 1e. Shri ~. SwadMh 1701, 1853. 

28. Shri Tripathy. 8raja ~ 168 20: ShfI ChandeI. SuMeh 1694. 
29. Shri Verma, Bhanu PrBtap Singh 164 

1765. 1878. 21. Prof. CtwnI* Kumar 
30. Shri Verma. Ravi Prakah 179 

22. Shri ChandrlA*\. C.K. 1719. 
31. Shri Vadav. Anjan Kumar M. 185 

32. Shri Vadav. Giridhari 176 28. Shrt ChatIerjee. SantMrI 1839. 
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24. Shri Chaure. Bapu Harl 1722.1803. 41. Shri KannodIa, MaheIh 1701. 
1838. 1841. 

48. Shrl l(aRl'\akaran, P. 1768. 1854. 
25. Shrl Chavda. Harl8lnh 1788. 1787. 1871'. 

26. Dr. Chlnta Mohan 1781. 1834. 50. Shrt KhandurI. MIll. Gen. (R.td.) B.C. 1876. 

27. Shrl Choudhary. Nlkhll Kumar 1882. 51. Shrl KhMna, Avtnuh ReI 1725. 1841, 

28. Shrl Chouhan, Shtvraj Singh 1788. 1831, 52. ShIt t<MrvenIhan. S.t<. 1n1,1825, 
1833. 1859. 1892 

29. Shrl Chowdhary, Pankll 1808. 1844, 53. 8hrt KoIhaI. Raghuveer SIngh 1883, 

30. Shrl Chowdhury, Adhlr 1712, 64. Shrl Kriplanl. SrIchMd 1760, 1782, 
31. Shrl Churchill, AI.mao 1784, 1878, 

32. Smt. Oeo, Sangeeta Kumarl Singh 1714, 1832, 55. Shrl KrtIhnadu, N.N. 1768, 1760, 

33. Dr. Ohanaraju, K. 1730, 1807. 68. Shrl Kumar, Manoj 1679, 

34. Shrl Ohotre, Sanjay 1743. 57. Shrl Kumar. NIkhII 1712, 

35. Dr. Dome, Ram Chandra 1853. 68. Shrt Kumar, SaJlan 1735. 

36. Shrl Dubey, Ram Chandra 1863. 58. Shrt Kuehawaha, Narendra Kwnar 1703, 1747, 

37. Shrl Gadhavl, P.S. 1708. 
1824, 1853. 
1888, 

36 Shrl Galkwad, Eknath Mahadeo 1736, 1746, 60. Shrl Madam, VIIcrambMJ ArjMbh. 1766, 
1816, 

61. Smt. Madhavaraj, Manotwna 1711, 
39. Shrl Gandhi, PradHp. 1768. 1783, 

1823. 1. 82. Shrl MahaJan, V.G. 1886, 

40. Shrl Gangwar, Sant08h 1882. 178t5, 83. Shrl Mahato, Blr Singh 1787, 
1858, 

14. Shrt Mahato, Sunil Kumar 1714, 1797, 
41. Shrl Gao, Tapir 1737, 

65. 8mt. MaheIhwarI, Kiran 1878, 1731, 
42. Shrl Gill, Alma Singh 1782, 

88. Shrt Mahtab, 1707, 1790, 
43. Shrl Harsha Kumar, G.V. 1715.1798. 

1799, 1840, 87. Shrl Majhl, Pruuram 1695, 
1878, 

88. ShIt MandaI. Sanat Kumar 1717, 1800, 
44. Dr. Jagannath, M. 1701, 1721. 1839, 1851, 

1802, 1878. 1861, 

45. Shrl Jha, Raghunath 1818, 1818. 69. Smt. Mane. NIvedIta 1735. 1820, 

46. Shrl Joehl, Pralhad. 1883. 1839, 

47. Shrl Kamat. Gurudu 1897. 1822, 70. Dr. Manaj, K.S. 1784, 1829, 
1854, 1871, 
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71. Shrl MeghwaJ, Katluh 1_,1110, •• ant. PeIertya. NMta 1831, 
1884, 

M. Shrt PathIk, ~ 1831, 1168, 
72. Dr. Melny., Thokchom 1758, 1872 

73. Dr. Mlahr., RajMh 1755, 1812, H. 8hrt PatI, BaIaIMIb VIche 1701,1728, 
1810, 1887, 

74. Shrl Modi, Suehl! Kumar 1767, 1818, 
1852,1., 88. Shit PI., 0evIdaI 1788, 

76. Shrl Mohale, ~nnu l.aI 1724, 17. 8hrI Ponnuewamy, E. 1701, 1788, 
1838, 1883 

7e. Shrl Mohd., Tahir 1703, 1747, 
1788, 1815, .. 8hrI PrIkMh. JaI 1874, 1711, 
1114 1774,1_. 

77. Shrl Mohlte, Subodh 1.1,1773, N. 8hrI PrMIId, AnIrudh All. 1748. 1815, 
Sadhu V_v 1820. 

78. Shrl Mollah, Hannan 1701, 1853. 

Shrl Moorthy, A.K. 1888. 1710, 
100. 8tvI PIuad. Hartk8waI 1787, 1872, 

78. 1880, 

80. Shrl Munehl Ram 1703. 1747. 101. Smt. Pu....-.cl •• warl, O. 1768, 
1815. 1114, 
1838 102. ShIt R .......... P. 1744, 

81. Shrt Murmu. HernIal 1788, 1831, 103. Prof. RamacI.II, M. 1782, 
1_, 

104. 8hrt RaIMIuIrtN, BIIdIgI 1788,1838, 
82. Shrl Murmu, Rupchand 1708, 1880, 1883, 

83. Smt. N.rhlre, Kalpan. R .... 1728,1836, 106. Shrt Rana, I<aIhRm 1788. 

84. shri Nayak, Manta 1700, 101. Shrt Rao, ~ 8MIb_tva 1702. 1712, 

85. Smt. Nayak. Archana 1727, 1847,1813, 
1880, 

88. Shrl Oram, JuaJ 1738, 1812, 
1816. 1841. 107. Slut AIdhod, HarINu 1878. 1708. 

1., 1722. 1886, 

87. Shrl Owalli. Aaac:luddln 1875, 1812. 108. Shrt RavIchandran. SIppIpaw.I 1882, 1 •• 

1817.1.1. 108. Shrt ~. G. KaNnaJcara 1886. 1711. 
1888. 1780. 1845. 

88. Shrl Palanlramy, K.C. 1877, 1778, 1870 

88. Shrl Panda, Prabodh 1723. 1831, 110. Shrt ~, Sura".,... SucIWcar 1718, 

80. Shrl Parrt., oaJpM Singh 1813, 1821. 111. ShrI RengI P .... Tw.wn GII!pIdnIO 1188. 1881, 
1833, 

112. Shrt Sal PraIhIp. A. 1886, 

91. Shrl Patel, JlvabhaJ AmbaJaJ 1788, 1832. 
113. Shrt SanIdgI. 1_ Ahmed 1831, 1853, 

92. Shrl Patel, K1ahanbhaJ V. 1750. 1843, 1.1, 
1882, 
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114. Dr. Sarma. Arun Kumar 1778. 1830, 132. Shrl Singh. Rakeeh 1713. 
1865. 

133. Shrl Singh. Rewati Raman 1713. 1889. 
115. Shri Saroj. D.P. 1734. 

134. Shrl Singh. Sugrlb 1760. 1805. 
116. Satheedevi, (Shrimati) p. 1871, 1843. 1882, 
117. Shri Sclndla, Jyotiraditya M. 1738, 1799. 

1811. 135. Shri Singh. Uday 1701, 

118. Shri Seth. Lakshman 1795, 1853, 136. stwI Singh. RajIv ~ "LIIIu" 1"'. 1781. 

119. Mohd. Shahid 1793. 1838. 137. 8Itri .SoIanIcI. BhupelK:lra8lnh 1101, 
1.7. 1873 

138. stili Suman. Ramji LaI 1736. 1834, 
120. Shri Shakya. Raghuraj Singh 1698. 1730. 

139. Smt. Thakkar. Jayaben B. 1888, 1781, 
121. Shri Shivajirao. Adhalrao Patll 1742. 1813. 

1815. 1850. 140. Shrl ThomM. P.C. 1749. 
1878 

122. Shri Shlvanna. M. 1761. 
141. Shrl Thummar. V.K. 1796, 

123. Prof. Shiwankar. Mahadeorao 1703. 1747. 142. ShR Tripathy. Braja Kllhore 1888. 

1793. 1815. 
143. Vacant 1.8.2005 1729. 

124. Shri Siddeswara. G.M. 1711. 1752. 
144. Bhrl Vallabhanenl. BaIaahowry 1741. 1814. 

125. Shri Sidhu, Navjol Singh 1751. 1886. 1849. 1865. 

126. Shri Singh. Ramsevak 1718. 1801. 
1891. 

_ 127. Shri Singh. Chandra BhUlhan 1732. 1708. 
145. Shri Varma. Ratiial KaIidu 1706. 

128. Shri Singh. Dushyant 1792. 1812. 146. Shri Vasava. Mansukhbhal D. 1796. 
1878. 1884. 

147. ShIt Verma. Bhanu PratBp SIngh 1176. 1827. 
129. Shri Singh. Ganesh 1742. 1815. 

1848. 1875. 148. Shrl Verma. Revl Prakash 1740. 1813. 
1888. 1848. 1864. 

130. Shri Singh. Kirtl Vardhan 1735. 1745. 148. Shri Waghmare. Suresh GanapaIrao lnS. 
1748. 1815. 
1820. 160. Shri Yadav. BhaI Chandra 1831. 

131. Shri Singh. Kunwar Manvendra 1896. 1804. 151. SM Yadav. MItruen 1720. 
1842. 1867. 
18n 152. Shri Yerrannaldu. KInjarapu 1876. 
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173, 178 

172 

162, 175 
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Civil AvillliDn 

167, 178 

179 

163, 186, 186, 170, 180 

164, 188, 169, 171, 174, ln 

161. 

1708, 1710, 1718, 1719, 1722, 1726, 1731, 1732, 1738, 17.to, 
1741, 1766, 1764, 1798, 1802, 1811, 1812, 1832, 1640, 1642, 
1861, 1861, 1880, 1861, 1876, 1884 

len, 1893, 1886, 1707, 1711, 1753, 1763, 1789, 1780, 1818, 
1837, 1868, 1884, 18n, 1833, 1888, 1888, 1891, 1892 

1874, 1876, 1878, 1881, 1884, 1701, 1703, 1713, 1734, 1816, 
1817, 1624, 1862, 1863, 1869, 1883, 1886, 1867, 1869, 1873, 
1878 

1"1~1~lrnl_1~1~1~1~lD 

1678, 1680, 1886, 1704, 1714, 1724, 1727, 1746, 1762, 1764, 
1~lml~1~1~1~1~1_1~1_ 
1828, 1831, 1847, 1856, 1874, 1888, 1893 

1784, 1808, 1843, 1848 

1888, 1689, 1692, 1897, 1898, 1712, 1717, 1728, 1730, 1738, 
1739, 1742, 1760, 1751, 1769, 1781, 1781, 1782, 1789, 1791. 
1803, 1806, 1810, 1814, 1819, 1826, 1829, 1830, 1834, 1836, 
1644, 1646, 1848, 1867 

1883, 1884, 1886. 1887, 1890, 1891, 1896, 1700, 1706, 1709. 
1718, 1723, 1726, 1733, 1737, 1743, 1744. 1746, 1747. 1749, 
1764, 1766, 1757. 1768, 1762, 1788, 1 no, lnl, 1772, ln3, 
lmlmlmlmlmlml~1~1~lm 
1796, 1797, 1801, 1807, 1809, 1818, 1821, 1827, 1836. 1839. 
1641, 1848, 1860, 1854, 1858, 1888, 1871, 1872, 1879, 1880, 
1881, 1882, 1886, 1887, 1890 

1682, 1899, 1715, 1721, 1780, 17n, 1798, 1800, 1808, 1813, 
1833, 1862, 1866. 1870, 1878. 
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